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LOK SABHA DEBATES 

LOK SABHA 

Monda" August 22, 1988/Sravana 31, 
't. 1910 (Saka) 

--
Tilt Lak Sabha met at Eleven 0/ 

th' Clock. 

[MR. S?BAK8R in the Chair] 

rTranslatlon] 

SHRI V. TULSIRAM (Nagarkumool): 
Mr. Speaker I Sir, before the Question 
Hour starts, I would like to submit as to 
what has happended in Bihar ... (lmerrup-
tfons) 

£ Engli-ah] 

MR. SPEAKER: Let us do something. 
I bave got something here. 

SHRI c. MADHAV REDDI (Adilabad) : 
A statement has to be made. 

[translation] 

MR. SPEAKER: We should think 
about providing assistance there. · • He will 
tell when he comeS back and when the facts 
come to us. 

tE",Usls] 

PlOP. MADHU DANDAVA1'! 
(llIJapui') : If you kindly take your seat 'or 
a while, I would tell lornetbin.. It i~ aU 
right that you have to ()ffer COIldolen<:es 
from the Chair~ But. as aU the Members 
are demanding a stateMent from the concer .. 
1*1 Minister, .ltor ~hlt we would like to' 

make some constructive proposals. The 
House will be unamious on this. 

MR. SPEAKER: I think the Home 
Minister is there already. The Prime 
Minister is also there. 

(Interruptions) 

PROF. N. G. RANOA (GuDtur); Sir, 
I have a short submission to make. Please 
call the Conference of these leaders of the 
Opposition as well as the Govemmen t and 
persuade them to see that when you stand 
on your legs, let thema1l sit down. It is . 
such a lot of confuss ion for us. You stand, 
they stand and we stand on this side. What 
is the House supposed to be doing? Kindly . 
persuade them to show tbis mjnimum 
courtesy_ 

MR. SPEAKER: You are right. 

PROF. MAD~lU DANDAVATE: We 
requested him to take his seat for a while. 

MR. SPEAKER: The Home Minjster 
and the Prime Minister both have gone 
there. Let them come. Let us have some 
facts. Then, they· are going to make a state .. 
ment. We shaH try to see on our part as to 
how to do. 

(Interruptions) 

MR. SPEAKER: They will come. They 
will have some facts. Then, they win let 
you know either in the evening"r tomorrow 
morning. 

[Tranddli on] 

SHRI RAM DHAN (Lalsanj): Many 
issues are urgent. 

~R. ~pn~ ~ We will do so after 
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setting the facts. What can we do in the 
absence of facts ? 

11.01 brs. 

CONDOLENCES ON LOSS OF LIFE 
ON ACCOUNT OF EARTHQUAKE 

IN NORTH BIHAR AND OTHER 
PARTS OF THE COUNTRY 

[English] 

MR. SPEAKER : The House bas 
Jearnt with deep shock and distress of 
the tragic and large-scale loss of life 
and psoperty in the wake of the 
earthquake that devastated vast areas of 
North Bihar and some other parts of the 
country yesterday. The calamity has exten d-
cd to our neighbouring countries Nepal 
and Bangladesh also. The House conveys its 
deep condolences to the members of the 
bereaved families and prays for the speedy 
recovery of those who have suffered injuries. 

The House may now stand in silence for 
a short while in memory of the deceased. 

The Members then stood in sile1lce 
lof a short while. 

MR. SPEAKER : As soon as they come 
back and we get some facts, we will try to 
do something. 

_'--* ....... __ 

11.05 hrl. 

ORAL ANSWERS TO QUESTIONS 

[Tram lation] 

Shortage of Medicines in Dr. Ram 
Manohar Lobia Hospital 

~345. SHRl RAJ KUMAR RAI : Will 
the Minister of HEALTH AND FAMli. .. Y 
WELF ARE be pleased to state : 

(a) whether the patients in Dr. Ram 
Manohar Lobia Hospital are compelled to 
buy even ordinary medicines from the 
market; 

• (b) if so, whether it is due to shortaae 
of medicines with Government; and 

(c) if so, the reasons therefor and tho 
steps being taken by Government to provido 
these medicines ? 

[English] 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ ~ 

KHAPARDE) : (a) No, Sir. 

(b) and (c). Do not arise. 

[Transl at; on] 

SHRI RAJ KUMAR RAI:· Mr. 
Speaker, Sir, the question of hopitais in 
volves humanitarian aspect. By virtue of 
our position as a Member of Parliament, we 
owe some responsibilities and we cannot 
escape from theM. When a matter of public 
importance like this comes to our notice, 
we are bound by our duty to bring it to the 
notice of the House and the Government and 

. expect that the Government will view it in 
11 proper perspective and state the facts to 
the House. It is surprising that when 
Ministers like hon. Shri Vora, the Minister 
of State like Kumari Saroj Khaparde, 
and Medical Superintend~nts Like Shri 
Bihari, etc., who are all responsible 
persons, are there it is being stated that 
there is absolute1y no shortage of essential 
medicines in that hospital. We have our-
selves seen that even several ordinary medi-
cines are in short supply and on accounts of 
which I had to raise this matter in the 

.. House. Without getting involved in questions 
and answers, I simply wanted that the bon. 
MlDister should have adopted a more con .. 
structive approach and looked into the 
aspect as to why there was shortage of 
medicines. If this entire matter was investi-
gated, it would have been better. The way 
in which reply has been given is not going 
to solve the problem. If a committee is 
constituted consisting of either the hone 
Members of Parliament of high officials for 
conducting an enquiry into this matter t it 
would be welcome. It is my personal 
experience that ordinary medicines are in 
short supply in many hospitals, I want to 
pUt forward the example of Ram Manobar 
Lo .. lia Hospit~l in this rc~rd. Two menths 
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back a medicine named "New Stegmein". 
which costs Rs. 2 to Rs. 3 J and which is 
used for anesthesiatic purposes., was not 
available. Similarly, the medicine called 
'R.eaent' which is used for conducting T .. 3 
and T .. 4 tests has Dot been available for the 
past one month and due to which operations 
had to be cancelled. Thus; there are a num-
ber of such essential medicines, though not 
costly. which are not available in time. 
Perhaps these medicines might be available 
in these. hospitals at present but it has been 
often seen that these medicines are not 
available. Hence, I would like to know 
from the hon. Mjnister as to what is the 
reason for non-availability of these medi-
cines? Will you please set the matter 
thoroughly investigated by a Parlia-
mentary Committeo which may go into the 
causes of short supply of such medicines. 
I would also like to know as to what steps 
are proposed to be taken by the Government 
t~ solve the problem? 

KUMAR! SAROJ KHAPARDE: Mr. 
Speaker, Sir, the hon. Member has expressed 
his feelirls in the House. I appreciate his 

, sentiments. In my reply, I did not try to 
evade the question. It has all along been 
our efforts that all kinds of medicines, whe-
ther they are ordinary or costly medicines, 
should be available in the hospitals. If you 
have ever experienced shortage of essential 
med icines, I want to assure the House, 
through you, that such situation will not be 
allowed to be arisen in future and you will 
not get a chance to make such complaints 
in futUTe. 

SHRI RAJ KUMAR RAJ : I am very 
thankful to the hon. Minister for this assu-
rance. Such a reply was expected of him. 
I also wanted to know whether a Parlia-
mentary Committee will be constituted to 
enquire into this whole matter so that it 
coUld be found out as to which ordinary 
medicines were in short supply for the last 
two months. (InterruptiQns) Mr. Speaker, 
Sir, I am asking a supplementary.. Is there 
any harm in askina a question in the House? 
(InterruPtion') 

MIl. SPEAKER: She has agreed to 
what you have submitted and she will pay 
attention in. f~ture. 

SHllI RAJ KUMAR RAI : Many 
JDID)' thanks. 

[lJ",Jilhl 

Purchase of Aircraft of V a)'Udoot 

*346. SHRI SURESH KURUPt : 
SHRI ANIL BASU : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : t 

(a) whether 'there is any proposal to 
purchaae aircrafts for Vayudoot; if so, tho 
details thereof; 

(b) whether Soviet built aircrafts are 
also being considerod; and 

(c) if so, tbe details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. Vayudoot is presently evaluat .. 
ing aircraft for induction in ita fleat to 
cater to the projected Irowth in traffic aDd 
for repJacina some of the aleiq aircraft. 

(b) and (c). The Soviet aircraft AN·28 
and YAK·42 offered on lease/purchase by 
M/s Aviaexport of the USSR are separately 
under cbnsideration of Vayudoot. 

SHRI SURESH KURUP: There was a 
public announcement by the Spanish Prime 
Minister in the presence of our Prime 
Minister in Madrid that Spain is ,oing to 
supply aircraft for Vayudoot. But the 
answer does not come out with anything. 
This has created a Jot of confusion. I would 
like to know the facts about tbis. 

SHRI SHIVRAJ V. PATIL: In some 
newspapers and magazines, news items and 
write~ups had appeared, according to which 
the Prime Minister of Spain had said that 
the Prime Minister of India had agreed to 
purchase the aircraft from Spain. Now I 
would like to make it very clear that the 
Prime Minister of Spain had not said in the 
interview that the Prime Minister of India 
had aareed to purchase the aircraft from 
Spain. This is one aspect. The second aspect 
is that the aircraft for which references 
were made is not the ajrcraft which the 
Vayudoot is tryina to purchase or 
trying to set. On that count 
also, there should not be any ambiauity. 
The terms and conditi('tDS which were offered 
b)t thom were not acceptable to Vayu4QOt ' 



and it is at present not be ina consi~tered ,by 
Vayudoot. 

Now. some references were also made 
to certain persons whose names. should not 
have been mentioned. All the allegations 
and the references made to these persoDS afC 
malicious and are not correct. They are 
Tefuted and we hope tba t such news items 
are not published. Such publications create 
difficulties in good relations between our two 
countries in many areas. .. 

SHRI SURESH KURUP : I would like 
to know the projected growth in traffic in 
Kerala and how many places in Kerala are 
going to be linked by Vayudoot servlces in 
the coming two three years. 

SHRI SHIVRAJ V. PATlt : Sir, Vayu .. 
doot 'Was brought into existence to meet 
the demands of the peolpe in tbe North.-
Eastern region and in the areas which are 
at the foethill of Himalayas and which &re 
not connected by any other means of trans-
port. We are catering to the demasds of the 
people of North-Eastern region and the 
Himalayan region. At the same time, we 
are trying to provide this facility to the 
people at many other places in the country. 
OUf intention is to see that all the district 
places are connected to the state capitals. 
But that all depends upon the availalability 
of aircrafts availability of funds, availability 
of other infra structural facilities. As far as 
your question is concemed ... (lnttrruptiDns) 

PROF. MADHU DANDAVATE: 
Availah ility of passengers also. 

SHRT SHIVRAJ V. PALIL : Thjs is for 
the illformation of the Hon. Member here 
that pasliengers are available. We shall have 
to provide faciiities for them. When these 
things become available, well, the proposal 
made by the Hon. Member would be con-
sidered. But this is not an assurance and we 
should not be sent a chit saying that this is 
an assurance and we should comply with it. 

SHRI SHARAD DIGHE : Mr. Spcak«, 
Sir, in fa~1, what I wanted to know was 
asked by the Hon. Member Sbri Suresh 
Kurup. I would like to know whether these 
news ltems which have appeared in diffenat 
newspapers referring to the name of the 
Prime Minister and making many allegations 
as far as this deal of Vayudoot aircraft is 
~Dcerncd .•• 

MIt. SPEAKER: Tbls bas been ret'Ufea. 
Be bas already done it. 

SHItI Y. S. MAHAJAN : I "'~ die 
ltatement of the Hl)D. MiDi., that t.alt dae 
diatttiet plates a'S far as Va",deo:t '5 'center ... 
Bed ,)&ould be connected with the ()8pi1eL 
(/_rruptit11ls) 

SHRI PIYUS TIRAKY : I want to ask 
a supplcmCDtary on the North .. East. 

MR. SPEAKER: It is not a question 
of purchase. I win not anow any such 
supplementhry . 

[I 1U~t-rup'iOIt8) 

MR. SPEAKER : Tben yoa put a 
, .parate ~ucstion !()r tbat. Do not CODllKt 

it with this. ' 

( Inte-rruptions) 

SHRI Y. S. MAHAJAN : When I asked 
the Hon. Minister t& provhic Vayudoot 
aervices~ I \\las told that they could not do 
it because of scarcity or paucity of aircraft. 
How loog will he take to provide these· 
facilities? 

MR. SPEAKER: He bas replied to 
that Mahajanji that wben the funds are 
available. they will do it 

[Translation] 

Until you have funds, what CaB )'08 
do .. ? There is a proverb; ·~CoUllt your ch'ic .. 
kens before they are hatthed. tt 

[En,lish] 

Honorarium Paid to Pemale Attendeatt 

*341. SHRI BANWA1U LAL 
PUROHlTt: 
PROF. RAMKIlISHNA MOi\E; 

Will the Minister of REAL'lH ANI> 
FAMILY WELFARE be pleue4 to ttate ; 

(a) whether the Primary llealtb 'Ctntres 
and Sub· Centres functionq in the countr7 
under the Family Welfare Pr~ammo are 
lOOper cent Contrally·sponsotea pro-
,ramme; 

~b) if so, whether the part-time female 
attendents workina in such centres arc paid 
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fixed amount of rupees fifty per month 
riaht from the inception of this programme; 

(c) whether State Government of 
Maharashtra has urged the Union Govern-
ment to enhance the honorarium from rupees 
fifty to rupees eighty per month; and 

(d) if so, the reaction of Union Govern-
ment in this regard and the time by which 
a final decision is likely to be taken '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAP ARDE): (a) The establishment of 
Primary Health Centres is under the State 
Sector Minimum Needs Programme and no 
Central Assistance is provided for them, 
whereas establishment of sub-centres is a 
100 % Centra1Jy Sponsored Scheme under 
Family Welfare Programme since 1.4.1981. 
Full assistance except construction of build-
ing of Sub-centre and salary of Male multi-
purpose worker, as per prescribed pattern of 
assistance of Government of India is pro-
vided to the Sta tes for establishment of 
Sub-centres. 

(b) Yes Sir, the female part-time 
attendants get an honorarium of Rs. SO 
p.m. 

(c) and (d). Ye~ Sir, the proposal from 
Maharashtra Government was received but'" in view of financial constrajnts, it has not 
been possible to accept the proposal for 
increasing the honorarium of voluntary 
workers at Sub-centres. Enhancement in 
the honorarium of Voluntary workers at 
Sub-centres will have wider repurcussion on 
other voluntary workers in the Health 
Sector. 

[Translation] 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir, our country is free. An 
bon. lady Member is occupying the office of 
the Minister. How can the attendants meet 
their both ends with a meagre amount of 
Rs. SO a month ? An ,employee of Gov~m­
ment of India is being paid a meagre 
amount of Rs. SO a month. What can be 
more shameful than this for our Govern-
ment *1 The woman attendants are beinS 

·paid Rs. 50 a month. Despite the proposai 
from Maharashtra Government to enhance 

-
this amott'lt Government bas not done so. 
This is not a demand which can Dot be 
fulfilled. Our demand has beeD to'" increase 
this amount from ris. SO to Rs. 80. I want 
to know as to what are the duty hours of 
the attendants and what are their various 
responsibilities ? 

KUMARI SAWJ KHAPARDE: Mr. 
Speaker, Sir, I do agree with the views of 
the hOD. Member. We are making efforts in 
this regard and it is under consideration. 

_A final decision has not been taken so far 
and GovernmeDt is makiq efforts in this 
matter: .. (Interruptions) 

SHRI' BANW AR.l LAL PUROHIT: 
Mr. Speaker, Sit, the hone Minister has Dot 
stated as to what are tbeir responsibilities 
and duties ? I want your prot~ction. My 
question was as to what is the nature of 
their duties and bow many hours they have 
to work ? •. (Interruptions) 

[EnKii3h] 

I expect a reply from the Minister. 

KUMARI SAROJ KHAPARDE : I 
need a separate question on the point that 
ho asked. 

[Trans/at ion] 

I will definitely reply to it .. . (Interrup-
tions) 

SHRI BANW ARI LAL PUROHIT : 
Mr. Speaker, Sir, I need your protection .•• 
(Interrupt ion,s) 

[English] 

PROF. N.G. RANGA : Where is the 
need for a separate question? It is a simple 

\ question, Sir .• • (lnterruptioM). 

[ Translation] 

MR. SPEAKER.: You will be informed 
about their duties. 

SHRI BANW ARl LAL PUROHIT 
Mr. Speaker, Sir, I need your protection .•• 
(1,,~errup;ions) 

[English] 

MR. SPEAKBl\; That can be laid on 
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the Table of the HOLlsc. DO'1't worry, it is 
not a secret information. 

[Tram lat ion] 

SURI BANWARI LAL PUROHIT : 
Mr. Speaker, Si r, the han. Minister is very 
kind hearted and this question relates to 
women. A decision has to be taken about 
female attendants. As a decisiob bas not 
been taken so far t so it should be taken 
early .• • (In terruptlon3) 

KUMARI SARO] KHAPARDE: Mr. 
Speaker, Sir, in regard to the question asked 
by the hon. Member, I want to inform him 
that our Ministry has received similar 
demands from several States. As I have 
stated just now, Government is making all 
out efforts. We will endeavour to increase 
the amount considerably but a definite deci-
sion has not been taken so far in this 
regard. I cannot say as to how Jong will it 
take to do so but I w i1J try to ensure that it 
is done as early as possible. 

KUMARI MAMATA BANBRJ!B: I 
want to know as to how far is it justified 
to pay a meagre amount of R,. SO to 
female attendants? The Minimum Honora-
rium and Minimum Wages Acts have been 
passed by this House. When a law is' there 
in this regard, then why are woman atten-
dants paid such a small honorarium? Will 
you increase this amount at the earliest ? 

MR. SPEAKER : She ha$ already 
rep lied to th is point. 

THE MINISTER OF STATE OF THl! 
MINISTRY OF RAILWAYS (SHRI 
MADHA V RAO SCINDIA) : It is a dispute 
between two damsels. 

KUMARI SARO] KHAPARDE : I 
agree with the hon. Lady Member. We 
also have some limitations. It is an account 
of financial constraints that 'we are not able 
to do it. We will make every efforts to 
ensure that they aet proper honorarium. 

SHRI BALKA VI BAIRAGI : Hon. Shri 
Madhav Rao has said that it is a dispute 
between t~o damsels. Then bow is a Prince 
sittin& between them? 

MR. SPEAKER: He bas risen above 
the status of a Prince. 

*Not recorded. 

[English) 

SHRI V. SOBHANADREESWARA 
RAO: Sir, though the hon. Minister is 
expressing her sympathy to these part-time 
female attendants, she is linking this with 
the need to enhance honorarium of voluntary 
workers in the health sector .. I would like 
to kJ.loW from the hon. Minister while this 
Government is spending several crores of 
rupees on a few trips of the Prime Minister 
to foreign countries, why does the Govern-
ment not increase the honorarium .•• 
(Interruptions) 

[Translation] 

MR. SPEAKER: Why are you doing 
like this ? Please sit down. 

(Interruptions)" 

[Elllli .fll] 

MR. SPEAKER: It is an irrelevant 
question. It is absolutely irrelevant. Nothing 
will 10 on record. Next question -Shri 
Itam Dhan. 

[Translat ion] 

Import of Edible Oils 

·349. SHRI RAM DHAN: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether there has been a constant 
increase in the quantity of imported edible 
oil to meet the indigenous demand of the 
edible oils during the last three years; 

(b) whether Government propose to 
reduce the import of edible oil in current· 
year in view of the increased prices of the 
edible oil in the international market; and 

(c) if so, the details thereof? 

[English] 

. THE DEPUTY MINISTER IN THE 
MINISTRY,OF FOOD AND CML 
SUPPLIES (SHRI D.L. BAITHA) : (a) No, 
Sir. There has not been a constant increase 
in the import of Edible Oils during the last 
three oil years which were as under :-
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Oil Year 
(Nov.-Oct.) 

1984-85 

1985-86 

1986-87 

Quantity 
(In lakb MTs) 

13.68 

11.79 

14.97 

(b) and (c). The quantity of Edible Oils 
imported each year is a subject of constant 
review depending on factors like the availa-
bility and prices of indigenous oils in the 
open market,. prices of edible oBs in the 
international market, provision of foreign 
exchange for import of edible oils and other 
related factors. 

[Translat ion] 

SHRI RAM DHAN : Mr. Speaker, 
Sir, it is quite clear from the rcp]y given by 
the hon. Mjnister that 15 lakh tounes of 
edible Oils was imported In the year 
1984-85 and in spite of that, hon. Minister 
feels that the import of edible oils is not 
increasing. In his reply he has stated "No, 
Sir", but it has been mentioned in the state-
ment that import is increasing. This is. the 
written statement of the hon. Minister. 

There is a proposal for importing 20 
lakh tonnes of edible oils during 1987-88 
with an investment of Rs. 1000 crore. 
During the year 1977·78, 50000 tonnes ot 
edible oils were made available to the 
public distribution systom whereas, 1 i lath 
tonnes of edible oils have been made availa-
ble for this purpose during the year 
1987- 88. This public distribution system is 
operating only in cities and edible oil is not 
distributed through this public distribution 
system in villages and tribal areas where our 
Adivasi brethren live. In the name of distri-
bution through the public distribution 
system edible oil is sold out in the black 
market. Similarly, during the year 1986-87 
and 1987-88, 4 lakh 80 thousand and 6 
Jakb tonnes of edible oil respectively was 
given to the oil processing industries on 
subsidised rates for refining purposes. Fifty 
per cent of the oil is given to these industries 
at the rate of Rs. 15 thousand per tonne 
and 30 per cent of it is given at the rate of 
Rs. 19 thousand per tonne. 

MR. SPBAKER. : Ask the questiOli. 

SHRl RAM DHAN : Mr. Speaker, Sir, 
I was askina the question. I was just expos .. 
ina them. The production of edible oils in 

. 1977-78 \Vas to the tune of 101 lakh 
toanes and in the year 1987-88 it was lOS 
lath tonnes. ;Out in spite of so much pro-
duction, the edible oils worth 1000 crote 
rupees are beiD, imported and instead of 
reducing the import, it is being increased 
every year and the ind\,1~trialists are being 
benefited thereby. What measures the 
Government purpose to take to reduce the 
import of edible oils ? 

SHRI D. L. BAITHA: Mr. Speaker, 
Sir, perhaps the hone Member has not listen· 
ed to my reply properly. I have stated that 
13.68 lakh tonnes of edible oil was import-
ed in 1984-85 and 11.79 lakh tonnes in 
198,S·86 which shows a decline and again 
in 1986-87 14.97 lakh tonnes of edible oil 
was imported. (Inte rrllPtions) 

This is not true that we go on increas- ' 
ing the import. The quantity of edible oil 
to be imported is determined on the basis 
of tbe product1on and availability of oiIseeds 
in our country and the requirement of the 
people. It is not a fact that we are deter .. 
mined to import the oil irrespective of our 
requirements. In this connection, I can give 
you details if you war,t. In 1984 -8 5 three 
lakh ninety thousand tonnes of Soya bean oil 
was importerl and from November, ! 985 
to October, 1986, two Jakh two thousand 
metric tonnes was imported. Similarly, in 
November, 1986-87, three lakh toones of 
edible oil was imported. You might have 
noticed that the imported of Soya bean oil 
is declining. This is the position in regard 
to the Soyabean Oil. Similarly, during the 
said period, the import of Palm Oil was 29 
thousand tonnes and again from November, 
1985 to October, 1986 it was two lakh 
and 32 thousand tonnes. In 1986 - 8 7 the 
import of Palm Oil was one lakh 55 
thousand tonnes and apto 17th August in 
1987-88, it was 94 thousand and SOO 
toones. From these fiaures it is evident that 
the Government have not increased the 
import but it has tried to reduce it. 

SHRI R.AM DHAN : Mr. Speaker. Sirt 
the Government is goina to import edible 
oils worth 1 000 crore rupees and the bon. 
Minister claims that import is not increas ... 
ina. There is a I1'cat dift'eren~e between the 
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words and deeds of this Oovernment. I 
would like to ask the han. Minister whether 
tbe Government can take such' measures as 
to import the oilseeds instead of the edible 
oils and to get the crushing of oil dq»e 
indigenously so that tbe people may Bet 
employment also '1 

SHRI D.L. 'BAITHA : Mr. Speaker, 
Sir, the Government have considered this 
aspect also but this does not appea~ to ~e 
feasible. The different types of edible oIls 
are used in different parts of our coun try • 
At several places, mustard. oil is used and 
at other places, the groundnut oil is used 
and at some other places, ~ome other type 
of oil is consumed. Firstly, because of the 
different types of edible oils being used in 
our country, it will be very difficuJt . to 
import the oifseeds for all. tbe~e OIls. 
Secondly, for importing th~ edible. oIls, w.e 

. use ships and if we continue to Import ~tl 
seeds by this means of transport, m~re Shl?S 
will bo required for this purpose whIch wIll 
cost more. Thirdly, necessary arrangements 
will have to be made for the quarantine test 
of seeds to find out whether the seeds are 
pest-infested or not. I~ view o~ all these 
things, we are not importmg the ollseeds. 

[English] 

SHRI ANANDA GAJAPATHI RAJU: 
Sir I wanted to ask the same question 
which he was asking, namely. the import of 
oilseeds. The hon. Mjnister said that oil 
seeds import would be costly and bulky. 
But what is the cost for bringing oilseeds 
into India and making it into oil and 
exporting the oil cake to different African 
countries like how we are exporting the raw 
cashew? Why s:annot we do in the same 
way and what is the difficulty in doing the 
same? 

[Translation] 

SHRI D.L. BAITHA : Mr. Speaker", 
Sir, as 1 have earlier stated, this aspect 
was got investigated by an Expert com-
mittee. 1 have also mentioned about ~he 
d~:nculties in doing th is. 

MR. SPEAKER: Its reply would be 
the same. 

[English] 

SHRI E. AYY APU REDDY : Are there 
;lny specific scheme& which have been identi-

fied and which are beina implemented for 
augmenting the growth of edible oilseeds 
in India and whether certain areas have 
been specified, located and identified which 
are qualitatively very good and excellent 
for the purpose of growing edible oilseeds 
like groundnut? If they are given sufficient 
irrigation, they will be able to give double 
production. Are there any schemes which 
have been identified for the purpose of 
giving incentives to the farmers who under-
take the growth of these edible oilseeds 1 

[Trans/ ation] 

SHRI D.L. BAITHA: Mr. Speaker, 
Sir, efforts are being made in this regard 
by the Ministry of Agriculture and a special 
compaign has been started for j t under the 
supervision of Hon. Prime Minister so that 
the production of oilsccds may be increased 
to the optimum to meet the requirements 
of the country. 

SHRIMATI PREMALABAI CHAVAN : 
Mr. Speaker, Sir, Whether the hon. 
Minister is aware of the fact that earlier 
also one such scheme was formulated here, 
under which the sunflowcr seed was import-
ed from Russia and made avai1able to the 
people of the country. It is at together a 
djfferent thing that the quality of that seed 
was not good, and it is being investigated. 
I hope that in futurc, if the oil seeds are 
made available to the States of 
Maharashtra and Gujarat, the progress will 
be made more speedily and a Jesser quan-
tity shall have to the jmported from 
abroad and perhaps even that won't be 
required. 

SHRI D.L. BAITHA : Mr. Speaker, Sir, 
the hon. lady Member rna y please give a 
separate notice for this question because it 
relates to the Ministry of Agriculture. 

[English] 

vacant Posts at C.L. W. 

*352. SHRI PURNA CHANDRA 
MALIK : Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of posts lying vacant in 
the Chittaranjan Locomotive Works and in 
which catOJories; 
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(t,) siBce when these posts are vacant, 
at)d • 

(c) the reasons for filling them and the 
time l,y which these are to be filled up ? 

[TrcDIslatlon] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAH:ABlR PR.ASAD) : (a) to (c). A state-
ment is given below. 

Statement 

Vacant Posts at C.L.H: 

<a) Number of vacancies in Cbittaranjan 
Locomotive Works is under: 

Group 'A' 1 

Group 'D' 

Group cC' 

Grvup 40' 

5 

1014 

275 

(b) These vacancies have been existing 
for varying periods. 

(c) The vacancies are both in recruit-
ment l1'ades as wen as promotion grades. 
The processes of recruitment and promotion 
art continuously in progress. It is thus not 
pOlsible to s~fy any time limit for this 
purpose. 

[English] 

SHRI PURNA CHANDRA MALIK: 
May I know from the hon. Minister whether 
it is a fact that the existence of CLW is in 
danger due to GoveInment's policy of 
importing locos form abroad? If so, how 
many locos were imported last year, what 
is the cost of each importe,d loco and what 
is tbt cost of the same at CL W ? 

Mit. SPEAKtm. ': The question is about 
vacant posts not imort of locos. 

THE MINISTER OF ST,A TB OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADRA VR.AO SCINDIA): Though the 
question ~rtains to the vacancies at Chitta-
ran~ LtoeoJqotiye Works and not to the 
import pf Ipcos, I would like to inform the 
hone Members that orders for 1 S 6000 HP 
locos ba ve been placed. A few of them 
have atready been received and the rest will 
be reeeiV14 evor the DOlt year or 10. 

The production at CLW will certainlY 
not suffer. nor will the expansion plan of 
CLW sutTer as a result of these imports: In 
fact, the product1on capacity of CL W bas 
already been raised from 60 to 80 and is 
in the process of beins raised to 100 within 
a short while. 

SHRI PURNA CHANDRA MALIK: 
I would like to know whether the Govern-

• ment have any proposal for moderanizatioo 
and expansion of CLW. , If so, what steps 
have been taken by the Government to 
remove the gap. between the demand and 
availability of locos 1-

MR. SPEAKER : The question is about 
vacancies and not locomotives? . 

PRDP. MADHU DANDA¥ATE : Have 
you rejected bis original question, Sir? .• 
(b'tarrupfions) 

~ 

MR. SPEAKER: That is what I am 
asking him. He is asking about import of 
)ccos; the question is regarding number of 
posts lying vacant. 

PROF.MADHUDANDAVATE: If the 
availability is more, the number of posts 
will increase. 

MR. SPEAKER: Naturally, but that 
does not mean that he should sidetrack the 
main issue. 

Mr. Acharia. 

SHRI BASUDEB ACHARIA : Sir, due 
to ban on recruitment a large number of 
posts are lying vacant. However, with the 
present strength of workes in tho CLW, they 
are able to increase the production from 60 
to 90 locos and now 100 locos is the target 
for this year. There was an agitation by the 
employees' union there for fiJling up of the 
vacancies and there was an agreement that 
one thousand posts will be created and filJ<;d 
up soon in order to au~ment the production 
of locos. May I know froIn the Minister 
what steps the Government have taken to 
implement the Agreement, sanction the posts 
and to fill up the vacancies '1 I wauld like 
to know up to when this will be done. 

SHRI MADHAVRAO SCINDIA: 
Sir. the additional 1045 odd posts have 
laCeD sanctioned to take CI!orc of the increase 
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in the production of locomotives to a total 
of bundred locomotives per annum. These 
1014 posts that have been elaborated upon 
in the reply, form a part of these. And the 
process is underway of filling these 1045 
posts. Sir, there is ftO ban on filling of 
vacancies due to retirement, death, rcsiana-
tion, etC. 

Maintenanee facilities in India 
Airlines and Air lliidia 

*353. SHRI MULLAPPALLY RAMA .. 
CHANDRANt: 
SHRI BALASAHEB VIKHE 
PATIL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Indian AirHnes and Air 
India have adequate facilities for proper 
maintenance of their aircrafts; and 

(b) if not, the problems faced by these 
airlines with regard to aircraft maintenance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRl SHIVRAJ V. PATIL) 
(a) Yes. Sir. 

(b) Does not ,arise. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: Apparently most of the 
mishaps and technical snags in the Indian 
Airlines and Air India are caused due to 
over-utilisation of the aircraft. Frequently 
used 737 boeing has the maximum flying 
hours, 2800 to 2900 flying hours, a year. 
An our aircraft are exceeding the limits. 
Even the Chairman of the Indian Airlines, 
Mr. Rahul Bajaj bas admitted that there is 
an excessive over-uti1isation of our fleets 
which is to be rectified. 

That being so, may I know from the 
hon. ~1:inister what positive steps have been 
taken by the Ministry to prevent over-utilisa-
tion of the aircraft and also I would like 
to know what steps hnve been taken by the 
Ministry to have daily maintenance for the 
fleets '? 

SHR.l SHIVRAJ V. PATIL: Sir, it is' 
a fact that we have only a few aircraft with 
us and we are using t'hem to the maximum ~ 
extent possible. lut it is not a fact that 

accidents have occurred because or the 
technical d~fects. For the information of the 
hon. Members of this House, I would liko 
to say that Technical Despatch Reliability 
of Indian Airl ines is 98.51 per cent. That 
means if 100 fiights take place, 98.51 Oishtl 
have gone without any defects J without any 
difficuly because of the technical defects. The 
defects have been to the extent of only 1.48 
per cent. So, this soes to show that the main .. 
tenance done in the Indian Airlines is up to 
the expectation, more than up to the mark 
which is accepted intemationaUy. 

Now, we are trying to acquire aircraft!, 
trying to purchase the aircrafts. We have 
already contracted to get some aircraft and 
other aircraft we are trying to purchase. 
We are tr:;ing to get aircraft on lease also 
and if we induct these aircraft it would be 
possible for us to provide some cushion and 
to see that the strain which is there on the 
machine and men working there is reduced. 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: But what is tbe cause of 
the accident? We should admit that Indian 
Airlines is having recurring accidents in the 
recent past. I would like to know from the 
Hon Minister what was the outcome of the 
enquiries instituted to look into the latest 
three accidents involving Boeing 737 ? 

SHRI SHIVRAJ V. PATIL: Sir, they 
did not occur because of the maintenance 

defficulties. 

SHRI DINESH GOSWAMI: Sir, the 
Hon. Minister has said that we compare 
very favourably with the rest of the world 
so far as the maintenance is concerned. But 
Ollr experience is otherwise. I think everyone 
will agree that on a number of occasions we 
have to live the plane or could not take the 
journey because the plane was grounded 
because of the technical difficulty, In fact, 
I was to come from Ca1cutta yesterday, we 
boarded the plane and then we were told 
that the plane was grounded. Therefore 
I would like to know what is the demand a~ 
the present moment and wb~t is the gap 
between the demand and the number of 
planes we require. I would like to know 
what is the perspective plan of the Ind.iao 
A; rlines to meet this demand beCause the 
1'1 )jected growth rate of passengers is more 
than 10 per cent at the present moment.-
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SHRI SHIVRAJ V. PATJL : Sir, we have 
a. plall aad the plan can be explained to the 
hon. members, but it will take some time. At 
present we are trying to acquire 1 2 aircraft 
and alain we will acquire more aircraft and 
the total number will come up to 30. With 
these, we would be able to meet some of 
our demands. For the interim period, we are 
trying to take the aircraft on lease to meet 
our requirements. Of course, the demand of 
the passengers is going up. We sball have 
to find funds and also resources to meet 
this demand. It is expected of these Air-
lines to earn the money by themselves aTld 
they have to stand on their own. We are 
not belping them with budgetary supporh We 
are asking them to earn and provide for 
more aircraft. 

PROF. MADHU DANDAVATE: Is 
the Minister aware of the fact that on a 
number of occasions it is announced tha t 
due to mechanical defects, the aircraft will 
be delayed for some time? It is also a fact 
that when some of the aircraft are held up 
due to machanical defects, the entire circuit 
is disturbed because we ha ve got a close 
circuit? I would like to know from the bon. 
Minist~r whether he has seen a very inter~ 

esting cartoon by Lakshman in which it is 
said : 

"The Indian Airlines regrets to 
announce a slight delay in the departure 
of Flight No. 186 due to mechanical 
defects. All the passengers are required 
to go back to the lounge. They will be 
served breakfast at 8.30 AM, lunch at 
one o'clack and dinner at 8 PM." 

It is not the saddest commentary on the 
working of the aircraft because of these 
mechanical defects? 

MR. SPEAKER: But how efficiently, 
they announce the lunch and dinner; 

SHRI SHIVRAI V. PATIL: I have 
been tellina that we have a limited number 
or aircratts and if a slight difficulty occurs 
any Where at any place at initial stages of 
the fliaht then the consequential delays also 
occur lateron. That is our difficulty. I do 
DOt say that tho passengers or the people 
who are travelling by our airlines are not 
put to any inconvenience. We are sorry 
that at tUnes they are put to inconvenience. 
And wCfwiU be only happy to provide them 

with the facilities which they reallJy Deed. 
rhos~ r.cilities should be I'rovided. We are 
also explalning our ditticuJdes to them. 
WeJJ, this Houle wouJd I certainly not like 
me to go by cartoons. Prof. Dandavate can 
go by cartoons. 

PROF. MADHU DANDAVATB: That 
is a cal toon on you ! 

SHRI HANNAN MO~LAH: Sir, the 
safety ot' the aircraft depends on proper 
maintenance. The maintenance engineers 
have to check up every aircraft and give an 
'Okay certificate' before every flight. Dut it 
is widely alleged that these maintenance 
engineers fire not properly checking the 
aircraft. It seems they are signing the certi. 
ficates without filling up the necessary 
forms and Jeaving bunches of those sisned 
forms in the offices. I can supply some 
photocopies of such signed certificates with .. 
out filling up the forms. I want to know 
whether it is.a fact pd if so whether it will 
not lead to sefety problems. Will the hon. 
Minister inquire into these things and pJace 
the information before this House ? 

SHRI SHIVRAJ V. PATIL: We have 
a procedure and that procedure is strictly 
followed. Anything of the nature that the 
hon. member has explained on the floor of 
the House has not come to our notice. If 
it is brought to our notice, it can certainly 
be Jooked into. 

SHRI HANNAN MOLLAH: Now, it 
has been brought. 

Wafting Facility for Relatives at 
Srlnasar Airport 

*358. PROF. SAIF·UD-DIN SOZ : 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether th~ relatives and friends 
who accompany the passengers are not 
allowed to enter the ai.rport building at 
Srinagar; 

(b) whether there is DO protection 
availabJe to these people against rain or sun 
outside the airport building; and 

(c) if so, the mC&$ures QOV~t 
propose to take to provide 8uitablo facJlity 
to Inch peopl~ ? 
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THE MINISTER OF STATE OF THE 
MIN1STRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHlVRAJ V. PATIL) : 
(a) There is a ban on the entry of visiters 
in the terminal building elt SJ;inapr airport 
due to security reasons. 

(b) Yes, Sir. 

(c) A temporary shed is being construc-
ted. The pern~ancnt arrallgement will be to 
expand the terminal building complex at 
Srinagar airport which would include con-
struction . of a separate visitors gaHe!y. 

PROF. SAIFUDDIN SOZ : The answer 
to my question regarding non-availability 
of protection against rain and sun at 
Srinagar is in the affirmative. The hon. 
Minister agrees that there is no arrangement 
but he has not given any other reason except 
due to security reasons the relatjves and 
friends wtll not be allowed inside. That is a 
good thing. But the arrangement will have 
to be made outside the airport "for relatives 
and friends who flock to the airport on 
special occasions.' Why have not such 
arrangements made there for those people 
who accompany the passengers to the 
airport 1 

MR. SPEAKER : He has already said 
that it is being made. He has already replied 
to tha t. It h a temporary arrangement and 
permanent arrangement wIll come about. 

SHRI INDRAJIT GUPTA: It is not 
only in Srinagar. (Interruptions) 

SHRI SHIVRAJ V. PATIL : I have 
replied to the question in the affirmative. 
We do realise that this kind of ar:angement 
should be made. We are marking temporary 
arrangements first and permanent arrange-
ments will also be made later on. But there 
arc certain things which have to be done 
like acquisition of land. Plans have to be 
prepared and when the plans are given to 
us, we can start working on them. But 
temporary arrangements very soon we will 
be making. 

PROF. SAIFUDDIN SOZ : My second 
supplementary is this. The hon. Minister 
says that a temporary shed is being con-
structed. I want to inform the hon. Mirtister 
that no tempoary shed is being constructed "t 51 inaiar and this informatiQD communi-

C8'ted to you is wrong. Now you aay tbat per~ 
manent arrangements will be made by expand-

. ina the terminal building at Srinagar Airport 
which would include CODstruction of a sepa-
rate visitors gallery. Tbis separate visitoR 
gallery must be outside tbat buUdin,. It is 
because, if you expand that, there will be 
rush of passengers wbich will continue ler 
a long time. The visitors on the occuiODl 
of pilgrimages or whenever the people JO 
abroad their friends and relatives come m 
lal ge numbers. There are no toilets and the 
visitors are also put to great trouble because 
when they come, their hotelites and the 
people who bave to receive them come is 
larg~ numbers and sometimes the number is 
so large that the visitors are not able to 
locate people who have to receive them. So. 
outside the airport, there should be a proper 
build ing which you caU visitors gallery an" 
there should be toilets. This arranaement 
should be made everywhere. This require, 
priority. 

SHRI SHIYRAJ V. PATIL : In response 
to the demand from the people and in res .. 
ponse to the demand form the hon. Member 
a1so, we have ordered that a temporary shed 
should be constructed over there without 
any loss of time. 

As far as permanent structure is concer-
ned, we sha11 have to take all these things 
into account and a proper planning has to 
be done. I 

PROF. SAIFUDD!N SOZ : Thank you 
very much. 

SHRI S .. JAIPAL REDDY: The ques-
tion re1ates to Srinagar Airport but I req1,Jest 
the Minister to recognise the fact tba~ it 
is true of all the Airports includinl the 
Delhi Airport. 

[Transla~ion] 

MR. SPEAKER : Give the replY ror .11 
A· ~ lrports. .. 

[E",lilh] 

SHRI S. JAIPAL REDDY: For.1I 
Airports. 

MR. SPEAKBlt : That i. what r ~\ 
sayina. 
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SHR.I S. JAIPAL REDDY: Thit pro-
blem bas aU-sen in view of the now security 
measures we have been compelled to adopt 
in the last few years. Therefore may .1 know 
what is the comprehensive plan you have in 
mind because this problem is being faced 
by visitors day in and day out at all the 
Airports? 

SHRI SHNRAJ V. PATIL : Sir. I 
agree wi tb the statement made by the bon. 
Member. This ploblem is faced by the 
passengers and those who go to see them 
off. We are trying to make temporary 
arrangements at certain places and later on 
tile pel1llanent arrangements will be made. 

Construction and Electrification of 
Railway Lines d,..lng .987·88 

*359. DR. A. K. PATEL: Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) the length of new railway lines laid 
by the Railways during 1987 -8 8. zone-wise; 
and 

(b) the details about kms. of railway 
lines and the sections electrified durin. 
1987-88 in different zones? 

[ Translation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) and (b). A 
statement is given below. 

Statement 

Cons 'ruction and electr ifica1ion of Railway 
lines during 1987~8B 

(a) 188 km of new lines on the foIIow-
ins Railway Zones have been laid during 
1987-88 : 

Railway Lenath (km) 

Northern· 6 

Northeast Frontier 30 

South Central 4S 

Western 107 

TClW 1 S. 

, 
(b) 68i km of railway lines comprisin. 

the follo Nina sections have been energised 
durill8 1987-88 : 

Railway Section • Length (km) 

Central Fabioa - Bareth 160 . 
Southern Royapuram-Korukkupet 2 

South Domakal-Ramagundam 188 

Central Krishna Canal-Guntur I 26 
South Champa-Korba 38 

Eastern Tupkadih-TaIga ria 33 

Western Ghat Ka Varana- 234 
Vikram Garh Alot 

Total 681 

[En,.Ush] 

DR. A.K. PATEL: The hone Minister has 
replied that lthere will be an additional 188 
Kms. in the entire country during 1987- 88. 
Looking to the length of the Railways, 1 
think it would not be so easy to lead the 
nation towards the 21st century. For such 
a big country like India, the development of 
railways should he speedy enough, to cope 
with the demands of the people. My specific 
question, about my State viz. Oujarat is 
that there is a long-standing demand of the 
people in Gujarat for the conservation of 
the raHway line between Ahmedabad and 
New Delhi into broad gauge. Will the 
Minister give priority for the planning of 
the conversion of this railway line into 
broad aauge ? 

[Translation] 

SHRI MAHABIR PRASAD : Mr. 
Speaker, Sir, hon. learned Member has 
expressed grave coocem that only 188 kms. 
of new railway lines- have been laid in a 
vasi country like India and no further parti-
cular attention has \iloen paid to Gajarat, 
the home State of the hon. Member. I have 
said it eartier and again }VaDt to say it 
clearly that new lines are laid in accordanoe 
with the annual funds allotted to us for this 
purpose .. Sir, through you, I want to convey 
to the ho~. Member that out of the total 
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188 kms of new railway lines l~id. 107 
kIDs of railway lines have been laid in 
Gujarat itself. If he supporta us and recom-
mends to the Planning' Commission. we will 
have no objection to the layiq of another 
Dew line. 

[~II,ll$A] 

DR. A.K. PATEL: The density of 
traffic on this line is increasina day by day. 
There is a demand for a separate zone to be 
provided for Oujarat, in Ahmedabad. At 
present, the western zone is a very bi, zone; 
and so, it is very difficult to administer it. 
Will the Minister think of givina. separa.te 
zone to Gujarat, in Ahmedabad ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : I think we will 
require a separate notice for this. 

SHRI V. SOBHANADREESWARA 
RAO : The Vijayawada-Guntur-Tenali 
electrification work was .anetioned nearly 
two years back; and of this, the hOD. Minister 
bas said that the Krishna Canal-Guntur 
section has already been eneraised. I would 
like to know from the hone Minister whe-
ther the Guntur-Tenali line also is loing to 
be electrified this year, so that electric: 
multiple units could be operated on this 
triangular line which i. in a very hilbly and 
densely populated area. This is the hilhest 
traffic potential there. I would like to know 
this from the Minister. . 

SHRI MADHA VRAO SCINDIA : Is 
the last part of the question about Guntur-
Tenali section ? 

SHRI V. SOBHANADREESWAIlA 
RAO : Yes. 

SHRI MADHAVRAO SCINDIA: The 
work is on, on the electrification of the 
Guntur .. TenaIi section; and it has proares-
sed, commensurate with the resources 
available. 

!Toe Hotel. fa Ponlp COUDtrl.s 

*360. sHRl Y.S. MAHAJAN: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) whether the lJ)dia Tourism Develop-
ment Corporation proposes to enter into 

collaboration aareements for settina up 
botels in New Zea)~dt West Germany, 
Mauritius and the United States of 
America; 

(b) if '0, the salient features of the 
proposed collaboration; 

(e) the role of the India Tourism Deve-
lopment Corporation and its position in the 
mana.ement and rmmins of such hotels ill 
foreip countries; and 

(d) how the foreign exchange require-
ments in this reprd are proposed to be 
met? 

THE MINISTER OF STATE OF THB . 
MINISTR.Y OF CML AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) 
(a) to (d). A Statement is given below. 

Statement 
ITDC Hottrs in Foreign Countries 
!TOe has signed a collaboration agree-

ment in July 1988 for setting up a hotel in 
Ncwzealand. In addition, ITDC has also 
liped • memorandum of Understanding for 
setting up a botel at Frankfurt subject to it 
commercial vIability on finalisation ot the 
detailed feasibility report. 

The salient features of the hotel propo-
sed to be set up in Newzealand and the role 
of ITDC in its management/running are 
aiven below : 

(i) The proposed hotel will have 160 . 
rooms with facilities of 4-star 
standard and will be set up at 
Wellington (Newzealand). The cost 
i5 estimated at 30 million 
Newzealand Dollors (i.e. Rs. 24 
crores approx). 

(ii) ITDe·s equity contribution will be 
around 29% which will be in the 
shape of cash, kind and services. 
ITDC will assist in preparation of 
feasibility rep0!1 and in securina of 
loan from financial institutions. 
During the period of construction 
lTDO will provide technical ser~ 
vices in planning, design inS, con-
struction fumishina and equipping 
the hotel on payment or fee 
besides . providins managerial and 
marketing services for- operating 
the botel after its completion on 
fee basis. 
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ITDC's equity COJltribution or R.s. 48 
lakhs would be in the sbape of aoods ad 
services from India and limited contribution 
in Coreian exchange would be made ir so 
required. 

[Translation] 

MR. SPEAKER : Today, the questions 
are coming like aeroplanes one after the 
other. Like the aeroplanes, the Minister has 
no rospite. 

[EngJ ish] . 

SHRI Y.S. MAHAJAN : For the hotel 
to be started in New ZeaJand. ITDC will 
have to spend about Rs. 8 crores; and a 
part of it will have to be paid in the form 
of foreign exchange. I would like to know 
whether this investment would be funded out 
of the resources of ITDC; whether !TDe 
has made a profit last year; what is 'that 
profit and what is the proportion of that 
profit which has been received in the form 
of foreign exchange. 

SHRI SHIVRAJ V. PATIL : The ITDC 
is making profit and we would be using this 
amount of money for constructing hotels. 
But when we are constructing hotels in other 
countries, we are sending goods and services 
also. 

• SHRI Y.S. MAHAJAN : But the reply 
says~ "Part of the money will be paid in the 
form of foreign exchange." Will you have 
your own foreign exchange ? 

SHRI SHIVRAJ V. PATIL: For your 
information I may say that through Tourism 
foreign exchange to the tune of Rs. 1,800 
crores is earned. 

SHRI Y.S. MAHAJAN : The ITDC 
caters to the need of the affluent section of 
our people. How marly hotels have they got 
in Class II and Class III ? 

MR. DEPUTY SPEAKER: The Ques-
tion Hour is over. --
WRITTBN ANSWERS TO QUESTIONS 

[English] 

MocUfleatlon of Nagapattin'lm R.allway 
Station on Southern Railway 

*347: SHRl K .. RAMAMU&THY: 

Will the Minister of RAILWAYS be pleased 
to state whether any stopa are being taken 
to make modifications in the Nqapattinam 
Railway Station OD Southem It.ailway to 
rcftect its appropriate cultural importance 
and to maintain it in the maaner in which 
the railway station buDdioas have been 
maintained at Chidambaram, Srivangam, 
Madurai and Rameswaram ? 

. 
THE MINISTER. OF STATE OF THE 

MINIStRy 'OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : At present 
there is no proposal to modify the station 
at Nagapattinam to reflect the cultural 
importance of the place. 

[Translation] 

Allotment of MIG Houses to Se/S1 

'350. SHRI R.P. SUMAN: Will the 
Minister of URBAN DEVELOP~ENT be 
pitased to state : 

(a) whether the number of Scheduled 
Caste/Scheduled Tribe applicants for allot-
ment of M.I.G. flats constructed by the 
D.D.A. has been less and the percentage of 
reservation during the last three years has 
not been fulfilled due to the same; 

(b) whether Government propose to 
open registration again for the persons 
belonging to these communities; 

(c) if so, the details thereof and if not, 
the reasons therefor; and 

(d) the total number of, middle income 
group (MIG) hous~s proposed to be con .. 
structed by the D.D.A. durins the next 
three years ? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA 
KIDWAI) : (a) Yes, Sir. 

(b) and (c). Not in the near future. 

(d) About 10,000. 

[A'If,U.t"] 

Contaminated BtJttle of DextroN 

*351. SHRI S.S. Bl'lOYE : 
. SMR.I SIT AAAM j., GAV AU : 
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Will the Minister~ of HEALTH A~D 
FAMILY WELFARE be ple8$ed to state: 

(a) whether Government's att.enti~n has 
been drawn to the report appeanng In the 
Times of India dated 27 June, 1988 where-
in it is state.d that a bottle of Dextrose 
manufactured by a Ghaziabad-based firm 
WlIS found contaminated with fungus; 

(b) if so, the details thereof; 

(c) whether any inquiry in the matter 
has since been conducted by Gove:t;nment; 
and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir.. 

(b) The bottle under refer~ce v:as, of 
Dextrose and Sodium Chlonde InJectl~n 
I P BEARING Batch No. 6B-039B, wlth 
a' d~te of a manufacture of 7 (8 6 and date 
of expiry of 6/88 which was manufactured 
by MIs Albert David Ltd" B-12., 13, 
Meerut Road, Industrial Area, GhazJabad, 
U.P. and not Dextrose injection as reported 
in the Press. 

(c) Yes, Sir. 

(d) After investigation Deputy ~rugs 
Controller (IndIa), North Zone Ghazlabad 
has reported that control samples retaine.d 
by'the firm did not show any rungs or parti-
culate matter. 1260 bottles of Batch No, 
6B·039B were distributed by the firm and 
no complaint of fungus or parriculate matter 
has been received. The impugned bottle 
appears to be the only bottle showing fungal 
growth perhaps due to ha~r line crack deve-
loped in the bottIe during transit. 

Implementation of Urban Land 
Ceiling Act 

·354 PROF. CHANDRA BHANU 
DEVI: 
SHRI S.M. GURAOOI : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state ~ 

(a) whether State GoverntI\ents have 
reported some difficulties in the implementa-

don Of Urban Land,(CeiJins and Rogulation) 
Act. 1976; 

(b) whether sugestions have been 
received from the State Governments to 
overcome the identified problems faced in 
the implementation of the said :Act; 

(c) if so, the details thereof; and 

(d) the steps being taken to remove tbe 
loopholes in the Act to make it more. 
effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a)' to (d). The 
State Governments have reportee! some 
difficulties faced by them in the implementa-
tion of the Urban Land (Ceiling and 
Regulation) Act, 1976 and have also made 
sotpe suggestions to Overcome tbe identified 
probiems faced in the implementation of the 
Act. The suggestions have mainly related to 
amendment of definitions of. certain terms 
used in the Act such as "family", "vacant 
land", "appurtenant land" etc. with a view 
to removing the ambiguities, procedural 
refinements, increasing the amount payable 
for the excess vacant land acquired by and 
vesting in the State Government under the 
Act, delegation of certain powers to the 
State Governments, application of the Act 
to agricul tural lands etc. 

2. The National Commission on Urba .. 
nisation have lately made certain recommen-
dations for the amendment of the Act. 
Adverting to these recommendations and 
the various suggestions received from diffe-
rent quarters for making the implementation 
of the Act expedi tious and more effective. 
the State Governments have been recently 
requested to undertake a comprehensive 
qualitative review of the implementation of 
the Act so far, pin point the problems and 
difficulties faced by them in the course of 
its implementation and forward their specific 
suggestions, including proposals for atntmd-
ment of the Act. It is hoped that on the 
basis of the suggestions received from the 
State Governments, a broad consensus 'on 
the solutions to the identified problems and 
difficulties in the implementation of the Act, 
inc) uding the amendments to be made there-
in, would· emerge to enable the Government 
of lndia to take further action in the lipt 
of such consens"" 
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Claolep. Vaccine 

*355. SHRI PRAKASH V. PATIL 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to stated: 

<a> whether a thorough enquiry was 
instituted into the cholera vaccine used 
during tM recent outbreak of cholera in 
Delhi; and found to be ineffective; if so, .the 
results of the enquiry; . 

(b) who were the suppliers of this 
vaccine and the procedure adopted for 
buying them; 

(c) whether the vaccine~ thus purchased 
conformed to the standards laid down; and 

(d) wbC(t~~r bulk drugs when purchased 
are put to independent laboratory tests to 
find out their ingredients and efficacy and 
if so, whether this was observed in this 
case? 

THE MINISTER OF STATE IN THE 
MlN1STRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (d). The choleta 
vaecine available and used in Delhi during the 
current outbreak is safe and potent. The role 
of cholera inoculation as an adjunct to other 
irtlportant control measures has also been 
recommended by an Expert Group of the 
Directorate General of Health Services in 
January, 1988 itself. Therefore, the insti!u .. 
tion of an enquiry into the cholera vaccme 
use6 does not arise. 

<Antral Research Institute, Kasauli, a Cen-
tral Government establishment was the major 
supplier of cholera vaccine .t~ Delhi. !'ing 
Institute of Preventive MedIcIne, Guandy, 
Madras and Institute of Preventive Medicine, 
Hyderabad, both State Government organi· 
sations also supplied cholera vaccine. Supply 
of the vaccines was mad~ to the concerned 
indenting authorities on payment basis at 
the approved rates of the manufacturing 
iDstifUte8. 

.. _&aufae." institutes in this ease 
waleh'" Government orpnisations, them .. 
selves ensured that vacoine produced. con-
formed to all standards and quality control 
as per Drup and Cosmetics Act, 1940 ana 
rut. framtd. tbommder. 

Ban on Sale 01 C laarettes 

*3S6. SHRI LAKSHMAN MALLICK; 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to bar persons 
below the age of 18 years from buying 
cigarettes, to prevent the sale of loose ciga-
rettes and to ban smoking completely at 
railway stations, bus stof'pages, Hopitals, 
colleges as well as cinema houses; 

(b) whether Union Government propose 
to elicit the views of State Governments also 
in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). The Government 
is considering introduction of a comprehensive 
programme against tobacco use in the 
country with a view to preventing and reduc. 
ing the burden of illness and (mortaJity due 
to tobacco use. The emphasis of the anti-
tobacco measures is to reduce smoking by 
dissuading young people from beginning to 
smoke and by encouraging all smokers to 
stop smoking. The anti-tobacco' measures 
will include : 

(1) the existjng statutory warning on 
cigarette packets/advertisementsl 
hoardings that "Cigarette smoking 
is injurious to Health" is proposed 
to be expanded to include 'other 
telling s]ogan~. 

(2) the statutory Warning is proposed 
to be extended to other tobacco 
products such as chewing tobacco, 
tobacco based pun masala!gutka, 
tobacco-based tooth powders/pastes 
and the warning is proposed to be 
printed in Englis,h and Hindi or the 
regiona1 language at the point of 
sale. 

(3) it is proposed to prohibit advertise-
ments of cigarettes, bid is, tobacco-
based pan masala and aU other 

.,tobacco products. 

(4) existing rules/regulations concern-
iDa Don .. smokiDa ill public places 
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of entertainment and transport will 
be rigidly enforced and extended to 
other areas such as Government 
offices, educational institutions, 
official conferences/meetings rail-
way stations and airports. 

The existing legislation namely, ~'The 
Cigarettes (Regulation of Production, Supply 
and Distribution) Act, 1975" provides for 
incorporation of a specified warning in 
cigarette packets and ill cigarette adverti-;e-
ments, Since regulation of other tobacco pro-
ducts such as bidis, ciS4rs etc. falls within 
the purvicw of State Governments, the first 
meeting of the Central Council of Health 
and Family Welfare held in February, 1988 
recommended that the. State Governments 
should get a Resolution passed in the State 
Legislature on adoption of a package of 
anti-tobacco measures to enable the Parlia-
ment to enact a legislation on the subject. 
The State Governments have been requested 
in this regard., 

Bonded Labour 

*357. SHRI H.B. PATIL : 
SHRI~ATI KISHORI SINHA : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether any survey has been con-
ducted regarding bonded labourers in the 
country 'at present; 

(b) if S01 the details thereof, State-wise, 
and achievements made for their relea')e and 
rehabilitation; 

(c) whether the 20· Point Programme 
laid emphasis on full implement;Hion of the 
laws pertaining to abolition of bonded 
labour and involvement of voluntary agen .. 
cies in the programme for the rehabilitation 
of bonded labour; and 

(d) jf so, to what extent the target set 
in this regard have been achieved so far? . 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b). 
While no national level survey regarding 
bonl.ied labour in the country has been con-
ducted recently, State Governments hav~ 

been identifying bonded labour from time 
to time as a continuing exercise. 

(c)" and (d), Yes, Sir. The 20-Point 
Prog I amme also seeks the involvement of 
voluntary agencies for the renabilitation of 
bonded labour. Accordingly a new scheme 
for involvement of voluntary agencies for 
the identification and rehabilitation of 
bonded labour was launched on 30th 
October 1987 by tbe Government. No tar-
gets for the rehabilitation of bonded labour 
by the voluntary agencies as well as identi-
fication of bonded labour by the State agen-
ciel:) are fixed. lfowever. annual targets for 
the rehabilitation of the identified and freed 
bonded labour are fixed for implementation 
by the State Governments. 

Tetanus Toxoid Vaccination 

*361. SHRI C. MADHAV REDDI 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Tetanus Toxoid (T.T.) and 
Pertussis vaccinations are a part of Uni. 
versal Immunization Programme and if so" 

"If the targets set therefor upto 1990 and the 
costs and benefit~ involved; 

(b) whether any clinical studies have 
been made to evaluate the effectiveness of 
these vaccinations and if so, the details 
thereof; 

(c) whether any major or sign!ficant 
improvements have been made by Rand D 
units since the vaccines were first introduced 
in the country and if so, the details thereof; 
and 

(d) whether the vaccines manufactured 
in the country compare well with the best 
vaccines avaHable anywhere else in the 
world and if so, the basis of such 
evaluation. ? 

l 

THE MINISTER OF STATE IN THE 
M1NISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR.I SAROJ 
KHAPARDE) : (a) to (d). Yes Sir. Details 
of targets, costs and bene1ts involved 
and tJ~e statistics of research efforts are givetl 

r jn th~ Statement below. 
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Statement 

The .ost of TT and DPT vaooines and number of doses to be administere_d during 
.1988-89,and 1989-90 i~ glve.n below: 

Year 

DPT· 1988-89 

1989 .. 90 

TT 1988-89 

1989-90 

Little has changed with respect to TT in 
rccellt years. It is an excellent antigen with 
low toxicity and high effectiveness. Hence, 
major Research and Development efforts are 
not djrected towards. the improvement of 
Tetanus Toxoid. The Pertussis vaccine is 
very effective if administered properly. The 
current Pertussis vaccine has caused concern 
over the toxicity reported in' developed 
countries. In the interest of decreasing the 
side-effects inherent in the whole cell vaccine 
new a cellular Pertussis vaccine has been 
developed and is. under trial in developed 
countries like Japan and U.K. Vaccines 
made in the country are of international 
quality. Central Research Institute, Kasauli 
(H.P.) js the National Quality Control 
Authority. QuaJity control of the vaccine is 
done according to the standard laid down 
by the Indian Pharmacopaeia-198 5 whose 
standard have been derived from WHO 
requirement to suit our conditions. 

[Translation] 

Rehabilitation of People Living 
in Jhuggi/Jhonparies 

*362 SHRI JBALWANT SINGH 
RAMOOWALIA : 
SHRI TElA SINGH DARDI : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether lakhs of people in Delhi are 
living in Slums,' Jhuggi Jhonparies for several 
years and leading a miserable life; 

(b) whether Delhi Administration had 
been engaged in rehabilitation of these 

~ 

people by con$tructin$ resettlement colonies; 

" Doses Estimated Cost . 
(in lakhs) (Rs. in laths) 

180.45 108.00 

192.79 115.67 

254.02 50.10 

252.91 50.58 

(c) whether the resettlement scheme has 
been done away with for some time past 
and the people have been left to live in 
insanitary and unhygienic conditions; 

(d) if so, the reasons for dojng away 
with the resettlement scheme; and 

(e) the future plan of Government in 
this regard and the capital outlay involved 
in the resettlement of these people ? 

THE MI~ISTER. OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA 
KJDW AI) : (a). At present approximately 
14 lakhs of people are living in about 652 . 
jhuggi clusters which are spread all over the 
city and lack in civic services and amenities. 

(b) Yes, Sir. 

(c) to (e). H was experienced that the 
resources which could be made available 
were inadequate to tackle the problem of 
slums through their clearance and relocation 
and that such removal and resettlement 
causes hardship to the slum dwellers, apart 
from involving undesirable destruction of 
housing stock, even if sub-standard. The 
emphasis, therefore. shifted from clearance 
and relocation to environmental improve-
ment of urban slums in situ. Under the 
National level icheme of Environmental 
Improvement of Urban Slums, basic ameni-
ties are provided in urban slums at a per 
capita cost of Rs. 300. In Delhi, the 
Scheme of Jhuggi Jhonpri Removal was 
discontinued with the termination of the 6th 
Plan and under the scheme of environmental 
improvement of jhuggi bastis, basic ameni-
ties like drinking w.ater supply, drainage of 

· waste water» peripbera \ street lighting, and 
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pay and use community latrines and bath 
rooms are provided. 

Vayudoot Service for Cbandrapur 

*363. SHRI VILAS MUTIEMWAR: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government purpose to link 
Chandra pur (Maharashtra) with Vayudoot 
ervice; 

(b) if so, by what time; and 

(c) the reasons for delay in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) to (c). Subject to availability of aircraft 
capacity, development of infrastructure and 
economic viability of operations, Vayudoot 
has plans to airlink Chandrapur in the 
State of Maharashtra. 

[Enrli~h] 

Special ists belongjng to SCjST 
Working in Dr. R.M.L. Hospital 

*364. SHRI GANGA RAM: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the total number of specialists work-
ing m dtfferent departments in Dr. R.M.L. 
Hospital; 

(b) the number of those belonging to 
Scbeduled Castes/Scheduled Tribe amoI1& 
them; 

(c) the number of specialists posted in 
Dr. R.M.L. Hospital in the month of 
December, 1987 and the number of those 
beionglllg to Scheduled Caste/Scheduled 
Tribe among them; 

(d) the number of specialists including 
those belonging to Scheduled Caste/Schedu-
led Tribe, separately, tJ:ansferrcd from Dr. 
R.M.L. Hospital since D~cetnber, 1987 so 
far; 

(e) whether specialists belongina to 
Scheduled Caste/Scbed41ed Tribe, parti· 
cularly Orthopaedic Surgeons, have not been 
and are not being given independent charge 
of respective units/surgery; and 

(0 if so. the reasoll$ thereof aDd tho 
remedial measures taken or proposed ip thi. 
regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR! SAR-OJ 
KHAPARDE) : (a> Thirty Three. 

(b) One. 

(c) No specialist was pOlttd in Dr. 
R.M.L. Hospital during the month of 
December, 1987. 

(d) Two. One each bclonJing to Schedu-
led Caste and Scheduled Tribe. 

(e) and (f). Independent charge of units 
in various departments including OrthopaedIC 
Surgery is given to an officer on the basil of 
competence, maturity and ability. 

Child Mortality.due to Insanitation 
and Unsafe Drlnkina Water 

3S20. SHRIMATI BIBHA GHOSH 
GOSWAMI : Will the Minister of HEALTH 
AND FAMILY WELFARB be pleased to 
state: 

(a) whether about 1.5 mill ion children, 
below the age of five year die every year in 
the countty due to poor sanitation and un-
safe dnnk1l1g water; 

(b) whether there are any schemes for 
improvmg the sanItary conditions and provi-
lion of safe drinking water; 

(c) if so, the 'details thereof; and 
(d) the steps taken so far in this 

relard? 

THE MINISTER OP ST ATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAP ARDE) : (a) This Ministry has not 
received any report from the State/Union 
Territory Governments that about 1. S million 
children below the age of five years die eVeJl 
year in the country due to poor sanitation and 
unsafe drinkinl water. However. diarrhoeal 
diseases are a major cause of sickness aDl 
death amona YOUIlJ children. 

(b) to (d). To reduce mortality due to 
acute diarrhoeal diseases, GoVernmenf« 
India has launched ORT Proarati1m~ M tIi 
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7th Five Year Plan which is beins expanded 
to cover the entire (ountry and necessary 
drugs includina ORS are being made availa-
ble to the Primary ~ealth Care Delivery 
Services in the country. 

In order to improve public health in 
urbaJl areas, water supply and sanitation 
schemes are being implemented by the StateJ 
V.T. Governments. The Ministry of Urban 
Development is supplemeftting the efforts of 
the State Governments. by way of develop~ 
ment of trained man~power, technical as~is~ 
tance management information system, 
application of micro~computorSt research 
and development activities and international 
cooperation and assistance. 

The Government of India have set up a 
National Drinking Water Mission for pr;)-
vi ding safe drinking water to the problem 
villages by the end of 7 th Five Year Plan. 
Appreciating the need for improving the 
sanitation facilities in rural areas, a Cen-
traHy Sponsored Rural Sanitation Programme 
for construction of rural sanitary latrines was 
launched in 1986. The Programme aims to 
supplement the effo:b of the States/Union 
Territories by con'\truction of latrines for 
individual households. 

Stalls at New Delhi Railway Station 

3521. SHRI MOTILAL SINGH: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether ITDC scheme of deconges .. 
tion of stalls at New Delhi railway station 
has been implemented; and 

(b) if so, the total number of stalls 
removed under this scheme '1 

nIB MINlSTBR OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRl 
MADHAVRAO SClNDIA) : (a) and (b). 
Yos, Sir. No stall has been removed from 
the platform but some stalls have been 
reduced in size, and some stalls resited. 

Procurement of Wh,at 

3S22. SHRI SHANTI DHARIWAL : 
SaRI BALASAHEB VIKHE 
PATIL : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pl~d to state ; 

(a) whether the Food Corporation of 
India could not procure wheat in an 
adequate quantity from mandis due to low 
procurement price of wheat this year; 

(b) whether farmers are sellins their 
wheat in mandis 'at higher prices instead of 
selIma it to Food Corporation of India; 

(c) if so, whether it has been brought 
to the notice of Government that traders in 
mandis are being harassed in many ways by 
Food Corporation of India has other officers; 
and 

(d) if so, concrete steps taken by 
Government in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUp .. 
PLIES (SHRI D.L. BAITHA): (a) Wheat 
is procured for Central Pool under voluntary 
price support operations and no quantitative 
limits for procurement are prescribed. 

(b) Farmers are feed to sell their pro-
duce to procuring agencies or private traders 
in the mandis. 

(c) No such reports have been received. 

(d) Does not arise. 

Impart and Distribution of Rapeseed OQ 
3523. SHRI SOMNATH CHAITER-

JEE : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the quantity of rapeseed oil imported 
during the year 1988; and 

(b) the allotment and actual distribution 
of tIle imported oil durinl the same period. 
State .. wise ? 

THE DEPUTY M~ISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SU~PLlES (SHRI D .L. BAITHA): (8) 
About 1,95,688 MTs of Crude Rapeseed 
Oil has been imported from . January to July 
1988. In addition to this, 20,000 MTs of 
Refined Rapeseed Oil has also been imported 
during the lame period under various Aid 
Programmes on a Government to Government 
basiS. 

(b) A statement showing the allocadon! 
lifting of rapeseed oil by tbe States/urs 
during this period is PVeD be.ow. 



AUGUST 22, 1918 Written .tf,,~wers 44 

State_at 

State-wist All0d4tion of RapSsttd 011 made 10 and Lifting Effected by the Slatts! 
UTa under Pub/itj Distribution System durin, 1988 (upto July) 

S.No. States/UTs ' Allocation (in MTs) Lifting (in MTs) 

1. Arunachal Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

S. Himachal Pradesh 

6. Jammu & Kashmir 

7. Manipur 

8. Meghalaya 

9. Mizoram 

10. Nagaland 

11. Sikkim 

12. Tripura 

13, West Bengal 

14. Uttar Pradesh 

15. Rajasthan 

16. Orissa 

Total 

News item "Rasbtriya Upbhokta Sebkari 
Sangh Mein Ghotalon Ki Bbarmar" 

3525. SHRI C. JANGA REDDY: Will 
the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state : 

(a) whether attention of Government has 
been drawn to a news item captioned "Rasht-
riya Upbhokta Sehkari San,b Mein Ghotalon 
Ki Bharmar" appearing in the Hindi Nav-
bharat Times' dated 16 ~.llrch, 1988 hiah-
lighting the irregularities in the National 
Consumer Cooperative Federation, as brouaht 
out by audit report (1984-85); 

(b) if so, the action taken by Govern-
ment against the ·concerned officers; and 

(c) the steps taken to pluS the loopholes 
pointed out by the auditors? 

395 62 

1950 1417 

1100 20 

3'50 2811 

245. 1871 

5160 4135 
2120 3620 

1'00 2080 

1770 2225 

2830 3063 

S25 326 
570 919 • 

547QO 75524 
1595 1617 

2000 S9 

3100 

1711S 99749 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVI&. 
S~PPLIES (SHRI D. L. B~ITHA) : (a) Yes, 
Sir. 

(b) and (c). Keeping in view a number 
of irregularities committed by the earlier 
management, the Board of Directors of 
NCCF was superseded by Government and 
Secretary was appointed as Administrator 
on 16.1,0.1987 with a view to toning up its 
administration. A new M.D. was appointed 
in early December, 1 987. Full time Chief 
Vigilance Officer has also been appointed in 
March, 1988. 

. Nee.F, on their part are investigating tho 
Irregularities brought out in the Audit 
Report for the year 1984-85 relating to the 
purchases made by its Patna branch. 
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The CBI are investigating the lrregulari .. 
ties relating to the supply of non· controlled 
textilies by NTC to the West Bengal State 
Cooperative Society through the Calcutta 
Branch of NCCF and one Assistant 
Man~ger of the branch has been placed under 
suspension. 

Railway Station I fa Welt Bealal 

3526. SHRI SATYAGOPAL MISRA ; 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) the names of railway statjons proposed 
to be developed in West Bengal during 
19i8-89; and A series of measures have been initiated 

by NCCF to improve its functioning like 
dlspensing with the system of accommoda-
tion to the private parties, streamlinina 
:Management Information System, reduction 
In Establishment administrative expenses, 
etc. 

(b) the details of the works to be 
undertaken on these stations ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRl 
MADHAVRAO SCINDIA) : (a) and (b). A 
statement showing names of the st.ations in 
West Bengal where major improvements are 
proposed to be undertaken during 1988·89 
is aiven below. 

A committee of experts was appointed to 
suggest measures for improving the working 
of NCCF, who bave just submitted their 
report. 

Statement 

Rai lwaY Stations in West Bengal 

S1. No. Name of the Station 

1 2 

1. Sealdah 

2. Beldenga 

3. Howrah 

4. New Farakka 

5. Maida Town 

6. Madhabpur & Piali 

7. Daskalgram & Ambalgram 

8. Nagamabi 

9. Barddhaman 

10. Belur 
11. Durgapur 

12. Raniganj " 

~3, Plassey 

Nature of improvement done 

3 

Proposed improvement of traffic circula tion in the 
Sealdeh Station area, installation of pres~ure filter, 
provision of chiller plant. 

Remodelling of station buH4ing. 

Provision of central type water cooler pJant, widening 
of fairway, augmentation of filtered water supply, 
provision of water coolers. 

Provision of retiring room, 

Retiring Room, extension of lInd class Waiting Hall. 

Electrification of stations. 

Electrification of stations. 

Electrification of station. 

Modernisation of refreshment room. Kitchens/snack 
bars. 

Remod .. ellinl of station building. 
Provision of Waiting HaJJ, mosaic benches, Ale 
retirins room and one dormitory, improvement to 
cireuJatiDI area with improved lightin,. modernisation 
of refreshment room; kitchen, snack bar. 

Extension of platform to a~mmodatc 22 boSi~, 

Raisins of platform. 
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1 

14. 

1 S. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

"'" 31. 

32. 

33. 

34. 
35. 

36. 

37. 

38. 

39. 

40. 

41. 

2 

Jaiganj 

Kha na Junction 

Dhatrigram 

Talit 

Basarsahu 

Gangatikuri 

Prantik 

Andal 

Rupnarayanpur 

Patuli 

Dattapakur 

Murshidabad 

Baruipur 

Taki Road 

Hasnabad 

Krishnapur 

Dhupguri 

New Alipurduar 

New Cooch Behar 

Falakata 

New Gitaldaha 
Pil ansh at 

Pundibari 

Kharagpur 

Kulga~hia 

Madhukunda 
Ramkanali 

Adra 
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3 

Raising of platform. 

Extension of foot over Qridge. 

Provision of foot over bridge. 

Provision of foot over bridge. 

Raising of platform. 

Raising of platform. 

Raising of platform. 
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Extension of Up and Dn. platforms to hold 22 bogies. 

Extension of Up and Dn. platforms to hold 22 
bogies. 

Raising of platform. 

Provision of foot over bridge. 

Raising of platform. 

Extension of foot over bridge. 

Raising of platform. 

Raising of platform. 

Raising of pl~tform. 

Provision of reservation and ticket collector's office. 
separate booking office, parcel office, extension of 
existing II class Waiting HaH, Public Address System. 

Provision of refreshment room and extension of II 
class Waiting Hall. 

Provision of retiring room. 

Provision of parcel godown, reservation' and ticket 
collector's Office, separate ticket booking office, 
extension of 11 class Waiting Hall and, Public 
Address System. 

Provision of Waiting Hall for II class passelllers. 
Electrification of Railway station. 

Electrification of Railway station. 

New Station Anuexe building, platform cover, train 
information board. ' 

Construction of approach road, platform cover. 

Extension of IJ class Waitins Hall. 

Extension of II class Waiting Hall. 

Washable apron on platform No.2 and platform 
QOVCf. 
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1 2 3 

42. Purulia New Booking Office and extention of goods shed 
facilities. 

043. 
44. 

45. 

46. 

Patrasao 
. Deliator 

Kumrul 

Indus 

Electfifica tion of Railway sta tion. 

Electrification or Railway station. 

Electrification of Railway station. 

Electrification of Ra,ilway statio,p. 
47. Khirai Upgradation o( halt station to flag station. 

Withholding of Salary of Doctors 
of R.M.L. Hospital 

3527. SHRI BANWARJ LAL 
BAIRWA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state; 

(a) whether payment of salary of some 
doctors/specialists working in R.M.L. 
Hospital was withheld and later released} 

(b) if so, the reasons therefor; and 
~ ~ 

(c) when the salary was released and the 
grounds on which it was released ? 

THE MINIStER OF STATE IN THE 
\ 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMURI SAROJ 
KHAPARDE): (a) to (c). Yes, Sir. The 
salary of three doctors os Dr. Ram Manohar 
Lobia Hospital was withheld out of which 
rhe salary of two doctors was withheld for 
the months of September and October, 1987 
and March to May, t988 respectively due to 
non-submission of fequisite documents. The 
salary was later releac;ed on 13-11-1987 
and 19-6-1988 respectively after they 
submitted· the document,s. In case of the 
third doctor, the salary was withheld for the 
month of !\ugust, 1987 as on transfer from 
Dr. Ram Manohar Lohia Hospital to 
C.G.H,S., she did ndt report for duty at the 
-l'lace of transfer. Salary was released 
subsequently on 31 ~8-198 7. 

Mar.fal Effects or Chewin~ Tobacco 
, Products 

3528. DR. B.L. SHAILESH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be plea sod to state : 

(a) whether according to California 
researchers~ snuff • and chewing tobacco 
products, whose popularity _is growing among 
youngmen, expose their users to higher 
levels of dangerous nicotine than cigarettes; 

(a) whether thf."se. products arc also 
covered by the. statutory warning "Cigarette 
Smoking is Injurious to Health" and if not, 
whether GQvernment propose to bring them 
within the purview of this statutory warning; 
and 

(c) what other steps Government pro-
pose to take to check the use of these 
dangerous products in the intere3t of ove rail 
health and welfare of the societ~ ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARJ SAROJ 
KHAPARDE): (a) Yes, Tobacco when 

_ chewed can cause cancer of the mouth and 
upper digestjve tract and a number of other 
non~cancerous oral conditions and when 
taken as snuff can cause nosf." Cancer. 

I 

(a) and (c). The Government is consi-
dering introduction of a comprehensive plan 
of action uga inst a] I toJ:mcco products. The 

. proposed statutory measures to control the 
use of tobacco products include : 

1. Extending the statutory warning to 
other tobacco products also viz. 
tobacco 1.Ised for chewing, pipe 
tobacco, cigars, bidis, tobacco-based 
pan- masa}tt/gutka, tobacco- based 
tooth powder/paste' etc. 

2. Use of under telling slogans in 
~ddition to the existing statutary 
wamina 'Smokina is injurious ~9. 
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Health' on all varieties of tobacco 
products. 

3. Use of universally known danger 
signal like 'Crossed Bone and 
Skull' ·on every Cigarette packet! 

. carton and advertisement to evert 
tobacco products. 

4. Prohibition of advertisements of 
cigarettes, bidis, tobacco-based pan" 
masala and all other tobacco 
products. 

Overloading of IA Pllgbts 

1.S29. SHRI ASHOK SHANKARRAO 
CHAVAN: 
SHRI KAMLA PRASAD 
SINGH: 

Will the Minister of CIVIL AVIATION 
AND TUORISM be pleased to state : 

(a) the details of the Indian Airlines 
flights which were overloaded during the last 
six months and the reasons thereof; 

(b) whether IA flight IC-164 from 
Dabolim to Bombay was overloaded on 3 
May, 1988; and 

(c) if so, the details of the steps taken 
to check overloading and to extend better 
facilities to the passengers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIA110N AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) During the last six months, only one 
light IC-489 of Indian Airlines of 18th June 
1988 was overloaded due to error of the 
Corporation's staff. 

• 
(b) No, Sir. In e,ct on IC- t 64 of 

23.5.1988 and that of 3.5.1988 one lady 
passenger travelling on staff pass was provid-
ed as seat in place of a 4 years old child 
after accommodating it in the Jap of the 
p~rents. Since the child being small and 
the seat belt being adequate for fastening in 
the I a p of \he parent, no safety rule was 
violated. 

(c) Whenever any ease of carriage of 
extra I'ass!"ngers OD I.A. flieht. comes to tbe 
notice of tho AeroDautieal authorities, the 
satne is investigated and apl'ropriate acHon 
is taken on the basis of the indings to avoid 
;rnrr.ence of .""eh ineic!.ota. Action is also 

taken by the I.A ... against the" staff (or the 
lapse in dischirae of dutites under the rules. 

Eaeroac .... t of Rail"., LaD. 

3530. SHRI GU,RUDAS KAMAT! 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether any assessment has been 
made to know the extent of railway land 
under encroachment at present; and 

~ 

(b) if so, what are the steps taken 
Government in thjs regard ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Assessment 
are made from time to time in different 
places in the country. 

(b) (i) Vigorous action under Public 
Premises (Eviction of Unauthorised 
Occupants) Act to remove the 
encroachers. 

(ii) Provision of fencing/boundary wall 
as may be necessary for lands 
adjoining built up areas; 

(iii) Tree plantation on vacant Jands. 

(jv) Timely action to thwart attempts at 
fresh encroachments. 

Super Bazar Braache. 

3S31. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pJeacsed to 
state: 

(a) whether Government propose to 
open more"branches of Supper Bazar in New 
Delhi during the current year; and 

(b) if so, the nubmer of the new branches 
opened so far and their location? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : <a) 
Yes, Madem. The Super Bazar proposes to 
set up more branches durina the next one 
year. 

(b) DuriDg the current cooperative year 
beginnina from 1st July_ ,,1988. no new 
bran~hes haw been opened so far. 
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Uallceftsecl Hawker .. In Trainl 

3332. SHRI VUAY N. PATIL: Will 
the Minister or RAILWAYS be pleased to 
state : 

(a) whether Government are aware that 
the presence or unilcensed hawkers and 
beagers in !orig distance trains li~e Karana .. 
taka Bxpress, Tamilnadu Express and other 
important trains, is a nuisance to the 
tr~velling public; and 

.. (b) if so, the steps proposed to be- taken 
to stop the entry of such p¢rsons in lona 
distance trains? 

THE MINISTER OF STATE OF THE .. 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 

(b) To arrest this menace, the Zonal 
Railways conduct drives in this regard. 
7443 and 6177 drives were con-
ducted and 7181 unauthorised hawkers and 
1404 beggars respectively were apprehended 
and prosecuted on Central, Southern, South 
Central and Northern Railways during the 
!'triod 1.10.81 to 31.3.88. 

DelaY/Cancellation of IA/ 
Vayudoot FUabtl 

3533. FROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of ,CIVIL 
AVIA nON AND TOURISM be pleased to 
state : 

(a) the number of fljghts of the Indian 
Air~ines/Vayudoot which were in ordinateJy 
delayed or cancelled due to (0 weather con .. 
ditions (ii) technical reasons including \ 
shortage of aircrafts or their diversions 
during the year 1987 -8 8 and the current 
finanoial year, till date; and 

(b) the steps taken 'to avoid the recurre-
nce of such heavy delays/cancellations so as 
to avoid inconvenience to the passenaers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
(a> The requisite details of flights of Indian 
Airlines and Vayudoot which were delayed 
or cancelled a~ as fonows : 

-----------------------------Reasons I.A. Vayudoot 
(During 1987·88 (During 
and till July 1987-88 

1988) and till 20th 

- Total flights: t.50.02S 

- Delay/cancella-
tions due 
weather: 

- Delay /cancella-
tions due 
technical reasons 
includill8 shortaae 
of aircraft or 
diversions : 

754 

330 

August 1988) 

13,000 

174 

319 

(b) Delays/concellations due to adverse 
weather are beyond the control of Indian 
Airlines/Vayudoot. Both I.A/Vayudoot are 
in the process of augmenting their aircraft 
fleet after which it wou~d be possible to 
avoid or minimise delays/cancellations on 
account of tcchnical reasons. 

NatioDal CommissioD OD Rural Labour 

3S34. SHRI PARASRAM 
BHARDWAJ: Win the Minister of 
LABOUR be pleased to state : 

(a) whether the National Commission 
on Rural Labour has sought the views of 
voluntary organisations in States and expeI1$. 
for the overall development of rural labour; 
and -

(b) if so, the details thereof and the 
response of the voluntary organisations 
thereto? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b). 
Yes, Sir. The Questionnaire circulated by 
the Commission seeks the views on the 
various aspects of rural lobour, such as, 
conditions of work, organisation of rural 
labour, wages, employment generation, social 
security, migration of labour, land reforms. 
bonded labour and problems of women and 
children. In addition to the above cited 
general Questionnaire, views of the voluntary 
or,anisations have also been sought tbrough 
.another Questionnaire on the problems and 
suaestions reaardana minimum wapI l'aid 
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to rural labour. The replies to the Ques-
tionnaIres have star.ted reaching the Office of 
the Commission. 

Retail Price of Wheat and Rice 

3535. SHRI AJIT KUMAR SAHA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) t.e retail 'Price of rice and wheat 
separately, region-wi~e nnd year-wise, from 
1984 to 1 988; and 

(b) the price at which rice and wheat 
were supplied through the Public Distribu-
tion System, year-wise and region-wise, 
during the above period? 

THE DEPUEY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA) : (a) and 
(b). Foodgrains are issued at a uniform 
Central i~suc prjce to the State Governments 
for distribution through the public disfribu-
tion system. The Central issue pl Jces of 
wheat and rice (common), as on 1st January, 
from 1 984 to 1988, were as under : 

'(Rupees per quintal) 

-------------------.-------------------
As on 1st January Wheat Rice (Common) 

1984 172.00 188.00 
1 

]935 172.00 208.00 

1986 172.00 217.00' 

1987 190.00 239,00 

1988 195.00 239.00 

The retail price of wheat and rice are 
fixed by the State Governmcnt~/Union 

Territory Administrations themselves, who 
generally take into account the Central i~sue 
price, their own distribution costs and sub-
sidy, Jf any, in fixing the price,. 

sc/sr Employees in Air India 

3536. SHRI PIYUS TIRAKY: Will 
the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the total number of emplo}ees in 
Air India and the percentage of Scheduled 
Castes and Scheduled Tribes among them. 
category-wise; 

... 
(b} the number of Air India's employees 

l10sted abroad and the percentage of Sche-
duled Castes and Scheduled Tribe'i amona 
them, category-wise; 

(c) the action prof)osed to be taken for 
augmentation 'of staff strength in the Schedu-
led Caste/Scheduled Tribe Cell of Air India; 
and ~ 

(d) the details of the various welfare 
programmes for Scheduled Castes and Sche-
duled Trib~s staff of Air India ? 

THE MINISTER OF STATE OF TH!. 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Total number of employees of Air India 
on 1.7.1988 was 16,195. The representation 
of SC/ST among the employees, Category-
wise is as under : 

SchedUled Castes Scheduled Tribes 

Category A 10.26% 

Category B 17.15% 

Category C 18.5e % 
Category D 36.29% 

(!Deluding Handy-
man Safai) 

2.9'% 
548% 

7.65% 

5.68% 

(b) ~umbcr of India based staff posted 
abroad on 1. 7.1988 was 247. The repre-
sentation of SC/ST among the abobe 147 
employees is as under: 

Scheduled Caste Scheduled Tribe 

Category A 

Category B 

6.59% 

Nil 

1.65% 

NiH 

(c) Augmentation of staff strength of the 
SC/ST eelJ of Air India is constantly under 
review. 

(d) Air India provides facilities to 
SC/ST employees for obtaining-

(i) Low rate interest financial assis-
tance for purchase of houses; 

(ii) preferential allotment of residential 
accommodation; 

(iii) pre"employment training to those 
who ha,ve requisite potential; 
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(iv) Self-development special training 
programme exclusively for the 
benefit of the non .. excutive SCjST 
staff. 

Helicopter Service from Bhubaneswar 
to Raipur 

3537. SHRI CHINTAMANI lENA: 
Will the Minister of CIVIL AVIATION 
AND ToURISM be pleased to state: 

(a) whether there is great demand from 
the State Govp.rnment of Orissa for intro-
duction of Helicopter service from Bhubane-
swar to Raip'Ur v ia Jharsu~uda; 

(b) if so, the reaction of Union Govern-
ment thereto and by wilen this service is 
proposed to be started; and 

(c) the number of places and the names' 
of the routes on which Helicopter service 
has been introduced in the country so far? 

THE MINISTER OF STATE OF THE 
MINIST~Y OF CIVIL AVIATION AND 
'POURISM (SHRI SHIVRAJ V. PATH.) : 
(a) No, Sir. 

(b) Does not arise. 

(c) Pawan Hans is operating service 
between Jammu .. Katra-Sanjichhat. Besides, 
it has leased helicopters to the State 
Governments/Union Territory Administrd-
tions who ale operating services on the routes 
listed in the statement below. 

Statement 
Existing Fli ghts-A and N' Island 
(He1i()opter Lrased to Union Adhn.) 

Sac tor Eraquency /Week 

1 

Port BJair-Mayabunder-Diglipur 
Diglipur-Mayabunder-Port Blair 
P~rt Blair .. Havelock-Rangat . 

Rangat-Havelock-Port Blair 

Port Blair-HutbaY .. P-ort Blair 
Hut Bay-Camicobar-Hut Bay 

Car Nicobar-Chowra-Car 
Nicobar 
Port Blair .. Ranaat-Port Blair 

2 

1 

1 

5 
3 

l/month 
3 

----------------------------------. 
Port, Blair-Cat Nicobar-Kamrota 
CampbeU Bay-Kamrota-Car 
Nicobar-Port Blair, 
Rangat-Diglypur-Rangat 

2 

E~,:isting Flight-Lak~hadwe~p (Heli~oPter 
Leased to U"ion Administration) 

Sector Frequency IF) igbts" 
per work 

Kavarattj~Cochin-Kavarattj 

Kavaratti-Amini-Kacimat .. 
Anini-Ka.varatti 
Kavaratti-Amini-Kavaratti 

v 

Kavaratti-Androth-K avaratti 
Ka var atti· Kalpent- Ka varatti 
Kavaratti-Bangaram-Kavaratti 
Cochin· Androth -Cochin 
Kavaratti-Kilton-Chetlat-
Bitra-Chetlat-Kavaratti 

1 

2. 
1 
2 

2 

1 
1 

1 Week 

Kavaratti- Minicoy-Kalpani-Coc.:hin-
Kalpeni ... Minicoy-Kava ratti 1 Week 

Existing Flightl-Nagaland (Helicopter . 
Leased to State Government 

Sector Frequency /Week 

Kohima -Mokokchung-Kohima 
. Mokokchung-TuensaI1g" 

MQkokchung 
~okokchung-Mon-Mokokchung 

Kohima-Phek-Zunhybuto-Phek-
Kohima 

Kohima-Wokba-Kohima 

4 

2 
2 

2 

on required 
basis. 

Jammu-Katra- Sanjichat 

Jall1mu-Sanjichat-Katra-Jammu 14 

Kaira-Sanjichat-Katra 42 

Jammu and Kashmir (HelicoPter 
~tasl!d to State Government) 

The State Government of Jammu and 
Kashmir is utilising lJle helicopter for 
Tourj~t charters. 
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Exsltinl FU,hta-Meghalaya (HeUoopter 
Leased to State Government 

Sector 

Oawabat~hiJIolll 

Shillong,Gawahati 
Oawahati-Tura 
Tura-Gawahati 

Frequency!Week 

13 
13 

3 
3 

ExiJtinl FJights-S ikk im (H elieDPter 
Leased to Itate Government) 

Sector 

Ganctok-Bagdogra 

Bagdogra -Ganctok 

Frequency /Week 

7 

7 

* Note : The fr~quency of flights is increlsed 
at the discretion of the State 
Government whenever the r~ad is 
blocked duo to natura 1 or other 
reasons. 

Replacement -of Out.ated Eqaipment. 
AT Airport. 

3538. SHRI AMARSINGH RATHAWA : 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether various equipments used at 
different airpo rts in the country are outdated 
and are out of use; 

(b) whether Government have conducted 
any survey to locate such airrorts, if so, the 
details thereof; 

(c) whethtr Government propose to 
replace them with the latest equipments 
under the modernisation of airports scheme; 
and 

(d) if so, the details thereof and by 
when tile scheme is lik.ely to be implemen-
ted ? 

THE MINISTER OF STATE OF THE 
MINIS'rR.Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIIJ): 
<a> The equipment used at the airports con-
form to the International Civil Aviation 
OrpnisatioD (ICAO) specifications and are 
in recular operatioa, 

(b) to (d). The replacement of old by 
modem equipment is a continuing process 
which is implemented in a phased manner, 
depending upon the a vaiJability of resources. 
The proposals presently under considerationl 
execution relate to : 

" 
0) Modernisation of the Air Traffic 

Control System at airports; 

(ij) Installation of Instrument LandiIll 
systems; 

(iii) Improvements in th~ Night Landing 
Facilities; 

(iv) Improvements in, and augmentation 
of, Navigational and Communica-
tion Aids; and 

(v) 'Augmentation of Fire Fightinl 
Equipment. 

ITDe Hotels in Tamilnadu 

3539. SHRI C.K. KUPPUSWAMY: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: , 

(a) the number of India Tourism 
Development Corporation Hotels in Tamil-
nadu; 

(b) whether there is any proposal to 
construct some more hotels in Tarnilnadu; 
and 

(c) the: total col1ection of revenue of 
India Tourism Development Corporation 
hotels by way of foreign Exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) ITDC is operating Iwo h01e]s in Tamil 
Nadu namely Temple Bay Ashok Beach 
Resort at Mamallapuram and Hotel Madurai 
Ashok at Madurai. 

(b) No, Sir. 

(c) The foreign exchange earnings of 
ITDC Hotels during 1987-88 arc 
Ra. 732.47 lakhs (provisionally) includina 
Its. 9.73 lakhs from the hotels is Tamil 
Nadu. . 

CODstruction of O.P.D. Blocks in 
Safdar jung Hospi tal 

3S40. SHRI KAMLA PRASAD 
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SINGH: Will the Minister of HEALTH 
AND FAMlL Y WELFARE be pleased to 
state : 

(a) the progress made in the construc· 
tion of a compact new O.P.D. Block and 
Nursing Home in Safdarjung Hospital, ~ew 
Delhi; and 

(b) The reasons for the delay in con· 
struction thereof? 

THE :MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b). Necessary 
administrative approval/Expenditure sanction 
has been issued on 11- 8 -19 8 8 for the con-
struction of O.P.D. Phase-III, Central Wing 
of Safdarjung Hospital. The question of 
constructi~n of nursing home in Safdarjung 
Hospital does not arise at present as no such 
proposal has been sanctioned. 

Los. Suffered due to Ancident of 
Bangalore-Trivandrum Express 

3541. SHRI K. MOHANDAS: Will 
the Minister of RAILWAYS be pleased to 
state the estimated loss suffered by the Rail-
ways on train accident which took pJace on 
8 July, 1988 including the expenditure 
incurred on rescue operations, compensation 
and loss of property ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : The cost of 
damag6 to Railway property due to accident 
to 26 Down Bangalore~ Trivandrum Express 
together with the expenditure incurred on 
rescue and relief operations, has been esti-
mat~d at approximately Rs. 2.20 crores. 

. '{his, however t docs not inclUde accident 
compensation as this is a matter to be 
settl~d by the Ad hoc Claims Commissioner, 
appoInted for the purpose. 

Loss due to floods 

3542. CH. RAM PRAKASH: Will tbe 
Minister of RAILW A YS be pleased to 
state: 

(a) whether R.ailways have suffered huse 
lossos due to cancellation of tra.ins and 
damage to property caused by floods durina 
tbis year; and ' 

(b) if so, the details thereof and the 
steps taken to meet the situation 1 

THE MIN1STER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b). 
The information is being collected and will 
be laid on the table of the Sabha. 

Traffic 08 Sbatab.U Express 

3 S4 3. SHRIMA TI OBETA MUKHER.-
J!E : Will the Minist~r of RAILWAYS be 
pleased to state: 

(a) whether Government's attention has 
been dra wn to a newsitem captioned 
"Shatabdi plagued with problems" appeariq 
in "The Times of India" dated: 20 July, 
1988; 

(b) if so, the details of the problem 
being faced and Goventment's action to 
resolve them; and 

(c) the capacity of the -train and the 
average number of passengers travelling by 
it ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 

(b) There are no problems. The train 
has been originally planned to run on its 
present route. The Taj Express has started 
running from New Delhi from 1 S-8-l981. 

(c) ,The capacity is ne,rly 460. The 
average number of passengers booked on the 
train from 1st to 1 S August was 356 in Up 
direction and 3 SO in the Dn direction. 

Report of Committee to Improve 
Working of Pgimer, Chandigarh 

3544. SHaI KRISHNA SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether I·man inquiry committee 
constituted to make an indepth probe into 
the working of the Gastroenteroloay Depart. 
ment of the Post-Graduate Institute or 
Medica) Education, and R.esearch~ Chandiaarb 
has since submitted its report; aDd 

(b) if SO, the details of the fiadjnp 'aDd 
if Dott the reasons for the delay in tbe 
submission <)f the report 7 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ 
KHAPARDE) : (a) The Committee consist-
i~ of four members bas not yet submitted 
its report .. 

(b) The Committee had to undertake 
lenlthy hearing of witne~ses who appeared 
before it and had several meetings to assess 
the evidence placed before it. The evidence 
is lengthy and many legal issues are involved 
wllich have tG be carefuUy ass.essed before 
the Committee's Report can be finalised. It 
is however expected that the,report will be 
submitted to the Government soon. 

In the Office of Reg ional Labour 
Comm issioner, Ahmedabad . 

3545. SHRI SHANTILAL PATEL 
Will the Minister of LABOUR be pleased to 
state : 

(a) the number of applications under 
the Industrial Djsputes Act, 1947 received 
in the Office of the Regional Labour Com~ 
missioner, Ahmedabad during the period 
July. 1987, to June, 1988; 

(b) the number of such applications 
received in this office during the period 
January, 1986 to June, 1987; and 

I 

(c) the number of applications received 
with referen~e to the Labour Court and . the 
Industrial Tribunal under the Industrial 
Disputes Act, 1947, sepatately, during the 
above period 5 ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) to (c). 
Information is being collected and will be 
laid on the Table of the House. 

Ground Announcements in 
Reg ional Languages 

3546. SHRI MATILAL HANSDA 
Will the Minister of CIVIL AVIATION 
AND 4"OURISM be pleased to state: 

(8) whether the ground announcements 
are made by Indian Airlines/Air India in 
regional languages Qesides English and aindi 
at all the airports in the country; . 

(b) if so. the details thereof; 

(c) if not. the rca$ons therefor; and 

(d) the steps proposed to be taken for 
ground announcements in regional languages 
so that the people who do not know English 
or Hindl could also understand the infor-
mation conveyed Y 

.. 
THE MINISTEa OF STATE OF THE 

MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PAtll:.): 
(a) to (d). Whereas at Delhi, Bombay, 
Calcutta and Madras, the ground announCe-
ments are made by the International 
Airports, Authority of India, at aU the 
other domestic airports where Air lndia and 
Indian Airliner, operate, ground announce-
ments are made by the respective Airlines 
in English, Hindi and the Local language of 
the State in Whicb the airpolt is situated 
subject to availability of staff proficient in 
that local language. On very rare occasions, 
however, it is not possible to make such 
announcements in the loca1 language besides 
Hindi and English due to non-avaiJabiJity of 
staff fluent in speaking that particular local 
language. . 

[Translat ion] 

Allotment of MIG Flats in 
Janakpuri, New Delhi 

3547. SHRI RAJ KARAN SINGH 
WiIl the }t1inister of URBAN DEVELOp. 
MENT be pleased to state : 

(a) whether the draw for al10tment of 
128 MIG flats (four storeyed) in B.D. 
Block, Janakpuri, New Delhi was held by 
the D.D.A. ip February, 1988; 

. (b) if so, the reasons for which these 
fla ts have nol been actually handed, over to 
the allottces as yet even though all the for-
malities have been completed; and 

(c) the time by which the~e allottees will 
be handed over the possession of the fiats ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGHj : (a) No, Sir. The 
draw of 128 MIG flats in BD Block. Janak .. 
puri was held on 30.10.1987. 

(b) The reasons are as under : 

(i) Water supply Scheme has not beon 
approved by M.e.D. 
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(ij) mlhi Electric Su pply Undertaking 
has not constructed their Sub· 
station and completed their work. 

(c) By December, 1988 provided DESU 
provides electricity and MeD provides 
water. 

rEn,lish] 

Stoppage of Traios. at Urali-. 
Kanehan Railway Stations 

3S48, SHRI V.N. GADGIL : WBI the 
Minister of RAIL WAYS be pleased to 
state : 

(a) whether Government have received 
represent a tions from residents and around 
Urali·Kanchan, district Pune that the can-
cellation of the Manmad-Bombay Passenger 
train has caused cons iderable inconvenience 
to working class commuters; and 

(b) if so, whether Government propose 
to provide a stoppage of 31 Dn and 32 Up, 
Hyderabad-Bombay, 129 Dn and 130 Up 
Udyan Express and 11 Dn and 12 Up 
Madras Express at Urali-Kanchan Railway 
Station 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Stoppage of 3 J /3 '1 Hyderabad-
Bombay Ji!xpress has been provided at UraH 
station since May, 1988. However, stoppages 
of 129/130 Udyan Express and 11/12 
Madras-Dadar Express have not been found 
presently feasib!e. 

Sale of Medicines without Prescription 

3549. SHRI MURLIDHAR MANE: 
Will the Minister of HEALTH AND 
FAMILY WELFARE b~ pJeased to state; 

(a) whether many drugs are being sold 
in the markets without prescription; 

(b) whether this practice is going on 
due to non·control over drug aJvcrtisem..ents 
in the pless; and 

(e) it 10, the stel's Government prepose 
to take to curb this practice ? 

~ THE MINISTER OF' STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARB (KUMARI SAROJ 
KFtAPARDE) : (a) The druge listed is 
Schedule Ii and Schedule X to the Drup 
and Cosmetic Rules 1945 are required to 
be sold by a retail chemist only under the 
personal supervision of a "Qualified Person" 
and against the pr~ription of a Registered 
Medical Practitioner. AU other drugs can 
be sold without prescription of a Registered 
Mdidical Practitioner. 

(b) and (q). Advertisements of drugs 
are controlleCl under the provisions of the 
Drugs an 1 Magic Remedies (Objectionable 
Advertisements) Act. Under this Act, on 
one can adverti~e any drug for the treatment 
of 55 diseases listed in the Schedule to the 
Act. 

Allotment of Land to Members of 
U.P. Sanlaj Cooperative House 

Building Society 

3550. SHRI VISHNU MODI: 
SHRI RAMASHRA Y PRASAD 
SINGH: 
SHRI V. TULSI RAM: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the total strenath of members in U.P. 
Samaj Cooperative House Building Society 
Ltd., Delhi. 

(b) the number of me.mbers of the said 
Society who have been allotted plots and 
those who have not been allotted plots as 
yet; 

(c) whether the Society enrolled any 
new members during the last ten years; if 
so, the details thereof; 

(d) whether any membership of the said 
Society has been cancelled by the Registrar 
of Cooperative Soc ieties, New DeIhl; ond 

(e) if so, the reasons thereof? 

THE MINISTER OF STATE 1"1 THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (d) and (b). The 
total number of menlbers of the Society is 
4S3 out of whom 408 have been aHottcd 
plots, 

(c) The Society has enrolled 41 new 
n;l'mbers. The enrolment of 21 members is 
aaainst vacancies in frozen list. The remain-
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ing 20 were on the waiting list, Out of the 
20 members of the waiting list ] member 
had reSigned and the' membership of 11 
members had been ceased by the society 
due to default in payment. 

(d) and (e). The Registrar Cooperative 
Societies had cancelled two metnberships 
because one member was having property in 
the name of her husband and the other was 
found minor at the time of enrolment. 

Construction of School Building in ' 
Paschimpuri, New Delhi 

3551. SHRI DHARAM PAL SINGH 
MALIK: \\,ill the Minister of UEBAN 
DEVELOPMENT be pleased to state: 

(a) whether a school building has been 
constructed by the DDA in 4-B area, 
Pafchim Puri, New Dethi; and 

(b) if so, the time by which the building 
is likely to be handed over to the concerned 
authority? 

T,HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) ; (a) Yes Sir. 

(b) The building has not been handed 
over to the concemed authority because 
DESU has not given electric connection. 
The. matter has been taken up with DESU 
al~d necessary security deposit has also been 
made. It is expectco that electric connection 
will be provided by DESU within three 
months time. 

Allotment of L'lnd to Ministry of 
Works, Housing and Supply Co-

OpernU"e Hou~c Bui!ding Society 

3552. SHft! KAMAL NATH': \Vill the 
'Mini~tcr 0[' UR3AN DEVELOPMENT be 
pleased to rdcr to the r'fply given on 
7 Deccl\lb~r. 1987 to Unstarred Question 
No. 44') ~ regarding allotment of land to the 
MiI1i'itr:/ of vV,)rk(j. Housing and Supply 
Co-operative HOllse Building Society and 
stale ; 

(a) whether Government are aware of 
the fact that the Delhi Development Autho-
rity has not so far handed over the entire 
area of tl.7 2 acres of land allotted to the 
Society for the Communit)' Centre in 19.6; 
aad 

(b) the reasons for such an abnormal 
delay in the mattes', especially when tbe 
formal lease for this land has beCQ executed 
by the Society and the annual ground rent 
also paid? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF"URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
actual area of the plot for Community 
Ctntre/Hall is 0.722 acres. The possession 
of the entire area was handed over by the 
DDA to the Society on 11-8-SS. 

Amenities in Government Quarters 

3553. SHRI R.S. KHIRHAR: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether basic amenities have not 
been pro;ided uniformly in Government 
quarters of Type IV category in Pandara, 
Road, Laxmibai Nagar and Sarojini Nagar, 
New Delhi; 

(b) whether sinks have been provided in 
the kitchen of all quartars of Pandara 
Road; 

(c) whether Government contemplate 
providing sinks in the kitchen of all quarters 
at Laxmibai Nagar and Sarojini Nagar also; 
and . 

(d) if not, the reasons therefor? 

·THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) ; (a) No. These 
qU.lrters were constructed during different 
pcriods t in accorJarace with the norms pre-
v:llent at thz relevant time. . . 

(b) No. 

(c) and (d) The question of identifica-
tion of 'Kiditions alterations of a non:struc-
tural character which may be carried out in 
each type of Govcrnrn~nt accommodation 'is· 

. under consideration. 

Relaxation in Indo-Pak Travel Norms 

3554. SHRI RADHAKANTA DIGAL : 
Will the Minister of CIVIL AVIA lION 
AND TOURISM be pleased to state: 

(a) whether Government have received 
any suggestions to relax the Indo· Pak travel 
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norms to give boost tourism between the 
two countries; and 

(b) if so. Government's reaction there-
to ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) and (b). At the Annual Conve;:tipn of 
Indian Association of Tour Operators 'recen-
Uy h~ld in Lahore suggestions were made 
that norms for travel' between India and 
Pakistan presently governed by Indo-Pale 
Tourism Protocol may be relaxed. It would~ 
however, be som~ time before a formal deci-
sion on these recommendation§ can be 
taken. 

Purchase of Westland Hel icopter 

3555. SHRI H.M. PATEL: WiJJ the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) when the Westland helicopters were 
purchased by Government; 

(b) the number of helicopters purchased 
and at what rate; 

(c) the total number of hours for which 
they have flown during this period; 

(d) whether it is a fact that these heli-
copters have not functioned at all satisfac-
toriJy and there have been a number of 
accidents; 

. (e) on how many occasions these he1i e 

copters functioned efficiently; and 

(f) Govem~ent's plan for further util i-
sation of these helicopters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V·. PATIL): 
(a) and (b). MIs Pawan Hans Ltd. signed 
an agreement on 15.3.1986 with ,M/s. 
Westland Helicopters of U.K. for the pur-
chase of 2 t Westland helicopters, related 
spares and ground 'support equipI!len~ at a 
packaae cost of £ 65 million. 

(c) The Westland fleet~ of he1icopt~rs 
has flown approximately 12008 hours hi J 
date. 

(d) No, Sir. So far there has been only 
one accident involving Westland helicopter. 

(e) Since September, 1986, there have 
been , 55 cases of engine malfunctioning 
which have resulted in 38 engine removals. 

(f) Pawan Hans Ltd. plans t9 continue 
using these helicopters to meet the transport· 
requ-irements of Oil Sector, to connent 
inaccessible areas and to operate tourist 
characters etc. 

World Bank Study Report on 
Drinking Water SuPply 

3556. SHRI S.B. SfNDAL : 
SHRI S.M. GURADDI : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

(a) whether about one-third of the 
world population have still no access to safe 
drinking water; . . 

(b) whether India is one amongst the 
countries where a large number of people 
do not have safe drinking water facility; 

(c) whether this fact has been revealed 
in the study made by the-World Bank; 

(d) wh~lher certain measures have been 
suggested in the study report in this regard, . 
if so, the details thereof; and 

(e) Whether Government have examined 
these suggestions and if so, the steps being 
taken to implement those measures 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (e). This 
Ministry is not aware of such a study by the 
World Bank, as it hils not bee.·. r~cieved so 
far. However, on the basis of the informa-
tion obtained from the State Governments 
and the Union Territories, more than 79 % 
of the urban population and 73% of the 
rural population hav~ been provided with 
safe drinking water supply facilities. Since 
water supply is a State subject. necessary 
measures -are being taken by the State 
Governments and the Union Territories to 
extend the facility to the remaining popu-
lation subject to th~ Ilvailability, of 
resources. 
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Delay in obtaining Aeroplanes 
for Ind ian Airlines 

3557. DR. O.S. RAJHANS : 
SHRIMATI I~ADHUREI! 

SINGH: .' 
SHRI H.B. PATIL : 
SHRI MOHANBHAI PATEL: 
SHRI GURUQAS KAMAT: . 

Will the Miuister of CIVIL AVIATION 
AND TOURISM be plea lied to state: 

(a) whether the Indian Airlines was 
unable to obtain enough planes on lease to 
meet its interim .requirements due to delay 
in Government approval as reported in the 
'Hindustan Times' dated 10 June, 1988; 

(b) if so, the facts in this regard; and 

(c) the corrective steps Government 
prepose to take in the matter? 

THl:: MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
(a) to (c). The NetNS item has come to the 
notice of Government. Indian Airlines; with 
the approval of Government, entered into a 
purchac;e agreement, in March, 1986, with 
Mis. Airbus Industries for purchase of 19 

. Airbus A-320 aircraft Tbe 19 aircraft, on 
order, will be delivered to Indian Airlines 
between April, 1989 and March, 1990. 
Indian Airlines also sought Government 
permission for leasing of aircraft. Since 
leasing of aircraft involved huge mit-go of 
foreign exchange, a Committee was set up 
to go into the modalities of leasing. After 
the receipt of the Report of the Committee 
and its examination, Govt. approval was 
accorded to Indian Airlines on the 15th of 
January, 1988, for leasing 5 aircraft. There 
has been no avoidabk delay in according 
Gov.crnment approval. 

Import of Da'Uphin Helicopters 

3358. SHRI SYED SHABABUDDIN , 
Will the Minister of ,CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whetlier Dauphin helicopters were 
imported during 1987-88 for VIP usc; 

(b) if so, the number and the u,nit cost 
thereof; 

(c) whether thest helicopters were found 
uafit for VIP use and it was decided that , 
these should form part of the commercial 
fleet of Pawan Hans Ltd.; 

(d) the existing number of helicopten 
with Pawan Hans available fOf commercial 
use; and 

(e) whether t1)e existing fleet is heiDi 
fully exploited commercially? 

THE MINISTER OF STATS Of TID 
MINISTRY OF CIVIL AVIATION ANO 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. . 

(b) ThO' pro- rata cost of the 6 Dauphin 
SA 365 N helicopters, related spares ad 
equipment was FF 121.64 million (than 
equivalent to Rs. 18.24 crores). 

(c) No, Sir. 

(d) Pawan Hans has presentlY 40 heli· 
copters available for commercial use. 

(e) No, Sir. 

Members of Board of Directorl 

3559. SHRI VIJAY KUMAR. YADAV: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the boards of Indian Air· 
lines and Air India have been reconstituted 
recently; 

(b) whether it is a fa;t that representa. 
tives of two -leading hotel groups in th. 
country who have close business ccJaneetioDS 
with the two airlines are on the boards' , , 
and 

(c) if so, the details of these Members 
and Government:s reaction thereof .1 

THE MINIStER OF STATE OF THl! 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRJ SHIVRAJ V. PATIL): 
(a) Yes, Sir. 

(b) and (c). The new Board of Dire<:tolJ 
of Air India and Indian Airlin. have~ OM 
Director each from two leading 1Iote1ltoupa 
in the country, viz. The Taj and the Oberai 
Group of hotels. Indian Airlin. and Air 
India uplift some food from those" two 
croups and their hotels are also used b~ the 



personnel of the airlines: These routine 
IIsociations do Dot in any way, prejudicially 
affect tho Direclors in excrciains their func-
tions. 

[Tra.slat ion] 

SupplJ of Adulterated Nitrous 
Ox14. Gas to Hospital 

3561. DR. CHANDRA SHEKHAR 
TllIPATH! : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether adulterated Nitrous Oxide 
,as was recently 8UpP) ied to AIIMS, New 
Delhi. 

(b) if so, whether an inquiry into this 
matter has since been completed; and 

(c) if so, the exact findings of this 
inquiry and the action taken or contempla-
ted in th is regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) to (c). Yes. The Nitreous 
Oxide Gas sfipplted to AIIMS on 8.4.1983 
was suspected to have impurities. The 
matter was investigated by the Department of 
Hospital Administration and all the supplies 
of Nitreous Oxide were sealed for chemical 
analysis. The supply of Nijreous Oxide was 
arranged from alternate source. A report to 
this effect was made to the Drug Controller 
for investigation. 

Indian EDlilrants 

!Sel. CHOWDHRY AKHTAR 
HASAN : Will the Minister of LABOUR 
be pleased to state the approximate number 
of Indians emigratina every year ? 

. 
THE MINISTER OF LABOUR (SHRI . 

IINDESHW ARI DUBEY) : The data relIt-
iDa to the number of Indians emiaratiDl 
every year is not ~einl main~aine.l. How .. 
• .ar, til. number or persens who obtained 
-jaratioD clearance UDder the Emilration 
Act l' a 3 during the last ftve years is as 
lnlder : 

Year 

1983 

19.4 

1915 

19&6 

1987 

[Enllish] 
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No. of persons 
(in lakhs) 

2.25 
2.06 

1.63 

1.14 

1.25 

nul Pricing Peliey on Edible Oils 

3562. SHRI K. RAMACHANDRA 
UDDY : Will the Minister eC FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the cODsumption of edible 
oils is very hiah in the top twenty-five per 
cent of the affiuent section of the society 
and very low in the remaininl seventy-five 
per cent of t~e population, who arc poor. 

(b) whether dual pricing policy is prQ-
posed to be planned by Union Government 
with a view to restore a balance in the con-
sumption of edible oils, which is weiahins 
heavily in favour of the rich; and 

(c) jf so, the details of the dual pricina 
policy, and how does it propose to restore 
a balance in the consumption of edible oill 
among the rich and the poor ? 

THE DEPUTY MINISTER IN TH1! 
MINISTRY OF FOOD AND CIVIL SUPP. 
LIES (SHR! D.L. BAITHA) : (a) The per 
ca"ita consumption as a whole and espe-
cialJy in respect of the weaker sections of 
the population is much lower tban their 
requirements. However, the overall COD-

sumption, particularly with reaard to tbe 
weaker sections is increasing and the rate of 
increase is likely to accelerate a!\ morc and 
more persons cross the poverty 1in8~ 

(b) and (e). No proposal of dual pricina 
is under oonsideration of the Oovtmmeat 
It present. However, imported 'edible eils 
art heiDi distdbuted through the Public 
Distribution System, the retail prices of 
which have 10 far been kept at a compara. 
tively lower lev.l vis-a-vis t~ prices of 
indiletlOUI oil. in the ODeft market. 
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Sett ing up or Medical Colleaes 
in Kerala 

3563. PROF. P.J. ·KURIEN = Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to . state: 

(a) whethet any request bas been recei-
ved from Government of Kerala for setting 
up more medical colleges in the State; and . 

(b) if so, the reaction of Union Govern-
ment thereto ? 

THE MINISTER OF STATE IN THE 
MINIST,RY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b). The Government 
of India have not received any request from 
the Government of Kerala for setting up of 
more medical colleges in the State. It may, 
however, be mentioned that as a matter of 
policy, the Government of India is not in 
favour of setting up of more medical colleges 
in the country, in view of the avaiJabi lity 
of sufficient number of qualified doctors in 
the country. 

Loss of Edible Oils during 
post-Harvest Technolog!1 

3564. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether there is considerable loss of 
edible otIs extracted from oilseeds during 
the opera tion of post harvest technologies, 
if so, the de-tails thereof; and 

(b) if so, the steps taken to reduce such 
losses ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SARI D.L. BAITHA) : (a) The 
oilcake from the expressed oil,need contains 
around 9 per cent oil which is not fully 
diverted for further extraction. 

(b) The sHo system for storage of oil-
seeds is being improved and the oiJseeds are • be ina stored at the requisite temperature 
and humidity. The ghanies and expellers 

. used for expelling oil are also being impto-
ved upon. 6' 

Excise rebate is being provided for 
refinin& of solvent extracted oil and ~ts use 

~ 

, in the ma~ufacture of vanaspati so as 
to divert larger quantities of cake for 
extraction. 

LOSS/Profit of Modele Food Industries 
(India) Limited 

. 3565. PROF. K.V. THOMAS: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the profit/loss of tbe modern Food 
Industries (India) Limited, during the last 
three years and the current year; 

(b) the units which earned profits during 
the above period; 

(c) the steps taken to reduce tne loss; 
and 

(d) whether there is any proposal to 
expand Kera]a unit of M.F.I.L., if so, the 
details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CiVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) The 
profit earned by Modern Food Industries 
(India) Limited during the last three years 
,is given below : 

Year Rs. (In lakhs) 

1985-86 • 153.14 

1986-87 175.20 

1987-88 98.17 
(Provisional) 

The financial results of the current year, 
viz. 1988-89, will be available only after 
the year is 0 vcr. 

(b), Tho bakery units at Bangalore, 
Bombay, Chandigarh, Cochin, Delhi Indore . ' and Madras, and the extruder food unit at 
Jaipur earned profits during three years 
1 985 -8 6 to 1987 -8 8. The bakery unit at 
Jaipur eamed p~ofit during the years 
1986-87 and 1987-88, and the beveraae 
unit at Faridabad during 1986-87. 

(c) The Company takes specific reThedial 
action as and when required .in the case of 
loss making units. 
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(d) There is no proposal at present to 
expand t~e capacity of the bakery unit of 
the Compan)l in Kerala. 

Implementat ion of National Transport 
PolicY by Railways 

3566. SHRI BHADRESWAR TANTI : 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) the dcta i ls regarding the implemen-
tation of National Transport Policy by the 
Railways in relation to sharing of goods 
transport by rail ~nq road, during the last 
three years; 

(b) whether the Railways propose any 
change in the implementation of this policy 
during 1988-89; and' 

(c) if so, the details thereof '? 

THE MINISTER OF STATE OF THE 
MTNISTR Y OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The sec-
toral goods Transport Targets at the 
National level arc decided by the Planning 
Commission. The targets fixed for and actual 
loading by the Railwayc; are given below : 

1985-86 

1986-87 

1987.88 

(b) No, Sir. 

(in million tonnes) 

Target 

277.0 

294.0 

316.0 

Actual 

286.4 

307.3 

320.1 

-<:0) Does not arise. 

Central Agency to Check Manufacturing 
Dates of Processed Food Items 

35.67. SHRI V.S. KRISHNA IYER: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stilte : 

(a) whether there is any central agency 
to check the manufclcturing and eXfJiry dates 
of food packets, tins and jam bottles sold t" 
public;' and 

(b) if not, whether Government propose 
to set up a central agency to check the 
manufacturing dates of processed food 
items? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) and 
(b). There is a central agency to check the 
manufacturing dates/batch 'number indicate d 
on the packetc;, tins and bottles of processed 
fruit and vegetable products~overed under 
the Fruit Products Order, 1955. However, 
in respect of other food packets, checking 
i~ done by the Food/Health authorities of 
the States and Union Territories under the 
prevention of Food Adulteration Act. 

Problems of Vision and Blindness 

3568, SHRI P.R.S. VENKATESAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether deficiency of Vitamin 'A' 
in Rajasthan has reached a1arming propor-
tions; 

(t) whether any studies have been done 
by Desert Medicine Research Centre or any 
other Central agency on the subject and jf 
so, the details thereof; and 

(c) wheth!r Government propose to set 
up a Technology Mission to deal with pro-
blems of blindness and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF HEALTH AND FAMiLY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) No Sir. However, as per 
1he report furnished by Government of Rajas-
than there were some cases of night blind-
ness in Western Rajasthan were resistence to 
this disease has gone down to lack of Dutri-
tion as a result of severe drought conditions. 

(b) Desert Medicine Research Centre of 
I.e M.R. conducted a nutritional Survey in 
some of the districts of Rajasthan. The 
details are given in Statements 1 atld 11 
below. 

(c) No, Sir, 
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S tate .... t·) 

M,an % of prevdlenoe 0/ 'Vi lami" 'A' D'/i9,ientJy D/~ease:J 

Night BHndlless Jodhpur Jalore Napur Sikar Jaisalmer Barmer 

Below - ~ yr 10.85 6.70 1.65 0.00 9.95 51.95 

~ -IS yr 5.30 6.5~ 1.10 0.3~ 1".25 32.20 

l~ -45 yr 12.15 8.60 1.35 0.60 11.90 52.10 ,..... 

Statement II 

SI. Name of Total No. of Total Affected Villages 
No. District No. of affected No. of '0 .. 7. 75-100 TQtal 

Tensil Tehsils Villaaes 0/ %' 10 

1 2 3 4 S 6 7 8 

1. Ajn1er 6 6 1010 23 954 977 

2. Alwar 10 10 1951 254 1660 1914 

3. Banswara 5 5 1465 158 1283 1441 

4. Barmer 6 6 938 934 934 

S. Bharatpur 9 9 1472 1 1410 1411 

6. Bhilwara 11 11 1654 224 1392 1616 
1. 

7. Bikaner 4 4 696 31 594 625 

8. Bundi 4 4 834 205 547 752 

9. Chittorgarh 12 12 2399 1'430 892 2322 

10. Churu 7 7 976 197 767 964 

11. Dholpur 4 4 584 10 560 570 

12. Dungarpur 4 4 856 1 849 850 

13. Ganganagar 16 9 4545 120 428 548 

14. Jaipur 11 11 3176 676 2413 3049 

1 5. Jaisalmer 2 2 575 569 569 

1 (J. Jalore 5 5 677 8 665 673 

17. J~alwar 6 6 1606 978 179 11~7 

1 8. JhunjhuDU S S 771 2 758 760 

19. Jodhpur 6 6 8JO 42 749 791 

18. Kota 12 9 2148 461 334 '" 
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1 2 3 4 5 6 7 8 

21. Nagiur 8 8 1378 116 1252 1368 . 

22. Pali 7 7 94'2 4 915 919 
.. 

23. S~wai Madhopur 11 11 1730 . 505 1143 1648 

24. Sikar 6 6 899 76 814 890 

25. Sirolli 5 5 468 57 391 448 

26. Tonk 6 6 1089 47 1034 1081 .. 
27. Udaipur 17 17 3232 453 2741 3194 

--------~--------------------------------------

Total 211 201 38901 6043 26227 32270 
----------------.-----------------------------------------

(d) An inquiry has been ordered into. 
the acc;ident. A~tion wi II be teken on the 
receipt of investigation report. 

[ Tramlation] 

JIelicopter Crash 

3569. SHRI KALI PRASAD 
PANDEY: 
PKOF. RAMKRISHNA 
f..I{ORE: 
SHRl MOHD. MAHFOOZ ALI· 
KHAN: 
SHRI KRISHNA SINGH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) the causes of recent crash of 
"Pawan Hans" helicopters: 

(b) the total number of persons killed 
in the Clash; 

(c) the amount of compensation paid so 
far to the llext of kin of these killed in the 
crash; and 

(d) whether Government have conducted 
any enquiry into the accident, if so the find-
ingS thereof and -the time by which action 
will be taken in pursuance of the findings? 

~ ,. 

THE MINIS'MR OF STATE (1p THE 
MINISTRY OF CIVIL A VIA TION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) To establish the cause of the accident 
at Sanjhi Cbhat an enq!liry has been 
ordered. 

(b) Seven persons were killed in the 
accident. 

(c) No compensation has so far been 
paid. 

[English] 

S~arcity of Drinking Water in 
TamH Nadu 

3570. SHRI THAMPAN THOMAS 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether scarcity of drinking water 
supply has become very acute in Madras, 
Madurai, Coimbatore and Trichy in recent 
months; 

-
(b) the quantum of drinking water re-

quired in these cities and the suppJy given 
~llring the last three months; and ' 

(c) the immediate steps. taken by 
Government and the impact thereof on 
meeting the requirements of drinking water 
in Tamilnadu ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SlNGH) : (a) to (c). Since 
Water Supp]y is a State subject, materjal 
has been called for from the State Govern", 
mcnt oM"amil Nadu and will b~ placed on 
the Table of the House. 

, r,.nnsport Strategy for Movement 
of Imported Foodgrains 

3571. SHRIMATI BASA VARAJES .. 
WARI : Will the Minister of .FOOD AND 
CIVIL SUPPLISS be 'Pleased to state: 
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(a) whether a Committee comprising the 
representatives of his Ministry and the 
Ministry of Railways have prepared a com-
prehensive transport strategy about move-· 
ment of imported foodll'ains; 

(b) if so, the details thereof; ~d 

(c) the extent' to which the imported 
foodgrains have been moved in proper 
time ? ~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CML SUP-
PLIES (SHRI D.L. BAITHA) : (a) Although 
no formal committee has ~been formed, 
arrangements for transportation of imported 
foodgrains were finalised in consul tation 
with Ministry of Railways, Ministry of 
Surface Transport and Food Corporation of 
India. 

(b) Plans to import foodgrains at diffe-
rent ports have been drawn keeping in view 
the berthing and handling capacity at the 
ports, infrastructure facilities, requirements 
of foodgrains in the areas which lie in the 
hinterland and other defici t areas, Rail 
capacity etc. 

(c) During July 1988, a quantity of 
69,202 toones of imported wheat was dis-
chargrd at Madras, Vif\akhapatnam, Tuti-
corin, Kakinada and Cuddalore ports. After 
stand~lrdisation S6,042 tonnes were moved 
out without avoidable delay_ 

[Translation] 

.Arrival of Tourists to Panna 
National Park 

3572. SHRIMATI VIDYAVATI 
CHATURVEDI : Will the Minister of 
CIVIL AVIATION AND TOURISM be 
pleased to state .; 

(a) whether the Panna National Park in 
~adhya Pradesh has been opened for 
tourists; and 

(b) if 'SO, the number of tourists visiting 
this Park annually ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURlSM (SHRI SHIVRAJ V. PATIL) I 
(a) Yes, Si~, . 

(b) Accordina to the information receiv-
ed from the State Government approxima .. 
tely 400 tourists visit the park asmually. 

[English] 
I 

A.lternatife Railway Lble between 
Lanka Bad Ba.tpur 

3S73. SHRI STJDARSHAN nAS : Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) the progress of work regarding the 
extension of railway lines in Mizoram, 
Manipur and Tripura; 

(b) whether the over burdened and old 
Lumding-Badarpur section of North Fron-
tier Railway will be able to bear the 
additional traffic generated by such extension 
and the requirements of Hindustan Paper 
Corporation Ltd., Panch gram and ONGC 
exploration activities in Barak Valley; and 

(c) whether Government propose to 
construct an alternative railway line from 
Lanka to Badarpur to meet the additional 
traffic requirements and to avoid the recur-
rence of stoppage of traffic movement 
cau~ed by floods and landslides ? 

) 

THE MINISTER OF ST A TB OF THe 
MINISTRY OF RAILWAYS (SHRI 
MADA VRAO SCINDIIt) : (a) Progress of 
construction of rail lines in Mizoram, 
Manipur and Tripura upto June, 1988 Is as 
under: 

Railwa y line Percentage 
progress 

Lalabazar .. Bhairlbi 66.S 
(Assam/Mizoram) 

SilcharRliribam 69.S 
(AS5am/~anipur) 

Dharmanagar-Kumarghat 82.7 
(Tripura) 

(b) To deal with the increase in traffic 
on Lumdins-Badarpur section. Line Capa-
city works have been taka up. Survey has 
also been conducted recently for an addi-
tion~l line on the critical section between 
Mill"endls. and Ditokcberra ItatiODl. A I 
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decision about its coDstruction has not been 
taken so far. 

(c) There is no such proposal at 
preset. 

Purchale of 40 .. Seater Aircraft 

3 S 74. SHRI AJOY BISWAS : Win the 
M blister of CIVIL A VIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to 
purchase lome 40 seater aircraftsj 

(b) it so, whether they are considering 
the proposals of five leading jntemational 
manufacturen in this regard; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHlU SHIVRAJ V. PATIL): 
(a> to (c). Vayudoot proposes to acquire 
some 40 sea tor to meet the projected in-
crease ill traffic in the coming years. The 
!val~ation Committee set up by Vayudoot 
to assess the additional aircraft capacity 
required and to make recommendation 
about the type and number of aircraft to be 
acquired has short listed the aircraft 
manufaetured in U.K., France, Netharland 
and Canada. 

Punels for NatiollaJ Leprosy 
• r.dleat ioa Proaralllme 

3S7S. SHRl I.AM BAHADUR 

~ 

, 

SINGH : Will the Minister of HBALTH 
AND FAMILY WELFARE be . pleated to 
state : 

(a) the funds allocated to varioua 
States under the National Leprosy Eradioa .. 
tioll Programme during 1985·86 to 
1987·88 J Statc-wise and ycar-wise; 

\ (b) whether any complaints have been 
received by Union Government ibout the 
slow progress or 'non-implementation of the 
programme; 

(c) if so, whether these have been inves-
tigated; and 

(d) the details ot the outcome thereot 
and the corrective steps proposed to b6 
taken? 

THE MINISTER OF STATB IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFAI.E (KUMAR! SAROJ 
KHAPARDE) : (a) The requisite informa-
tion is liven in the statement below. 

(b) No specific compJaint in this regard 
has been received. However, from the 
Monthly returns furnished by the State 
Governments, it has been o\)served that in 
some of the State like Bihar and West 
Bengal, the progress of implementation of 
Multi-Oru. Treatment has been slow . 

(c) and (d). Do Dot arise, 
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Sbatabdl Expr .. s 

3576. SHRI MAHENDRA SINGH: 
SHRI K.N. PRADHAN : 

Will the Minister of RAILWAYS b. 
pleased to State : 

(a) whether "Shatabdi '~Express" the 
fastest train in the sub-continent, oommen-. 
ced commercial run between New Delhi and 
Jbansi on July 10, 1988; 

,0 (b) 'if so, the salient features of this 
train-service; 

(c) ~hether it is proposed to introduce 
more such trains on various other sectors; 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) The maximum speed of the train is 
140 Km per hour. The train is vestibuled 
and has chair car accommodation. It is fully 
air-contioned which is necessary at such 
speeds so as to cope with the increase in 
dust intake. 

(c) and (d). Decision will be' taken 
based on the experience gained. 

Unfit Water for Human COD3umption 
in Delhi 

3577. SHRI R.M. BHOYE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the results of the water 
samples lifted from handpumps and tube-
wells in different areas or Delhi have revea-
led that the water was unfit for human 
consumption; and 

(b) if so, the details thereof and the 
steps taken by Government in this reprd 1 

THE MINISTER OP STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
NEERI collected 73 water samples from 
shallow hand pumps and on tosts water was 
found unfit for human consumption in 32 of 
them. 50 water samples from the shallow 
hand pumps installed in aff~ted colonies of 
trans-Yamuna area revealed that water was 

contaminated and unfit for human consump-
tion. There are more than 300 tube .. wells 
in Delhi. Water samples were lifted from 
about 60 of them and from some deep hand 
pumps. The results were found satisfactory 
and the water fit for human consut!lption 
except that some water samples lifted from 
tubewells installed in Resettlement Colonies 
were found deficient in residual chlorine. In 
these cases immediate rectification by increas-
ing doses of chlorine was taken. 2 Tube-
wells installed in resettlement colonies one 
in Himatpuri and the other in Mayur Vihar 
have shown bacteriologically positive results 
in spite of chlorination and as such both 
these tubewells have been c1osed. Wherever 
DDA has provided/augmented drinking 
wat~r through tubeweI1s, water samples are 
being tested as per specification/norms. 
DWS and snu are primarily responsible for 
providing potable water and are supplying 
the same in all the areas affected by out-
break of cholera and Gastro-enteritis. 

Conversion or Local Tra ins into 
Past Trains in GuJarat 

3578. SHRI RANJIT SINGH GAEK. 
WAD: 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether some local trains in 
Gujarat, on Western Railw!y, have been 
converted into fast trains which do not 
stop at sn1alt stations; 

(b) if so, the details thereof; 

(c) whether due to these changes, tho 
commuters from such Stations are facina 
areat hardship; and 

, (d) if so, the details of alternative 
arrangements being made for them ? 

THE MINISTER OF STATE OF THE 
MINISTRY" OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) to (d). Do not arise. 

Creation of National Tour jsm Board 
3579. SHRI JAOANNATH PAIT-

NAIK: Will the Minister of CIVIL AVIA. 
TION AND TOURISM be pleased tQ 
state ; 
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(a) whether the National Committee on 
Tourism has suggested the creation of a 
National Tourism Board and a separate 
cadre of Indian Tourism service; • 

(b) if so, the details in this regard; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE OF THE 
:MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) and (b). The National Committee on 
Tourism has recon'lmended among other 
things, for creation of a Nationa I Tourism 
Board and n separate cadre of Indian 
Tourism Service. The Tourism Board, which 
is to be set up on the pattern of Railway 
Board, will be re~ponsib]e for the 
following: 

- To formulate tourism policy and carry 
out res~arch and analysis work. 

- To review the international and domestic 
tourism environmeo .. and frame Perspec-
tive and Long Range Plans. 

- To audit the resource outlook and bring 
forward proposals for better utilisation, 
!eneration and mobilisation of physicaL 
financial and human resources for 
touric;rn. 

- To propose creative strategies for inter-
national and domestic marketing, 
product and infrastructure deveJopment, 
and similar other functional areas. 

- To ensure organisational effectiveness of 
the national, and State Tourism Boards 
through proper staffing, system and. 
leadership. 

- To moni tor progress in the implementa-
tion of tourism policies, projects and 
schemes. 

- To assist and coordinate with State 
GoverJlme~ts on tourism development. 

- To establish a fully computerised 
National Tourism In,formation Centre to 
collect, store and disseminate all relevant 
tourism data and information required 
by tourists. 

The Cadre of Tourism Service would . 
have the advantage of equipping the per .. 
'Otlnet with an in depth knowledae and 

experi~nce of dealing with tourism as a 
national activity. 

(c) No final decision on these reoom" 
mendations made by the National Com-
mittee on Tourism has been taken as yet. 

Introduetioll ef Express Train betwlen 
Bombay and V ijlyawi. 

3580. SHRI V. SOBHANADREE .. 
SW ARA RAO : Will the Minister of 
RAIL WAYS be pleased to state ': 

(a) whether there is a consistant demand 
for introduction of an express train between 
Bombay and Vijayawada to cater to the 
needs of the ever growing passenger traffic; 

(b) if so, the time by which such an 
express train is expected to be introduced; 
and • 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) and (c). Presently it is not feasible 
due to operational and resoufce constraints. 

Non-Inclusion of Research Officers in 
Faculty of National Institute or 

Health and Family Welfare 

3581. SHRI MANIK REDDY: Will 
the Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) whether the Research Officers work-
ing at the Natjonal Institute of Health and 
Family Welfare at New Delhi are not in-
cluded in the faculty of the Institute; 

(b) if so, the reasons therefor; 

(c) the position in this regard in other 
National Institutes in the country; and 

(d) the reasons for National Institute of 
Health and Family Welfare not following 
the practice as in other National Ipstltutcs? 

THE MINISTER OF STATE IN THE 
MINIST&Y OF HEALTH AND FAMILY 
WELFARE ' (KUMARI SAROJ 
KHAPARDE): (a) NOt Sir. 

(b) The National Institute of Health and 
Family Welfare, New Delhi has adopted tho 
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U.G.C. pay scales for the faculty stalf pf 
the Institute. Under the U.G.<A pattern. 
faculty includes ~ecturers, Readers and 
Professors. However, as and when the posts 
of Lecturers are available in the Institute, 
the Research Officers could compete for 
these posts, if otherwise eliaible. 

(c) According to available information, 
the Research Officers in the All India 
Institute of Medical Sciences, New Delhi, 
are also not included jn the faculty staff. 

• 
(d) In view of the position expl~ined in 

part (b), the question does arise. 

World Bank Assistance for Bombay 
Urban Transport Project 

3582 .. SHRI S.G. GHOLAP : Will the 
Minister of URBAN 0:SVELOPMENT be 
pleased to state : 

(a) whether Bombay Urban Transport 
Project Phase-n was unt.\er consideration of 
Government for loaning from the World 
Ballk; 

(b) if so, the details of the project 
report; and ... 

(c) the progress made so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF URBAN DEVELOPMENT 
(SHRI DALB1R SINGH) : (a) to (c). The 
Government of Maharashtra are reviewing 
the availability of counterpart funds with 
them and the scope and priority of the 
Bombay Urban Tra,nsport Project-phase II, 
vis-a-vis other Urban Development Projects 
being considered by them -for World Bank 
assistance. In the meanwhile, a World Bank 
Mission has also vi3ited Bombay to assess 
the tran\I>ort requirement of the city. 

import of Ra ils 

3583. SpRr SOMNATH RATH : 
SHRI SANAT KUMAR 
MANDAL: 

wm the Minister of RAILWAYS be 
pleased to state: . 

(a) the. value of rails, in f(lreign ex-
change, imported during the last 1hree years 

respectively a)oDiwith the names of. the 
exporting countries; and 

(b) the quantity of rails req\lired 
annuaJIy and met through indigepous pro-
duction at SAIL plants ? 

tHE MINISTER OF ST A TE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The value 
of rails in foreign exchange, imported in the 
last three years respectively and the names 
of the exporting countries are as under : 

Year Value in Name of the exporting 
Crore countries 

Rupes 

1985-86 34.85 

1986·87 88 54 

1987-88 83.07 

Yugoslavia, 
Kingdom, 
Korea, France. 

United 
South 

Yugoslavia, Japan, 
United Kingdom, 
France. Canada. 

West Germany, South 
Korea, France. United 
Kingdom, Austria, 
Canada. 

(b) The annual requirements of ralls and 
the supplies made by Bhilai Steel Plant of 
Steel Authority of India Limited are as 
under: 

(m Jakh tonnes) 

Year Requirements Supplies made 
------------------------------

1985-86 4.15 3.25 

1986-87 4.30 2.37 

1987·88 5.75 3.10 

Year of Consumers 

3584. SHRI ANOOPCHAND SHAH ~ 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
declare 1989 as the year of consumers; Aand 
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(b) if so, the progdmme contemplated 
for the yea!' ? 

THE DEPUTY :MINISTER IN THE 
MINJSTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRI D.L. BAITHA) : (a) and (b). 
The Government does not propose to 
declare 1989 as the year of the consumers. 

Railway Bridges in Oris~a 

3585. SHRI NITYANANDA 
MISHRA : Will the Minir,ter of RAIL. 
'VA YS be piea&ed to "tate : . 

(a) whether the rail bridges located in 
Orissa are Inspected regularly to ensure that 
they at e in good condition; 

(b) if so, when were these inspected 
last; 

(c) in how U1dny cases it has been 
found that better protection 6hould be PIO-
vlded to them nnd the dct~llis thel eof; and 

(d) the action bemg taken in dllS 
legard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Between 15th October and 31st 
December, 1987. 

(c) and (d). None of the blldge~ was 
found to be in need of any bettel protection, 
as such. However, whatever Jepair and 
maintenance work was found ne(.cssary is 
being cJrried out on a programmed bJ~'';;. 

Indian T ... abour in Gulf Countries 

3586. SnRI T DASHEER,: WIll the 
Minister of LABOUR be pleased to state: 

(a) whether Government are aware that 
Indian 1abour recruited for work in the Gulf 
countrie~ viz, U.A.E , ]ran Bahcrjn subject-
ed to highly di'>crirnIDltory and derogatory 
ttcatment in violation of the terms of COIl-
tract; and 

(b) if so, the action Government have 
taken or propose to tak. to protect th~ 
labour? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b). 

The Indian labour force is not subjected to 
highly discrjmi~tory and denogatory treat-
ment, though individual castes of violation 
of terms of employment contract are report-
ed to the Indian Missions in those countries 
by WO! kcrs.. The Missions take up these 
complaints with the foreign employers for 
amicable ~o]utjon, with the assirtance of 
locaJ authoritieo;. In cases where a settlement 
is not possJble, the matter jt; referred to 
local Labour Court. 

RunwaJ- at Calicut Airport 

3587. SHRT VAKKOM PURUSHO .. 
THAMAN : Will the Minister of CIVIL 
AV1ATION AND TOURISM be pleu~ed to 
state : 

(a) whether t)'lere is any proposal to 
start international flights to Calicut : 

(b) whether there is any proposal also 
to extend the runway at Calicllt Airport; 
and 

(c) if SO~ the d~tails thereof? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF CiVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL); 
(a) and (b). No, Sir. 

(c) Does not arise. 

Treatmellt of Burn, Bedsores and 
Ulcers with Honey 

1588. SHRI PRATAPRAO B. 
BHOSALE : WIll the Minb(er of HEALTH 
AND FAMILY WELFARE be plea'3cd to 
state : 

(a) whether Glwern'nent arc aware that 
Surgeon') in Nigeria have achieved considera-
ble success to cure bum'), bedsores and 
various types of ulcers with the help of 
honey; 

(b) if so, the deuuls thereof; 

(c) whether Government pi opose to 
have a study regarding Its cffcctivc~es,,; and 

(d) if so, tlle details thereof? 

THE MINISTER OF ST A IE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUM~RI SAROJ 
KHA~ARDE) : (a) and (b). Government have 
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seen a report published in July, 1988 in the .' 
journal of 'British Medical Surgery' about 
the successful treatment of certain cases of 
bUfns and bedsores with the use of honey 
by Nigerian surgeons. 

(c) and (d). Honey is used in Indian 
Systems of Medicine and is known for its 
would heaHng effects. 

Setting up ,of Hotels by Non-Resident 
Indians 

3589. DR. KRUPASINDHU BHOI 
Will the Minister of CIVIL AVIATION 
.<\ND TOURISM be pleased to state : 

(a) 'Whether some Non-Resident Indians 
have expressed their keenness to set up 
hotels in the country; 

(b) if so, the particulars of the Non-
Resident Indian~~ 

(c) whether they have submitted pro-
posals before the Government in this con-
nection if so the details thereof, and , , 

(d) the names of the States where the 
non-resident Indians have proposed to set 
up hote1s ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATH .. ) : 
(a) to (c). Non-resident Indians wishing to 
invest in the hotel industry can only invest 
through Indian promoting companies by 
investing in their equiry upto the prescribed 
ceiling. As per the available information 
non-resident Indians have already invested 
in 23 hotel projects in India. The amount 
permitted to be invested is Rs. 36.96 crores 
of which Rs 103.54 lakh~ is on)1on-
repatriation basis. Against this.. the amount 
actually invested so far is Rs. 20.11 crores 
of which Rs. 56.17 lakhs is on non-
repatriation basis. 

(d) Name of State No. of hotels 

Maharashtra 7 
Delhi 7 
Tamil Nadu 3 
Gujarat 2 
Andhra Pradesh 2 
Kamataka 1 
Goa 1 

(Translation] 

Default in EPP Contribution 

3590. SHRIMATI MANORAMA 
SINGH: ' 
SHRI SARFARAZ AHMAD : 
SHRI VILAS MUTTEMWAR : 

Will the Minister of LABOUR be 
pleased to state: ... 

(a) the details of the Private and public 
sector industrial units in defulting in of 
.payment of Provident Fund contributions 
during the last two years; 

(b) the reasons for default in payment 
of contributions in time; 

(c) the details of total arrears of out-
standing E.P.F. contribution; and 

(d) the action proposed to be taken to 
ensure timely payment of contributions and 
arrears by the industrial units? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) During the 
year 1986·87, 9079 Private Sector ~nd 
570 Public Sector establishments and dUring 
1987-88, 10129 Private Sector and 301 
Public Sectoe establishments in default of 
payment of the provident fund contributiOllS.. 

(b) The defaulting establishments gene .. 
rally plead industrial sickness or financial 
difficulties as the main reasons for non-pay-
ment of provident fund dues. 

(b) The arrears as on 31.12.1987 were 
as given below' : 

}tupees in crores 

Exetflpted establishments 104.13 

Unexempted establishments 74.34 

(d) ,The B.P.F. authorities are taking 
.the following steps for realisation of the 
outf,tandihg dues: 

0) Issuing of Recovery Certificates 
under Section 8 of the B.P.F. Act. 

(U) Filing ef prosecution cases under 
Section 14 of the B.P.F. Act. 
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(iii) Filling of complaints under Section 
406/409 IP.C. in cases on non~ 
payment' of contribution deducted 
from the wages of the .employees. 

(iv) Levying of damages under Section 
14B of the B.P.F. Act. .. 

[English] 

Development of Aurangabad Airport 

3591. SaRI R.N. YADAV : WIll the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(ll) whether there is any . p~opo~al tp 
develop Aurangabad Airport JD vIew of 
the increasingly Foreign tourist traffic; 

(b) if so, the details thereof; 

(c) the progress made so ~ar in. t,he 
construction work for Night landmg fac1l1ty 
at Aurangabad Airport; and 

(d) when it will be ready for operation 
night services 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) and (b). Aurangabad airport. is plan~ed 
to be developed to provide mght landmg 
facilities consisting of : 

(i) Hight Intensity Runway Ligh~s. 

(ii) Taxiw&y -Lights 
(iii) Precision Approach Path -Indicator 

(PAPl) System-2 Sets. 

(iv) Apron Flood Lights. 

(v) Standby Power Supply. 

(vi) Simple Approach Lighting 
System-2 Sets. 

(c) and (d). The progress made so far 
is as follows : 

Project Sanctioned: 22.1.1988 

Layout plan approved: 2.3.1988 

Work awarded: 21.3,1988 

Tentative target date 
of completion for item· 
(i) to (v) above is 31.12.1988 

In respect of item No. (vi) (installation 
of Sitnple Approach Lighting System), some 
additional land is required. Target da.te 
for this work wiH be known after the laud is 
acquired and taken over by the National 
Airports Authority. 

Constraints in Aviation Sector 

3592. SHRI V. SREENIVASA 
PRASAD: 
SHRIMATI USHA 
CHOUDfIARY: 
SHRI M.V. CHANDRA 
SEKHARA MURrAY: 

Wi)} the Minister" of CiVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether the National Committee on 
Tourism has pointed out constraints in avia-
tion sector as a major factor responsible 
in die growth of tourism jn the country; 

(b) if so, the reaction of Government 
1hereto; and 

(c) the further steps Government propose 
to take to boost tourism industry in the 
country ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL A VIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes, Sir.]n their report. the National 
Committee on Tourism has cited shortage 
of air capacity as one of the constraints 
affecting the .growth of tourism to the 
country. 

• (b) and (c). With a view to augumenting 
their capadty, Air-India have placed an 
order for two numbers 747-300 Combi 
aircraft· to be delivered in October / 
November, 1988. 

Indian Airlines have also placed an 
order for the supply of 19 numbers A-320 
Airbus Aircraft to be delivered·in 1989-90 
They have also been permitted to obtain o~ 
lease basis five numbers B-73 7 Aircraft. 

In order to boost tourism to the country 
Government bas made charter policy more 
liberal. 

Hospital for Bldi Workers 
at GursahaiganJ 

3593. SBlU KHURSHID ALAM 
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KHAN: Will the Minister of LABOUR be 
plea~ed to state: 

(a) whether it is a fact that land had 
been acquired at Gursabaiganj for building 
a hospital for bi~i workers; 

(b) if so, whether this land b lying 
unutilised (or over two years; and 

(c) if so, the steps being taken by 
Government for construction of the hospital 
without any further delay? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) Possession 
of 4.61 acres of land has been taken. 

\ 

(b) and (c). The proposal for setting up 
of the hospital is under exantination. 

Legislat ion Regarding Immovable 
Property 

3594. SHRI RAM SWARUP RAM: 
Will th~ Minister of URBAN DEVELOP-
MENT be pleased to ~tate : 

(a) whether Government propose to 
introduce legislation to limit the size of 
the lands, buildings and other immoveable 
property holding of persons in the Urban 
Arcas; and .: 

(b) jf so, when such legislation \\ ill be 
. introduced '? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF uRBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
Urban Litnd (Ceiling and Regulation) Act, 
1976 imposes ceiling on vacant land in 
urban agglomerations. There is no proposal 
to bring forward any other ltgi-;latioll to 
limit the size of buildings and o1her immov-
able property of pcrso~s in the urban area~. 

Investment in Tourism by Pr hate parties 

3595. SHRI a.s. BASAWARAJU : 
SHRIMATI DASAVARAJESH-
WARI: 
SHRIMATI USHA 
CHOllDHARY : 
SHRI BHADRESWAR TANTT : 
SHRI SRIKANTHA DATTA 
NARASIMHARAJA 
WADIYAR: 

Wilt the Minister of CIVIL AVIA nON 
AND 'lOURISM be pleased to state: 

(a) whether in order to boost tourism, 
Union Government have docided to attract 
more investment from private par{ie~; 

(b) if so, whether any lormal scheme 
has been prepared and additional incentives/ 
concessions offered; 

(c) if so, the dctails thereof; and 

(d) the response of the private sector 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURIST\1 (SHRI SHIVRAJ v. PATIL) : 
(a) The private sector has always been 
playing a significant role in boosting tourism 
in the country. However, to attract more 
investment form private sector the Govern-
ment has drawn up schemes for giv1ng 
additional incentives to private parties. 

(b) and (c). 

(i) Interc~t subsidy on loans for 1, 2 
and 3 star hotels has been ra ised 

30 1 
to . /0' 

(ii) A scheme broadly on the lines of 
Market Development Fund of the 
Ministry pf Commer~e has been 
approved. 

(iii) The benefit of section 80 HHC of 
Indian Income Tax has been 
extendcd to tourism related activi-
ties. 

(d) It is too early to assess the response 
of the private sector. 

Implementation of Industrial 
Relations Act 

3596. SCRI YOGESHWAR PRASAD 
YOGESH: WiJI the Minister of LABOUR 
be pJeased to state : 

(a) the steps taken by Government for 
implementation of the provisions of the new 
Industrial Relations Act prohibiting a person 
to hold office in the unjts of more than two 
unions; 

'(b) whether the provisions of the Act 
are not being followed in many trade 
unions; 

(c) if so, the details thereof; an" 
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(c) the action being taken in this 
regard ? 

THE MIN1STER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) to (d). The 
Trade Union and The Industrial Disputes 
(Amendment) Bill, 1988 which was introdu" 
ced in the Rajya Sabha on the 13th May, 
1988 provides inter alia that a person can 
become an office-bearer or a member 
of an executive of no! more than seven 
registered trade unions while not being 
engaged or employed in any establishment 
or in a class of industry with which the 
trade unions are connected. The question of 
implementatjon of various provis.ions of the 
Bill wilt arise only after enactment of the 
Bill and its enforcement 

Plots to Members of Delh i Teachers 
Coopcrathc Hou~e Building Society 

3597. SHRI NARAYAN CHOUBEY: 
Will the M ini(\ter of URBAN DEVELOP-
MENT be pleased to ~tate : 

(a) whether Government have received 
represent~tj(ll1l) from severa) members of the 
Delhi SchooJ Tl'~chcrs' Cooperative House 
BuBding Society Ltd. Delhi stating that 
while thl.'Y have not been allotted plots by 
the Society after a lap<;c of 20 years on some 
pretext or other, persons' enrolled with the 
Sodety with the same status of ml"mbcrship 
on the b3Sis of receipt is'5ued from the sar)1e 
receipt book in same series have been 
allotted plots by the Managing Committee 
of tho Society; 

(b) if so, the names and addresses of 
such persons who have been allotted plots 
and of those who have been denied allotment 
of plots together with the reasons for this 
discriminatory treatment; and 

(c) what corrective measures Govern-
ment taken are contemplating in the 
matter 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). The 
information is being collected and will be 
laid OD tbe Table of the Sabha. 

T icketless Travellers 
.' 

3'98, SHRI DIGVIJAY SINH: Will 

the Minister of RAILWAy:S be pleased .to 
state : 

. (a) the .total number of ticketJess 
travellers apprebended/eonvicted as on 31 
July, 1988; and 

(b) the estimated loss of revenue to the 
Railways, State"wise ? 

THE MINISTER ()F STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) During the 
period from April to June, 1988 1.13 lakh 
persons wert~ detected travaIling without 
ticket or with improper tickets on the Indian 
Railways, opt of whom 21,409 were jailed 
and 25,117 fined. Information for the 
month of July, 1988 is being collected and 
will be laid on the Table of the Sabha. 

(b) The estimated loss of revenue due to 
ticketless travel is not maintained. 

Sewer Lines in Reseftlemetat 
Colonies in Delhi 

3599. SHRI BHARAT 'SINGH: Win 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether sewer lines have not been 
1aid in Sultanpuri, Mangolpuri and NangJoi 
I, II, TIl re.setLlemcnt colonies of Delhi; and 

(b) if so, the time by which sewer lines 
in the said colonies are 1ikeJy to be laid by 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) aDd (b). 
Men have reported that the peripheral 
sewerage scheme for the above colonies have 
already been api/roved. The out fall sewer 
from the above colonies shall be connected 
to l}vantika Sewerage Pumping Station which 
is under construction and wHl take a peried 
of two years for completion. 

[Translation) 

VaYudoot Service in Hlmacbal Pradesb 

3600. SHRI K.D. SULTANPURI : Will 
the Minister of' CIVIL AVIATION AND 
TOURISM be-pleased -to state: 

(a) whether ,Government propose to 
operate three Vayudoot flights in Himachal 
Pradesh; 
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(b) if so, the details thereof; and 

(c) the details of the e~pendjture 
incurred on the constructicn of Shimla 
Airport? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRl SHIVRAJ V. PATIL) : 
(a) a'nd (b). During the peak season, 
Vayudoot operates 5-6 flights per day to 
Himachal Pradesh. During the lean season, 
however, the Dumber of flights to Himachal 
Pradesh is two per daY4 

(c) An amount of Rs. 295.50 lakhs 
has been spent upto 1 st August, 1988 on 
the construction of Shimla airport. 

[English] 

Facilities at reservation counters of IA 

3601. SHRI RAM PYARE PANIKA: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased·to state: 

(a) whether Government's attention has 
been drawn to a report appearing in the 
'Hindus tan Times' of 16 June, 1988 about 
the ordeal being faced by the travellin~ 
public at the reservation counters of the 
Indian Airl ines in Delhi; and 

(b) if so, the steps being taken to 
improve the position of reservation work 
in Delhi and other major cities? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHSI SHIVRAJ V. iATIL) : 
(a) Yes, Sir. 

(b) Diesel Generator sets are being 
provided at Kanchanjung Building, Malhotra 
Building and Safdarjung .A4rport Booking 
Offices in Delhi to meet the power failure 
situation in future so that the customers 
are not put to any inconvenience due to 
power failure. Besides adequate stops are 
being taken at other major cities to ensure 
convenience in reservation. 

Measures to Improve Working of AUMS 

3602. SHRI BIMALKANTl GHOSH : 
SHRI BHADRESWAR TANTI.: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government hatve taken any 
measures to improve the working of the All 
India' Institute of Medical Sciences so as to 
remove congestion and to reduce the waiting 
period for patients suffering from the cardio· 
logical and neutrological disorders; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KllMARI SAROJ 
KHAPARDE) : (a) and (b). Now 
Super-Speciality Contres like Cardio-
thoracic, Neuro-Sdences are "being 
developed to reduce conjestion and long 
waiting period of patients suffering from 
Cardia-logical and Nt:urological disorders. 

Ma intcnance of Government Quarters 

3603. SHRI SANTOSH" KUMAR 
SINGH : Will the'Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Government had stopped 
the maintenance work of Government resi-
dential fiats/bungalows etc. by the CPWD 
due to acute drought situation in the 
country; 

(b) whether Government now propose 
to carry out the maintenance works held up 
so far; and . 

(c) if so, the time by which the work 
would be started and if not, the reasons 
thereof '? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH).: (a) Yes . 

. . 
(b) and (c). Essential maintenance of 

Government buildings will be undertaken 
during 1988-89 but no improvement to 
existing flooring, walls, panelling etc., to 
cater to personal preferences, can be done. 

VijJyawada .. Madras and Vijayawada .. 
Vishakhapatnam Rail Routes 

3604. SHRI BHATTAM SRI-
RAMAMURTY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that SO per cent 
of the modernisation work of the Railway 
track between Vijayawada-Ml!dras bas been 
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completed and if so, the expenditure jncur-
red thereon; 

(b) whether th~ modernisafi~n of 
Vijayawada-Vishakhapatnam track IS also 
being taken up; 

(c) if so, the total outlay for the same 
and. when it is likely to be completed; and 

(d) the targets for completion of these 
works, and the progress made so tar ? 

THE MTNISTER OF STATE OF THE 
MIN1STRY OF RAILWAYS (SHRI 
MADHAVRAO S('J~DJA) : (a) Track 
modernisation work on Vijayawada-Madras 
section has been completed in about 70 per 
cent ·of the track length, involviog an ex-
penditure of about Rs. 60 'crores. . 

(b) to (d). !\1odernisation of track is a 
continuous process, usually achieved along-
wjth renewal of existing track. as anJ when 
it falls duf'. So faf, about 12 % of the track 
on Vijayawada-Vishakhapatnafn sectipn has 
been taken up, at an approximate outlay of 
Rs. 8 crores. This js likely to be completed 
in the next 2 to 3 years. The remaining 
]engths may also be _covered by the year 
2000, subject to availability of funds. 

[ Translation) 

Maintfnance of Railway Tracks 

3605. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of RAILWAYS 
be plcaseJ to state: 

(a) whether maintenance of railway 
tracks is being carried out through contract 
system; 

(b) whether the previous policy in this 
. regard has been changed; 

(c) if so, whether such a change in the 
policy is one of the reasons for major rail-
way accidents; and 

(0) if so, the rcmcJ ial steps being taken 
in this regard ? 

THE MINISTER OF STATE.OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO'SCINDIA) : (a) No, Sir. 
As a matter of Potiey, no item of reaular 

track maintenance is being got done through 
contract system. 

(b) There has been no policy change ~n 
this regard, in recent years. • 

(c) and (d). Do not arise. 

[English] 

Allotment of Houses by npA 
3606. SHRI ANANTA PRASAD 

.SETHI : wm the Minister of URBAN 
DEVELOPMENT be pleased to state: 
• 

(a) the number of persons registered 
with the DoA for allotment of houses but 

~ not allotted flats so far; 

(b) the total number out of t~em 
category-wise, the construction of which was 
undertaken during the period July 1986 to 
June 1988; and 

(c) .. the total number out of them which 
ha ve since been completed and handed over 
to the allottees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). lhe 
information is being collected and will be 
laid on tbe Table of the Sabha. 

[Translarion] 

Compensation on Vayudoot Service 

3607. SHRI MADAN PANDEY: Will 
the Minister of CIVIL AVrATION AND 
TOURISM be pleased to state : 

(a) whether Government propose to 
computerise Vayudoot service; 

(b) if so, the details of the progress 
made so far in this. direct.ion and the" time 
by which eomputerisation work is likely to 
be completed; and 

(c) the details of facilities likely to be 
provided to the passengers as a'result of 
computerisation ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATILl: 
(a) Yes. Sir. 
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(b) The packaget deals offered by various 
computer concerns are under study, 

(c) The facilities proposed to be provid-
ed to the passengers lafter computerisation 
will be in the passenger reservation system, 
Cargo Booking and Courier services. 

Allotmen.t of Labd to Group Housing 
Societies in DelhJ 

3608. Sl-lRI HARISH RA W AT : 
SHRI VIJAY N. PATIL: . 

WIll the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of Group Housing 
Societies which have been allotted land for 
construction of fiats in Delhi during the last 
four years and the names of societies, out of 
them, which have constructed fiats in requi· 
site number or are in the process of cons-
tructing them; 

(b) Yvhether it is a fact that there are 
some societies whose applications for allot-
ment of land afe still pendmg; and 

(c) if so, the number of such societies 
. and the steps being taken by Government to 

allot them land ? 

THE MINISTER OF STATE IN THE 
:MINlSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No Group 
Housing Society was allotted land during the 
last 4 years As such the question of COll-
struction of fiats hy any of them does not 
arise. 

(b) ana (c). No application received by 
the Delhi Development Authority in respon~e 
to invitation issued by them is p-ending. 
Howelcr, 61 Societies have made requests 
to the Delhi Development Authority for 
allotment of land in North, South, East and 
West Delhi as indicated below : 

North Delhi--7 

South Delhi-43 

East Delhi - 5 

West Delhi - 6 

Total: 61 ----

Caacellation of Balotra Pacbpadra 
Salt Train 

3609 : SHRI VIRDHI CHANDER 
JA1N : Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the operation of PSL train 
which was running betwce-n Luni and 
Pachadra was cancelled between Balotra and 
Pachpadra about a year ago; 

(b) if so, whether the cancellation of the 
operation of this train has resulted in heavy 
loss to Pachpadra ~alt industry; 

(c) if so, whether Government propose 
to restore the operation of the train from 
Panchpadra to Balotra for development of 
the salt industry; and 

~ 

(d) jf so, when it is likely to be 
restored? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAILW A YB (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Railways have no information about 
the Jos::, • 

(c) Yes, Sir. 

(d) No like1y date has been fhed. 

[Englfsh] 

Membership of Delhi School Teachers' 
Cooperative House Building Socictj 

3610. SHRI RAMASHRAY PRASAD 
SINGH: . 
SHRINARAYAN CHOUBEY: 

WiJI the Minister of URBAN DEVE. 
. LOPMENT be pJeased to state: 

. (a) whether a large number of persons 
who had enro])ed the'nseJves as members of 
the Delhi School Teachers' Cooperative 
Hou~e :BUilding Society Ltd, DeJhi many 
year!, dgO and also dt'posited money for 
devetopnv;nt cost of land with the Society 
have not been allotted plots; 

(b) if so, the nart1e and addresses of 
sucb persons alongwith dates of their mem .. 
bership and the amount deposited by them 
for enrolment and 'development cost; and 
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(c) the reasons for keeping them waiting 
so long ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) ~ (a) to (c). The 

, information is being collected and will be 
laid on the Table of the Sabba. 

Upgradation of Nasik Airport 

3611. DR. DATTA SAMANT : 
SHRI V.N GADGIL : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government propose to 
introduce Boeing services to Nasik Airport, 
Maharashtra; 

(b) if so, the estimated expense for up-
grading the airport to receive the Boeing 
service; and 

(c) whether National Airport Authority 
has approached State Government to bear 
some expenses for upgradation of Nasik 
Airport? 

THE MIN]STER OF STATE OF THE 
MINISTRY OF CIVlL AVIATION AND 
TOURISM (SHRI, SHIVRAJ V. PATIL): 
(a) and (b). In order to facilitate introduc-
tion of Boeing services to Nasik, it is 
proposed to shift Indian Airlines operations 
to nearly HAL airfield at Ozar, subject to 
development of infrastructural facilities and 
availability of funds. The estimated cost of 
developing a Civil Enclave at Ozar ajrfield 
is Rs. 3.24 crores approximately. 

(c) In view of the constraints of funds 
being faced by the National Airports Autho-
rity, the dovernment of Maharashtra was 
approached for providing land and grants/ 
loans to the National Airports Authority. 

Vacant Posts or Seniol' Radiographers 
in Government Hospitals, DehU 

361.2. SHRI JAI PRAKASH. 
AGARWAL: Will the Mirlister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether some posts of senior radio .. 
&raphers grade B and C are lYing vacant in 

h I'\.~ • * Government ospltaIs III Delhi; 

(b) if so, the details and reasons 
therefor; and 

(c) the steps Government propose to 
take to rectify the situation so that public 

, do not suffer due to the non-avaHabHity of 
radiographers in hospitals? , 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
W~LFARE' (KUMARI SAROJ 
KHAPARDE) : (a) One post of Sr. Radio-
grapher Group B in Dr. Ram Manohar 
Lohia Hospital, and 39 posts of Radio .. 
grapher Group C in Delhi hospitals under 
the Delhi Administration are lying vacant. 

(b) and (c). Action has already been 
initiated to fill up the po~t as per approved 
Government Recruitment Rules. 

Delay of fl ightB from Hyderabad airp~rt 

36l3. SHRI M. RAGHUMA REDDY: 
Will the Minister of CIVIL AVIATION 
AND TOURlSM be pleased to state: 

(a) whether there are regular delays of 
flights from Hyderabad-Cakutta, Hyderabad-
Tirupati and Hyderabad-BangaJore; 

(b) if so, the number of times these 
flights were delayed from 31 March, 1988 
to June, 1988; and the reasons therefor; 
and 

(c) the steps Government propose to 
take to overcome these delays in future ? 

THE MINISTER- OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) No, Sir. 

(b) and (c). During the period from 1st 
April, 1988 to 30th June, 1988, out of a 
total of 267 flights operating on sectors 
Hyderabad-Calcutta t Hyderabad-Tirupati 
and Hyderabad~Bangalore, 80 flights were 
deJayed, details for which are as follows: 

Reasons 

Commercial 
Operations 
Engineering 
Weather 
Consequential 

Total: 

No. of delays/ 
C4ljcellations 

1 
3 

11 
2 

63 

80 
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Out of the above, 78% of the delays/cancel-
lations were due to the consequential reasons 
which occur as a chain reaction to primary 
delays. Since every aircraft operates a 
number of fiights in a day, de lay of a fliabt 
!nay result in a delay to all sublequent 
flights operated by the aircaft on that parti-
cular day. In order to reduce the consequen-
tial delays, adequate cushioning between the 
flights has to be provided. It is, however, 
not possible, at present, to make adequate 
cU5hioning due to acute shortage of capacity. 
The position would improve after the air .. 
craft on lease/on purchase are acquired by 
Indian Airlines during the coming months. 

Scbeme to attract tourists 

3614. SHRI E. AYYAPU REDDY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government propose to 
start any new schemes ) ike PaJace 
on Wheels, specially to attract the foreign 
tourists; and 

(b) whether any surveyor research has 
been conducted to explore the posibility of 
laying railway lines in picturesque and scenic 
areas? 

TilE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 

MADRA VRAO SCINDIA) : (8) The recom-
mendation or the National Committee OD 
Tourism to introduce more Special Tourist 
Trains baa bees noted. 

" 
(b) Surveys have been conducted for 

new rail lines some of which happen to pass 
throuab picturesque and scenic areas. 

N.B.C.C. Housiag Projects In 
PltalDp." 

3615. KUMARI MAMATA 
BANERJEE: Will the Minister of URBAN 
DEV!LOPMENT be pleased to state : 

(a) the various housinl projects under 
construction by the National Building Con-
struction Corporation Ltd. in the Pitampura 
area; 

(b) the details of each project together 
with estimated cost and the approximate 
date of completion; and 

(c) whether work of each project is 
proceeding on schedule and whether it 'would 
be possible for the NBCC to del ivcr the 
fiats on the scheduled date 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). As 
per statement given below. 
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Extension of Run of Shatabdl Express 

3616. SHRI H.N. NANJE GOWDA: 
SHRI K.N PRADHAN : 
SHRI SANAT . KUMAR 
MANDAL: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the amount spent by Government for 
introducing the Shatabdi Express train 
between New Delhi and Jhansi; , 

(b) the amount of money spent on 
strengthening the tracks on this route to 
withstand th_e speed of 140 Km. P /hr.; and 

(c) whether there is a proposal to extend 
the train upto Bhopal or Kanpur and if so, 
the additional e.ltpenditure required for 
strengthening the tracks from Jhansi to these 
places? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA): (a) to (c). 
Railways do not maintain trainwise account 
of expendIture. Improvement of infrastruc-
tural facilities is a continuous process. 

Jbansi-Kunpur line is not electrified and 
is not sllltable for high speed operation. 
There is a p(oposal to extend the train upto 
Bhopal in the future. 

Production of Wheat 

3617. SHRI BIRINDER SINGH: WIll 
the M inhter of FOOD AND CIVJL 
SUPPLIES be pleased to state: 

(a) the production of wheat in the 
country during the current year; 

(b) whether tile quantity of wheat pro-
duced can fulfil the needs of the country; 

(c) the quantity of wheat procured by 
Government this year; and 

(0) whether there is any likely-hood of 
surplus wheat being added to the reserve 
stocks of the ceutral pool at the end of the 
crop season, if so, the details thereof? 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) to 
(d). Production of wheat during t)le crop 
~ear 1987·88 iSI provisionally assessed at 

44.62 million tonnes. A quantity of 65.18 
lakh tonnes of wheat has been . procured till 
12th August, 1988. Wheat is being imported 
to replenish the buffer stocks. 

Superfast Train on Metre Gauge 
between Delhi·Hyderabad 

3618. SHRI V. TULSIRAM : Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether there is a proposal under 
consideration of Government to introduce a 
superfast tra in on metre gauge connecting 
Delhi to Hyd~Idbad via. Ajmer, Khandwa, 
Akola and M udkhed etc; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(a) Does not arise. 

(c) Not feasiple. 

F.P.S. in Delhj 

3619. SHRl' Y ASHWANTRAO 
GADAKH PATIL: Will the Miniiter of 

· FOOD AND CIVIL SUPPLIES be pleased 
to state : 

(a) the number of fair price shops and 
kerosene outfets required to be openep in 
D.:lhi according to the present population 
and the number existing at present; 

, (b) the reasons for shortfall thereof, if 
any; and 

(c) the measures taken to open more 
shops and outlets ? 

THE DEPUTY MINISTER' IN THE 
MINiSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITIL.c\): (a) 
According to the report received from Delhi 
Administra tion, at present 3,387 fair price 
shops and 1,815 kerosene outlets are func-
tioning in the Union Territory of Delhi. 
Tbese outlets are considered adequate to 
meet the requirements' of the present popu-
lation or'" Delhi. Additional fair price shops 
and kerosene outlets are opened, as and 
when necessary. 

(b)~and (e). Do not arisc=. 
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Introductioll of Day Trains between 
Deihl aad Jammu 

3620. SHRI JANAK RAJ GUPTA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is no day train service 
from Delhi to Jammu and Jammu to Delhi 
for the convenience of the pilgrims to 
Vaishno Devi temple and the tourists; 

(b) if so, when Government intend to 
introduce a day train from Delhi to Jaml1GU 
and vice-versa; and 

( c) if not, the reasons thereof ? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) and (c). Presently not feasible due to 
operational and resource constraints. 

Adulteration Cases Detected in Delhi 

3621. SHRI SRIBALLAV 
PANIGRAHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Government are taking 
action against the traders indulged in ad!ll-
teration; 

(b) if so, the number of cases of adul-
teration in Delhi booked by Government 
during 1987-88 and 1988-89 so far; and 

(c) the number of cases settled so far? 

THE MINISTEit OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. 

(b) and (c). The details of prosecutions 
launched by the Delh~ Administration and 
the cases decided by tne court during the 
year 1987-88 and 1988·89 (upto July· 
1988) are as under: 

Y~ar 

1987-88 

1988-89 
(upto July 1988) 

No. of 
prosecutions 
laUnched 

198 . 

63 

Number of 
cases 
decided by 
couit 

140 

49 

Discrimination against Women in payment 
or Wages and Other Amenities 

3622. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister' of 
LABOUR be pleased to state: 

t (a) whether Government have any 
information about the discrimination against 
women in payment of wages and other 
amenities in violation of equal wages for the 
equal work policy and if so, the details 
thereof; 

(b) the details of action taken during 
1986-87 to prevent discrimination against 
women labourers; and 

(c) whether any penal action bas been 
taken and if so, the number of such cases 
awaiting disposal in the courts? 

THE MINISTER OF LABOUR (SHRI 
BINDESHW ARI DUBEY) : (a) to (c). The 
Equal Remuneration Act which prohibits 
discrimination against w9men in wages and 
other matters of employment is implemented 
by the State Governments and the Central 
Goyernment for emp10yments falling in their 
respective spheres. The number of inspec-
tions conducted under the Act, the number 
of irregularities detected and rectified, the 
number of prosecutions launched, the Dumber 
of convictiOns, etc. for the years 1986 and 
1987, in respect of employments for/which 
the Central Government is the appropriate 
Government are given in the statement 
below. 
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Statement 

Year 

1986(P) 

1917(P) 

Number 
of 

Inspec-
tions 

1567-

187. 

Number 
"()f 

irregu-
larities 
detected 

1552 

1869 

Number 
of 

irregu-
larities 
rectified 

1373 

1121 

(P) : (provisional) 
Efficacy and Side Effects of BeG Vaccine 

3623. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether BeG vaceine has been in 
use in the country for a long time; if so, 
the details of doses given since its introduc .. 
tion and funds spent thereon including the 
infrastructure created; and 

(b) whether any in-depth monitoring and 
education on efficacy and any other related 
side-effects on the use of this vaccine had 
been carried out; if so, the details thereof 
and the corrective steps taken, if any ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. BeG vaccina-
tion Programme bas been in operatioDJince 
1951. Nearly 3610.4 3 Lakh doses have 
been used in the Pro~ramme since 1951-5 2. 
An expenditure of more than Rs. 518.064 
Lakhs has been incurred on the production 
and supply of BeG vaccine between 
1957-58 and 19~7 .. S8. Expenditure figures 
for the years 1951-52 to 1956-57, 60.,61. 
67-68,68-69 and 70-71 are not available. 
Approximately 317 BCG teams were 
functioning upto 1976-77 in different 
States/UTs and the expenditure on these was 
bome by the States/VTs. Sincs 1981-82, 
BCG vaccine is administered by multi .. 
purpose workers. 

(b) A fi~ year follow-Qp of the 
Indian BCG prevention ttial was conducted 
by Indian Council 'Of Medical Rese~b 
in Chinglcput district of Tamil Nadu. 

Number Number Number Number 
of of of of 

prose- cases convic .. acquittals 
cutions disposed tions 
launched of 

305 .. 
311 

203 

213 

202 

201 

1 

11 ' 

Government of India have modified the 
BeG vaccine policy in the light of the 
findings of this report, 
• 

Recruitment of Minorities 

3624. SHRI O.M. BANATWALLA : 
Will the Minister of LABOUR be pleased to 
state : 

(a) whether any instructions have been 
issued to the States and Union Territories 
regarding the role of employment exchanges 
for recruitment of minorities in term of 
IS-Point Programme for the welfare of 
minorities; 

(b) if so, the details thereof; and 

(c) the position regarding implementa .. 
tion thereof, State-wise? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b). 
Yes, Sir. In persuance of the 15-point 
Djrectives for the welfare of minority com .. 
munities, the State Governments/Union 
Territory Administrations were advised to 
issue instructions to the Employment 
ExchaD8es that-

(i) Employment Officers should register 
as many as minority job-seekers as 
possible by organising Mobile 
Registration Camps; 

(ii) to ensure that there is no discri-
mination against minOrity job. 
seekers in sponsoring of names to 
the employers; 

(iii) to set up a suitable monitoring 
system; and ... 

(iv) to include representative of minori-
ties on the advisory committees. 
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(c) The available information is given in 
the statement below. 

Statement 

Re6ruitment of Minorities 

1. The following States/Union Territo-
ries have organised Mobile 
Registration Camps: 

Andhra Pradesh, Maharashtra, 
Gujarat, Assam, Uttar 
Pradesh, Tamil Nadu, 
Rajasthan. Karnataka, Delhi, 
Mldhya Pradesh, Mizoram, 
Manipur, Orissa, West Bengal, 
Jammu and Kashmir and 
Kuala. 

2. The following States have the 
Monitoring system: 

Andhra Pradesh, Rajasthan, 
Assam, Gujarat, Kerala, 
Uttar Pradesh, Orissa, 
Madhya Pradesh, Mizoram, 
Karnataka, Delhi, Jammu and 
Kashmir. 

3. The following States have represen· 
tation of minorities on Advisory 
Committees: 

.. Andhra Pradesh, Assam, 
Chandigarh, Haryana, Madhya 
Pradesh, Manipur, Mizoram, 
Tamil Nadu, Orissa and 
Lakshadweep. 

Procurement of Wheat 

3625. SHRI P. KOLANDAIVELU i 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government a~e procuring 
wheat from Punjab for the roller flour mills, 
if so, the details thereof; 

(b) whdher the procurement price of 
wheat filed is very meagre as compared to 
the cost of production; 

(c) if SQ, the reaction of Government 
thereto; and 

(d) whether there is a sudden fan in 
procJ.l1tment of wheat because of the low .. 

prices fixed by Government, if so, the cor-
rective steps taken in this regard? 

J 

THE DEPUTY MlNISTER IN. THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
Wheat is ,procured as a price support 
measure to safeguard the ibterests of the 
farmers. 

(b) No, Sir. 

(c) Does Dot arise. 

(d) The reasons for lower procurement 
this year were lower production, higher 
market prices than the ,support price and 
larger purchases by traders and mmers. 

Shifting of South Eastern Railway 
Headquarters 

3626 .. SHRI ANADI CHARAN DAS : 
Win the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal for 
shifting South Eastern Railway Headquarters 
from Garden Reach, Calcutta to Bhubanes-
war; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(c) On account of severe financia1 cons-
traints, likeJy dislocation to a large number 
of staff and on administrative grounds, it is 
not considered feasible to shift the South 
Eastern Railway Headquarters from Calcutta. 

Goitre Patients 

3627. SHRIMATI D.K. BHANDARI; 
Will i'le Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Indian Council of Medical 
Re~eateh maintains statistics of patients 
suffering from goitre throuah its research 
centres; and . . 

(b) if so, the number of paticms suffering 
from the disease, State .. wise and 'Union 
Tetritory-wise. as on 10 T,. lOgo ft 



127 Written Answers AUGUST 22. 198$ Written Answers 128 

THE MINISTER Of STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b). No authentic 
data about the number of persons suffering 
from Goitre is available. Sample surveys on 
prevalence 'of Goitre and other Iodine 
DeficienCY Disorders have been conducted 
by various agencies including Indian Co_uncil 
of Medical Research. Based on the results 
of the sample surveys. the estimated percen .. 
tage of population suffering from Goitre in 
various States IUnion Territories is given in 
the Statement below. 

Statement 

Prevalerroe of goitre in various States 
and Un Ion Territor; es as on 

30-6-1988. 

Andbra Pradesh 

1. Vishakhapatnam 

2. East Godavari 

3. Adilabad 

4. Khamman 

5. Srikakulam 

6. Vijayanagram 

7. Warangal 

Prevalence Rate 
(Percentage 

34.7 

64.4 

54.0 

42.0 

12.6 

9.2 

30.0 

Note : Surveys carried out only in tribal 
areas of the above mentioned 
districts. 

Arunachal Pradesh 

*Assam 

1. Sibsagar 

2. Lakhimput 
3. Dibrugarh 
4. Kamrup 
S. Goa)para 

6. Darang 

7. Uniter Mikir and 
H.S. Hills 

8. Cochar 

~. NQWDoa J 

38.0 

13.2 

30.1 
19.0 

26.S 

40.2 

31.5 

12.9 

1.5 

20.9 

Bihar 

1. Champaran (East) 

2. Champaran (West) 

3. Palamau 

4. Saran 

5. Darbhanga 

6. Saharsa 

7. Pumea 

8. Santhal Pargana 

91 Ranchi 

10. Muzaffarpur 

11. Hazaribagh 

Gujarat 

1. Bharuch 

2. Val sad 

3 Baroda 

··4. Surat 

HaryaDa 

1. Ambala 

2. Gurgaon 

H ilBachl) Prade-sh 
I 

1. Sirmor 

2. Mandi 
3. Bilaspur 

4. Kangra 

S. Mahasu 

6. Simla 

7. Solan 

8. Una 
9. Hamirpur 

10. Kullu 

Jammu and Kashmir 

1. Udhampur 
2. ADantDa. 
3. Baramul1ah 
4. D. 

64.5 

51.2 

20.9"" 

35.5 

23.2 

20.S 

25.S 

23.S 

10.2 

41.7 

3.2 

31.7 

36.5 

16.8 

22.7 

26.0 

6.5 

35.8 

20.9 

25.7 

41.2 

39.9 

41.6 

39.9 

41.2 

~41.2 

41.6 

30.0 
35.7 

38.2 

25.4 
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5. Jammu 27.6 Na.a'aDd 
6. Poonch 26.8 1. Kohima 32.5 
7. Kathua 30.S 2. MokokchuDg 26.1 
8. Rajouri 26.8 3. !wen-sang SO.2 
9. Srinagar 26.6 Orissa 

Karnataka H Sundergarh 30.3 
1. Chickmaglur 41.11 Punjab 

Kerala 1. Gurdijspur 52.3 
1. Emakulam 44.47 2. Hoshiarpur 40.3 

Madbya Pradesh 3. Ropar 9.3 

1. Shahdol 5S.6 Rajasthan 

2. Sidhi 37.S 1. Kota 13.07 

3. Raigarh 34.82 Slkkim 37.82 
4. Sarguja 41.81 Trlpura 17.0 
5. Bilaspur 32.50 

Uttar Pradesh 
**6. Khandwa 35.00 

Dehradun 1. 39.7 *7. Kargone 35.00 
2. Bijnore 23.2 *S. Betul 35.00 
3. Nainital 30.0 

*9. Hoshangabad 350,00 4. Deoria 65.0 
.tela. Chhindwara 35.00 

5~ Bareilly 35.8 
*"'11. Mandla 35.00 6. Rampur 35.8 
*12. Jabba)pur 35.00 7. Kheri 20.0 

Mabarashtra 8 • Shahjahanpur 44.7 • 1. Jalna 35.0 
9. Pilliphit 41.3 

2. Aurangabad 35.0 
10. Gonda 65.9 

3. Amravati 46.16 
11. Pouri Garhwal 20.69 

4. Wardha 54.92 
12. Meerut 24.90 , 

49.53 ). S. Bildhana 
13. Almora 40.0 

6. Satara 29.29 
Pithoragarh 40.0 114. ··7. Dhule 16.50 

15. Chamoli 40.0 
Manipur 32.0 

16. Tehri Garhwal 3.S 
··Meghalaya 17. Uttar Kashi 40.0 

1. Oaro Hills 2-.3 
**18. Basti 20.0 

2. United Khasi and laintia 
Hills 7.0 • ·19. GorakbpUl 18.6 
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20. Badaun 

21. Bebraicb 

22. Ghaziabad 

23. )era 

24. Sabaranpur 

25. MuzatTamagat 

West Bengal 

1. Cooch Bihar 

2. Darjeelinl 

3. Jalpaiguri 

4. MaIda 

s. West DinaJpur 

Mlzoram 

Goa 

Union Territories 

Chandigarh 

Dadra and Nagar Haveli 

Delhi 

,.S 
20.2 

10.7 

14.0S 

46.66 

31.51 

21.7 

34.' 

33.2 

10.3 

14.8 

68.6 

27.' 

11.2 

22.7 

29.9 

·Survey done by State Government. 

**Survey done by ICMR. 

[Tran.dation] 

Contract Labour System 

3628. SHRI NARSINH MAKWANA: 
Will the Minister of LABOUR be pleased ' 
to state: 

(a) whether Government have abolished 
the contract labour system in coal mines; 

(b) whether the contract lobour system 
prevailing in other fields would also be 
_bolished; 

(c) if so, whether any time schedule has 
been fixed for the purpose; 

(d) whether any directives have been 
issued to abolish the contract lobour system 
pervalling in several public sector undertak ... 
inas;aad 

(e) if so, whether Government proposi 
to enact legislation for total abolition of the 
contra~t labour system 1 

THE MINISTER OF LABOUR (SHRI 
BINDESHW ARt DUBEY) : (a) The Cenft'al 
Government have prohibited employment of 
contract labour in certain operations in the 
coal mines. 

(b) and (c). The Contract Labour 
(Regulation and abolition) Act, 1970. does 
not envisage complete abolition of the con-
tract labour system. The Act provides for the 
abolition of employment of contract labour 
system in certain circumstances and for the 
regulation of employment of contract labour 
in other cases. The Government are commit· 
ted to the abolition and regulation of employ-
ment of contract labour system within th~ 
frame work of the provision~ of Contract 
Labour (Regulation and Abolition) Act, 
1970. 

(d) No, Sir. 

(e) No, Sir. 

[Englisll] 

Production of Sugar 

3629. SHRI MOHD. MAHFOOZ ALI 
KHAN: 
SHRI 
RATHAWA: 

. 
AMARSINH 

DR. KRUPASINDHU BHOI : 

Will the the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether sugar production in the 
country in 1988 has been an all time 
record; 

(b) if so, the percentage increase in 
sugar production over last year; 

(c) the anticipated percentage increase 
in the export of sugar and corresponding 
decl ease in the imports as a result thereof; 
and 

(d) whether prices of sngar in the 
domestic market are likely to come down as 
a result of the record sugar produetion, if 
80, to what extent and if J,1ot, the reasons 
therefor? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVIL 
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SUPPLIES (SHItI D.L. BAITHA) : (a) and 
(b). Yest Sir. The production of sugar during 
the current 19.87·88 JUgar year was 90.19 
lath· tOMes upto 3 J 5t July, 1988 showing 
an increase of 7.2 % over last year's' pro-
duction on the corresponding date. 

(c) and (d). The estimated consumption 
of sugar during the corrent 1987 .. 88 season 
is expected to be above 93 Jakh tonnes as 
against 87.51 lath tonnes in 1986 .. 8Q and 
83.53 lakh tonnes in 1985-86. In view of 
the increased level of internal consumption. 
despite increase in sugar production the 
export of sugar is limitad to small quantities 
of preferential quota. Import of sugar if any, 
will be decided after considering domestic 
availability, demand and other relevant 
factors. 

The open market price of sugar has been 
ae»eraIJy steady for the last two yean. 
Government has taken measures to contain 
the price increase. 

Complaints rearding Non-Maintenance 
of Aeroplanes 

~630. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of CIVIL A VIA nON AND 
TOURISM be pleased to state : 

(a) the number of Aircrafts presently 
under operation on regularly scheduled 
flights of the Indian Airlines; 

(b) the number of Aircrafts in the fleet 
that the Indian Airlines require to meet the 
requirements of all the scheduled fiights 
acoordina to scientific Aviation norms; 

(c) whetere intensive use leaves little 
time for regular maintanance of these 
Aircrafts; 

. (d) whether complaints have b~en 

received from operational and commercial 
departments of the lAC to this effect; and 

(0) if so, die remedial measures taken 
In this reprd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL AVIATION AND 
tOURISM (SHRI SHIVRAJ V. PATIL): 
(a) The following number or aircraft are 
presently under operation on regular 
,ckedule ftilhts of Indian AitliDes : 

Type of Aircraft Number 

Airbus A-300 11 

B-737 27 

F-2? (Fokker Pl'icndshlp) 2 

HS-748 (Avro) 6 

46 

The above includes 2 B .. 737 and 1 
HS-148 aircraft which were involved in 
accident and are at presant out of service. 

(b) Requir~ment of aircraft del)Cnds OIl 
severa 1 factors like flight scheduJina. pattem 
of operations, cushioning between two tliahts, . 
hours of operations etc. According to Indian 
Airlines calculations, the Corporation is at 
present short of capacity equivalent to S 
B .. 73 7 air~rart. 

I 

(c) No, Sir. 

(d) No, Sir 

(e) Does not arise. 

Cancer Deteetlon CamPI 

3631. SHRI HARIHAR SOREN : Will 
the Mintister of HEALTH. AND FAMlLy 
WELFARE be pleased to state : 

(a) wheteer Cencer detection camps are 
being organised under Centrally sponsored 

, scheme; 

(b) if so, the State where such cancer 
detection camps have been organised; and 

(c) the arrangement made for the treat-
ment of the persons who are detected as 
cancer patients? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAiU SAROJ 
KHAPARI,)E) : (a) NOt Sir. 

(b) and (c). Do not arise. 

Tr.DBfer of Flllts of Deeealed Allottee. 
3632. SHRI KAMLA fRASAD 

RA WAT : Will the Ministor of UR.BAN 
DEVELOPMENT be pleased to refer to tho 
reply given on I May, 1988 to U_tarred 
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Question No. 10086 regarding transfer of 
D.D.A. tIats of deceased allottees and state: 

(a) the progress made so far in finalising 
the pending cases, colony wise and category-
wise; 

(b) the number of cases still pendina, 
colony-wise; and 

( c) the time likely to be taken to finalize 
all the cases ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
information is being collocted and will be 
laid on the Table of the Sabha. 

Pickage Tour to Tea Gardens for Britlsb 
\ 

3633. SHRI SANAT KUMAR 
MANDAL : Will the Minister of CIVIL 
A VIA nON AND TOURISM be pleased to 
state: 

(a) whether there is any proposal for 
package tour of the tea gardens for the 
British; 

(b) if so, the object of the tea-tour and 
the estimated expenditure involved; and 

(c) the source of expenditure 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) The Department of Tourism have written 
to the Tea Board of India. the United 
planters Association of South India and 
private travel agents to package tours of 
tea sardens combining them with adventure 
and wild-life tours of the area. 

(b) and (c). The object of such tours is 
to offer a more varied travel product to the 
tourists visiting India, to generate greater 
interest in Indian tea in the international 
market and thus generally to increase India's 
foreian excbange earnings both from tourism 
and marketing of tea. The expenditure on 
such tours will be borne by the tourists who 
buy such tours. The Government is not 
planning to subsidise such tours. A net 
profit is expected to be made by the tour-
9perators seJlins these tours. 

[Tra",slatlonl 

Streamlining of Public 
Distr fbution System 

. 
3634.' SRHI JAGDISH AWASTHI: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have issued 
certain directions to the State Governments 
to streamline the Public Distribution 
System; 

(b) whether Government have discovered 
some loopholes in the Public Distribution 
System; and 

(c) if so, the details of. such shortcom-
mgs and the instructions issued by the 
Government to remove them 1 

THE DEPUTY MINISTER IN mE 
MINISTRY OF FOOD AND CIVij.. 
SUPPLIES '(SHRI D.L. BAITHA): (a) 
Improvement and streamline of Public 
Distribution System in the country is a 
continuous process. The Central Govern-
ment has been, from time to time, advising 
the States/UTs in this regard. 

(b) and (C). Due to the large magnitude 
of the PDS network in the country, the 
occurrence of some problems of a localised 
nature cannot be completely ruled out. 
Cor rective measures on these are taken by 
the State/UT Administrations, as and when 
required. 

[Engli8h] 

Patbological Services in C.G.U.S. 
Dispensaries 

3635. SHRI SWAMI PRASAD 
SINGH : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether certain pathological services 
are being provided in allopathic dispensaries 
under OGHS in Delhi; 

(b) if so, the details thereof; 

(c) whether Government propose to 
i~rease the existinl pathological services in 
allopathic dispensaries under the C.G.H.S.; 

(d) if so, the details thereof; and 
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(e) jf not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) to (e). Yes, Sir. The 

Written Answer, 138 

name of C.G.H.S dispensaries bavins 
Pathological Laboratory is given in the state .. 
ment below. At present no proposal to 
increase the existing pathological services is 
under consideration due to financial con-
straints. 

Statement 

List of Laboratory under CGHS Dispensaries 

SI. No. North Zone Central Zone South Zone 

1 2 3 4 

1. Ashok Vi~ar Faridabad Kasturba Nagar-I. 

2. Darya Ganj Chitra Gupta Road ! Laxmibai Nagar. 

3. Dev Nagar Wellesly Road Moti Bagh 

4. Kingsway Camp Gha~iabad R.K. Puram-flI 

5. Pusa Road Central Sectt. Seroji'ni Ngr. Mkt. 

6. Rajouri Garden Parliament Hause Annexe Srinivaspuri 

7. Rajpur Road Gurgaon Lajpat Nagar 

8. Shahdara R.K. Puram Hosp. Dakshin Puri 

9. Shakllrbasti Minto Road Kalkaji (not started) 

10. Subzi Mandi 

11. Tilak Nagar 

12. Paschim Vihar 

13. Nangal Raya 

1~" Vivek Vihar 

Introduction of Express Train between 
New Cooch-Behar/New Alipurduar/Howrah 

3636. SHru AMAR ROYPRADAHN : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government propose to 
introduce a new express train from New 
Coach Bihar/New Alipurduar to Howrah/ 
Sealdab; and 

(b) if so, the detail~ thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. . 

(b) Does not airse. 

Inc rease in Speed of Superfast Mail 
and Express Trains 

3637. SHRIMATI 'USHA 
CHOUDHARY: Will the Minister of 
RAILWAYS be pleased to' state ~ 

(a) whether Government propose to 
increase the speed of the superfast mail and 
express electric trains from 100 km. ph to 
11 0 km. ph; and 

(b) if so, the names of such trains ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAQ SCINDIA): (a) and (b) 
Increasing the spteds within the maximum 
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permissible limits is an on going process 
involving different trains from time to time. 

Direct Link between Ahmedabad 
and Punjab 

3638. SHRI .HAROOBHAI MEHTA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether any proposal to construct a 
direct railway link between Ahmedabad and 
Punjab bas been received by the Railways; 
and 

(b) if so, the reaction of Government 
thereto '[ 

. 
·THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) Requests 
have been received for direct B.G. rail line 
from Ahmedabad to Punjab via Bikaner. 

(b) There is no proposal to take up the 
construction of the suggested B.G. rail line. 

Newsitem Captione'd "Bizare Display 
of Fire Fighting 

3639. SHRI DAULATSINHJI 
JADEJA : Will the 1\1inister of' CIVIL 
AVIATION AND TOURISM be pleased to 
state : 

(a) whether Government's attention has 
been drawn to the new~itcm appearing in the 
"Times of India" dated 9 Juty, 1988 cap· 
tioned "Bizare Display of fire-fighting" ; 

(b) if so, the details thereof; 

(c) the action taken or being taken 
against the officers responsible; and 

(d) the steps taken to ensure that fire 
fighting training attains higher standards? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) A mock fire fighting exercise was 
arranged at 1.0.I. Airport on 7.1.88 to 
d.monstrate I.A.A.I.'s firt rescue equipment 
and other capabilities. Tile exercise was 
widely acclaimed by a number of newspapers. 
The "Times of India" however reported that 

the reheanaf was disorderly. This does not 
appear to be correct. 

(e) Does n0t arise. 

(d) The fire-fighting personnel are impar· 
ted training in IAAI's training ceptre. 
Senior officials are deputed for training at 
the National Fire Service College, Nagpur 
and Institutions abroad. Daily P.T. exercise, 
drills and medical check-up are prescribed 
to ensure physical fitness and efficiency or 
the fire-fighting cr~w. 

Samaltipur/Darbhanga Railway Line 

3640. SHRI RAM BHAGAT 
PASWAN : Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Government has received 
the survey report for Samastipur-Darbhanga 
railway line; 

(b) if so, whether the construction of 
this line is propDsed to be undertaken; and 

(c) if so, the detail~ thereof and if Dot, 
the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCIN,DIA) : (a) Yes, Sir. 

(b) and (c). The p~rallel B.O. line, in 
lieu of Gauge Conversion earlier approved, 
would cost Rs. 26 crore and is assessed to 
be financially unremunerative. No decision 
on its construction has been taken so far. 

[Trans! ation] 

Removal ef JhUKae is from Gol. 
Market Area 

3641. SHRI MANVENDRA SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the action taken by Government 
upto 30 June, 1988 to remove the jhuggis 
from DIZ area, Gole Market, New Delhi; 

(b) the reasons for delay in removina 
these jhuggis; and 

(c) tb, time by which all the jhu .... 
will be removed ? 

THE MINISTER OF STAT! IN THE 
MINISTRY OF URBAN DEVELOPMBN'!' 
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(SHRI DALBIll SINGH); (a) and (b). 
Notices have been served to vacate the land. 
Jhuggi dwellers in Sector .. IV have however, 
obtained a stay order from the Court. 

(c) The jbuggcs will be removed after the 
stay is vacated. 

[E"glish] 

Allocation of Land to Private 
Builders for Houses 

3642. SHRI K.S. RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government are consider-
ing to permit private builders to raise 
foreign Joans, construct houses and collect 
payment from purchasers as per the Delhi 
Development Authority guide lines; 

(b) whether there is any proposal to 
allocate land to private builders to take up 
such projects; and 

(c) if SOt the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) No, Sir. 

""(b) No, Sir. 

(c) In view of reply to part (b), the 
question does not arise. 

Physical Verification of Work Force 
. in Ra iI ways 

3643. PROF. MADHU DANDA-
VATE: Will the Minister of RAILWAYS 

• be pleased to state : 

(a) whether there is a ban on fress 
recruitment in the Railways since 1 980 . 
except for recruitment against sports quota 
and relations of employees who die while 
in service; 

(b) if so, whether the work force is 
steadily on the increase inspite of the ban 
and normal retirement of employees on 
superannuation; i 

(c) if SO, whether there is a system of 
periodical physical verification to e{lsure 
against fictitious payments; and 

(d) if so. when was such verifi.tion 
last -carried out ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. There 
has been no total ban op fresh recruitment 
in the Railways since 1980. Some lin1ited 
ban imposed on filling up of non-operational 
posts has also been since relaxed in 1986. 

(b) The total" strength in the Railways 
in 1983-84 was 15.92 lakh which has 
marginally increased to 16.12 lakh in 
1986·87. This increase is attributable to 
additional staff sanctioned in connection 

. with operation/maintenance of new assets/ 
new organisations set up during this period 
for handling additional traffic/workload. 

(c) Payment of salaries in cash through 
cashiers is arranged in the presence of a 
witnessing official-norma1lY a supervisor-
nominated by the Bill DrawitJg Officer to· 
facilitate physical verification. Thumb 
impression registers are also maintained. 
Witnessing of payment on surprise basis and 
verification of thumb impression are also 
carried out periodically by accounts. 

(d) The verification mentioned in (~) 
above in its very nature is a continuous 
process. 

Railway I'rojects in \Vest Bengal 

3644. SHRI SOMNATH CHATTER-
JEE : Will the Minister of RAILWAYS be 
pJeased to state : 

(a) the number of the railway projects 
under construction in West Bengal; 

(b) the year since when these projects 
are under construction; 

(c) the amount satctioned for each of 
these projrcts during the last three years; 
and 

(d) the progress made so far in the work 
at each of these projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) tet (d). Details 
of major Metropolitan Transport and New 
Line railway projects approved for construe .. 
tion in West Bengal are as under : 
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r S. No. Project 

1. Calcutta-Metro Railway 

2. Calcutta Circular Railway 

3. Tamluk-DiW 

4. Lakshmikantapur-
Nemkhana 

5. Howrah-Amtaf 
Champadanga 

6. Eklakhi -Balurghat 

Year of 
approval 

72·73 

84-85 

84-85 

87-88 

74·75 

83-84 

Outlay provided 
(Rs. crores) 

86-87 87-88 88-89 

Progress upto "-
6/88 

78.00 89.00 77.00 71 % 
5.50 3.65 3.80 76% 

1.00 3.00 3.00 5 % 
1.00 2.29 9% 

(Token Rs. 1 thousand 
each year) 

0.50 (Token Rs. 1 thou-
sand each year) 3%·. 

**Santragachi-Bargachia section of Howrah-Amta/Champadanga project was opened in 
19 g 4. It has not been possible to progress th~ work of remaining portion of this project 
and of Eklakhi-Balurahat project due to con~tratnt of resources. 

payment of EPP. Dues to Retired 
Employees in Kerala 

3645. SHRI SURESH KURUP: Will 
the Minister of LABOUR be pleased to 
state : 

(a) the number of cases peodinl in· 
Kerala for tqc settlement of provident fund 
dues' of retired employees; 

(b) the reasons for delay in settling 
these cases; and 

(c) the steps taken to speed up the 
settlement of pend ing cases 1 

THE MINISTER OF LABOUR (SHRI 
BINDESHW ARI DUBEY) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the Lok Sabha. 

Increase in qUltl of edible 011 for 
Kerala 

3646. SHRI SURESH KURUP: Will 
the Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state : 

(a) whether Gover~ment are aware that 
the quota of Palmolein alloted to Kerala for 
distribution through the Public Distribution 
System is inadequate as per the requirement 
gf the State; 

(b) whether intend to increase the quota 
if so, the details thereof; and ' 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : (a) to 
(c). The allocation of imported edible oil 
including palmolein is made to States/UTs, 
keeping in view the reasonable demand from 
State fUTs. prices of indigenous oils in the 
open market, availability of foreign exchrnge, 
stocks of oil with STe, festival seasons, and 
other related factors. Allocation of impor-
ted edible oils is to supplement the availa-
bility of indigenous edible oils in the open 
market rather than to meet the entire 
requirement of a State/UTe . . 

Relief to South-Bound Passengers 
from Howra~ 

3647. SHRI SURESH KURUP: WiU 
the Minister of RAIL WAYS be pleased to 
state : 

(a) whether there is a proposa I" under 
consideration of Government to attach 
non-reserved bogies for Trivandrum and 
Mangalore in Guwahatj·Cochin!Trivandrum 
and weekly Howrah-Cocbin EXpress train to 
mitipte the hardship of south.bound 
passcnaers; 
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(b) if 10 .. details thereof; and 

(c) if not. reasons therefor '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. ... 
(c) Adequate non-reserved coaches are 

already available in these trains. 

Introdu.ctioll of Superfast pa sSlnger 
Train between Trivan4rum and 

Howrah 

3648. SHRI SURESH KURUP: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
introduce a superfast passenger train between 
Trivandrum and Howrah; 

(b) if so, when and the details thereof; 
and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL WAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

-.(c) Not feasible due to operational 
constraints. 

Dual Policy on edible oiJ 

. 3649. SHRI H.B. PATJL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether Government propose to 
formulate a dual pricing policy for blended 
edible oils be sold throilgh the Public 
Distribution System; 

(b) if so, the details thereof; , 

(c) whether any ~udy has been conduct-
ed in this regard; and 

(d) if so, the reco~mendations thereof? 

THE DEPUTY MINISTER~ IN THE 
MINISTRY OF FOOD AND CIVIL 

SUPPLIES (smu D.L. BAlTHA): (a) 
No, Sir •. 

, 
(b) Does Dot arise. 

(e) No. Sir. 

(d) Does not arise. 

New Metbod to Check Rat Menace 

3650. SHRI H.B. PATIL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether rodents cause considerable 
damage to toodgraias; 

(b) if so, whether it is a fact that the 
scienti~t of Central Food Tecbnologicaf 
Research Institute (CFTRO have deYlloped 
a new method to overcome this menace; ,$ 
reported in Hindustan. Times da$ed 1 July, 
1988; and 

(c) if so, the reaction of Government 
thereto? 

THE OOPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPP.LmS (SHRt D.L. BAITHA) : (a) No 
systematic/co"tnprchensive studies 1)ave been 
made to estimate the damage caused to 
foodgrains by rodents. 

(b) and (c). CFTRI, Mysore have 
carried out recently studies on tl)c 
behavioural pattern Of rats under various 
environmental situations. The rat control 
measures will be modified on getting final 
recommendations from CFTRI. 

Tr..ansportatton of Foodgrabts 

3651. SHRI B.L. SHAILaSH: Will 
the Minister of RAILWA YS be pleased tp 
state: 

(a) whether the movement qf foodgrain, 
suffered a severe set-back during April-Jun( 
quarter of the current financial year result .. 
ing in the Railways lOSing one millioJ;l 
toones of foodgrain traffic; and 

(b) if so. the l'easoas ~r? 

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHlU 
MAHABIR PRASAD): Cal During the 
first quarter of 1988·19 (April to JUDe 
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19.8) tho traffic in foodsrain fell short of 
the tatpt by 0,77 million tonne. 

tI/f! 

(b) Due to lesser offer of traffic. 

Arrangement to Cope "ith Kambh 
Mela Traffic 

3652. DR.. 1l.L. SHAILESH : Will the 
Minister of RAILWAYS be pleased to 
state : 

, (a) whether Railways have worked out 
any plan to handle the traffic during the 
ensuing Kumbh Mela in Allahabad early 
next year; 

(b) if so, the total number of special 
trains proposed to be run to cope with the 
traffic and the details regarding the amenities 
to be provided to passengers expected to 
come to the holy Sangam; and 

(c) the other steps taken to gear up the 
various departmenis of the Northern Rail-
way to cope with the Kumbh Mela traffic 
in par,ticular 1 

THE DEPUTY MINISTER 1N THE 
MINISTRY OF RAILWAYS (SHRJ 
MAHABIR PRASAD) : (a) to (c). Railways 
have always cleared this traffic smoothly. 
This year also adequate arrangements will 
be made in liaison with civil authorities. 

Training for Loco RUllo Ing Sta rr 
3653. DR. B.L. SHAILESH : Will the 

Mibister of RAILWA'x'S be pleased to 
state : 

(a) whether any Jong-term plan is being 
formulated as part of the Railways' safety 
scheme to improve staff performance in 

,Traffic Engineering, Locomotives, Carriage 
and Wasons, Electrical and Signal depart .. 
ments in view of the increase in the Dumber 
of accidents recently and the latest techno-
logical advancement in these fields; and 

(b) if so, the broad features thereof? 

THE DEPUTY MINISTER IN THE 
MINIS:rRY OF RAILWA YS (SH1U 
MAHABIR. PRASAD): (8) and (b), Yes, 
Sir. The various "measures being taken ate 
as UDder : 

1. Periodical, refresher training to 
staff belo_ina to various diAci})" 
liDee. 

2. Specialised courses to suit' apetHic 
nteds. 

3. Promotional courses to equip them 
for performing multifarious f\mo.. 
tiona carrying higher resJ)0D8ibili-
ties. 

4. Special conversion course for 
drivers with progressive switch from 
steam to diesel/electric traction. 

S. Computerised loco simulators beinl 
procured for developing better 
training facilities for drivers. 

6. A Cenfre for advanced maintenance 
technology is beina set up. 

7. Training of trainers in the Zona) 
Training Schools. 

8. Use of modern teachinB aids viz. 
Audio visuals, slide projectors, etc. 

9. Provision of Auxiliary Wamina 
System to supplement vigilance on 
the part of the drivers. 

Deposit of Ground Rent of 
Multi-Storeyed Flats 

3654. DR. B.L. SHAJLESH: WiU the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government are aware that 
While the builders of multi-storeyed fiats in 
commercial complexes in the capital recover 
the ground rent from the lessees/occupants I 
tenants. they do not deposit the same with 
the Delhi Development. Authority with the 
result that the latter serve notices and 
impose penal interest for non-payment; and 

(b) if so, the action is pr~posed to be 
taken to set matters right and put an end 
to such irregularities by the builders/land .. 
lotds of these commercial complexes and 
allow the lessees/tenants/occupants to remit 
the ground rent direct to the D.D.A. ? 

THE MINISTER O~ STATE IN THE 
MINISTR.Y·OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH): (a) The DDA 
is unaware about the unscrupulous practice 
adopted by the builders of the muJti-storeyed 

~ flat~ in!commercial complexes ih Dot deposit .. 
ina the: amount of around rent whicb ther 
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provided by the- Departtnent iactude Va •• recover from tho space buyett/tenants! 
'occupants. The allottees!lessees of plots are 
under contractual obliption. to pay the 

. around rent to the DDA. If they fail to do 
10 tho tcssor /DDA is witbitl its rights under 
the terms and COnditions of the auction/ 
lease deed to issue notices and imp9..se penal 
interest for non-payment of ground. rent. 

• 
(b) DDA has been iesuing notices to 

the Jessees for non-payment of ground rent. 
If the payment of' ground rent is not made 
within the stipulated time, interest @ 10%, 
per annum on the belated paymept is payable 
by, the lessee. 

PaclUtf •• to Tourists Visitina 
Maharashtr. 

'365S. SHRI ASHOK SHANKAliRAO 
CHA VAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pJeased to 
atate : 

(a) whether Government have been 
providing necessary infrastructure and other 
assistance like gu~des etc. at all the tourist 
spots including Maharashtra State to help 
the tourists; 

(b) whether Government have surveyed 
as to whether these facilities/infrastructure 
are sufficient· to meet the requirements of 
tourism; and ,. 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) to (c). The Department of Tourism 
provides infrastructure, guides and other 
facilities at tourist spots depending on the 
actual requirement of tourists at each place. 
The requirements. of tourists are assessed 
from time to time and development 
of facilities is undertaken with the 
combined resources of the Centre, the 
State Government and tb~ private Sector. 
The Central Department of Tourism provides 
financial assistance to States for creation of 
tourism infrastructure at tourist centres On 
the basis of spe~fic proposals received from 
the Sta to Governments, provided the projects 
fall withia the purview of the approved plan 
~bemea of tho J)epartmeDt. The Plan 
,ch ••• UDder whidt financial assistance is 

Niwases. Wildlife Tourism,· Cultural 
Tourism, Beach Tourism, AdvOlltvl'l 
Tourism, 'infrastrtt.cture Development Ilt 
Tourist Centres, etc. Durin, the Soventtl 
Pive Year PJan so far. the Departnlent baa 
sanctioned Rs. 96\ 4.2 lakhs for development 
of tourist infrastructure in Maharashtra • 

Construction Acthiti.s by CPWD 
.1 

~ 

3656. SHRIMATI lAYANU 
PATNAIK : Will the Minister of UR.BAN 
DEVELOPMENT be pleased to refer to the 
reply given on 14 March, J 988 to Unstarred 
Question No. 2602 .regard in, construction 
activities by the CPWD and state : 

(a) whether the ban order has bcoa 
relaxed; . 

(b) if so. when the glazins works would 
be taken up; and 

(~) the funds earmarked therefor? 

. THE MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No. The 
relaxed ban orders Jay do,,'D that wbile 
essential maintenance of Government buildings 
may be done in 1988-89, no improvements to 
existing flooring and walls, panelling etc., to 
cater to personal preferences c!ln be... done. 

(b) and (c). Do not arise. 

[Translation] 

Liberalised Vaoaspatl Licences 

3 6S 7. SHRI VILAS MUTTEMW AR. : 
Will the Minister of FOOD AND CIVIL 
SUI'PLIES be pleased- to state: • 

(a) whether the Policy ror settiD, up 
vanaspati units has been JiberaUsed and 
priority ,is being given to the cooperativo 
sector; 

(b) if SOt the number of licences liWo 
during the last two years; and 

.. (c) the number of pro~ under 
consider,ation and the dotaUs thereof? . 

THE DEPUTY MINISTER. IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) Aa 
per dlc existitla pol~. tho foUowm, otdc, 



of priority has been' fixed for settiq up· of 
vanaspati units : ,it 

(i) Cooperatives of Oilseed Growers., 

(iii) Joint Sector; 

(iv) Private Sector. 

Agro Industries, Ex-Servicemen 
Cooperatives, se/sT Cooperatives; 

(b) Nine. letters of intent have . been 
issued during 1986·1988 (till July). 

(ii) PubHc Sector; (c) A statement is given below. 

StateDleDt , 
Gist (Jj' Application under Consideration lor Grant of Vanaspati Lieenu 

(SJate·wise) as On 18.8.1988 

SI. StatejtJnion 
No. TerrJtories 

1 2 

1. ·Andhra Prade~h 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesh 

7. J and K 
8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

1 S. Tamil Nadu 

16. Uttar Pradesh 

17. West Denaal 

1 I. Pondicherry 

19. N.galand 
20. Tripura 

21. Goa 

Total: 

Application 
for Expansion 

3 

2 

2 

2 

1 

3 

1 

1 

1 

2 

1 

16 

Application for aetting up Dew 
Units 

Public Coop. 
Sector Sector 

4 

1 

1 

2 

5 

3 

1 

1 

2 

2 

2 

1 

3 

16 

Joint 
Sector 

6 

1 

2 

1 

1 

3 

4 

1 

1 

13 

Private 
Sector 

7 

4 

2 

2 

.5 

2 

1 

10 

3 

1 

3 

1 

9 

1 

1 

1 

46 

Total 

8 

6 

-4 

3 

2 

10 

4 

5 

1 

12 

7 

6 

1 

5 

4 

17 

l 

1 

1 

1 

1 

93 
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DIfferences betweea DDA au M.e.D. 
to Dispose of Garbage anel Sewer'le 

System I. DeJh i 

3658. PROF. NARAIN CHAND 
PARASHAR. = Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Government are aware of 
the constant Tussle going on between the 
DDA and the Mcn in relation to the 
disposal of garbage and the sewerage system in Delhi, conhibution to the outbreak of 
cholera and gastro-enteritis in the city, 
resulting in the Joss of over 170 lives; 

i. • 

" (b) if 80, the. action taken by Govem-
ment in this regard and whether any enquiry 
has been ordered as to who '\Vas responsible 
for inaction and dereliction of duty resuttins 
in this human tragedy; 

(c) if so, the details thereof; 

(d) if not, Whether any immediate 
inquiry would be ordered; and 

(e) the steps taken to avoid any such 
recurrence in future? 

THE MINISTER OF STATE IN THE 
MIN ISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (e). 
Cholera and gastro~enteritis 'are water .. 
borne diseases. Accumula tion of j8rbage and 
defective drainage 'sewerage system may 
contribute to· the contamination of water and 
out-break of these dis~ases. Both the dis~ 
posal of garbage and maintenance of 
drainage/sewerage system are ·municipal 
functions and the M.C.D. bave been 
.ttending to these a11 thi.; time. Tbis was, 
however, not so in the case of resettlement 
colonies where the DDA was performing 
these maintenance functions till 31 st May, 
1988~ before their transfer to the M.C.D. 
Immediately on transfer, no doubt, some 
deficiencies in the matter of disposal of 
larbage and maintenance of drainqe/sewc .. 
rase system in ~hese colOJ;lies 1f, were DOticed. 

Both the functions are now beina attended 
to by the MCD.' Corrective administrative 
~d other measures have a.Jrcady been taka 
after due investigation. The L.Of of Delbi 
has ordered a further inquirY' into various 
aspects of tbe tr~gedy including tbe conser-
vancy part to fix responsibility etc. Besides 
ensuring ~tter disposal of garbage and 
fUnctioning of drainage/sewerage system, 
steps ha ye also been taken to supply potable 
water and preventive health and medical care 
in the affected areas. 

Sugar jvegetable oil factory io Hlmaellal 
Pradesh 

3659. PROF. NARAIN ,. CHAND 
PARASHAR : Will the lMiDister 'of FOOD 
AND CIVIL SUPPLIES be pleased to state : 

(a) whether Govemment have received 
any 'proposal for the setting up of a sugar 
factory or vegetable oil factory in the co-
operative or. private sector in Himachal 
Pradesh during the Seventh Plan; 

r 

(b) if so, a brief outline of the project, 
its date of san,ction and the likely date by 
~hich it would be set U(j: and 

(c) if no decision has been taken so far, 
tbe likely date by which it would be taken? 

,THE DEPUTY MINISTER IN THE 
MINISTRY OF. FOOD AND CIVIL 
SUPPLIES (SHRI D .L. BAITHA): (a) to 
(c). No proposal for s~ttins up of a Sugar 
factory . or a vegetable oil factory in 
Himachal Pradesh has been received. 
However, five applications for the setting up 
of vanaspati units in Himachal Pradesh have 
been received. ReleVant particulars are liven 
in the statement below. 

A letter of intent in respect of the appli-
cation at SI. No. 3 of thc ,tatement bas 
been issued on 23 .12 ~ 19 87. The existing 
capacity {capacities sanctiQueti is already m 
excess _of the demand. Creation of further 
capacity is not envisased. 
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State_at 

81. No. Name 0( the applicant Location Capacity Cateaory 

1. Mis. Himachal 'Pradesh Mineral 
and Indust.ri.l Devel~ment 
Corporation 

Kangra 30,000 TPA JointjPublic 
Sector 

2. Shri Suraj Frak-ash 
f 

3. Mis. H.P. State Industrial 

Kanar" 
Mandi 

12,000 TPA Private 

30.000 TPA Joint/Public 
Development Corporation Ltd. Sector 

4. Shri Raj Kumar Oarl Sirmvr 30,000 TPA Private 

S. MIs, Shah Van. and Allied 
JudI. Coop Society Ltd. 

Nalaprh 15,000 TPA C;oop. 

Shortage of EMU Coacbes 

3660. sHiu AlIT KUMAR SAHA: 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether there is a paucity of Electro 
Motive Unit coaches; 

(b) if so, t~e details thereof; and 

(c) the ~teps taken so far to increase the 
production of EMU coaches so that mqre 
such coaches could be added to the suburban 
sections of the country? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) ; (a) and (b). There 
is no shortage fo~ the current levels of 
service. 

(c) Annual production capacity in I.C.F. 
and MIs. Jessop is planned to be augmented. 

Air India Agency at Ranchi 

3661. SHRI PIYUS TlRAKY: Will 
the Minister of CIVIL A VIA TION AND 
TOURISM be pleased to state : 

(a) whether Air India have its offices at 
Ranchi, Biharj and 

(b) if so, the details of the staff' if not, 
by what time Air India will establish its 
branch office at Ranchi ? 

THE MINISTER OF STATE OF"THE 
MINISTRY OF CIVIL AVIATION AND 

Sector 

TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) No, Sir. 

(b) Air India has no plans to establish a 
branch office at Ranchi. However. a Resident 
SaJes Officer of Ai. India is positioned at 
Ranchi. 

Vana.patt Unit. 

3662. SHRI CHINTAMANI JENA' 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of vanaspati manufactur-
i~ units functioning in the country, State-
wise; 

(b) whether there is a great demand for 
establishing more vanaspati units in the 
GOuntry; 

(c) if so, the details ~f requests received 
from States for establishing vanaspati units; 

(d) whether Government propOse to 
issue letter of intent to Orissa to establish 
Vanaspati Units in the Sti!te; ~d 

(e) tbe policy for allowing additional 
vanaspati units in the States ? 

" . 
THE DBPuty MINISTER IN THB 

MINISTltY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : Ca> 
Statement-I is Biven below. 

(b) Yes, Sir. 

(c) State~ent .. n is Jiven below. 
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(d) Some applications have beep received 
for settma up of vanaspAti units Ul Orissa. 
Theae stand prima laollt rejectCd~ 

(e) The parameters on the basis of which 
creation of additional c:apacitiCl are consi· 
dered are demand and consumption of 
vanaspad in the State, availability of raw 
materials . to sustain requirement of ,the 
proposed units etc. ~, 

Statement-I 

S1. Mo. States/UT No. of Vanaspati 
Units functioning 

1 2 

1. Haryana 

2. H.P. 

3. J and K 
4. Punjab 

, 3 4 

4 

1 

2 

9 

t 

1 :2 

s. RajastbaD 

6. U.p. 
1. Delhi' 

. I. A.P. 

9 .. Kamataka 

10. Tamil Nadu ,., 
11. Assam 
12. Bihar 
13. Orissa 

14.""West Bengal 

IS. Gujarat 

16. M.P. 

17. Maharashtra 

· Total 

Statement-II 

3 

-
'-

Gls~ 01 Application under Consideration lor Grant of Vanaspatl Licence 
(State-wise) As on 18.8.88. 

Application Application for setting up Dew Uaits 

,4, 

$ 

10 
2 

6 

S 

5 

1 

I. 
1 

6 

10 

5 

11 

84 

S1. State/Union 
No. Territories for Expansion Public Coop. Joint Private Total 

Sector Sector Sector Sector 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 2 4 6 

2. Assam 2 2 4 
3. Bihar 1 2 3 

4. Gujarat ' 2 - 2 

S. Haryana .1 3 1 S .. 10 

6. Himachal Pradesh l 4 

7. Jammu and Kashmir -
8 .. Kamataka 3 1 1 . S 

9. Kerala 1 - - 1 
\ 10. Madhya Pradesh I .... - 1 10 11 
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-.71--~2~----------~----3-----4----5------6-----7-----8 

1~.. Maharashtra 

12. Orissa 

1 

13. Punjab 

104. Rajas t ban 

1 S. Tamil Nadu 

16. Uttar Pradesh 
17. West Bengal 

18. pondlcherry 

19. Nagaland 

20. Tripura 

21. Goa 

2 

1 

Total 16 

Separate Wage Board for Bote! Industry 

3663. SHRl C.K. KAUPPUSWAMY: 
Will the MlDlster of LABOUR be pleased to 
state : 

(a) whether Government propose to 
form a separate wage boakd for botel 
industry; 

(b) if so, the details thereof and if not, 
the reasons therefor; and 

(c) tb~ details of the prevailing system 
to monttor the wage patte of star rated 
hotels in the private sector? OJ 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) No. Sir. 

(b) The Government feels that 'as far as 
possible, wage issues should be resolved and 
settled through bipartite mechanism, and 
where this was not possible. tripartite 
mechanism should be resorted to or the 
dispute should be referred to voluntary 
arbitration. Voluntary arbitration should be 
preferred to adjudication. In the States I 
Union Territories where the employment in 
hotels. eating bouses, et~, is a scbeduled 
employment un~er the Minimum Waps"'Act. 
1948. the eoncern~ State Governments! 
Qnion Territory Administrations fix the rates 

-

1 

2 

2 

1 

2 

1 

3 

1 

3 

4 

1 

1 

3 

l' 

3 

1 
9 
1 

1 

1 

7 

6 

1 

S 

4 

17 
2 

1 

1 

1 

1 

2 16 13 46 93 

of wages in accordanee with the provisions 
of the Act. 

~c) Most of the State Governments/Union 
~errltory Administrations have added the 

Employment in Hotels, Eating Houses etc." 
to the Schedule to th~ Mtnimum Wages Act 
1948. Thus the minimum rates of wages for 
thes~ ~orkers are fixed/revised as per the 
prOVISIons of Minimum Wages Act 1948.' 

Use of Obsolete Technology by 
Edible Oil Expellers 

3664. SHRI LAKSHMAN MALLI~: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a~ whet~er use of obsolete technology 
by edIble 011 expeller industry IS causing 
huge loss of edible oils; 

(b) whether any study has been con-
ducted in this regard; 

(c) if so, the details thereof; ~nd 

(d) the follow-up action taken thereon? 

THE DEPUTY :MINISTER IN THE 
MINISTRY OF FOOD, AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) to 
(c). Due to inefficient ghanies and expellers 
9 per cent oil is left in thS cake, "'a part 0; 
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which is not extracted and is used as animal 
feed. 

(d) Efforts are being made for improving 
ghanies and expellers, Excise rebate is being 
provided for refining of solvent extracted 
oil for its use in the manufacture of vanas-
pati so as to divert Jarger quantities of cake 
for extraction. 

poor State of Hygielle and Cleanliness 
of Safdarjung Hospital 

3665. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether the s tate of hygience and 
cleanliness of the Safdarjung Hospital is 
poor; and 

(b) if so, the reasons therefor; and the 
effective steps if any, Government propose to 
take in the rna tter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) The administration of 
Safdarjung Hospital tries to keep the state 
of hygine and clcanlineC)s in tbe Safdarjung 
Hospital good keeping in view the extra .. 
ordinary overcrowding by the patients and 
their relatives from the villages and far-flung 
areas of Delhi and outside Delhj who are 
generally iJIitera.te. 

(b) Does not aries. 

Bed Capacity of SllurJanl HOSPital 
3666. SHlU KAMLA PRAsAD 

SINGH : Will the Minister of HEALTH 
AND '.FAMILY WELFARE be pleased to 
state : 

(a) 'the bed capacity of SafdarjUDI 
Hospital, beds ward/unit .. wise, and the 
()(..'CUpation rate thereof; 

(b) how many patients are put on the 
floor and how many patients share bt!ds on 
an average per day; and 

(c) the steps taken/proposed to improv. 
the bed situation to ensure that no patient is 
put on the floor and is compelled/forced to 
share another's bed ? 

THE MINISTER OF STA'rE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAP ARDE : (a) A statement is aivan 
below. 

(b) No specific data is available. How-
ever, occasionally when there is a heavy 
load of patients in Obstatrics and 
Gynaecology wards. they are required to put 
on floor beds and share beds with other 
patients. During Emergency the chikl 
patients sometimes have to'share only the 
adult size beds. 

(c) In order to relieve the l'ressure of 
overcrowding in the hospital normal patients 
are discharged at the earliest. Further action 
has already been taken to establish three 
500 bedded hospitals and seven 100 bedded 
hospitals under the control of Delhi Admini-
stration. 

Statement 

Speoialltiy-wise Distribution 0/ Bed Strength and Average OOtJUPflnCY Raft 

SR. No. Specialities 

1 2 

1. General Surgery 
Including Surgical 
Emergency beds-2 5 

\ 2. Tetanus 
3. Paediatric Surgery 

Beds 
A Uiocated 

3 

IS7 

8 

35 

Wards Averaae Occupancy 
Rate 

4 5 

1,24,25 & 

Wd.B. 117.8% 

14 75.0% 
19 142.8% 
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1 2 

4. Cancer Surgery /Chemoradio 
Therapy 

5. ~euro-Surgery 

6. Cardio-thoracis Surgery 

7. Orthopaedics (including 
Rehab. Beds-1 '5) 

8. Bums and Plastic Surgery 

9. E.N.T. 

10. Eye 

11. Gynae and Obstetrics 
87 + 171 

12. Medicine 
(ldc1uding Heamatology 
Nuclear MedIcine and 
Medical Emergency beds-25 

13. Neurology 

14. Dermatology 
(Including Leprosy) 

1 5. Paedladiatrics 

16. Neo-Natal 

Assistance for Development of Small 
and Medium Towns 

3667. SHRI PURNA CHANDRA 
MALIK : Will . the Minister of URBAN 
DEVELOPMENT be pleased to state the 
total amount sanctioned by Union Govern· 
ment f~r each of the towns State-wise which 
have been included under the centrally 
sponsored scheme for Integrated Develop-
ment of small and Mepium Towns during 
1988 .. 89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): C~ntral assis. 
tancc released during 1988 .. 89 (till 31.7.88) 
for the on-soing projects is as under: 

3 

77 

26 

12 

ISO 

74 

24 

38 

258 

178 

8 

12 

150 

4 

IS 8- 2 

16 

16 

27,28,29 

22 & 23 

17 

17 

3,4,5,6,7, 
8,9,10 

11,12,13 & 
wd.-A 

16 

Ward-C 

18,20, & 21 

5 

11.8% 

68.2% 

73.2% 

134.9% 

96.3% 

77.0% 

60.9% 

IS2.8% 

110.7% 

60.9% 

83.3% 

100.8% 

1207 

174 Nursery S and 9 115.5 % 
~nd Maternity Ward 

State/l'iame of Town 

Uttar Pradesb 

Hathras 
Almora 

Bijoor 

Badaun 

Kashipur 

Barabanki 
Fatehpur 

West Bengal 

PUfuJia 
Siliguri 

Rs. in lakhs. 

18.00 
17.00 

16.0.0 

17.00 

14.00 

4.00 
~,ll 

~.22· 

5.07 
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Air India Earnmg. on Gulf Route , 
3668. SHRI M\JLLAPPALLY 

RAMACHANDR.AN : Will the Minister of 
CIVIL AVAITION AND TOURISM be 
p]eased to state : 

(a) the total eal1lings of Air India from 
tho aull route during 1987-88; , 

(b) the earnings from this route during 
the first quarter of 1988-8 9; and 

(c) how "it compares with the total 
earnings of Air India from foreign routes 
during the salt\C period ? 

THB MINISTeR OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
(a) The total earnings of Air India from 
Gulf route durina 1987-1988 is Rs. 299.12 
crorcs. 

(b) The total earning from Gulf route 
during April-May, 1988 is Rs. 55.88 crores., 
Figures for June, 1988 are not yet available. 

(c) Total earning of Gulf route of 
Rs. 299.12 crores from 32.6 % of system .. 
wise scheduled services revenue of 
Rs. 917.67 crores during 1987-88. Total 
Gulf earnings of 55.88 crores form 35.9~~ 
of system wise scheduled services revenue of 
Rs. 155.73 crores during April-May, 1988. 

Self Employment Scheme 

3669. SHRIMATI JAYANTI 
PATNAIK: Will the Minister of LABOUR 
be pleased to state : 

(a) the details of Centrally sponsored 
• elf-employment sc~emes which have been 
introduced in different States; 

(b) the Central assistance beins provided 
to' the unemployed youth und"r. those 
schemes; 

(e) whether State Governments are' also 
providing assistance to the un-employed 
youths under, those schemes; 

(d) if so, the details thereof? . 

THE MINISTER OF LABOUR (SHRI 
BlNDBSHWARI DUBEy) ~ (a) to (d). A 
•• temeat a aivon Itelow, 

State .... nt 

From the information available the 
followinl Centrally Sponsored Schemes are 
being implemented for the promotion of self 
employment : 

(1) Strengthening 01 Employment 
£x(Jltange3/UEIGEs* fur Pr()motion 0/ 
Self Employment 

This seheme is presently in opera .. 
tion in 28 selected districts to create 
awareness among job seekers, motivate 
them to take up self employment and 
assist them in obtaining necessary inputs • required for setting up self employment 
ventures from different sources. The 
expenditure on salaries is to be borne by 
the Central Government subjecte~ to a 
limit of Rs 60,000 per district, per 
annum, and aU other expenditure is to 
be borne by State Governments. 

(2) Soienoe and Teohnology Entrepreneu,... 
ship Development (S.T.E.D.) 

The objective of the scheme is to 
provide integrated information and 
guidance to propsective entrepreneurs 
belonging to the Science and Technology 
stream on the' potential opportunitjes 
based on untapped/unutilised resources 
to generate more employment opportuni-
ties. Grants .. in-aid of Rs. 32.27 Jakhs 
have been given for the implementation 
of the scheme during the 7 th Plan Period 
in 11 districts located in 10 State,. The 
State Government concerned do not 
provide assistance under the scheme but 
are the implementing agencies. 
* University Employment Information 
and. Guidance Bureaux . 

(3) Integrated 
ProgrQmme 

RuraJ Development 

The Integrated Rural Development 
Programme (IRDP) is to assist the 
fam i lies below the poverty line in the 
rural areas to cross this line by takillE 
up self employment ventures. This schemf 
is funded by the gentre and the State 
Governments on 50:50 basis. Ttaininl 
for Rural Youth for Self Employmen 
(TRYSEM) and development of WOnJe2 
and children in rural areas (OWCRA 
are two important comPQDCOta of IllI)P 
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2. The objective Of TRYSBM is to 
provide technical skills to fUla1 youth to 
take up self employment. The cost 
towards stipend, honorarium, raw 
material supply of tool kit, etc. are met 
out of the IRDP allocation. 

3. The Programme Development 
of Women and Children in Rural Areas 
seeks to provide income generating 
activities to women which will have a 
positive impact on the economic and 
Nat:onal status of the family. Each 
women is given one time grant 'Of Rs. 
1 SOOO which is shared equally by the 
Government of India, State Government 
and the UNICEF. In the case of Union 
Territories the Go\'cmment of India 
contributes Rs. 10,000 and UNICEF 
Rs. 5000. 

Allotment of Book-Stalls to Mis. 
Gulab Singb and Sons 

3670. SHRIMATI GEETA 
MUKRERJEE : 
SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the policy laid drawn by the 
Railways in regard to allotment of book-
stalls at Railway stations; 

(b) whether Oovernment have received 
representations against allotment of book-
stalls to the agents/vendors of Mis. Gulab 
Singh and Sons in Ferozepur; Delhi and 
Ambala Divisions; 

(c) if so, the action taken thereon? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MAHABIR PRASAD) : (a) As per policy. 
new bookstall contracts are to be allotted to 
Co.operative Societies of actual workers/. 
vendors and Co-operative Societies of unem-
ployed graduates, Partnerships and Associa-
tions of unemployed graduates and individual 
unemployed graduates. 

. (b) Yes, Sir. 

(c) Allotment of bookstalls is being done 
JS per the extant policy and in the Jiaht of 

the judgement of Supreme Court on tbis 
issuo. 

Deaths due to Po isono119 Gas Leaked 
from Tllbe· Well s 

3671. SHRI KRISHNA SINGH : 
SHRI MAHENDRA SINGH: 
SHRl BIRENDRA SINGH : 

Will the Minister of HBAL TH AND 
FAMIL Y WELFA~ pe pleased to state : 

(a) whether Government's attention has 
been drawn to the reports that around 30 
persons died of poisonous gas leakage from 
tube~wells in Haryana (Kamal and Panipat 
districts) and Punjab; 

(b) if so. the details thereof including 
the nature of the gas and the factors res· 
ponsible for tbe production of such a 
poisonous gas; 

(c) the number of persollS afflicted by 
the poisonous gas and how many have been 
treated and have recovered, and , 

(d) the steps taken to tackle this 
problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
\VELFARE (KUMARI SAROJ . 
KHAPARDE) : (a) to (d). Requisite infor-
mation is being collected and will be lCild on 
the Table of the Sabha. 

Fake Land Transaction in Delhi 

3672. SHRI BANWARI LAL 
PUROHIT: 
SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : 
SHRI H.N. NANJE GOWDA: 
SHRI UTTAMBHAI "'H. 
PATEL: 
SHRI V. TULSlRAM : 
DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the Crime Branch has . 
recently arrested some persons in connection 
with the sale or plots of land and fiats OU 

, forged documents; 
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(b) if so, the details !hereof; and 

(c) t}1e action contemplated by Govern-
ment asainst the persons involved , 

THB MINISTER OF STATE IN THE 
'MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir •. 

(b) Details are as per statement below. 

(c) Action is being taken as per Law. 
Statement 

1. Case FIR No. 355 dated 8,.10·87 u//I 
406/420/468/471/120-B fPC, P.S. 
LaJpat Nagar. 

. One Mohan Lal Arora s/o Sh.Oopal 
Dass rIo E-257 East of KaiJash, New Delhi 
reported that he has been cheated at the 
hands of SjShri Hukam Chand Mehta Prop. 
Mehta Property Dealers, Lajpat Nagar, New 
Delhi, O.P. Dakolia, Junior Legal Officer, 
DDA and Tara Chand Dika an Ex-employee 
of DDA. The complainant Shri Mohal Lal 
Arora approached Sh. Hukam Chand Mehta 
property dealer for purchase of some DDA 
plots. This property dealer ,then introduced 
the complainant to S/Shri Dokolia and Dika 
and these persons ass urad him that plot No. 
C· 5 5 5 in Greater Kailasb II was a residential 
seheme plot and could be sold to him 
directly. The actual cost of the plot measur-
ing 180 sq.mtrs was Rs. 17600, but he was 
told by them that he has to pay Rs. S lacs 
for the plot. The documents of the plot were 
delivered to the complainant by the said 
accused persons and Rs. 31 lacs were paid 
to them by the complainant. No physical 
possession of the plot was given to the com-
plainant inspite of repeated requests. From 
the verification of the documents of the plot 
from the DDA it came to light that all tb~ 
documents were bogus. During the course 
of investigation the following persons have 
been arrested: 

1. Om Parkash Dakolia S /0 Hargian 
Singh rjo H. No. BF-9D, DDA 
Flats, Munirka, New Delhi (under 
suspension. Ex-I.egal officer of 
DDA)-(on bail) •. 

2. Tara Chand Dika I/O Kishori Lal 
Dlka rIo 15/393 DDA I Flats 
Madanairl New Delbi (Ex-employeo 
of DDA)-(on baU). 

3. Kaawal La1 s/o Kandi R.am rIo 
Shiv Colony, Trisban Road, 
Balabaarh. Distt. Paridabad. 
Haryana (Ex-peon of DDA)-(OD 
bail). 

4. Hukalll Chand a/o Arun Ram rIo 
H. No. 0 .. 20, Lajpat Naiar, New 
Delhi (property dealer) (on bail). 

2. CQS_ FIR No. 160 dated 29-S-88 "II 
420/468/471/120-8 1PC, P.S.:~HaUl 
KNu. New De Ihl. . 

One Naresh Chandra slo She Jaaeshwar 
Dayal rio L·l, Green Park, New Delhi 
reported at P.s. Hauz Khas that OQ 7-2-88, 
bno Tilak Raj Talwar rIo 996 Malvia Nagar 

. approached him at his residence and"l.intro. 
duced himself ~[as a It' property dealer. Ho 
offered to get him a very good prope{ty in 
Safdarjang Enclave No. B·7jlll (vacant 
plot). Thereupon, on'lf their sugestion and 
inducement he aJongwjth his brother and a 
accountant visited the:residence of one Dr. 
Ajit Gupta. at .D-tI2 Saket and it was 
decided thar the sale consideration as per 
sale agreement would be Rs. 7 t lacs and that 
the entire amount was to be paid on the 
next morning i.e. 8.2.88. Dr. Ajit Gupta, 
his brother and wife verified the genuineness 
of the plot. 

On 8-2-88 all these persons came to his 
house and he paid the entire sale considera-
tion vide a Cheque] No. r 570656 dated 
8-2-88'. He was given the original documents 
pertaining to the plot by Dr. Ajit Gupta. 
When he started' construction of the basement 
as per the purported sanctioned plan on 
19-5-88, .one Captain Reghuvinder Sinah. 
r /0 E-l1!C, DDA Flats Munirka came to 
the spot 'and claimed to be the orisinal 
allottee of, the said plot. Later on it came to 
J ight that the documents given to him were 
forged and be was cheated of Rs. 7/50 lacs. 
This case was transferred. to the Crime 
Branch and investigation is~ in progress. Tbo 
followinl persons have been: arrested in th. 
case: 

· 1. TUak Raj Talwar s/o Tek Chancl 
Talwar rio 80/32-A Malvi)'a Naaar 
(Ex-Councollor MCD) (property 
doaler) 

2. Bardeep SiDIh Thaper 8/0 Sh. k.S. 
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Thaper rio A-78 Malviya Nagar. 
(property dealer-on bail). 

3. Tara Chand Dika s/o Kishan Lal 
rio 15/393 DDA Flats, Madangir, 
Delhi (on baH). . 

4. GopaI Krishan Menon s/o Madho 
Menon rio E-91 Sa~et, New Delhi 
(on bail). 

S. Amarjeet Singh Bawa s/o S. Kartar 
Singh, MES No. 13 Qtrs. Subroto 
Park, Delhi Cantt, Delhi (in judicial 
lock up). . 

3. Case FIR No. 213 dated 9-7·88 Ills 
420/468/471(120-8 IPC, P.S. Hauz 
Kfzas, New Delhi. 

This case was registered on the 
complaint of Shri Vinit Jain and Shri R.K. 
Trehan who were sold a plot in Saket by one 
latinder Nath rio Kothi No. 536 Section 
21 ~A Faridabad. Durir.J investigation it 
came to )Ight that one Tara Chand Dika 
posed as Rattan Lal Jain and.in consipiracy 
with one Gopal Krishan Menon rio E-91 
Saket and one Subhash Chand Kapoor hired 
a Kothi No. 536 Section 21-A, Faridabad 
prepared the forged documents and sold plot 
No. 0-13 Saket for Rs. 26 Jacs to one Vinit 
Jain. Subhash Chand Kapoor impersonated. 
as Jltender Nath, The following accused 
persons have been arrested. 

1. Tara Chand s/o Kishan LaI rJo 
15/383 DDA Flats Madangirt New 
Delhi (on bail). 

2. Gopal Krishan Menon s/o Madho 
. Menon rio E-91 Saket, New Delhi 

(on bail). 

3. Subhash Chand Kapoor s/o Shri 
Bodh Raj rio A-324 Section 
No. 19 NOIDA (in judicial Jock 
up). 

Kamal Dhawan is absconding and he 
would be made to join the investigation 
wben traced. 

In addition DOA has reported that 
4 DDA employees have been arrested by 
Crime and Railway Branch of Delhi Police 
in FIR No. 35 dated 28.1.88 under Section 
406/420/120-B-IPC Police Station 

Mangolpuri t Delni as per details given 
below ; 

1. Shri Room Chand. W Ie Chowkidar 
in Horticulture &:?eptt. of DDA. 

2. Shri Harish Vats, Employees of 
Sand JJ Deptt. of DDA. 

3. Shri Ram Darshan. 

4. Shri O.P. Kaushik, A.S.O. 

Process for Extradlng Oil from Fnlt 
of 011 Palm 

3673. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether a new process for extracting 
oil from fruit of oil palm has been recently 
developed in the country; 

(b) if so, whether it is commercially 
viable; and 

(c) if not, whether Government propose 
to import pa 1m 011 extraction technology. if 
so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D .L. BAITHA) : (a) No, 
Sir. 

(b) Does not arise. 

(c) Oil Palm India Limited, a Govern-
ment Undertaking, Kottayam, is importiDg 
the 1..\ te~t equipment based on the designs 
obtamed from Malaysia which is the major 
producer of Palm Oil. 

Recognition to Private Medical Collect. 
in "arna taka 

3674. SHRI MULLAPPALLY 
RAMACHANDRAN': Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Government have accorded 
recognition to private medical colJegel in 
Kama taka this year; 

(b) if so, the details of such colleges and 
the period for which the recoanitioD hoJda 
Jood; and 
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(c) the reasons for according recognition 
to these colleges while denying the same to 
.bers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE ~ (KUMARI SAROJ 
KHAPARDE) : (a) and (b). The Medical 
Council of India have reported that after 
inspection of the facilities provided by tbe 
following medical" co Ilee;es , the Council has 
approved temporarily for one year from 
1988 admission of students to the MBBS 
courses in the following medical colleges of 
Kamataka: 

1. Dr. B.R. Ambedkar Medical 
College, Bangalore-50 admissions 
annually. 

2. Kempegowda Institute of Medical 
Sciences!, Banga lore-50 adm iss ions 
annually. 

3. M.S. Ramaiah Medical Col1ege, 
Bangalore-100 admissions 
annual1y. 

These colleges have been requested ito 
rectify certain deficiencies before granting 
continued recognition. 

(c) The other un-recognised medical 
colleges in Karnataka could not be inspected 
so far by the Medical Council of India to -
assess the minimum facilities in these 
colleges by way of staff, accommodation, 
clinical facilities, etc., as plescribed by the 
Council. 

Pro curement of Stationery by 
Government Offices 

3675. SHRI KAMLA PRASAD 
SINGH: Will the Minister' of URBAN 
DEVELOPMENT be pleased to state : 

('a) whether Government are aware that 
consequent upon'the closure of Calcutta 
Stationery Depots. all the Government 
offices in Delhi/New Delhi ar-e required to 
make their own arrangements to procure 
items of stationery etc. involving crores of 
rupees; 

· (b) if so, the detail s of guIdelines/ 
iDstructions issued if any, to Govemmept 
ofIiees in this behalf to make proper use of 
public money in view of the tiaht financial 
situation; 

(c) whether there is any proposaJ to. ask 
the offices to- buy th"ir requirements (rom 
the manufacturer only failing which these 
should be purctrased from their approv~d 
distributors/stocki sts; and I 

(d) if not, the reasons thereof.? 

THE MINISTER OF STATE IN THE 
fy11NISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
Government is aware that on the closure of 
the Statutionary Office and its depots, 
Government offices would have to purchase 
sta tionery item s from the open mar~et after 
following the prescribed procedure for such 
purchases. Against the Government order 
dated 16.10.87 closing the Stationery qffice 
and its depots, the Calcutta High Court 
issued a stay order on 17.12.87. The matter 
is thus, sub judice in the High COUl t. In the 
(nean while, the Ministries/Departments, who 
place their indents of Stationery items, are 
supplied with the items that are available 
"'ith the Stationery Office and its depots. In 
case the items arc not available, a nOD-
availability c !rtificate is issued to enable 
th~m to make thdr own purchases as per 
the procedure indicated above. 

Rise in prices of essential Commodities 

3676. SHRI H.M. PATEL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that there has 
been a spurt in. the priers of essential 
commodities; 

(b) if so, the trcnd of the price rise 
during ,the last two and half years of the 
Seventh Plan period; and 

(c) the prj~es during the Sixth Five .plan 
as compared the exi~ting prices (September, 
1987) ? 

THE DEPUTY MINISTER IN THE 
MIJ'lISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
During the fi~s" four' rnontb (April-July 
1988) of the current financial year, tbe 
Wholesale Price Indices (WPI) have shown 
a mixed tr~nd. The WPI of some commodi-
ties have moved up, some have come down 
and a few remained steady. 
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(b) Relevant information is aiveD in 1 2 
statement-I below. 

3 

(c) Relevant information is s!yeo in Milk 280.1 344.( 
statement-II below. Fish 499.4 643.7 

Statement-t Meat 529.1 631.2 

Wholesale Price Indices 0/ seleoted Chillies 205.0 371.1 
fJommoditles In January, 1986 and 

July, 1988 Tea 413.3 422.3 

Coke .598.5 606.3 
Commodity January 1986 July 1988 

Kerosene 382.7 410.4 

1 2 3 Atta 222.9 296.4 
Sugar 303.8 349.8 

Rice 274.6 367.5 
Gur 419.4 519.0 

Wbeat 232.8 268.6 
Vanaspati 322.4 435.2 

Jowar 251.0 277.5 
Grondnut Oil 325.2 483.3 

Bajra 295.3 356.9 
Mustard Oil 248.4 367.9 

Gram 583.4 660.7 Coconut Oil 237.2 460.4 

Arhat 311.9 598.6 
Salt 239.0 239.4 

Moong 422.7 733 3 Cotton Cloth (mills) 271.9 286.0 

Masur 489.7 637.2 Soap 319.5 458.2 

Urad 382.7 516.2 
Matches 129.0 129.0 

Patatoes 168.4 239.2 All Commodities 357.5 432.3 

Onions 364.8 453.1 

Statement-II 

Wholesale p,ioes Indices of se1eored commodities In Mar~", 1980, March. 1985 
and September, 1987 

Wholesale Price Indices Commodity 
March, 1980 Malch. 1985 September, 1987 

1 

Rice 

Wheat 

lowar 

Bajra 

Gram 

Arhar 

2 

193.' 

167.,1 

168.7 

196.' 

242.8 

229.3 

3 4 

267.4 335.4 

212.6 254.0 

230.6 277.9 

221.8 314.8 

521,-1 493.3 

283.4 57S.7 
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1 

MOODI 

Masur 

Urad 

Patatoes 

Onions 

Milk 

Fish 

Meat 

Chillies 

Tea 

Atta 

Sugar 

Gur 

Vanlspati 

Groundnut Oil 

Mustard Oil 

Coconut Oil 

Salt 

CottOIl Cotl! (mills) 

Soap 

Matches 

Kerosene 

Cok.e 

AU Co"mo4ities 

Supply of Imported e4fble oils to 
V«Dalpatl In~ostry 

313.4 

231.7 

223.8 

127.3 

218.4 

176.0 

279.7 

311.0 

101.2 

248.2 

167.2, 

218.2 

320.6 

206.2 

205.2 

226.9 

191.3 

2'1.9 

201.7 

218,S 

134.9 

272.8 

278.7 

233.2 

36". SHlU ~. llAMA~ltA 
UDDY : WUJ tbe M~~~er of FOOD 
AND CIVIL SUPPLIaS be pleased to .ta. ; 

",,111'" .,411'.,,'" 1 't. 

493.1 

354.6 

402.4 

88.2 

282.5 

26.5.9 

490.8 

469.5 

267.0 

461.2 

216.2 

245.6 

361.7 

280.2 

311.0 

240.5 

393.5 

238.9 

203.' 

328.7 

129.0 

363.7 

575.2 

342.5 

• 
43'.' 
546.' 

4~3.2 

304 •• 

984.' 

325.0 

480.5 

'91.' 
I 

230.3 

433.2 

26$.' 

310.7 

.,8.2 
435.0 

S12.1 

4B'.4 

489.t 

+40 ... 

2".2 

.".1 
la'.1 
410.4 

60'.3 

401,' 

(a) whether Govemm~t propose " 
import edible oils, if so, the quantity" 
the cost thereof; 

{b) whether imported edible ('it has "-
given to vanaspati' htdustry at aubaldize4 
rate, if so, the quantum aDd rlto of ,uWlr 
thereof; In4 
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(c) the rate at which vanaspati industry 
supply edible oils to the consumers and tho 
maqin of profit it earns in the transaction ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) (a) The 
uortfall between demand and availability 
of edible oils is being partly met through 
imports. The quantity of oils to be import-
e4 is decidc.d from time to time keeping in 
view various factors like the ertent of short-
fall, the prices of edible oils in the 
domestic and international market, availa-
bility of foreign exchange .and other related 
factors. 

(b) No, Sir. 

(c) The maxitl}um consumer prices of a 
l' kat tin of vanaspati is Rs. 335 (local 
Taxes extra) throughout India. PreSently, 
the margin of profit is around Rs. 150 per 
tODDC. 

Housing as an Industry 

3678. SHRI BHADRESWAR TANTI : 
Will the Minister of URBAN DEVELOP-
M.NT be pleased to state : 

(a) whether Government propose to 
recognise the housing sector as an Industry; 

(b) if so, the steps taken in this regard; 
and 

(c) if nOtt, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) to (c). The 
proposal for declaring Housing as an 
tIndustry' has been carefully considered by 
the Government. It was noted that the 
manufacture of building materials was 
already within the purview of the industries. 
Only the house CODstru~tion activity did 
not come within its purview. 

It is Celt that declaring Housing as an 
Industry might entail more difficulties than 
solve any problems. The proposal for 
declaring Housing as an Industry was, there-
fore, dropped. 

Aecldent in Dubesbwari Colliery, 
West Bengal 

'.79. SHRI C. JANGA REDDY: Will 

the Minister of LABOUR be pleased to 
state : 

<a) whether several1abourers were killed 
as a result of acci4cnt in Dubcshwar.i 
Colliery, PuruJia, West Bensal in June. 
1981; 

(b) if so, the details of loss of life and 
property; 

(c) the details of compensation paid to 
the next of kin of the deceased; . 

(d) whether the miners informed the 
management about the colliery; 

(e) if so, the reasons why preventive 
steps not taken by the manaaement of the 
colliery; and 

(f) the steps being taken for the safety 
in mines ? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEy) : (a) to (e). Four 
labourers were killed as a result· of an 
accident which occured in Dubeshwari 
Colliery on 18th June, 1988. Ther~ has 
heen no loss of property on account of this 
accident. The enquiry into the accident by 
the Directorate General of Mines Safety 
reveaved that no evidence was placed before 
the Enquiry Officer that before the occurence 
of the accident, miners had informed the 
management about the colliery being unsafe 
for mining. Compensation is paid under 
the Workmen's Compensation Act, 1923 
which is administered by the State Govern-
ments and Union Territories. Information 
in this regard is not maintained. 

(f) Provisions for safety. health and 
welfare of workers employed in mines are 
contained in the Mines Act, 1952 and rules 
and regulations framed thereunder. These 
provisions are required to be complied with 
by the mine managements. The Director 
General of Mines Safety, Dhanbad and his 
officers inspect the mines periodically in 
order to enforce the statutory provisions 
and take appropriate action a, provided in ' 
the Mines Act, 1952, aaainst persoDl held 
responsiblo for .accidents and for violating 
the provisions or the Act. The Director 
G~eral of Mines Safety also issues auide .. 
lines in the form of circulan to th' manap-
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ment of the mines from time to time for 
improving safety measures, The manage .. 
ment of Dubeshwari Colliery have also be'en 
advised to erect supports in aocordance with 
the provisions of the support plan and to 
avoid formation of four ways junction. 

Promotion and i.plementation of 
CODsumer Protection Act 

3680. SHRI P.R.S. VENKATESAN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

(a) whether Delhi is a poineer in 
.. Promotion and implementation of the 

Consumer Protection Act; 

(b) whether a District Consumer Red-
resssl Forum has been set up in Delhi, if so, 
the number of cases filed and the decision 
taken thereon; and 

(c) ~the steps taken by Government to 
set up District Consumer Ilcdressal Fo~ 
all over the country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) :"(a) and 
(b ). Delhi Administration bas taken keen 
interest in promoting and implementing tho 
Consumer Promotion Act, 1986. According 
to information furnished by Delhi Admini.-
tr~tion, it bas established Delhi Consumer 
Prdtcction Council and has notified the Delhi 
Consumer Protection Rules, 1987. It has 
also notified a District Forum. However~ the 
same has not been made functional, so far. 

(c) Central Government has taken 
several steps" to ensure ~that the statutory 
institution envisaged in ~the Act are Sit 
up on prioritY basis by the States/UTs. 
For this purpose, meetings have been h,ld 
with the Food Ministers and senior officers 
of StatesfU.Ts. Administrations. Th. 
matter has been pursued vigorously throuP 
several letters, telexes, telegrams etc. n. 
(!entrat Government is very keen that the 
redressal machjnery under the Act is made 
functional in States/Union Territories. Pot 
this purpose, the, bnplementation of Consu-
mer Protection Act Is being closely pursued, 
~.ordiJJated and D1onitorec!. 

[TranJIat 10111 

Study by National Labour IR.tl •• 
on PaymeRt of MJa'_QJII Wace• 

3681. SHRI BALWANT sINGH 
RAMOOWALIA: 
SHRI RAM DHAN : 

Will the Minister of LABOUll be 
I pleased to state : 

(a) whether a study report of the 
National Labour Institute has di$Closed that 
even Government estab1isb~nts/under­
takings in Bihar do not give to the agricu1-
turallabourers the minimum wages fixed by 
bovernment; and 

(b) if so, whether Government have 
asked the Bihar Government to take neces-
sary steps in this regard ? 

THE MINlSTER OF LABOUR (SHRI 
BlNDESHWARI DUBEy): (a) National 
Labour Institute organised a camp of 
Agricultural Labour jn Bakhari Block of 
legusarai District of Bih~r. The Report 
·Organisatio~ Building by Agricultural 
Labour in Bakhari' brought out by NLI 
mentions that in a pre-camp survey of a 
elllstor .of 10 villages in the black the 
feflpwing ,two cases of payment of ~aaea 
less than miQimum wages by government 
agencies came to notice : 

(i) Workers engaged in the Nursery 
Work under she Social Forestry 
Scheme. 

(ii) 70 workers engaged in roa.d CODa-
truction under the relief work 
executed by the District Board • 

(b) The National Labour Institute bav. 
sent a,copy of the Report to the Labour 
Cemmissioner, Government of Bihar. · 

[~.,liaIrJ 

Hous.e Building Ad,ance to Go,er., 
meot Employees in BanI_lore 

3682. SHRI V.S. KRlSHANA IYBR: 
Will the Minister of URBAN DEV.BLOP· 
MENT be pleased to state : 

(a) whether House Buildins Advuce I. 
giveD to Central Govel'JlO1ODt employees for 
the purchase of flats in Bosploro City; 114 



~UGUft It, 1918 

(b) if not, the steps proposed to be 
• by Oove1'l1!Pent to e~blc ,Central 
Go'vemment employees to purchase t1ats by 
taking House Building Advance 1 

THE MINISTER. OF $TATE IN THE 
MIMISTRY Of' UQAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. Sir. 

(b) Does not arise. 

te.pltidioD Pee ~y Medlfal C«jllepi 
fa ~irDat.ka 

3683. SHRI MULLAPPALLY 
RAMCHANDRAN ; 
SHRI 'SANAT XUMh 
MANDAL; 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state :, 

(a) whether the system of charging 
capitation fees for admission to J1iedical 
«X1Jleges is cOntinuing in the country, patti-
cUlary in Kamataka; . . 

(b) if SOt tile names of the unrecogniSed 
_cal collejes which are still known to 
continue this practice; and 

(c) the steps Governm~nt propa~l to 
take to discoorage this practice? 

THE MINISTER OF STAm IN TIlE 
MINISTRY OF HEALTH AND FAMILY 
WEI1FARE (KUMARI SAROJ 
KHAPAlU>E) : (a) As per information 
provided by the Government of Karnataka., 
on capitation fee can be collected by any 
1l'1cdit:al tb'flege after 11th July. 19'88 as 
per the~provistbftS of the Kaniatika Educa-
tion lnstlttrtions (ptohibition of Capitation 
Fee) Act. 1984. 

('0) So ~ar as the informatjon is avalla-
ble from the Medical Council of India, 'the 
following medical colleges in other parts of 
the country arc charging capitation fee: 

1. 11 .. ts in Dayan*ftd Medical 
College, Ludhiana, Punjab. 

'2. beteaD Colleie or Medtcal Sbiences, 
Hyder.bad, ADdhra Pradesh. 

I. Slui lamchandra College of Health 
sclenCCs, POlur. Madras,. Tami J 
Hadu. 

4. P.S.O.lnttitute of Medical Science, 
P.S. Govindaswamy Naidu and 
Sons' Charities, 'Peolamedu, 
Coimbatore, Tamil Nada. 

5. MCdital CoI.sel AnDamalai, Tamil 
Nadu. 

6. Rural ~ MedIcal C6ltese. Loni, 
MalrarWtltra. 

7. Ktisban Institute of Medical 
Sciences, Karad, Maharashtra. 

8, Amarawati Medical College, 
Amrawati, Mebarashtra. 

9. Ptatnukh 'Swami Medical Colloae; 
Karamsad. Oujarat. 

(c) It is proposed to amend the Indian 
Medical Council Act, 1956 to provide for 
prohibition of collection of capitation fee, 
donation, etc., by any modical college or 
any person who is incharge or is respon-
sible for the management of such medical 
college. PeDalty for contravention of the 
provision including order for lefund of the 
money collected in excess to the person 
concerned is also being provided in the Bill. 
A provision is also being made for giving 
power to the medical Council of India to 
make regulations for providing for thl 
payment of the tuition fec or any other fee 
or deposit or other amount from, or in 
relation to, any student of a medical cOllege 
either for admission to or for the prosecu-
tion of any course of study, or training 
(includiDg post graduate course of study or 
training) in medical college~. The Amendment 
Bill is already under consid~ration 
of a Joint Committee of both Houses of 
ParH ament. , 

~ Rice Impo rt from Dorms 
3684. SHRIMATr JAYANTI 

PATNA'Ik : Will the Minister of FOOD 
AND CML SUPPLIES be pleased to 
state : 

(a) whether Govemment have a pro-
posal to import rice from Burma; 

(b) if so,. the total Quantum of rice 
proposed to be imported from that COUDtry 
during 1988-89; and 

(c) the State to which the imported rice 
would be allocated ? 
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THE DEPUTY MINISTER IN ·THE . (a) the names of the Railway stations 
in Uttar Pradesh p'oposed to be developed 
durins 1988-89 and 1989 .. 90; and 

MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) .No 
IUCb proposal is 1IDdcr consideration at 
present. (b) the details of the works to be taken 

up at these Stations ? 
.(b) and (e). Do not arise. 

l' 

[TrtllJJlation] 

Development .f Railway StitIoDS 
in V.P. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWA¥S (SHRI 
MAHABIR PRASAD): (a) and (b). A 
sta tement showing the names of tho stations 

~ in Uttar Pradesh were improvements arc 

368S. SHRI RAJ KUMAR RAJ: 
proposed to be undertaken during 1988·89 
is given below. Proposals for 1989 .. 90 will 
be decided at the time of finalisiDJ the 
Railway Budget 1989·9"0. 

Will the Minister of RAILWAYS be tJeased 
to state: 

Stat __ t 

D"Il(Jpmlnt of railway stations in Uttar Pradesh: 

s. No. Name of the station 

1 

1. Mathura 

%. Jhansi 

2 

!. Agra Cantt 

4. Chitrakut Dham Karvi 

5. Mughalsarai 

6. Chopan 

f. Renukut 
8. Meerut City 

9. Allahabad 

10. KaDpur 

Work proposed to be done in 1988 .. 89 

3 

lmprovemebts to water supply. 

Provision of additional dormitory, retiring room 
2-beddoo 2 rooms-one A/C and one non-ACt foot 
over-bridle across railway yard, extension of cover over 
platforms. 
2-bedded 2 non-AC retiring rooms, 'washable aproDS 
on platform No.2, 3 and 4 

Extension of cover over platform. 

Cover over platform, provision of chiller plant, 
provision of water cooler. 

Raising of island platform from rail lev~l to Jow level. 
Provision of 2 . bedded Retiring Room. 

Remodelling of parcel office and 2nd class waiting hall 
complex, additions and alterations in the statioD 
building. 

Provision of upper class waiting room. dormitory 
retiring room, extension of platform, replacemeat of 
1 No. eleetricaJ1y operated passenger lift 8 pel'BODS 
capacitYt provision of foot overbridge connect inS all 
the platforms, extension of platform. 

Provision of washable apron on platform No 3 in 
replacement of the existing wornout washable apron, . 
replacement of one No. existing H.S. Steel tank of 
55,000 &Allons capacity "lth acc over-head taak of 
2,2'.000 litres Q1oacity. 
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1 2 

11. Naya Ghaziabad 

12. Sultanpur 

13. Musafirkhana 

J 4. Lucknow (Cbarbaah) 

15. Raisi 

16. Etawah 

17. Oorakhpur 

11. Lucknow Junction 

19. Basti 

20. Gonda 

! 1. Moradabad 

%2. Agra Fort 

deaths due to Cholera In Delhi 
t 

R.aising of rail level platform to low level and provi· 
sion of foot overbridac. 

Extension of passenpr platform No.1. 

Extension of high level passenger platform No.1. 

Improvement of lighting m circulating area. 

Provision of platform shelter, waiting hall and foot 
over bridce. 

Provision of I..C.C. overhead tank of 2,25,000 Htres 
capacity in Railway Station. 

Provision of waitiDa ball. 

Provision of Waitinl Hall. 

Provi.ion of platrorm coverine of Islud platform 
No.2 and 3. 

Provision of concrete apron aD line No. 1 and 3 
(B.O.). raisiDa of B.O. platform. 

-
New Waitina han booking ofti4!C and foot over bridge. 

Improvements to station building including provision 
of plastic bucket type seats in the waiting room New 
R.eservation Office, water coolers, extension to' cover 
over platform No.1. 

3686. SHRI RAJ KUMAR RAI : 
SHRI KAMLA PRASAD 

WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) 31 S deaths (provisional) 
have been reported due to Gastro-enterities 
and Cholera from dift'erent parts of Delhi 
durinc July and AU&\lst (16th August) RAWAT: 

Will the Minister of ~ALTH AND 
FAMJLY WELFARE be pleased to state: 

(a) the number of persons who have 
died due to cholera and gastroenteritios in 
different parts of Delhi so far; 

(b) whether Union Government have 
aiven any assistance to the helple" families 
of the deceased; . 

~ 

(c) if not, the reasons t1serefor; a,nd 

(d) the present Dumber ot such patients 
under treatment in various hospitals ? 

1988. ' 

(b) and (c). This Ministry has not 
reltaSed any cash assistance to the families 
of the deceased. However, the Government 
?f India i~ continuously monitoring the 
unplementatlOD of preventive and curative 
mtasures beinl taken by all the concerned 
authoritlcs and bas ensured adequate suppJy 
~f D?-co, material and vaccines at all points 
of tame. 

(d) The Dumber of cases ~f Cholera and 
Galtro-entcriti, reponed and admitted in 

'THB MINISTER OF STATE IN TIm the various hospitals from 14th to 16th 
MINISTRY 9F HEALTH AND FAMU"Y tI A\lIUSt, 1911 are u under; 
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... 
Dato Cases v.ted Calls admitted 

14.&.1981 0464 111 

15.8.1988 $2" 186 

16.8.1988 6S2 168 

Lonl Distance Trains from Delhi 
to Jaunpur and Varlnlsl 

3687. SHRI RAJ KUMAR RAI: Will 
the Minister of RAILW A YS be pleasod to 
state : 

(a) whether Government pro~se to . ~. introduce some more long dIStance trams 
from Delhi to Jaunpur and Varanasi for the 
convenience of the people of Eastem Uttar 
Pradesh; and 

(b) if so, the details thereof ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Qoes not aris~. 

[English] 

New Coochbehar Rail".,. Statien 

368~. SHRI ANIL BASU : ,Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether Government are aware of 
the pitiable condition of New Coochbehar 
Railway Station; 

(b) if so, the reasons therefor; and 

(c) the measures proposed to be taken 
to improve the position 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) to (c). New 
Coochbehar Railway Station Bnel the 
amenities provided therein are beiDa main-
tained in a satisfactory condition. 

[Translation] 

Balle , .dUties In ReI.tiJeaten t 
Colonies fo Deihl 

3690. SHIU RAM DaAN t 

SHItI BALWANT SINOR 
RAMOOWALIA: 
SHRI NARAYAN CHOUBSY J 

WllI the Minister of URBAN DEVELOp .. 
MENT be pleased to state : 

~,(a) "bether duriDl the last few years ill 
. Delhi. people were shifted from slum areas 

tq resettlement colonies so that they could 
live a normal life; 

(b) if so, whether adequate and proper 
arranaements were made in the. colonies 
for water, electricity and sanitatioD etc.; 

(c) · if so, the number of colonies where 
tap water had been provided and where tap 
water facility could not be provided; 

-
(d) the reasons for not providing tap 

water in all tbese colonies so far; and 

(e) the time by which tap water is likely 
to be provided in all these colonies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (e).. The 
informatioll is being collected and will be 
laid on the Table of the Sabha"1l 

DeIly In LuckDow·Delb J Fligbt 

3691. SHAI R.P. SUMAN: WiJJ the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Lucknow .. Delhi flight No. 
IC·436 often leaves late from Lucknow 
airport; 

(b) if so. the Dumber of times the flight 
was delayed during the period from January 
to July, 1988; and 

(c) the reasons for deJay and action 
proposed to be taken in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTllY OF CIVIL AVIATION AND 
TOURISM (SHill SHIVRAJ V. PATIL) ~ 
<a) to (c). Durina the period January to 
June. 1988 (BlURS for July, 1988 are Dot 
yet available), out of 174 fiipts. IC-436 
was delayed ex-Luc:kDow on 91 occasions 
and cancellations on 4 occaJiona, details qt 
"bicb are ai follows , 
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Delay Cancellation 

EoaineeriDg 1 

weather 4 2 
Miscellaneous 3 
Consequential 83 2 

Total; 91 4 

From tbe above, it would be seen that over 
91 % of all the can~lIations/delays were due 
to consequential reasons, which occnre a s a 
chain reaction to' primary delays. Since every 
aircraft operates a number of fljghts in a 
day, a delay of a tlight may result in a delay 
to all subsequent flights operated by the 
aircraft on that particular day. In order to 
reduce the consequential delays, adequate 
cushioning between the flight has to be 
provided. It is, however, not possible, at 
present, to make adequate cushioning due to 
acute shortage of capacity. The position 
would improve after the aircraft on lease/on 
purchase are acquired by Ir.dian Airlines 
durina the coming months. 

SC/ST Eng iDeers in DDA 

3692. SHRI R:P. SUMAN : 
Will the Minister of URBAN 
DEVELOPMENT be pleased to" refer to the 

reply given on 24 AUl\1St, 1987 to Vnstafred 
Question No. 4293 reaardiDa SC/Sl. 
Engineers in DDA and state.: 

(a) the total number of enaineers work-
ing at present in DDA, category-wise; 

(b) the number of Engineers bela. 
to Scheduled Castes tJ,od Scheduled Tribes 
in each category; 

(c) the number or Engineers beJonsin8 to 
SC/ST who have been promoted by sivina 
relaxation and the nature of the relaxations 
given; and 

(d) tbe effective steps proposed to ,be 
taken to promote the officers belonaina to 
Scheduled Castes and Scheduled Tribes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPl\fENT 
(SHRI DALBlR SINGH) : (a) and (b). The 
relevant information is given in the ,tate-
ment below. 

(c) 32 Junior Engineers belonging to 
SC/ST category have been Dromoted as 
Assistant Engineers by giving relaxation in 
the eligibility period. 

(d) The DDA has decided to given 
relaxation to the eligibility period up to 
eiaht months. 

Statemeat 

S. No. Name of Post 

1. Chief Engineer 
2. S.B. (Civil) 
3. S.B. (Elect.) 
4. D.O. (Survey) 

S. Ex. Engineer (Civil) 
6. Ex. Engineer (Elect.) 

7. * Asstt. EDgr. (Civil) 
8. *Asstt. Enge. (Elect.) 
9. Asstt. Engr. (Survey) 

10. Jr. Enaineer (Civil) 
11. Jr. Engineer (Elec:t.) 

Gen. 

10 
28 
4 
4 

132 
14 

481 
64 
14 

1400 
165 

sIC 

41 
03 

1 

169 
32 

SIT 

1 

91 
17 

Total 

10 
2. 
04 
04 

132 
14 

!23 
67 
15 

16'0 
214 

·Recently we have recruited 8 Asstt. Engineer (Civil) and 4 Asstt. Engineer (Electrical) 
from the S.C:" Community, out of which 5 have so far joined ud 7 are yet ~o join. 
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3693. SHlll MULLAPPALL Y 
JlA,MACHANDRAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether any study has been conduoted 
to determine the number of persons suffering 

1 2 3 

10 • .. Tamil Nadu 2.24 

11. West Bqal 0.79 

12. ADdaman and Nicobar 0.01 

13. Uttar Pradesb '.39 

14. Pondicherry 

1 S. Lakshadwe~p 

0.03 

0.01 

1.1' 

0.02 

':11 
, 0.01 

-rrom Filariasis; , « 16. V.T. Daman aDd Diu 0.01 
(b) the nu~ber of cases detected State-

wise; 

(c) whether Govemment propose to set 
up a permanent Filaria R*areh Unit at 
Medical Collese, Alleppey in Kerala; and 

(d) if so, the decision of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELPAR! (KUMARI SAROJ 
KHAPARDE): (a) Yes, sample surveys 
ha ve been conducted in different parts of the 
country to determine the nwnber of persons 
sufferina from filariasis. 

(b) Based on the results of sample 
lurveys, the estimated number of filaria 
cases durina 1987. state-wise are as under: 

s. No. States 

1 2 

1. Andbra Pradesh 
2. Assam 

3. Bihar 

4. Gujarat 

5. Xaraataka 

6. Kerala 

,. Madhya Pradesh 

I. Maharasbtrl 

t. Orissa 

Number in Millions 
M.F. Car- Diseases 
riers persons 

3 

3.61 

0.35 

3.94 

1.00 

0.69 

2.28 

0.61 

0.84 

2.19 

·4 

1.35 

0.09 

S.41 

0.13 

0.08 

2.~4 

0.08 

0.16. 

1.37 

17. Dadra and Naaar 
Haveli 

Total 

0.01 

25.00 19.00' 

All the other States/U.Ts .. are free from 
filariasis. 

(c) aDd (d). A proposal OD settina up of 
• Pilaria Research Unit a t Medical COile .. 
Allappey, Kerala is being considered b; 
Indian Council of Medical Research in 
collaboration with Vector Control Research 
Centre, Pondicherry. 

Proposal or Indian Council of Medical ,,~I 
Releareh to Improve Standard of 

. Medical Institutions 

3694. PROF. CHANDRA BHANU 
DEVI: 
SHRI SANAT KUMAR. 
MANDAL: 
SHRI PIYUS TIR.AKY ; 

. Will the Minister of HEALTH AND 
FA~ILY WELFARE be pleased to sta~ : 

(a) whether the Indian Council of 
Medical Research (leMR) bas proposed to 
improve the standard of medical institutioDl 
in the country; . 

(b) whether any l'l"OBl'ammc bas bee 
chalked out by Govemment in cOIlsultatioa 
with the Indian Council of MtdieaJ Ileseareb 
and other bodies COMOCted with medical 
educatioD; ao.d 

(c) if 10. the details thereof iDd the 
capital outlay w be borne by UGioa 
OO'entmat f 
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. THE MINISTER OF STATE IN THB 
~NISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Indian Council of M~i· 
cal Research has initia tea several steps to 
improve the stQndard of medical institutions 
in the country. The Councfl has created 
'centres for advanced research'"' in Medical 
colleges and has provided them with adequate 
funds so that ~rsons' of academic~' excellence 
could persue research in identified national 
health problems. The Council also supports 
research efforts of investigators in medical 
institutions to solve regional or local health 
problems. by providing grants as a part" of 
extramural activity. Man power development 
is of utmost importance in . improving stand-
ards of medical institutions in the country. 
Realising this the Council had initiated a 
talent search scheme for identifying brilliant 
medical graduates and supporting them 
throughout their postgraduation. 

The Council also provides support for 
junior and senior research fellows to conduct 
research projects under the guidance of 
recognised teachers in established medical 
institutions. 

These schemes are currently undergoing 
some modification ",ith a views to further 
improve the quality of this human resource 
.development programme. 

The Council in addition provides financial 
support, travel grants and expert advice for 
variouf, seminars and workshops in medical 
sciences with a view to improve knowJedge 
and skills of the medical personnel and 
enhance the standard of medical institutions 
in India. 

(b) No, Sir. 

(c) The question does not arise. 

[Translation] 

Production a.nd Requirement 
of Edible Oils 

369S. PROF. CHANDRA BHANU 
DEVI : Will the Minister of FOOD AND 
CIVIL SUPPLmS be pfeased to state : 

(a) the target fixed and estimated pro· 
duction of edible oils durine t.98S .. S9; and 

(b) the estimated reQgiremeut of edible 
oils in the country duritis this year ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF, FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) and 
(b). It is too early to assess the estimated 
productiOD of/an4 the demand for edible oils 
in the country during 1988-89. ' 

[English] 

Report on Causes of Outbreak of 
Cbolera/Gastro-Enterltis 

3696. SHRI PRAKASH V. PATIL. 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

\ 

(,,) wh~ther it is a fact that Sbri 
Sukthankar's report about the causes of 
outbreak of cholera and gastro·enteritis has 
been submitted to Government; 

~ 

(b) if so, the details of the findings; and , 

(c) what steps are being taken to 
implement die SUlicstions made in the 
Report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] 
KHAPARDE) : (a) and (b). This Ministry 
has not received Shri Sukthankar's report. 

(c) Does not arise. \ 

Medical Facilities to Railway Peosioners 

3697. DR. A.K. PATEL: Will the 
MinIster of RAILWAYS be please d to 
state : 

(a) whelher the Fourth Pay Commission 
bas recommended free medical facilities to 
pensioners of Central Government, as they 
were having during their service time; 

(b) whether it is a fact that despite the 
above recommendation, the retired railway 
employees are still deprived of th~ said 
facilities; and 

(c) if so, Gpvernment's thinkina and 
action plan in this reprd ? 

TH& DEPUTY MINISTE~ IN THE 
MINISTRY OF RAILWAYS (SHRI 
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MAHABIll PRASAD) : (a) No, Sir. The 
Fourth Central Pay Commission bas Dot 
recomtnended free medical facilities to pen-
sioners of Central Government. 

(b) and (c). Do Dot arise. 

Priorities for lndileDou S),stem of 
Med ie fDes dar ing 8tb PJa~ 

3698. slIRI C. MADHAV REnDI : 
DR. CHANDRA SHEKHAR 
TRIPATHI : 
SHRI H.A. DORA ~ 

Will -the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

,_, (a) whether Government propose to 
accord high priority to the development of 
Indian System of M"dicines in tbe Eighth 
Five Year Plan as reported in the StatesmaD 
dated 7 July, 1988; and 

(b) if so, the strategy proposed to be 
adopted in this regard ? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARaJ 
KHAPARDB) : (a) and (b). D~ring the 
meeting of the Consultative Committee 
attached to this Ministry held on 6th 1uly, 
1988 the Union Minister of Health, and 
Famiiy Welfare had stated that he will tcy 
to give more emphasis to the Indian, System 
of Medicines Programme in the Eighth Plan. 
However, the Schemes/allocations for Eighth 
Plan are yet to be formulated.,. 

Step. to Stop sale of BaDlled Estrol.eo 
and· PropsteroDe 

3699. SHRI C. MADHAV REnDI; 
SHRI MANIK REDDY : 
SHRI PR.AKASH CHANDRA : 
SHRI M. RAOHUMA 
REDDY: 
SliRl MOHANBHAI PATEL: 
SHRIMATI OBETA 
MUKHERJEE : 
PROF. RAM KRISHNA MORE : 
SHRI SARFARAZ AHMAD: 
SHRl VII.AS MUTTEMW AR. , 
SHRlMATI MANOltAMA 
SINGH ~ 

WHI the Minister. of HEALm AND 
FAMILY WELFARE be pleased to state: 

(a) whether 0.ovemment's attenti~~ b~ 
been drawn to the news item appe&rlDg m 
the Indian PDSt dated 22 July, 1988 wherein 
it is stated that despite the ban imposed on 
1 S. June, 1988 by Government on high dose 
oral formulation' of Estrogen and Progester-
one, the drug is· freely .available' with 
chemists in various parts of the countll. 
particularly in Aombay and Pune; 

(b) if so, the action Union Governm~Dt 
prepose to take to stop the sale of the 
banned drug in the country and to confiscate 
the stock lying with manufacturers; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. 

(b) and (c). The manufacturers of these 
high dose combinations (other than oral 
contraceptives) 'have been directed to forth .. 
with stop manufacture and sale of these 
combinations and also to withdraw the stocks 
of the said formulations frqm the market. 

State Drugs Control Authorities who are 
licensing authorities for manufacture and' 
sale of dl1lgs under the Drugs and Cosmetics 
Act and Rules thereunder have been request-
ed to ask the manufactures to stop 
manufacture of high dose combinations of 
Destrogen and Progestins (other" than oral, 
contraceptives) and ensure that such com .. 
binations are not sold by Chemists and 
Druggists in their States and to return the 
stocks with them to the concerned manufac-
turers. Some Consumer organisations, Indian 
Drugs Manufacturers Association, Organisa .. · 
tion of Pharmaceutical Producers of India 
and Indian Medical Association have been 
informed of the issue of Notification &y the 
Government to Ban manufacture and sale of 
combina,tioD of Destrogen and Prosestins and 
to live wide publicity ,of the ban to their 
members. ' 

A press note regarding ban was published 
in many leadina newspapers and publicity 
was also aiven in news bulletins of tho All 
India Radio and Doorda~hlUl, 
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Tral .. Alrcraftl for Rarfa.a 

3100. sHill C. MADHAV llBODI': 
SHR.l SITARAM J. GAVALt: 
SHRI PR.AKAsH CHANDRA : 
SHlU M. RAGHUMA REDDI : 

Will the Minister of CIVIL. AVIATION 
AND TOURISM be pleased to. ,tat~ : 

<a> whether it is a fact that pilot trainina 
prol1'amme in the State of Haryana has 
come to a standstill due to lack or aircraft.; 

(b) whether Union Government propose 
to meet tlle demand of Haryana State in 
teaard to training aircrafts; 

(c) jf so, tbe details thereof; and 
1(' 

(d) if not, the rel:lsons therefor? 

'THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 

· TOURISM (SHRI SHIVRAJ Vo" PATIL) : 
<I) No, Sir. 

(b) to Ed), There is no demand for 
trainee aircraft from Go~emment of Haryana 
and Aviation Clubs of Haryana. 

Terms of Lease of Houses taken by 
Northern Railway for itl Officers. 

3701. SHRI BANWARI LAL 
PUROHIT : Will the Minister of 
IlAILWAYS be pleased to st~te : 

(a) whether the Northern Railway has 
taken on lease private houses for use of its 
officers; 

(b) if so, the number of such houses; 

(c) what are the terms and conditions of 
the lease; and 

(d) whether the Northern Railway has 
vielated any of the aforesaid terms of lease 
.and if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAI,LWA YS (SHIll 
Jt4AHABIR. PRASAD) : (a) Yes, Sir. 

(b) 22 Nos. 

(c) Copy of the lea •• aaroement is afv. 
iD the statement bolow. 

(4) No, Sir. 

itatellent 

THE lNDBNTURBS MADE THE-
--DAY OF BETWEEN-
--.... (herein after called the 'Lessor' which 
expression shall include his luccesaOfl, 
Administrators and Assigns) of the one part 
and the PRESIDENT OF INDIA actina in 
the premises through the Dy. Chief EnaiDoer/ 
W. Northern Railway, New Delhi, herein-
after called the 'The Lessee/which expression 
shan include his Succ6ssors and Assians) of 
the other part WlTHNESSBTH THAT in 
consideration of the rent bereby reserved Ind 
of the convenant conditions and qreemCDts 
herein after contained and on the part of 
tho Lessee to be observed and performed and 
lessor both hereby demise upto the Jessee 
ALL THAT premises (together with the 
fixtures, fittiDlS etc. thereon) particularly 
described in tbe schedule (hereinafter called 
the demised premiSel). 

TO HOLD THE SAME UPTO 1'Im 
Lessee for the term flom -to-
---for first instance with an option to 
renewal froat year to yelr for such periods 
as may be reqUired by the Lessee at its 
option and determinable as hereinafter pro-
vided YIELOING AND PA YINO TImRE-
FOR the said term the monthly rent of 
Rupees according to the Enalisb 
Calender within 1 5 (Fifteen) days of the 
month followiDI the month for which the 
rent may be due. 

1. The Lessee doth her~by convenant 
with the Lessor as follows : 

(i) To pay the monthly rent bereb, 
reserved within the days aloreeaid 
without any abetttnCDt Ot deduction. 
But the Lessee shall Dot be in any 
way liable or responSible for any 
rates. taxes (both Owner's and 
Occupier's ~ of tues) Oli uy 
other . charps in respect of 
premises. The occupier shall 
however, be responsible and pay for 
the meter rent, electricity, water 
and PI consumed by the occupant. 

(ii) To keep the d~lllised premisel &ad 
fixtures and flttiDp therem in ,ood 
aacl teblDtable COOdJtiOll. ieasoaa .. 
bit wear and toar eJCepttd. 
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(iii) Not to injure out or main . any of 
the waUs of the demised premises 
without the prior consent' in writing 
ot the Lessot. 

(iv) Not to use or permit to be used the 
. demised premises except for . the 

purpose of residential quarters for 
the officers and staff of the Lessee 
to whom it may be allotted by the 
Lessee or by the Office of the 
Lessee from time to time. 

(v) To yield up on the expiration of 
this lease or if the lease is extended 
by renewal is herein provided on 
the expiration of the extended 
period or on sooner determination-
as hereinafter provided, the demised 
premises to the Lessor in such good 
tenantable conditions as shall be in 
accordance with the Lessee's con .. 
venants herein before contained 
(reasonable wear and tear and 
damage by acts of God or Dot 
caused by the negligence or wron,-
ful act of the Lessee, its employees, 
servants and agents and other 
irresistable force excepted). 

2. The Lesser doth hereby convenant 
with the Lessee as follows: 

(i) To pay and discharge all past 
present and future rates taxes (both 
owner's and occupier's shares of 
taxes), charges and outgoing payable 
in respect of the demised premises" 
and the Lessee shall not be in any 

. way responsible for any such taxes 
under any circumstances. 

(ii) To keep the demised premises wind 
and water tigbt and to arrange for 
periodical white' washins and paint-
ing, to make repair to all damages 
to the demised premises or any 
fittings and fixtures excepting such 
damages which are caused due to 
negljgence or wrongful act of the, 
Lessee or its employees, servants 
and agents. 

3. It sball be Jawful for the Lessee to 
white wash colour wash and/or" distamper 
the demised premises or lIlY part thereof at 
tb. LeIIee'. own cost as and wheta deemed 
,....aary by *ho IMsee., 

4. It sbaU be lawful for, the Lessee to 
remove ad or substitute duciq tho said 
terms fixturets and fittiuSl atad partitions 
erectIJ or&ed~ts expenses upon or, to ~ 
demised premises provided the ~ssee $haU, 
to the satisfaotion of the Lesser make ,cod I 

and repair the damase Closed to the demised 
premises by reason of such removAl and, 
restore the demised premises to tbeir forme! 
state and condjtions. 

s. The Lessee performing ~Dd obsetvins 
all the convenants and conditions herein 
contained and on its part to be observed 
fulfilled and J)Crformed may quietly hold I 

and enjoy the demised premises durina the 
said term without any interruption \)1. the 
Lessor or any person claiming throup ~be 
Lessor except as provtded for sub .. clause 0) 
of clause 6, of the Agreement. 

6\ It is hereby agreed and 'declared by 
and between the parties as follows: ' 

(i) 'That the tenancy bereby. created I 

shall be for a minimum period",' 
3 yeltS with, option of tho Lessee 
to terminate the same earlier. if the 
LESSEB so chooses by givina to 

• t the other party fifteen days notice 
in writing. That the tenancy shall 
be terminable on its expiry OD the 
option of either party by givin, to 
the other party fifteed days IIDtice 
in Writing. 

(ii) That the Lessor wilJ. at the request 
of the Lessee at tbe end of the 
term of the lease and so on from 
time to time, thereafter at the end 
of each further terms of lease,' 
execute to the Lessee a new lease of 
the demised premises b, way of 
renewal as herein before provided 
on same terms and conditions. 

(iii) All cost of stamp and reaistratioo 
if any leviable sball be paid by the 
Lessee. 

(iv) All notices to be given aad other 
steps to be taken by Ua. 
PRESIDENT OF INDIA may 1M 
liven and t"ken on his be_" bl 
the Dy. Chief f!sJaine«/W. 
Northom Railway, New Delhi. 

The Schedule above referred to !atfrt 
Ptt:mises ot--;-floor ,or- Block, 



.huated at-----coDSisting of---
rooms---batb rooms and ODe store 
room. olle kitchen, one Geraae, Vrdah 

PIMiJe. etc. (dtlete wblt fs l\Ot applicable) 
al'*'IWittt the ilttfap and 6xtures as per list 
attached and as shown in the a~tached plan. 

I 

In witness whereof the parties hereto have executed these presents tho day ad the year 
meutiooed against their reapecti1t-e siJDatdrel. 

Signed by'-... -·_- Sfpd by-,....---':" 
Dy. Cbleft!Qa~/W, Northern Ranway, Barodi . 

Tite Lessor House. Nh ~lbi. 
This day of ~_______ for and 01\ Whalf 01 the PRESID~ OF INDIA 
in presence of 

This 
------~---------------------Witness _______ --- da'of __________________________ __ 

Witness _________ _ Witee&s, ______ - __ ,,_---

Witnes s ------------------- Wi~ ________________ ~--____ ---

StateItlent showing detans of fittinp and fixtures ill tho premises or ____ floor of , 
block _____ _ 

SI. No. Name of equipment 

1 2 

1. Electric liahtsin use 

2. Electric fans points wired. 

3, Electric lisht points wired 

4. Electric fans regulators. 

5. Electric wall sockets. 

6. Electric bulbs. 
,. (a) Electric shades fancy. 

(b) Electric sbades plai~. 

8. (a) Electric wall brackets. 
(b) Electrjc water tilht brackets. 

9. Electric switches. 

10. Electric holders •. 

11. Electric Chullas. 
, 

12. Wash hand Basms. 
13. Water Closets. 
14. Water taps. 

1 S. Showers. 
~ 6. Mirrors. 

IV. Tower rat. 

Total No. 
of 8ttiQ1 

Nos. DOt 
iD"rcIer 

4 . 

Remarks 

5 



1 . 2 

1 8. Cistems. 

-1'. Geysors. 
20. Sbelves, office room. 

21. Shelves office bod room. 
'22. Shelves purdcn rod •. 

23,.~ Clareat windows card. 
24. Power switch. 
25. Power plug. 
26. :e,ectric fans. 
21. Other fittings. 

28. Shelves kitchen ... 
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3 4 

Sipcd by __________ Sipd,by ___ - _______ _ 

Dy. ·Chief Bqineer /W, Northern Railway, New 
Delhi, for aDd on behalf of the PRESIDENT OF 
INDIA .. . 

The Lessor in tbe presence' of Tbis ...... _------ day 01 _________ _ 
Witness: Witness : ____ ---_____ _ 

Address :, ____ ---.._..._.,- Addreaa : _____________ _ 

, Tbe above iUmas and tixtures yarded 

SilDlture ot Occupant 
-----------~-----Name aDd DesipatioD _________ _ 

Treatment or NPA a. PlY for AllotmeDt 
of GO'Mrnment Aceo •• odafloD to 

Docter. 
3702. SHlU KRISHNA SINGH: Will 

the Minister of UllBAN Divm,QPMENT 
be pleased to state : 

(a) whether Noo .. Practisio& a Allowance 
given to the service doctors is to be consi-
dered as pay for all sOfVice matters iDclud. 
ing eligibility for allotment of Government 
accommodation of ._ral pool ai' was doQe 
prior to 1 J411uaty. 1986; 

(b) whether it is a faot that tbe DiHLr 
of Bstat,et otflce is DOt OODsiderill8 N~· 
PraohsiDa A.l1owaDCe .. pay for allmmeot of 
ItDeral pool accommoc5rttioo; aod. 

(c) if so, tb. 1'tIIODI iheMl« -' .. 
corrective ateps Oe .... t pJOpOIt to tiki 
m thil "I&M , 

I 

THB MINISTER. OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMBNT 
(SHlU DALBIR SINGH) : (a) to (c). The 
~ of - inelusioD of Non-Practisiq 
AlJowlDCe liven to doctors for tho purposes 
of determination of eligibility for aeneral 
pdol ~esk1ential accommodation is aDder 
consideration of the Government. 

Care or P.empblps 

3703. SHR.l R.M. BHOYB : Will the 
Minister of HEALTH, AND FAMILY 
WlLBAU ~ pl~ to state 

<a> whether Indian doetQrS have round 
, cute for a painful and usually fatal 
tU~tcmgoUi skJp U_s ~l1ed pemphilUS 
which strikes vletitl1s for at'Parently • DO 
MUons at all; and . 

(tt) if 10, t~e dotafi. thereof? 
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THE MINISTER. OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (KU~lAR.I 'SAROJ 
KHAPARDB) : (a) and (b). According to 
the information available with tbe Govern-
ment of India, thet'e is no. scientifically 
established neW treatment for pemphigus. 

COAtrO) Release Pinished Medicines 

3704. SHRI OURUDAS KAMAT: 
Will tho Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) what are the re-,quirements to be 
fulftlle d for obtaining the permission of 
control release finished medicines; and 

(b) the namel of the finished medicines 
for which Government granted control release 
permission during the last two years along. 
with the details of trial study tests conduc .. 
ted on each of them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDB): (a) The requirement.s (or 
approval of control release preparation of 
an established plain formulation are in-vitro 
dissolution studies, absolute and comparative 
bio-availability studies in healthy human 
volunteers. 

(b) During the last two years, Central 
Government have approved the marlcetins 
of Propranolol sustained release c-apsu]es and 
Diclofenac Sodium sustained release tablets 

• based OD the satisfactory in .. vitro dissolution 
and bio .. availability studies carried out with 
these formulations. 

Praming of Rules Vader Cbild 
Labour Act, 1986 

370S. SHRIMATI KISHORI SINHA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether rule~ under the Child labOur 
(Abolition and Rel\llation) Act, 1986 have 
b:en forDlulated; 

(b) if so, when they were promulgated 
and the action taken thereunder; 

(0) whether hazardous industries pro-
bibitiDl employment of children have been 
identified as required under the Act; , 

(d) if $~t the details thereot; aIld 

(e) if Dot, the reasons therefor? 

THE MINISTER OF LABOUR (SHlU 
BINDESHW AIU DUBEY) : (a) aDd (b). 
Rules under Section 18 of the Child Labour 
(Prohibition and Regulation) Act, 1986' have 
been 'Published in the Gazette of lDdia 
Extraordinary dated the 10th AulUSt. 1981. 

(c) and (d). A Child Labour Tech~kaJ 
Advisory Committee which has been set up 
under the Act to advise the Government 
regarding occupations and processes in which 
the; employment of children below fourteen 
years should be prohibited, has submitted 
its first report to the Government. It has 
identified certain occupations and processes 
which are hazardous to children. 

(e) Does not arise. 

Assistance or Siagapor. for Hoalill 

3706. SHRIMATI KISHORI SINHA; 
SHRI V. TULSIRAM : 

Will the Minister of URBAN 
DEVELOPMENT be pJeased to state: 

t 

(a) whether Singapore had ~ offered 
e~~ertise in housing construction durin, bel 
VISit to that country recently; 

(b) if so, the type of expertise oifefed 
and the areas where it is like1y to be utilised-
and • 

'" (c) whether any concrete steps have 
been taken to avail of that offer? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF URBAN DEVELOPMENT 

(SHR! DA~BIR SINGH~: (a) to (c). At 
the lUvitatton of Mr. S. DhanabaJan 
Minister for National Development RepubJ" 
of SiDgapore~ a high level Indian deleaatie: 
haded by the Minister for Urban Develop. 
men~. v~sited, Singap~re. The delegation 
famillarlsed Itself Wl~ their activiyes 'D 
Public ~ousingt Urban Planning, and ~e 
Introductldh of Mass Rapid Transit System 
in Siqapore. The decontrol or liceasia. 
rellts, etc. and its affect on revenue con~ 
StructiOD activity ,uld arowth of tho city Was 
another area of intercst. 
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~ 

No specific proposal for any joint 
venture or any other fonn of co-operation 
or collaboration between India and Sm.a .. 
pore ~as discussed during the visit. 
However, the Government of Singapore as 
well as private construction companies 
sbowed keenness to undertake Housing Pro-
jects in India in coilaboration witb Indian 
parties witb the highly developed construc-
tion d~signs and management expertise of 
Singapore construction firms. 

RegistratioD of Trade Unions 

3707. SHRIMATI KISHORI SINHA: 
Will the Minister of LABOUR be ple,sed 
to state: 

(a) whether the central trade uniqns arld 
federations in the country are registered 
under tbe Ttade Unions Act, 1926; 

(b) if not, the reasons thereof; and 

(c) whethel' Government intend to make 
provisions for their registrat.jo~ and 
regulation? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) and (b). 
The Trade Unions Act, 1926 provides for 
the registration of 'trade unions', which 
term includes any federation of two or more 
trade unions. A Central Trade Union 
being of the nature of a fegeration of 
trade unions may also get itself registered 
under the said Act. Registration is, however, 
not compulsory. According to the availabJe 
information, several federations of trade 
unions and one Central Trade Union are 
registered under the said Act. 

(c). Does not arise. 

Construction of Airport in Malaysia 
by International Airports Authority 

of India 

3708. SHRIMATI KISHORI SINHA 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) . whether the International Airports 
Authority of India has undertaken a project 
to build airports in Malaysia as reported in 
the 'Economic Times' of 2S"1uly. 1988; and 

(b) if not, the re~$ons for dbt setting 
t~e .contract ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION AND 
TOURISM: (a) and (b). International Air-
ports Authority of India has been nominated 
IS tbe lead apncy from India for un(jer-
takin. the construction of an airport in SibU 
in Malaysia, The construction contract hal 
not been a warded by the Malaysian Govern-

01 ment to any agency SO far. 

Baroda Railway Station 

3709. SHRI RANJITSINGH 
GAEKW AD : Will the Minister of 
RAILW A YS be pleased to state : 

(a) whether the proposal · for modifica-
tion - of the railway platforms, giving exit to 
the .. western side and developing the area 
around Baroda railway station on Westem 
Railway i~ pending approval; 

(b) if so, whether ever groWing passenger 
traffic and absence of necessary development 
of this railway station has aggravated the 
problems of the passengers; and 

(c) if so, the steps prOpOsed to be taken 
(or early development of this station ? 

~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) to (c). A 
proposal to develop Vadodara Station to 
ease congestion has been prepared. Tbe 
proposal, which has been included ill the 
Railways's Budget 1988-89, includes the 
provision of a booking office on West side 
and extension of foot over-bridge to provido 
access to station from West side. 

Supply of Edible Oil to G~Jar.t 

3710. SHRI RANJITSINGH 
GAEKWAD : Will the Minister of FOOD 
AND CIVIL SUPPLIES b~ pleased to 
state : 

(a) the quantity and value of edible oils 
allocated to State of Gujarat from JLUIe, 
1987 to 31st May, 1988; and 

(b) the quantity of edible oils lifted by 
the State during the above period. ? 

THE DEPUTY MINISTeR IN THB 
MINISTRY OF FOOD AND~ CIVIL 
SUPPLIes (SHRI D.L. B/dTHA) : (a) 
AbQut 1.89 lakb Mfs edible~oil's v~~ ~~ 
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approximately lts. 191.90 crores was 
allocated to Gujarat for the period June '87 
to May '88. 

(b) About 1.7 lakb MTs of edible oils 
valued at approximately Rs. 174.90 crores 
were lifted by the State duriug this period. 

Compensation for CanceJled 
F'lig~ts to Baroda 

3711. SHRI RANJIT SINGH 
GAEKWAD : Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state : 

(a) the number of Indian Airlines flights . 
for Baroda from Delhi and Bombay dela)'Cd 
or cancelled during the last two months; 

(b) if so, the details of the flights can-
cened and the reasons thereof; 

(c) the steps proposed to be taken to 
compensate the passengers who booked on 
the respective flights for the inconvenience 
caused to them; and 

(d) the steps propo~ed to be taken to 
minimise such occurences in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PAT1L): 
(a) and (b). During the months of June and 
July. 1988, out of 168 flights for Baroda 
from Delhi and Bombay, 68 flights were 
delayed and 6 cancelled, details of which 
a re as under : 

Reasons No. of No. of 
Flights Flights 
delayed cancelled 

Operations 

Engineering 2 

Weather 2 . 

Airport Facilities 3 

Miscellaneous 2 S 

Consequential 58 1 

Total 68 6 

(c) In case of delaysjcfncellotions, 
passenaeJS are propvided with hotel accom-
modation, appropriate meals and surface 
transportation between aIrport and the" 
residence /botel. 

(d) It would be observed from reply 
to parts (a) and (b) above, over 90% ot 
the delays were due to consequential reasons 
which occur as a chain reaction by virtue 
of the nature of .flight operation of the 
airlines. If a flight is delayed in the 
morning, the delay is likely to result in 
delays of subsequent flights operated by that 
particular aircraft on that particular day: 
To miriimise these delays, sufficient custJion 
is provided between intermediate flights. 
However. with the existing constraint~ in the 
fleet capacity ~ it is not possible to provided 
adequate cushionillJ. 

Removal of Track in Satyanarayanapuram 

3712. SHRI V. SOBHANADREES. 
W ARA RAO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether th~ Vijaywada Municipal 
Corporation has been pleading for removal of 
railway track in Satyanarayanapuram area in 
the City; and 

(b) if so, the reaction of Government to 
this request and the likely date by wh~ch 
a~decision will be taken in this regard? 

THE DEPUTY MINISTI;R IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) It would not be Rossible to remove 
this track unless a 3rd lme parallel to the 
existing Waltair-Vijayawada bye-pass line is 
constructed. The cost of the work was 
estimated in 1983 at Rs. 3.52 crore. The 
Municipal Corporation was advised that the 
work can be taken up on Deposit basis at 
their cost. 

[Translation] 

Encouragement to Prha tisation 
of Healtb Services' 

3713. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 
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(a) whether Government are encouraging 
privatisafion in the field of health services; 

(b) if so, the reasons therefor; 

(c) w,hetber Govemmeot are setting up 
nursing homes with the cooperation of 
persons living abroad and industrialists; and . 

(d) . if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] 
KHAPARDE): (a) Encouragement of 
establishing practice by private medical 
professionals, increased investment by non-
governmental agencies in establishing curative 
centres etc. has been included in the National 
Health Policy, 1983. 

(b) To reduce Governmental expenditure 
and to· ensure full utilisation of untapped 
resmirces related to the local -requirements 
and potentials and to increase investment by 
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non-government aaencies in the Health 
field. , 

• (c) and (d). No Sir. However, belhi 
Administration is setting up a multi-speciality 
hospital in co11aboration with Mis. ApoUo 
Hospital Enterprises Ltd. as a joint-sector 
venture • 
[English] 

Room Tariffs in Asbok Yatri Nh, •• 
I 

3714. SHRJ MANIK REDDY: Will 
the Minister or CIVIL AVIATION AND 
TOURISM be pleased to state the 
details of roont tariffs in the India Tourism 
Development -Corporation hotels in the 
country? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL) : 
The requisite information is given in the 
statement below. 

StatePient 

S. No. Name of the Hotels 

2 

1. Ashok Hotel, New Delhi 

2. Qutub Hotel, New Delhi 

3. Hotel Samt:at, New Delhi 

4. Hotel Ashot, Bangalore 

5. Kovalam Ashok Beach Resort, 
Kovalam (Hotel) 

(Grove) 

6. Lalitha Mahal Palace Hotel, 
Mysore . 

7. Hotel Airport Ashok, Calcutta 

8. Janpath Hotel, New Delhi 

9. Kanishka Hote), New Delhi 

10. Hotel !1-ara AShok, Aara 

Star 
Rating 

3 

5 Star 
Deluxe 

5 Star 

5 Star 

6 Star 

5 Star 

5 Star 

S Star 

4 Star 
4 Star It 

4 Star 

Room 'Rent 
Airconditioned 
Single Double 

4 5 

1100 1200 

625 725 

1000 1100 

590 710 

725 825 
650 720 

560 660 

800 900 

500 ' 600 
800 900 
780 880 

(In Rupees) 
Non-Airconditioned 
Single Double 

6 7 

-

---- -
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1 2 3 4 S 6 7 
.' 

11. Laxmi Vilas Palace Hotel, 4· Star 525 625 265 335 Udaipur 

12. Hotel Varanasi Ashok, Varanasi 4 Star 425 S2S -
13. Hotel Jaipur Asbok, Jaipur 4 Star 500 600 
14. Lodhi Hotel, New Delhi 3 Star 425 525 -
1,5. Ranjit Hotel, New Delhi 3 Star 350 '450 • '265 '935 
16. }{ote1 Jammu Ashok, Jammu 3 Star 325 425 1 S5 , 225 
17. Hotel Khaju(aho Ashok, . 3 Star· 460 560 225 295 Khajuraho 

18. Temple Bay Ashok Beach 
Resort, Mamallapuram 3 Star 

19. Hotel Pataliputra Ashok, Patna 3 Star 

20. Hotel Madurlli Ashok. Madurai 3 Star 

21. Hotel Aurangabad Ashok, 
Aurangabad 

22. Hotel Kalinga Ashok, 
Bhubaneswar 

(NEW BLOCK) 

(OLD BLOCK) . 

2 Star 

2 Star 

23. Hotel Hassan Aspok, Hassan . 1 Star 

460 

400 

385 

380 

425 

275 

325 

~~. 

S60 

.500 

485 

480 

525 

375 

425 

265 335 

155 225 
24. Ashok Yatri Niwas, New Delhi Economy 

, Class 
115 145 

Four Bedded Room 175 

, Improvement in Blood Collection System 

3715. SHRI SOMNATH RATH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government ate awa're that 
un-hygienic blood collec~ion a~d . dirty blood 
banks are a major cause for AIDS: 

(b) if so, the steps taken by Government 
to improve the system during 1 ~87; and 

(c) the measures proposed and targets 
fixed for 1988 ? . 

THE MINISTER OF STATE IN ruB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE . (KUMAR! SARO] 

KHAPARDE) : (a) to (C). Government of 
India js aware that the transfusion of blood 
infected wit.h the AIDS virus is one of the 
causes for infection of AIDS disease. Govern-. 
ment bas already requested the State 
Governmen~s to screen for AIDS virus the 
bJooil collected from the professional blood 
donors and other high risk groups as they 
are likely to be potential carriers of AIDS' 
virus. 

During the current Seventh Five Year 
Plan the Government is already implementing 
a .sche~e for Development and Modernisa-
tion of Blood Banking and Blood Transfusion 
Services with, inUr alia, the following aims :' 

(i) Impro~ement in the existing blood 
banks from district level and upto 
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. National 
Services. 

Blood Transfusion 
t 

(ii) Development of trained man power. 

(iii) Maximum utilisation of available 
blood by plasma fractionation. 

(iv) Incentives to voluntary organisa" 
tions involved in voluntary blood 
donation programme. 

During 1987, Government ofl 
Sikkim has been given Grant-in-aid 
of Rs. 5 lakhs for Development 
and Modernisation Qf Blood 
Banking and Blood Tranfusion 
Services. 

The Budget provi!ljon made 
during 1988 .. 89, includes provision 
for financial assistance to States/ 
fITs for development of State level 
blood banks and district blood 
banks. 

Suggestions to Prevent Train Ace idents 
on Bridges 

3716. SHRI SOMNATH RATH: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether RDSO has given any suges-
tions to prevent the train accidents on 
raHway bridgeC); 

(b) if so, the details of measures sugges-
ted by the RDSO and other railway 
organisations to prevent accidents on 
bridges; . 

(c) whether any change in design of AC , 
Coaches is proposed to be made so as to 
avoid total suffocation of passengers; and 

(d) if so, the steps being taken to 
remove the fia ws in design ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

(c) The present design and equipment of 
AC co~cbes provides for adequate air 
circulation. 

(d) Does not arise. 

Allotment of Stalls at Statloal 
I 

3717. SHRI ANOOPCHAND SHAH: 
Will the Minister of RAILWAYS be plOBsed 
to state i; . 

(a) the number of" new stalls (tea. 
refreshment, newspapers and others) "allotted 
on the stations on suburban section of 
Western Railway from Churchgate to Virar 
during 1 April, 1987 to 31 March, 1988; 
and 

(b) the criteria regarding allotment of 
such stalls ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR paASAD) : (a) Nil. 

(b) Does not arise. 
Overbridge between Kandlvalee and 

Borivali . 

3718. SHRI ANOOPCHAND SHAH: 
Wi]) the Minlster of RAILWAYS be pleased 
to state : 

(a) the latest position as on 30 June, 
1988 ot the proposal to construct an over-
bridge between· Kandivalee and Borivali near 
Datta Pada railway crossing on Bombay 
suburban section of the Wes.tem Railway; 
and 

(b) when Government propose to start 
work for the portion, which comes under 
RailwaY$' jurisdiction? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) Construction 
of road-over-bridge in replacement of level 
crossing between Kandivalee and Borivali is 
a sallctioned work. The plans for the work 
have been finaJised and the revjsed estimate 
is under finalisation jointly with tbe Bomba)' 
Municipal Corporation. 

(b) The Railway will take up execution 
of the lvidse ptoper .across to tracks, after 
the Bombay Municipal Corporation aore ready 
to take up the work on approachos which 
also necessitates acquiring land. 

Message by Gaard of i'riv ........ Ma ... 
.. Mall Train 
3719. SHRI C .. IANGA REDDY: Will 

the Mini$ter of RAILWAYS l'leaaed to 
state ; 
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(a) whether the guard of the Trivandrum 
Madras MaH Train had given a message on 
30 June, 1988 to the Station Master, 
Sasthankotta complaining that there was 
something wrong with the track; and 

(b) if so, the action taken it! this regard 
by the Works Inspector of Mavelikara 
Section, under which the Perinad-Sasthan-
kotta area falls ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) The Guard had 
expericbced a slight lurch and immediately 
informed Station Master, Sasthankotta. 

(b) The Station Master. Sasthankotta 
immediately informed the Permanent Way 
Inspector of the section and enforced a 
speed restriction of 10 kmpb on aU passing 
trains. 

The Permanent Way Inspector attended 
the spot within 2 hours and observed that 
tnere was nothing wrong with the track. The 
track. was thereafter certified fit and speed 
restriction was removed. 

Maintenance of Helicopters 

3720. SHRI C. JANGA REDDY: 
SHRI CHINT AMANI lENA : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether the International Civil 
Aviation Organisation stipulates that a flight 
shall not be commenced unless available 
meteorological reports indicate suitable 
weather conditions along the route; 

(b) whether there are no communication 
facilities either at Katra or at Sanjni Chhat 
to make weather reports available for a 
helicopter flight to Vaishno Devi; 

(c) if so, the reasons for allowing 
helicopter flight to Vaistmo Devi on 14 July, 
1988; 

(d) whether there were also complaints 
about the poor maintenance of the 
helicopters; and 

(e) ·if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 

TOURISM (SHRI SHIVRAJ V.' PATllJ) : 
(a) Yes; Sir. 

(b) Yes, Sir. 

(c) The regulations permit 'the operation 
of flights from the originating stations when 
the required weather reports are suitable. 

(d) No, Sir. 

(e) Does not arise. . 
Workers Perticipation in Management , 

3721. SHRI C. JANGA REDDY : 
Will the Minister of LABOUR be pleased 
to state: 

(a) the date when the Scheme of 
. Workers' Participation in Management was 

introduced; and 

(b) the names of the Public Sector 
Undertakings which have implemented the 
sCheme upto the 'Board of Directors' level 
and the results achieved 1 

THE 1UNISTER OF ·.J..ABOUR (SHRI 
DINDESH\VARI DUBEY): (a) The latest 
scheme of Employees Participation in 
Manage-ment was notified on 30th December, 
1983. 

(b) According to available information, 
no Central Public Sector enterprise has 
implemented the Scheme of Employees 
Participation in Mdnagement at Board of 
Directors level, though some of tbem have 
appointed tl ade union leaders on their 
Boards. Beside.." Pubhc Sector Banks have 
employee\ Directors on their Boards. 

[Transl ati on] 

Foreign Tourists Visiting Khajuraho · 

3722. SHRIMATI VIDYAVATI 
CHATURVEDI: Will tlJe Minister of 
CIVIL AVIATIGN AND TOURISM be 
pleased to state: 

(a) the number.cYf domestic and foreign 
tourists who visited Khajuraho in Madhya 
Pradesh durins the last three years; 

(b) the percentage of foreign tourists 
visiting Kbajuraho to the total number or 
fordgn tourists reaching India in a year; 
and 
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(c) the amount of foreign exchange 
earned from the foreign tourists visiting 
Khajuraho and how does it compare with 
the foreign exchange earnings from otncr 
touri.st places? . 

'tHE MINlsrEk OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) As per the information available from 
the local office of the Archaeological Surve~ 
of lndia, the number of domestic and foreigI1 
tourists .whQ visited Khajuraho temples 
during the last 3 years is as given below : 

1985 

1986 

1987 

Domestic 

138,48) 

163,130 

139,509 

Foreign 

34,064 

42,788 

42,57~ 

(b) The percentage of foreign tourists 
visiting KhajUlaho to the total numbeI' of 
foreign tourists who visited India during the 
above 3 years works out to about 4 per cent. 

(c) The foreIgn exchange earnings from 
tounsm are estImated on all· India basis and 
not place-WIse. 

Development of Khajuraho 

3723. SlliUMATI VI DYAVATI 
CHATlJRVEDI : Will the Minister of 
CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) whether there is any proposal for 
further development of Khajuraho so as to 
attract foreign tourists and to provi de bett~r 
focilities to them; 

(b) if so, by when and if no, the reasons 
therefor; 

{c) whether most of the foreign tourists 
are unable to . visit Khajuraho for want of 
adequate transport facilities to that place; 
and 

(d) if so, the steps proposed to be taken 
in this direction ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL) ; 

(a) and (b). Development of infrastructure 
and provision of appropriate facilities to 
tourists inclucing pUblicity and promotion of 
tourist centres, is an Qn-going process. 
Creation and strengthening of t01.trist infrast-
ructure is undertaken keeping in view the 
requirements of tourists. At present, 
Khajuraho has adequate facilities for. 
tourists, which have been put up with the 
combined resources of the Centre, the State 
Government and private sector. 

(c) and (d). Khajuraho is linked with 
Delhi, Agra and Varanasi with a daily 
Boeing service. In order to impove landiDI 
facilities, installation of night Jandina 
facilities for Khajurabo has also been 
sanctioned. Similarly, the major failheads for 
Kbajilraho like Jhansi, Satna and Harpalpur 
are linked with metropolitan cities. In 
addition, Khajuraho has good road links 
with the state capital and other tourist 
centres in its vicinity. It is faIt that the 
existing transport facilities arc adequate to 
me.et the requirements of tourists. 

Cancellatjon of Delbi-Kbajuraho-
Varanasi-Katbmandil Flights 

3724. SHRI1;fATI' VIDYAVATI 
CHA:rURVEDI : Will the Minister of 
CIVIL AVIATION AND TOURISM be 
pleased to state : 

(a) the date on which Delhi-Khajuraho-
Varanasi·Kathmandu air servico was 
introduced; 

(b) the main reasons for cancellation of 
fljght Nos. 407 and 408 from Khajuraho ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Indian Airlines introduced effective 
November, 1968 a service on Delhi-A&ra-
Khajuraho-Varanasi route. Varanasi .. 
Kathmandu is an independent service which 
is o~erating from Februray, 1964. 

(b) Due to shortage of aircraft capacity, 
with effect from 25th June, 1988, the 
frequency of IC-407/408 was reduced from 
daily service fo four days a week service. 
H0weverJ with effect' from' 5th July, 1988 
the reduced fre't!uency has been restored 
an~ currently the seryice is o~rating dailv_ 
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[English] 

Plow of foreign Tour istl to South 
• 

3725. SHRI T~ BASHEER: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state : 

(a) whether the percentage inflow of the 
foreign tourists to South India is very low; 
and 

(b) if so, the steps Government propose 
to take to ensure grea!er inflow of tourist 
traffic to the Soutti ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): ' 
(a) It is not correct to say that the per-
centage of foreign tourists visiting South 
India is very ]ow. 

(b) Thc fonowing steps have been 
initiated to attract more tourists to Sauth 
India States. 

(i) Charter policy has been liberalised 
and charters arc allowed to come 
~1adras and Trivandrum. 

(ii) A number of projects have been 
sanctioned for Kerala under P.M.'s 
package \\'ith a view to improving 
infrastructure in the State. 

(iii) Efforts have been made to bring 
more international airlines to South 
India. 

(iv) "Tourist destinations in South India 
are being promoted and projected 
through our Overseas offices by 
intensive publicity. 

House- Sites to Rural Landless Families 

3726. SHRI BALASAHED VlKHE 
PAnL: Will the l\1iniSter of URBi\N 
DEVELOPMENT be pleased to state: 

(a) whether any steps were taken to 
provide house-sites to rural landless famwes 
during 1987-88 and till 31 July, 1988; 
and 

(b) if so, the details thereof, Statc-
wise 1 

. THE MINIS:rER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Housing being a State subject, all the social 
housing schemes inc1uding the scheme of 
the allotme1t of house· sites to the rural 
landless families arc being implemented by 
the State Governments and U T. Adminis-
trations according to their..requirements and 
plan priorities. The Union Government only 
monitors the implementation of the schemes. 
However, based on the information collected 
from the States!UTs, a statement indicating 
the total numbers of rural landle&s famIlies 
proviucd with house-sites during 1981-88 
and till 30-6-1988 is given below, 

Statement 

oi, 

Total number of rural landless families provided with house-sites during 
1987-88 and till JO.6.1988. 

s. No. States Number of families provided 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

with house-sites 1 

1987-88 

3 

· 246,647 

10,000 

23,862 

ZiS 

1988-89 
(Upto 30-6-88) 

4 

17.686 

7,20S 

18 

T{)tal 

5 

264,333 

10,000 

3 J ,067 

303 
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1 2 

~. Gujatat 
6. Baryana 

7. Jammu and Kashmir 

8. Kamatak~ 

9. Kerala 

10. Madbya Pradesh 

11. Maharashtra 

12. Orissa 

13. Rajasthan 
14. Tamil Nad~ 

15. Tripura 

16. Uttar Pradesh 

17. West Bengal 

18. A and N Islands 

19. Dadra and Nagar Haveli 

20. Delhi 

21. Pond icherry 

3 

43.'36 
132 

941 

47.618 

~,9"1 

47.170 

23,217 

53.121 

44,131 
210,983 

6,'66 

75,297 

1 5,027 

379 

ISS 

2,OOS 

1,603 

7,749 

83 

3,266 

679 

6,477 

-
4,279 

6,4'1 
31,184 

12,133 

3,376 

3 

162 

SI.285 
132 

J,024 

49,884 

6,620 

.54,347 

• 23.217 

57,400 

51,288 
302,161 

6,56G 

88,130 

18,403 

379 

158 

2,005 
• 

1,765 
--- ------------------------------

9,19,016 1,01,4S1 10,20,467 

N .B.: Scheme of A]Jotment of House-Sites is Dot in operation in (l) Arunachal 
Pradesh (2) Himachal Pradesh (3) Manipur (4) MeghaJaya (5) Mizoram 
(6) Nagaland (7) Punjab (8) Sikkim (9) Chandigarb (10) Daman and Diu 
(11) Lakshadweep. 

Experts/Profess iona) s on Boa rd 
of Directors ' 

3727. SHRI BALASAHEB VIKHE 
PA TIL: Wilt the Minister of CIVJL 
AVIATION AND TOURISM be pleased to 
state : 

(a) whether Government propose to 
have private industrialists and experts on 
the board of directors of "Pawan Hans" 
newely constituted to operate the boIi-
copters; 

(b) if so, the details thereof; and 

(c) if not~ the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF CJVlL AVIATION ANn 

TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) to (c). The present Board of Directors 
of Pawan Hans which was constituted on 
7-1-1987 would remain valid upto the 6th 
January, 1989. There is no proposal at 
present to make ahy changes/additions in the 
existing Board of Directors. 

Low Cost Hooses by 'Cooperative 
SocietIes in Rural Areas 

3728. SHRI BALASAHBB VIKHE 
PA TIL: Will the Mi"ister of URBAN 
DEVBLQPMENT be pleased to state : 

(I) ether Oovernment have ur,. 
upon the Co .. opcrative Oroulf Housioa 
Societies to take up low cost bousill 
$chcmes m Il!ral arca~" 
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(b) whether new strategies are proposed 
to be formulated to tackle the housing 
proble,ms caused by rap~d urbanisation; and 

(c) if so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGH): (a) The apex 
coopera tive housing finance soc~eties 
functioning under the aegies of the National 
Cooperative Housing Federation of India 
are implementing rural housing programmes. 
The coastruction of housts by the coopera-
tive societies under the rural housing 
schemes is of simple nature and done by 
local artisans by using iocally available low 
cost building materials. The ceiling ,cost of 
construction is Rs. 6,000. 

(b) and (c). To tackle the housing 
problem caused by rapid urballisation, the 
following strategies are to be adopted: 

-to upgrade all Kut€ha houses in 
urban areas to ameliorate, in 
particular, the housing conditions 
of the slum dwel1ers, squatters and 
other economically weaker sections. 

-to reduce over-crowding a~ con-
gestion with a view to improving 
the housing conditions of the 
inadequately housed by facilitating 
the expansion of existing dwelling 
units and construction of additionai 
dwelling units. 

-to provide a minimum level of 
basic services and eminities to 
ensure healthy environment, parti-
cula,rly for human settlements 
wherein the economically weaker 
sections predominate. 

-making available developed land 
at reasonable rates for housing. 

-providing security of tenure to 
households. 

Concessions/Facilities to the 
Handicapped 

3729. SHRI RANJITSINGH 
GAEKWAD : 
SHRI CHHITUBHAI GAMIT : 

Will the Minister of RATLWA YS be 
pleased to state : 

(a) whether 
cesSions/facilities 
handicapl)e(i ; 

Railways provide con .. 
to the blind and 

(b) if SOt the details thereof; . 
(c) whether representations have been 

received from organisations of these persons 
during 1 January to 31 June, 1988 for 
further concessions; and 

(d) if so, the action taken thereon 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b). 
Railways grant 7 S % concession in first and 
second class single journey ticket fares and 
50% concession in first' and second class 
season ticket fares to blind persons travel-
ling alone .or with an escort and those 
orthopaedicaJ1y handicapped persons who 
cannot travel without an escort. The escort is 
also granted the same concession. 

(c) No, Sir. 

(d) Does not arise. 

Tranit Pacilities at Bombay Airport 

3730. SHRI P.A. ANTONY: Will the 
Minister of CIVIL A VIATION AND 
TOURISM be pleased to state : 

(a) wbethc.r . Air India has ~ stopped 
providing"transit facilities to passengers from 
the Gulf countries at Bombay airport; 

(b) if so, the reasons for terminatjng 
th ese facilities; and 

(c) whether Air India propose to resume 
these facil ities 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) to (c). As part of collective yield 
improvement progr~me and to rationalise 
expenditure, it was decided in May, 1988 
by Air India and all carriers in the Gulf 
excluding the airline of Dubai to discontinue 
transit faeilities. Air India reviewed the 
situation in June, 19S5 a~d decided to 
reinstate these f~ilitjos for the abOve 
points. 
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Impleroentation or BUnduesJ and" 
T .B. Co.trol Proaramme 

3731. SHRI NARSING 
SUR YAW ANSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Comptroller and 
Auditor General in his report-Union 
Government (Civil) for the year ended 
31 March, 1981 has commented adversely 
on the implementation of National Pro-
gramme for Control of Blindness and the 
National Tuberculosis Control Programme; 
and 

(b) if so, the action taken by Govern· 
ment on these irregularities 1 

THE MINISTER OF SrATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b). The Com-
rtrolJer and Auditor General has made 
certain observations in the implementation 
of National Programmes for the control of 
Blindness and Tuberculosis. Both these 
programmes are on going schemes imple-
mented through the State Governments and 
Government keeps on pursuing with the 
State Governments to step up the imple-
mentation of the Programme in accordance 
with the laid down tar~ts and make good 
the deficiencies, if any. 

Stoppage of Rajkot .. Bhopal Superfast 
Express Train It Wlnkaper 

3732. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Government have received 
..requests for a stoppage of the Rajkot-
Bhopal Superfast Express at Wankaner 
Railway Station; 

(b) if so, the details of the requests; 
and 

(c) the decision taken ~Y GoverilJ~nent 
for providing a stoppage of the tram at 
Wankaner? 

THE DErUTY MINISTER. IN THE 
MINISTRY OF RAILWAYS (SIlRI 
MABABIR PRASAD): <a> and (b). Yes. 
Sir. 

. 
(c) It bas not been found feasible. 

COD.traction of Hotels by.In ••• 
Firms in USSR 

~ 

3733. SHRI INDRAJIT GUPTA: Will 
the Minister of CIVIL A VIATImI AND 
TOURISM be pleased to state : 

(a) whether Union Government ue 
aware that the Indian firms Tatas and Larsen 
roubro are to construct tourist hotels in 
the USSR; . . 

(b) jf so, the details location. of capaci-
ties, investment, directors; and management 
of the hotels concerned; and 

(c) whether the Soviet authorities pre-
ferred to give contracts to the private sector 
rather than to the ITDe ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) and (b). Yes Sir. There are three nego-
tiated hotel projects at Samarkand. Bokhara 
and Tashkent. The first two have boen 
awarded by the Soviet authorities to Larsen 
and Toubro and the third to Mis Tatas 
Ltd. These projects are already under 
execution. The terms and conditions of 
these contracts areof a confidential nature. 

(c) No Sir. The ITDC has also been 
approached through official channels to 
explore the possibilities of setting up hotels 
in USSR .. 

Tirath Ram Hospital, Delhi 

3734. SHRI VIR SEN : Will the 
Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state :, 

(a) the annual urant giv~ to Tjrath 
Ram Shah Charitable Hospital, Delhi; and 

(b) the nature of control exercised by 
the Government on the functioning of the 
Hospital? 

THE MINlSTBR OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
weLFARE (KUMAR! SAItO) 
KHAPARDB) : (a) and (b). The information 
is being collected and will be placed on the 
Table of the Sabha.. 
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DisneY"LlM i. AnAr. Pradesla 

3735. SHRI O. BHOOPATHY: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Chiof Minister of Andbra 
Pradesh has written a letter to the Prime 
Minister to settle the formalities in order to 
let up a Disneyland in Andhra Pradesh; and 

(b) if so, tho steps taken in this 
relard 1 . 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM <SHRI SHIVRAJ V. PATIL) : 
(j) Yes, Sir. 

(b) The proposal was received in the 
Central Department of Tourism which lave 
its recommendatioDs to the Department of 
Economic Affairs as the matter involved 
foreign exchange requirements I1'1d exemption 
from import duty. After due considelation 
in the Department of Economic Affairs, it 
was noted that the proposal needed to be 
recast. Tbe reply was sent to the Andhra 
Pradesh Chief Minister by the than Minister 
of State for Finance and the Andhra Pradesh 
Tourism Development Corporation was also 
advised separately, both by the Department 
of Economic Affairs and the Department of 
Tourism, to recast tbe proposal. 

Introduction or Superfast Trains 

3736. DR. D.N. REDDY: Will the 
,. Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact tbat superfast 
trains wil) be introduced on certain lines in 
the country in the near future; and 

I 

(b) whether any line testina has been 
done to measure the strength of the railway 
lines? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF RAILWAYS (SHRl 
MAHABJR PRASAD) : (a) Introduction of 
new trains includiD& Superfast trains iI ID 
on loiq *procou. 

(b) The monitor .. or R.ailway tracb is 
\Uldcrtaken relularly. 

Later RUDning of Trains 

3737. SHRI MOHANBHAI PATEL: 
SHRI E. AYYAPU REDDY: . 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether there is any scheme under 
consideration of Government to introduce 
some more fast running tmins on the pattern 
of Sbatabdi Express; and 

(b) if so, details thereof 1 

THE DEPUTY MIN{STER IN TH.! 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b). 
Decision will be taken based on the 
experience pined. 

Con'~rsjon of Sitapur-Bur".) Link 
and Dircet Link between .sitapur 

and DeIhl 

3739. SHRIMATI USHA VERMA: 
Will the Minister oC RAILWAYS be pleased 
to statCi : 

<a) whether Government propose to 
convert Sitapur-Burwal metre .. gauge railway 
line into Broad-gauge; 

(b) whether Government also propose to 
link Sitapur with Delhi by Broad-gauie 
route; and 

(c) if so, the details thereof and if not 
the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHADIR PRASAD) : (a) No, Sir. 

(b) Sitapur City is already linked wita 
Delhi by DO route. 

(c) There is no proposal at present for 
conversion of Sitapur-Burhwal MG rail line 
into BGt 

Mobile Laboratories to Test Food Samples 

3740. DR. T. KALPANA DEVI : Will 
the Minister of HEALTH AND FAMILY 
WELPARE be pleased to state: 

(a) whethcre department of Prevention 01 
Food Adulteration, Delhi has certain mobile 
laboratories to test various food samples oa 
the spot: 
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(b) jf so, 'the details thereof and the 
Dumber of food samples tested through these 
mobile laboratories during 1987 and 1988; 

(c) the process of dealing ~ with com-
plaints received for adulteration of food 
articles; and 

(d) the time taken in taking action on 
such comptaints generally? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) and (b). The Prevention 
of Food Adulteratjon Department, Delhi 
has one mobile food laboratory, which is 
still under completion. 

(c) and (d). The complaints received in 
writing or on telephone are recorded in the 
Complaint Register mainta.ined in the 
Department of Prevention of Food Adulte .. 
ration, Delhi Administration and immediate 
action is initiated to verify the genuineness 
of individual complaints, after which action 
is taken within a fortnight. 

Raids to Detect Sale of Spurioul· 
Drugs during 1987-88 

3741. SHRT AMARSINH RATHAWA : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether it is a fact that spurious 
drugs are being sold in the country; 

(b) whether any raid has been conducted 
to detect the sale of spurious drugs during 
the year 19-87 .. 88; and 

(c) if so, the Dumber of raids conducted 
in the country during year 1987 .. 88 and the 
results achieved? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF lIEALTH AND.FAMILY 
WELFARE - (KUMARI SAROJ 
KHAPARDE): (a) to (c). Raids are con-
ducted by the State Drugs Control Authori-
ties whenever they have reason tob believe 
that spurious drugs are being manufactured 
and sold in the country. As per the figures 
available with this Ministry for the year 
1984 .. 85, 1985-86, 1986-87, the number 
of samples found spurious are 0.26%. 
0.17% and 0.2'% respecttvaly. 

Treatmeat (or DJ-bete. 

3743. SHRI CHINTAMANI JENA : 
SHRI AMARSlNH RATHAWA: 

Will the Minister of HEALTH AND 
F ~M IL Y WELFARE be pleased to state : 

(a) \\'hetber it is a fact that, diabetes is 
a very common disease in the country; . 

(b) whether it is a fact that there is no 
permanent cure (or is in aUopathic system 
of medicines; 

(c) whether Ayurvedic scholars from 
Gurukul University, Haridwar have 
developed a new therapy, if so, the details 
thereof; and 

(d) the steps being taken by Government 
to introduce such system in the hospitals to 
control this diseas: ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HEALTH AND 
FAMILY WELFARE (KUMARI SARa] 
KHAP4DE) : (a) The National Diabetes 
Survey conducted under the auspices of tho 
Indiaa Council of Medical Research between 
1972 -197 S showed a prevalence of 1. 8 % 
diabetes cases in the gcnerat populatioo-. 

(b) Although there is no permanent 
cure in, the allopathic system of medicine 
yet the disease can be controlled by regular 
use of insulin injections, which reduce tb. 
glucose level, and a strict regimen of car-
bohydrate free diet. 

(c) The Government of India 'is not 
aware tbat the Aurbedic scholars from 
Gurukul University, Haridwar have 
developed a new therapy for cure of 
diabetes. 

(d) The question does not arise. 
Irreaularitjes in Nee, 

3744. DR. A.K .... PATEL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to refer to the reply liven on 
18 April, 1988 to tJnstarred Question No. 
7273 regar~ina allegation alainst Manapr 
of National Consumer Coopera tive Federa· 
tion and state : . 

(a) the action taken •• ainat the otBcors 
of NCCF I'CSponsiblo lor c:ommittiDa 
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malpractices and irregularities in appoint .. 
meJ).ts during 1983 to 1985; 

(b) whether irregularities were also 
noticed in the purchase and packing of 
pulses during 1978· 79; and 

(c) if so, whether any enquiry has been 
instituted to fix up the responsibility in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRl D.L. BAITHA) : (a) 
NCCF have initiated fresh enquiry into the 
allegation. 

(b) and (c). The NCCF have enquired 
into the matter. They have reported that 
there was no system of maintaining separate 
accounts for the supply of pulses through 
PDS in Delhi. Therefore, the charges against 
the officer concerned could not be establi-
shed. 

Purchase PoUc~ of NeeF 
3745. DR. A.K. PATEL: \ViIl the 

Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that grocery 
items worth crores of rupees were purchased 
by NCCF by overlooking the established 
purchase procedure and norms such as 
inviting tenders, formation of a Purchase 
Commit~e and without written aar.eements, 
etc; and 

(b) if so, whit action has been taken 
against the llranch Managers involved in 
this regard? 

Railway No. of Railway 
employees held 

responsible 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
NCCF procur~ grocery items during Rabi 
and Kbarif seasons from the various procur-
ing centres according to the guidelines drawn 
up for the purpose. Bulk of the purchases 
are made from regulated markets.. Certain 
processed items are also purchased by 
inviting tenders and formjng purchase 
committees. Even then, certain irregularities 
in the purchase of grocery items have been 
referred to in the report of the statutory 
auditors. 

(b) The NCCF have initiated follow-up 
action on the irregularities pointed out by 
statutory auditors. In one case, the branch 
manager has been placrd under suspension 
and departmental action initiated agamst 
him for not following proper pracedure in 
procurement of different commodliles. 

[ Translation] 

Action against Railway Employees 
for'frain Accidentl 

3746. DR. CHANDRA SHEKHARA 
TRIPATHI : Will the MInister of 
RAILWAYS be pleased to state the Dumber 
of railways employees found guilty for the 
railway accidents which took place durillJ 
the last two years and the action taken 
against them, zone-wise '/ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL\VAYS (SHRI 
MAHABIR PRASAD) : Zone-wise break-up 
of RaJlw.lY Staff held responsible and 
punished for causing consequential train 
accidents during 1 986 -87 and 1987 -88 is 
given below : 

No. of employees 
punished 

Disciplinary 
action in 
progress 

1986-87 1987-88 1986·87 1987·88 1986-87 1987-81 

1 

. Central 

Eastern 

Northern 

2 

67 

Ift7 

99* 

3 

88 

93 

166£ 

·4 

67 

107 

98 

5 

81 

89 

131 

6 

-

7 

7 

4 

13 
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2 3 4 S 6 7 

North Eastern 61 51 59 38 2 13 

Northeast Frontier 149 - 67 149 60 - 7 

Southern 48 56 48 56 

South Central· S7 58 57 42 It; • 
South Eastern _78@ 76$ 75 52 23 

Western 58 , 62 58 59 3 

Fioures include-

III r:= 1 dead £ c::t 5 dead, 2 superannuated 
@ == 3 dead S c:::a 1 dead 

[English] 

Platform at Bhayander 

3747. SHRI S.G. GHOLAP : Will the 
M ini~ter of RAIL WAYS be pleased to 
state: 

. (a) whether the work for construction 
of a new platform at Bhayander railway 
station (Western Railway) is pending, it so, 
since when; 

(b) the estimated expenditure to be 
incurred thereon; and 

(c:) the time by which this work is likely 
to be completed and the platform opened 
for traffic '! 

THE DEPUTY - MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does 'not arise. 

(c) Does not arise. 

Divisional Ranways Users Consultative 
Committee (Bombay) 

3748. SHRI ANOOpCHAND ~HAH : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Divisional Railway Users 
Censultative~ Committee for Bombay Division 
has been constituted; 

(b) if so, its composition and the 
number of meeHngs held so, far; ane} 

, t 

(c) jf not f the reasons therefor '1 

THE DEPUTY MINISTER IN THE 
MINI~TRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (e). The 
Divisional Railway Users' Consultative 
Committees for B'ombay. Divisions are in the 
process of re~onstitution. 

(b) Does not arise. . 

Ban on Marketing and Adlertising' 
of Fluoride Toothpastes 

3749. SHRI INDRAJIT GUPTA: WiJl 
the·Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Governments attention has 
been drawn to the article captioned 'Fear 
of Fluoride' appearing in Indian Express " 
magazine section dated 24 July, 1988 
wherein it is stated that the marketing of 
fluoride toothpaste in India is Dot only 
unnecessary and unethica 1 but criminal; 

(b) whether the natioDa~ coordinator for 
the sub-Mission 'on control of fiurosis had 
requested for a ban on marketing and adver .. 
tising of fluoride toothpastes'in the country; 
and ' 

(c) if so, the details thereof and Govern-
ment's decision thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. 
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(b) and (c). Ministry of Health and 
Pamily Welfare had appointed a Committee of 
Experts to exallline all aspects of ftouride in 
tooth paste. Dr. A.K. Susheela of All India 
Institute of Medical Sciences, New Delhi 
was also a Member of this Committee. The 
Committee has submitted its report. Final 
decision is being taken in consukation with 
the Director General of Health Services. 

I.port and Production of Edible Oils 

3750. SHRI MULLAPPALLY 
RAMACHANDRAN: 
SHRI PARASRAM 
BHARDWAJ : 

WiJI the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether import of edible oil is Hkely 
to be increased during the current year; 

(b) the total annual demand and annual 
domestic production of edible oils; 

(c) the comparative figures of price of 
imported edible oil and of that produced in 
the country; and 

(d) the implications of the rise in prices 
of edible oil in international market on the 
policy of Government regarding their 
import 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) The 
quantum of edible oils to be imported is 
decided by the Government from time to 
time, keeping in view the gap between 
demand and supply of indi'lenous edible oils , 
availability of foreign exchange, prices of 
iJildigenous oils in the open market and other 
related factors. 

(b) The demand of edible oils during 
the oil.year 1987-88 has been estimated at 
around 52 Jakh MTs., against the domestic 
production of about 3 1 lakh MTs. 

. (c) In view of the wide fluctuations of 
the prices of edible oils ,in the international 
market and within the ~ountry and also 
because of their wide varieties, it is Dot 
pos,ibte to wor"- Q\tt tpeir comparative 
price. 

(d) The Government reviews - its import 
poJicy in respect of edible oils in the liabt 
of fluctuations in prices of edible oils in the 
international market, actual domesttt 
requirements, availability of foreign exchange 
and other related factors. 

Accidents in Collieries of Eastern 
Coalfields-Limited 

. 37 S 1. SHRI MATILAL HANSDA: 
Will the Minister of LABOUR be pleased 
to state: 

(a) the number of accidents that took 
place in collieries of the Eastern Coal .fields 
Limited since a high level meeting on coal 
industry was held at Ranchi recently; and 

(b) the causes thereof and the action 
taken thereon ? 

THB MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) After the 
hiJh level meeting, during the period from 
16th June, 1988 to 5th August, 1988, 4 
fatal and 6 serious accidents are reported 
to have occurred in the collieries of the 
Eastern Coal-fields Limited. 

(b) The accidents fall into the followini 
categories: fall of roof: winding in shaft; 
rope haulage; explosives; fait of persons; fall 
of object and extremity caught in between. 
In pursuance of section 23(2) of the Mines 
Act, 1952, all accidents involving loss of life 
are required to be enquired into by the 
officers of the DGMS. Depending upon the 
gravity of the situation, certain serious 
accident are also enquired into by them. 
Enquiries into the four fatal accidents which 
occurred between 16 th June, 1 988 and 5 th 
August, 1988 in the mines of Eastern 
Coalfields Limited are in various stages of 
inves tiga tions. . 

, Procurement of Wheat 

3752. SHRI G.S. BASAVARAJU: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether large quantity of wheat is 
lying in Mandis of Haryana as the farmers 
preferred to sell their :produce to private 
parties rather than to Government alencies~ 

(b~ if ~Ot the reasons therefor; and 
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(c) the steps taken by Government to 
procure more wheat 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) to 
(c) No report regarding )arg~ quantities of 
wheat lying in Haryana mandis has been 
receiyed. Wheat is procured under price 
support operations. The procuretnl:nt 
arrangements were geared up to procUI e the 
maximum quantity of wheat. However, 
farmers are free to sen their produce in the 
market. 

lsr Marks on Car Tyres 

3753. DR. B.L. SHAILESH : Will the 
Minister of FOOD AND ~IYIL SUPPLIES 
be pleased to state: 

(a) whether any headway has been made 
for fixing of lSI Mark on car tyres; 

(b) if so, the details thereof; and 

(c) the likely date when such fixing of 
lSI mark~ on car tyres be made 
mandatory? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND 'CIVIL 
SUPPLiES (SI-lRi 0.1.,. BArTHA): (a) 
Yes, Sir. 

(b) A number of applications from 
manufacturers of passenger car tyres have 
been receIved by the Bureau of Indian 
Standards and these are being processed for 
grant of IllS licences under the voluntary 
certificalioD Marks Scheme operated by the 
Bureau for enabling them to fix lSI Mark 
on tyres. However, no licence has been 
granted as the manufacturers have not so 
far accepted the mark ing fee fixed by the 
Bureau which is a prewrequisite for grant of 
BIS licence. 

(c) After the working of lSI Mark on 
voluntary basis has been worked for some .. 
time, it will be possible to decide ~ date for 
mandatory making/Certification. 

'Not recorded. 

12.00 brs. 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER : All of you 
please take your seats. I will call you. 

(1 nterruptions) 

MR. DEPUTY SPEAKER: I have not 
allowed anyone. Nothing will go on rcqord. 
Mr. Rao. 

(Interruption$)* 

SHRI K.S. RAO : Twelve legisl ators 
of Andhra Pradesh Assembly. (Inrerrup-
Ii OilS) 

MR. DEPUTY SPEAKER : Not 
allowed. There is a State Assembly. We can-
not discuss it here. Not allowed. 

(Interruptions)· 

MR. DEPUTY SPEAKE~ : It is a State 
subject. I cannot alJow. There is an Assem-
bly. We cannot discuss it here. 

(Interruptions)· 

PROF. MADHU DANDAVATE 
(Rajapur) : You expunge it from the record. 
No State matter can be referred in this 
Bouse. (Interruptiona)* 

MR. DEPUTY SPEAKER: Mr. Rao, I 
cannot allow it. Please take your seat. 
Nothing will go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER ~ It is a 
State Assembly matter. We cannot discuss 
it here. Nothing will go on record. 

(Interruptions)· 

SHRI SHANT ARAM NAIK (Panaji): 
I am also raising the same issue. 

MR. DEPUTY SPEAKER: J cannot 
allow it. 

(lnttrruPtions)* 
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MR. DEPUTY SPEAKER : I have 
already given my ruling. I cannot allow the 
State Assembly matter to be discussed bere. 

(Interruptions)" 

MR. DEPUTY SPEAKER: Shri Jai 
Prakash Agarwal. 

(llue rrupti ons) * 
[Translation] 

SHRI JAI PKAKASH AGARWAL 
(Chandni Chowk): Mr. Deputy Speaker, 
Sir, during the last two days at least one 
hundred houses have collapsed in old Delhi. 
I have drawn the attention of the hone 
Minister towards the problem of old Delhi 
severa) times regarding development pro-
gramme which was to be accomplished in a 
phased manner. 

[English] 

MR. DEPUTY SPEAKER: You give it 
in writing and I wiU pass it on to the 
Minister concerned. 

[Translation] 

SHRI JAI PRAKASH AGARWAL: 
I have also given notice under Rule 193 but 
I have not received any response so far. The 
hone Minister does not reply. Please ask the 
bon. Minist¢r to repJy at least because 
water supply to these areas is also very poor 
and people ask us, because we are accouow 

table to them? Mr. Deputy Speaker, Sir. I 
seek your protection ..... ,(JlIt~rruptions). 
What ~hould I do ? Will the hon. Minister 
listen to this matter when people will die 
there? If the hon. Minister does not listen 
to me, how can I perform my duty? There-
fore you please ask him to reply .....• 
(InterrupfiolZs) ..... .I had already given a 
notice under Rule 1 93 but nothing has come 
up. What ~hould I do .... (Illterruptions). 

[Engltsh] 

MR. DEPUTY SPEAKER: There is a 
wgy how to discuss this matter. You give 
in writing. 

SHRI JAI PRAKASH AGARWAL: I 
have already given a notice. 

. *Not recorded. 

MR. DEPUTY SPEAKER: I will look 
into the matter. 

SHRI INDRAJIT GUPTA (Basirhat): 
I have aiven you a notice. Telecommunica .. 
tion services all over the country are in 
danger of comins to a halt because of the 
prolonged work to rule agitation which is 
being carried on by the telecommunication 
engineers. I want to know whether 
the Gover,nment is taking any steps to settle 
this di~pute before the services collapse 
completely. The Minister should make 
a statement. I have been Bivins notices 
and rcpeatiDi notices. The Telecommunica-
tions Ministry should inform the House and 
the country. 

MR. DEPUTY SPEAKER: I will pass 
on the matter to the Minister. 

SHRI INDRAJIT GUPTA' Will you 
allow a calling attention 1 I have given a 
calling attention notiCt. 

MR. DEPUTY SPEAKER : I will 
conr;ider it. 

SHRIMATI O.K. BHANDARI 
(Sikkim) : I am sorry to say that the House 
is not bothered about the human mi-sery 
that is caused by the earthquake. 

MR. DEPUTY SPEAKER : Already, 
the matter was raised by hon. Members. 
The Speaker already promised that he will 
consider this. The concerned Minister will 
make a statement in course of time. After-
wards we will discuss it. 

SHRIMATI O.K. BHANDARI: I have 
given a calling attention because Sikkim was 
badly affected by this. 

MR. DEPUTY SPEAKER : Other 
members have already rais;ed this matter. 

PROF. MADHU DANDAVATE: It is 
not her mistake that she came late. 

SHRI HANNAN MOLLAH (Uluberia) : 
In my district, Howrah more than three 
hundred foundry factories have been closed 
down since the 17th August due to $hortage 
Elnd non-supply of pig iron and coal by the 
Central Government. Every year since 1982 
the required pig iron is Dot supplied to 
those industries. Fifty thousand metric 
tonnes are required, but last year they live 
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only 2,C.OO and this year they have not 
supplied even one kg of pig iron. Thousands 
of workers are on the street. It is a very 
serious matter. 

MR. DEPUTY SPEAKER: When the 
appropriate Ministry comes up for discussion 
you can speak at that time. 

SHRI HANNAN MOLLAH: I have 
liven a notice. 

MR. DEPUTY SPEAKER: I will con .. 
sider your notice. Please take your seat. 

SHRI HANNAN MOLLAH: Ask the 
Minister to make a statement. 

MR. DEPUTY SPEAKER: He cannot 
answer like that. When you have given a 
notice, it will be considered. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : When are we going to 
discuss clearance of pending projects ? It is 
a very important matter. 

MR. DEPUTY SPEAKER The 
Business Advisory Committee is there to 
decide. 

SHRr V. SOBHANADREESWARA 
RAO : We have already liven a notice. 

MR. DEPUTY SPEAKER: If you have 
given, it will be considered. It will be put 
\)efore the Business Advisory Committee. 

Now, Papers to be Laid on the Table. 
Shri MoWat Vora. 

12.07 hrl. 

PAPERS LAID ON THE TABLB 

[En,Ush] 

Notification under Aircraft Act, 1934 
and. Statement correcting answer to SQ 
No. 1082 at 12-5-1988 and givIng reaStiDS 

for delay in correcting the reply 

THE MINISTER OF STATE ,IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : On behalf of my 
collcaaue, Shri Moti Lal Vora, I beg to lay 
op tllo Table : , 

(1) A copy each of the foJlowiDa 
'Notifications (Hindi and English versions) 
under section 14A of the Aircraft Act, 
1934 : 

(i) The Aircraft (First Amendment) 
Rules, 1988 'publisbed hl Notifica-
tion No. G.S.R. 399 in Gazette of 
India dated tho 28th AprJl, 
1988 together with explanatory 
note thereon. 

(ii) The Aircraft (Second Amendment) 
Rule, 1988 published in Notifica-
tion No. C.S.R. 498 in Gazette of 
India dated the 3 rd June, 1988 
together with explanatory note 
thereon. [Placed irl Library. See 
No. LT-6428/88] 

(2) A statement (Hindi and English 
versions) (i) correcting the reply given on tbe 
12th May, 1988 to Starred Question No. 
1082 by Shri Jagannath Patnaik, M.P. 
regarding capitation fee charged by private 
medical colleges and (ii) living reasons for 
delay in correcting the reply. [Placed in 
Library. See No. LT-6429/88] 

Notifications under Central Excises and 
Sal tAct, 1944 and Customs 

Act, 1962 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.X. 
PANJA) : I beg to lay on the Table: 

(1 ) A copy each of the following 
Notifications (Hindi and English 
versions, under Slab-section (2) of 
section 38 of the Central Excises 
and Salt Act, 1'944 : 

(i) O.S.R. 727 (E) published in 
Gazette of India dated the 
23rd 1une, 1988 together 
with an explanatory memo-
randum fixing basic excise 
duty. on castings and cast 
articles of iron or steel and 
forgings and foraed articles of 
steel which have undergone 
processes upto the proff.mach. 
ining staae. 

(ii) G.S.R. 7·71(E) and O.S.R.. 
773(B) publishocl in Oazottc 
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of India dated the 6th July, 
1988 together with an explain-
atory memorandum seeking to 
provide for the levy of excise 
duty in respect of the cataly-
sts, sponge, poweder. ingots 
and compounds .and articles 
of precious metals manufac-
tured on job basis only on 
the job charges plus the value 
of the fresh metal added, if 
any. 

(iii) G .S.R. 77 2(E) published in 
Gazette of India dated the 
6th July_, 1988 together with 
an explanatory memorandum 
seeking to provide for conces-
sional rate of excise duty of 
12 per cent ad-valorem on 
the unglazed sinterec clay 
tiles. 

(iv) G .S.R. 775(E) published in 
Gazette of India dated the 
7th July, 1988 together with 
an explana tory memorandum 
seeking to exclude certain 
photographic films and colour 
paper from the scope of 
notification No. 175/86 CE 
dated the 1st March, 1986 
which provide for general. 
small ~ale exemption on 
specified excisable goods. 

(v) G.S.R. 798(E) published in 
Gazette of India dated the 
18th July, 1988 together with 
an explanatory memorandum 
seeking to extend the excise 
duty exemption scheme for 
specified goods manufactured 
by sma II scale industries to 
package tea. 

(vi) G.S.R. 832(E) publishe~ in 
Gazette of India dated the 
3rd August, 1988 together 
with an explanatory memo-
randum regarding duty on raw 
naphtha. 

(vii) G.S.R. 833 {E) published in 
Gazette of lndia dated the 
3rd August, 1988 together 
with an explanatory memo-
randum resardiDi excise duty 

on rubber parts and acces-
sories of cycle and cycle 
rickshaws. [P laced in 
Library. See i' No. LT-
6430/88] 

# 

(2) A copy each of the following Noti-
fications (Hindi and English 
versions) under ~ectjon 1 59 of the 
Customs Act, 1962 : 

(i) G.S.R. 76 (E) published in 
Gazette of India dated the 
1st July, 1988 together with 
an explanatory memorandum 
seeking to exempt basic 
customs" duty on titanium 
dioxide in excess of 40 per 
cent upto 30th June, 1989. 

(ii) G.S.R. 774(E) published in 
Gazette of India dated the 
7 th July, 1 988 together with 
an explanatory memorandum, 
prescribing a concessional rate 
of basic customs duty of 60 
per cent ad valOlcm on jumbo 
rolls of graphic a rt films and 
photographic colotll Pilper. 

(iii) G.S.R. 791 (E) publl~hcd in 
Gazattc of India da tcd the 
18th July, )988 together wjth 
an explanatory memorandum 
seeking to exempt 2, 6-DEA 
when imported for manufac~ 
ture of butachlor from basic 

duty in excess of 25 per cent 
ad valorem. 

(iv) a.S.R. 792(E) published in 
Gazette of India dated th~ 

18th J u1y, 1 9 88 together with 
an explanatory memorandum, 
seeking to exempt auxiliary 
duty on 2, 6·DEA covered 
by notification No. 217/88-
Customs dated the 18th July, 
1988. 

(v) G.S.R. 793(E) published in 
Gazdte of India dated the 
18th July, 1988 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 12/84-
Customs dated the 17th 
January 1984, 464/86-
Customs dated the '18tb 
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August, 1986 and 16/88-
Customs dated the 1st March, 
1988. 

(vi) G.S.R. 794(E) published in 
Gazette of India dated the 
18 th July, 1988 together with 
an explanatory memorandum 
seeking to omit one redllndant 
entry, and, incorporated 
correct technical name of one 
of the bu lk pesticides listed in 
the exemption notification. 

(vjj) G.S.R. 795(E) published in 
Gazette of India dated the 
18th July, 1988 together whh 
an explanatory emmorandum 
seeking to prescribe basic 
customs duty at the rate of 
50 per cent and additional 
duty at the rate of 10 per 
cent on the spare parts of 
computers and computer peri-
pherals falling under heading 
No. 8473.30. 

(viii) G.S.R. 796(E) published in 
Gazette of India dated the 
18th July 1988 together with 
an explanatory memorandum 
prescribing auxiliary duty at 
the rate of 30 per cent 011 the 
goods covered by Notification 
No. 221/8S-Customs dated 
the 18th July, 1988. 

(ix) G.S.R. 802(E) published in 
Gazette of India dated the 
19th July, '1988 together with 
an explanatory memorandum 
prescribing basic customs duty 
on butachlor at 45 per cent 
ad valorem. 

(x) O.S.R. 803(E) published in 
Gazette of India dated the 
19th July, 1988 together with 

" an explanatory memorandum 
seeking to delte redundant 
entry in Notification No. 
lS/SS-Customs dated th~ 1st 
March, 1988. [P laced in 
Library. See No. LT-
6431/81] 

Annual Report or National Capital 
Region Planning Board for 1987-88 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : I beg to lay on 
the Table: 

A copy of the Annual Report (Hindi 
and English versions) of the Nationa) 
Capital Region Planning Board for the' year 
1987-88 under section 26 of the National 
Capital Region Planning Board Act, 1985. 
[Placed in Library. See No. LT-6431/88] 

Annual Report of New Delh i Tuberculosis 
Centre, New Delh i for 1986·87 and 
Statement' for delay in laying these 
papers, Annual Report and Review on 
tbe working of Kidwal Memorial losti .. 

tute of Oncology Bangalore for 
1986·87 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : I beg to lay on the Table. 

( 1 ) A copy on the Annua 1 Report 
(Hindi and English versions) of the 
New Delhi Tuberculosis Centre, 
New Delhi, for the year 1986-87 
along with Accounts. 

(2) A statcmcnt (Hjndi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(l) above. [Placed in Library. 
See No. LT-~433/88] 

(3) (i) A copy of the Annual Report 
(Hindi and English versjons) 
of the Kidwai MemOrial 
Institute of Oncology, 
Bangalore, for the year 
19S6-87 along with Audited 
Accounts. 

(ii) A copy of Review (Hindi and 
English versions) by the 
Government on the working 
of the Kidwai Memorial 
Institute of Oncology, 
Bangalore, for the year 
1986-87. 

(4) A statement (Hindi and English 
versions) sbowins reasons for delay 
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in laying the papers mentioned at 
(3) above. [Placed in Library. 
See No. LT-6434/88] 

Standards of Weights and Measures 
(Packaged Commodities) Second Amend· 

ment Rules, 1988 and Notifications 
under Indian Standards Act, 1986 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): I beg 
to lay on the Table : 

(1) A copy of the Standards of 
Wtights and Measures (Packaged 
Commoditie&) Second Amendment 
Rules, 1988 (Hindi and English 
versions) published in Notification 
No. G.S.R. 779(E) in Gazette of 
India dated the 11th July, 1988, 
under sub-section (4) of section 83 
of the Standards of Weights and 
Measures Act, 1976. [Placed in 
Library. See No. LT-6435/88] 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) i~sued under section 3 of 
the Bureau of Indian Standards 
Act, 1986 : 

(i) S.C. 541 (E) published in 
Gazette of India dated the 
2nd June, 1988 making 
certain amendmen ts to Noti~ 
fication No. S.O. 27 8(E) 
published in Gazette of India 
dated the 1 st April, 1987. 

(ii) S.O. 55 5(E) published in 
Gazette of India dated the 
9th June, 1988 making 
certain amendments to Notifi-
cation No. 278(E) published 
in Gazette of India dated the 
1 st April, 1987. [Placed in 
Library. See No. LT-
6436/88] 

(3) A copy each of the following Noti-
fications (Hindi and English 
versions) issued under section 4 of 
the Bureau of Indian Standars Act, 
1986 : 

(i) S.O. 1402 published in 
Gazette of India dated the 

7th May, 1988 making 
certain amendments to 
Notification No. S.O. 464(E) 
published in Gazette of India 
dated the 12th May, 1987. 

(ij) S.O. 519(E) published in 
Gazette of India 'dated the 
25th May, 1988 makina 
certain amendments to Notifi-
cation No. S.O. 464(E) 
published in Gazette of India 
dated the 12th May, 1987. 

(iii) S.O. 544(E) published in 
Gazette of India dated tbe 
9th June, 1988 makina 
certain amendments to Notifi-
cation No. S.O. 464(E) 
published in Gazetto of India 
dated the 12th May, 1987. 
[Placed in Library. See No. 
LT/6437/88] 

Metallif~rous l.\fines (Amendment) 
Regulations, 1988 

THE DEPUTY MINISTER IN THI 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTR Y OF 
PARLIAMENTARY AFFAIRS (SHRI 
RADHA KISHAN MALVIYA): I beg to 
lay on the Table : 

A copy of the Metalliferous Mines 
(Amendment) Regulation. 1988 (Hindi and 
English versjons) published in Notificltion 
No. G.S.R, 685(E) in Gazette of India 
dated the 7th June, 1988 under section 61A 
of the Mines Act, 1952. [Placed in Library. 
See No. LT-6438/88] 

12.08 hrl. 

MESSAGES FROM RAJYA SAIHA 

[Enalish] 

SECRETARY-GENERAL: Sir. I have 
to report the following messaaes receivee 
from tbe Secretary .. General of Rajy. 
Sabha: 

(i) 'I am directed to inform the Lok 
Sabha that the Rajya Sabha, at its 
sittina held today, the 19th 
AUJUst. 1995, ~dopt(d tbe folloW" 
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Constitution (Slxtle tit ~S4 
Arndt.) Bill 

ina motion in regard to the 
presentation of the Report of the 
Joint Committee of the HCluses on 
the lndian Medical Council 
(Amendment) Bill, 1987 : 

"That the time appointed f(\f 
the presentation of the R~port 
of the Joint Committee of the 
Houses on the Indian Medical 
Council (Amendment) Bill, 
1987, be further extended 
upto the last day of tbe 
Hundred and fiftieth session 
of the R ajya Sabba." , 

(ii) "In accordance with th~ provjsions 
of rule 127 of the Rules of Proce-
dure and Conduct of Business in 

. the Rajya Sabha. I am directed to 
inform the Lok Sabha that the 
Rajya Sabba, at its sitting he Id on 
thc 19th August, 1988, agreed 
without any amendment to the 
Religious Institutions (Prevention) 
of Misuse) Bill, 1988, which was 
passed by the Lok Sabha at its 
sitting held on the 11 th August, 
1988,99 

12.09 hrs. 

STATEMENT CORRECTING ANSWER 
TO S Q NO. 1062 DATED 12.5.1988 
RE : REORIENTATION OF MEDICAL 

EDUCATION (ROME) SCHEME 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : On behalf of my coUeague, 
Shri Moti Lal Vora, I beg to state that, 
while answering a Supplementary Question 
as to 'what' was the amount of grant relea-
sed during 1985-86 with reference to 
Starred Question No, 1062 on 12th May 
1988, my colleague. Shri Moti Lal Vora had 

started that Hin J 985 .. 86 Rs. 38.90 lakhs 
was given and Rs. 20.00 lakhs was given to 
Gujarat while we have also given fuuds to 
several States and our efforts will .... be to 
continue the similar trend in future also." 

':t 

However. the correct position is that 
during 1985-86, no amount was relased to 
any State under the ROME Scheme. Durins 
the years 1 98 6 ~ 8 7 and 1987 -8 8, a total of 
Rs. 38.90 lakhs was released, viz. Rs. 20.00 
laks was released to Gujarat during 1986-8 7 
while during 1987-88, a sum of Rs. 4.95 
lakhs was released to Gujarat and a sum 

. of Rs. 13.95 lakhs was released to 
Rajasthan. Error is regretted. 

Since the session of Lok Sabha came to 
close on the 13th May, the correction is 
being made in the current session. Delay is 
regretted. 

12.10 brs. 

CONSTITUTION (SIXTIETH 
AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : On behalf of Shri B.K. Gadhvi, 
I beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

MR. DEPUTY SPEAKER The 
question is : 

"Tha t leave be granted to introduce 
a Bill further to amend the Constitution 
of India." 

The motion was adopted. 

SHRI A.K. PANJA : I introduce •• the 
Bill. 

.Published in Gazette of India Extra odinary, Part II, Section 2, dated 22.8.1988. 

\ ·*Introduced with the recommendations of the Prltident. 
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11.11 hrs. 

MAnERS UNDER RULE 377 

[Translation] 

0) Need to include the Adivasis Ihing 
in border areas of Uttar Pradesh in 
the List of Scbeduled Tribes as has 
been done in the case of Adivasis 

living in Madhya Pradesh 

SHRI BHlSHMA DEO DUBE (Banda): 
The Southern borders of Jhansi, Hamirpur, 
Banda, Allahabad, Mirzapur and Varanasi 
etc. districts of U.P. touch Madhya Pradesh. 
People living in tbis Southern part of p.P. 
and its adjoining northern part of M.P. 
continue to maintain some cultural and 
social milieu over generations. This area is 
predominantly inhabited by Adivasis. The 
Central Government provides them special 
facilities under the special category for 
their upliftment but one is startled to see 
that peopJe belonging to some caste living 
on the torder of Madbya Pradesh have been 
included in the lIst of Scheduled Tribes and 
get all facilities for which S(..heduled Tnbes 
are entitled but Adivasis living on the border 
within the territory of Uttar Ptadesh are 
not included in the list of Scheduled Tribe~ 
and are being deuied all those facilities 
which arc enjoyed by their Kith and Kin 
living across the border in Madhya Pradesh. 
It is totally unjustified. 

Therefore I request the Government to 
include these lakhs of adivasis of Uttar 
Pradesh in the list of Scheduled Tribes by 
making a necessary amendment in the Con-
stitution as early as possible so that they 
may also enJoy all the faciHtics referred to 
above. 

(ii) Need to prepare and implement a 
project to Ghaghar river to benefit 

Rajasthan 

SHRI BIRBAL (Ganganagar) : The 
nCl.'i of flood in the Ghagltar and the 
d~\ a,ration caused by it to the citje~ and 
farmcl'~ of Ganganagar district always form 
headlines of newspapers. This 
flood water, if uc;ed timely and properly in 
the dry land areas of Rajasthan, can be 

proved a boon for Rajasthan. When there 
is no flood in Ghaghar which is locally 
called "Nali" the farmer longs for this water 
because the paddy crop cannot be ready for 
harvesting without this water. This river 
originating from Shivalik hill ranges of 
Himalaya after passing through Shimla, 
Ambala, Ratiala and His;al' districts and the 
point where it drops in Talwara Lake of 
District Ganganagar, a siphan is there iu· 
Indira Canal, the <.;apacity of which is 
20,000 cusacs. After passing through that 
this water enters into Hanumangarh area, 
Due to natural calamities, lack of far 
sightedness in the policies and lack of 
direction have caused frustration among 
the farmers affected by the flood in the 
Ghaghar. 

I "therefore request the Central Govern .. 
, -ment to hold high 1evel consultations and 

convert the cur~c of the Ghaghar into boon. 
The Government is reque'1ed to clear this 
project as early as possib1e so that the flood 
of the Gbaghar could be proved boon for 
Rajasthan. 

(iii). Need to give financial assistance to 
Orissa for flood affected people in 

K~onjhar, Bala~ore and 
Cuttack Districts 

·SHRI HARIHAR SOREN (Keonjhar) : 
Keonjhar, Balasore and Cuttack Districts in 
Onssa have suffered extensive damage in 
the recent flood in river Baitami. More . 
than 2 lakh people from 1 6 blocks in these 
three dbtricts are affected by the floods. 
Thousands of people belonging to 35 villages 
of 17 Gram Panchayats under three blocks 
in Keonjhar distri~t alone are affected. 
54,000 hectares of cultivated land has been 
submerged. The damage caused to croplit 
and cultivated land is much more than the 
preliminary assessment made. Apart from 
Baitami, the flood in Samakoi river has 
caused extensive damage in Telkoi are~ of 
the district. The relief work undertaken in 
the affected villages is very inadequate. 

As such, I urge upon the Union Govern-
ment to provide necessary funds to the State 
Government to provide assistance to the 
farmers of the affected villages so that 
relief work is unde,taken in all the aft"ected 
villages on war footing. 

*Translation of the matter originally raised in Oriya.. 
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[English] 

(h) Need to set up a Separate Bench or 
Orissa High Court at Sumbalpur 

DR. KRUPASINDHU BHOI 
(Sambalpur): The need to establish a 
circuit bench of Orissa High Court at 
SambaJpur is a long pending demand. 
The Orissa High Court is situated at 
Cuttack. Thl;! distance between Cutta~k 

and Western Orissa is more than 
200 kms. The clients as will as the 
advocates from Western Orissa find great 
difficulties to come to Cuttack High Court. 
The establishment of a circuit bench of 
Orissa High Court at Sambalpur will provide 
a great relief to them. The people of Westen) 
Orissa are agitating over this issue. There-
fore, in the interest of the people of the 
Western Ori:,sa, it is necessary to sct up a 
separate bench of Orissa High Court at 
Sambalpur. I request the Union Law Minister 
to take necessary steps to set up a separate 
hench of Orissa High Court at Sambalpur 
forthwith. 

(v) Need to Allocate Sufficient Grant for 
the Development of V isakhap~ltnam 

SHRI BHATTAM SRfRAMA MURTY 
(Visakhapatnalrl): In Vbakhapatnam there 
are a large number of pulllic sector under-
tak ings which have so far inv(;stcd about 
Rs. 4000 crores. After the completion of 
the VSP Steel Plant, the investment is 1ik~ly 

to incrC3se to Rs. 10,000 crores in the next 
two years, and between Rs. 15,000 and 
Rs. 16,000 ccores after the Alumina Plant at 
K.D. Pcta comes up with and estimated 
cost of about Rs. 2000 crores and a petro-
chemical complex with the same estimated 
cost. 

All the inrrastructural facilities created 
by the Municipal Corporation VSP are being 
utilised by the Public sector undertakings 
with a huge complement of employees living 
in and around Visakhapatnam. 

The Municipal Corporation is required 
to cope up with the increasing population, 
which is expected to increase from 1 3 lakhs 
to 27 lakhs by the turn of the century. 
Visakhapltnam is one of the fastest growing 
cities in Asia. Due to the high growth rate 
of population and impact of industrialisation. 

and modernisation, the Visakhapatnam 
Municipal Corporation and the Urban 
Development Authority hlve to formu1ate a 
master phm. The immed iatc requirement to 
meet the basic development programme for 
the Visakhapatnam Metropolitan region will 
be about Rs. 400 crorcs. 

The tax revenue earned by Union 
Government from Visakhapatnam city. 
through income-tax, excise and customs 
duties wilJ b{~ around Rs. 400 crores per 
year. It would be just and proper that at 
least one per cent of the total investment of 
th~ public sector undl.!rtak ings, is set apart 
for meeting the civic amenities. The Union 
Government should, therefore, allocate 
sufficient grant for the development of 
Visakhapatnam. 

(vi) Need to make Alloy Steel Plant 
Durgapur technicallY and 

('c()nomic~JlIY viable 

SHRI BASUDEB ACHARIA 
(BJnkura) : Sir, According to the latest 
decision of the Steel Authority of India 
Limited, the stainless steel slab produced 
through continuous cJsting machines of 
Alloy Sted Plant, Durgapur, which has 
already been c011\mis~ioncd and hilS started 
production, wlll be sent to France and 
FinlJnd for hut rolling to hot band and will 
be brought back to India for cold roll to 
stainless ~teel at Salem. This route conver-
sion of products cannot be a techno .. 
economically accepted process. Tbi:;; process 
can be done in Alloy Steel Plant, Durgapur 
itself by installing onJ Slaz;!! mill and one 
Sendzmir MiJI for hot and cold rolling of its 
products. 

The instal1ation of these rolling facilities 
in Alloy Steel Plant. D:trgapur will involve 
minimum expenditure for the prcvCliling 
infr:.J~tructural facilities. Otherwise route 
conversion of materials from abroad or 
installation of such kind of mill in any part 
of India will be more expensive and will 
m:lke the Alloy Steel Plant sick. 

I urge upon the Government to change 
its decision and take steps to make the 
Alloy Steel Plant, Durgapur tcchno-e:onomi .. 
cally viable by way of sanctioning expansion 
~.nd modernisation schemes. 



259 Matters Under Rlllt! 311 AUGUST "2" 19S8 Motor Yehicles Bi II 260 

[Translation1 

(vii) Need to improve senitation and 
removal of accumulated rain water 

in Delhi 

SHRI BHARAT SINGH (Outer Delhi) : 
Mr. Deputy Speaker, Sir, there is acute 
shortage of drinking water ill Delhi. Due 
to low pressure, water does not reach first 
and second floDr in old settlement') and the 
houses situated at higher level in villages. 
The pressure of water is quite low. The 
epidemics like ga!3trcenterilis and cholera 
broke out in Delhi due to non-!lvailability of 
pure drinking water and inhygenic conditions 
in rc-<;ettIeml?nt colonie'). The Government 
inoculated lakhs of persons in order to 
check the epidemic but even today we can 
see lot of rainy water accumulated in 
Dakshinpuri, Madangir. Tigri. Hasthal, 
Pankha Road. Nangloi, Jawalapuri, Sultan-
puri, MJngolpuri, and Shukurpur. Hears 
of filth i" lying in Haidarpur, Shalimar and 
Rajpura and villuges dirty water is accumula-
ted as their no drainage wstem. The clean-
lineo;s operation in trans- Yamuna areas started 
only after the vi"it of our young Prime 
Mini~tcr in that are1. Although cleanliness 
operation i-; ~till on but they let the dirt of 
safety tank') of latrines pass in 'nallas', 
Shukurpur, MangoJpuri and on the roads as 
well. In case immediate stt:ps are not taken 
for the supply of fresh drinking water and 
for the drainage Gf accumulated water, the 
lives of lakhs of residcnt() will be threatened 
hy the epidemic which may break out. 
Therefore the Government is requested to 
take immediate and concrete steps in this 
direction. 

("iii) Need to enforce prohibition 
throughout the country 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI (Rajkot) : Mr. 
Dcruty- Speaker Sir, the use and~trade of 
narcotics is ;n.::rca"ing day by day in the 
countl y. This adversl!ly affects the physical 
and mental health as well as the economic 
condition') of the masses in general and the 
new generation in particular. There is a 
demand from a11 qucuters to enforce pro-
hibition throughout the country. 

The use and trade ., natco~ is delri·' 

mental to the national character. Some of 
the states have taken commendable steps to 
combat this menace while some others are 
going to adopt the same. Prohibition is 
being enforced in the states of Gujarat, 
Maharashtra, Tamil Nadu and Andhra 
Pradesh. 

The Government should issue an 
ordinance banning the use of narcotics at 
least in colleges, schools, temples and other 
religious places and hospitals and nearby 
areas. There should be a ban on smoking 
by the Employees of Government and public-
sector undertakings and using narcotics in 
offices. Such steps will boost our national 
character and morale. 

12.24 hrs. 

MOTOR VEHICLES BILL-Contd. 

[English] 

MR. DEPUTY SPEAKER : Now we 
shall go to the next item-further consi-
deration of the following motion mm ed by 
Shri Rajesh Pilot, \)11 the 18th August, 
1988, namely: 

"That the Bill to consolidate and 
amend the law relating to motor vehicles, 
be taken into consideration." 

Shri Tombi Singh to continue his speec h . 

SHRI N. TOMBI SINGH (Inner 
Manipur): Mr. Deputy Speaker, Sir, we 
are c.1iscussing this Motor Vehicles Bill in the 
tackgrollnd of the fact that the growth in 
the number of vehicles, tak ing all the 
categories together-spcedwise, tonnage-wise 
and size-wise-has not been matched up by 
the growth of the roads all over the 
coU!!try. The other day in reply to a Starred 
Question, the hon. Minister had agreed that 
the present length of the National Highway 
is not enough to meet the requirement of the 
increasing number of vehicles of various 
categories. As I said in my opening remarks 
the other day, I am concerned with the 
islands of isolation, one of whic.h I belong to, 
that is, Goa, Kashmir, Himachal Pradesh, 
Sikkim, Arunachal, Pradesh, Meghalaya, 
N8~aland. Manipuf, Mizoram and Tripura. 
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These are some of the places where road-
ways are the lifelines and there is no other 
means of mobility in these places. I would 
like to draw the attentioll of the hOIl. 
Minister to a very important aspect of this 
matter. Although this Bill concerns only the 
vehicles, but the movement of the vehicles 
their safety and the road safety, the most 
important precOl~dition is tltat we should 
have enough roads bredth-wise, length-wise 
and quality-wise. I would like to montion 
that the chicken-neck cor rider at SiHguri in 
North-Bengal sector which connects the 
Eastern India with the rest of India is very 
important from civil as well as defence 
points of view, and also from Hie point of 
view of movement of passengers ann goods 
10 and from the Eastern region. 

Sir, the region requires more roads in 
addition to the existing ones. Thoese of us 
who go by air to cover distance and negotiate 
distances by trains to visit different placel 
may not have ~n idea of the difficulty being 
faced there. I had the opportunity of travell-
ing by surface along this road quite a few 
times. This requires were by-passes and 
alternative and additional roadways because 
there is a lot of congestion here. On the 
one hand accidents are taking place very 
frequently all of which do not come in the 
newspaper Reports white on the other 
hand the movement is very I slowday-in 

and day-out all the categories of the vehi-
cles are just crowded on the highway. In this 
sector this difficulty has to be removed on 
priority basis. 

Then, Sil, coming to my own region, I 
would like to submit that ~fanipur is served 
by two National Highways-Dimapur-Imphal-
highway and Silchar-Imphal highway. The 
Dimapur-Imphal highway is passing through 
NagaJand and 50% of this highway passes 
through Nagaland. I have nothing to say 
against Nagaland Police and their peculiar 
behaviour to outsiders, because they have 
their own rules and regulations to suit their 
region. But this is not favourable and 
attractive to the outsiders who are mostly 
tourists 80in~ to our state. Therefore, we 
have already ~uggested a number of times 
that we should be provided with an altema-
tiv~ highway beginning from a point in 
Assam on the railway line touching a point 
of this National Highway No. 39 without 

touching any territory of NagaJand so that 
people going to Minipur side may not have 
to experience any harassment at the hands 
of the NagaJand sector. I understand that 
some survey has been made in this regard. 

Then, Sir, the present Silchar .. lmphal 
Highway is giving quite good service and has 
jistified its existance but then this cannot 
serve the purpose of any alternative to this 
]mphal-Dimapur highway because in the 
case of Imphal-Silchar highway, SHchar is 
quite out of the way and people generally 
would not like to go by this route to Silchar 
and then go to the other parts of the 
country through the turnels and M.G. 
railway route to. This is a new road quite 
narrow and suffering from fr~quent land-
slides. The road is closed to regular traffic, 
most of the time due to landslides and 
permanent bridges yet to be constructed at 
many places. 

Sir, coming to another point, a capital 
city like ImphaI needs more 
roads particulari]y a ring-road to connect 
the two highways Nos. 53 and 39. Even 
now there is no connection between the 
highway No. 39 and 59. The No. 39 high-
way passes through the busy city of lmphal. 
this requires a by-pass so that it may not 
pass through the busy city. Similarly, there 
might be other highways passing through 
various cities in djff~rellt parts of the 
country. As far as possible, the highways 
passing through the bus market places and 
cities alJ over the country should be diverted 
via by~passe~s. I think this will solve a lot 
of congestion and accident problems all over 
the country. 

Sir, in this Bill care has been taken 
regarding an aspect. According to Claue 
110 cnder Chapter VII, the Central Govern-
ment can make the rules on certain matters 
and one of such matters is the emission of 
smoke, visible vapour, sparks ashes, grit or 
oil and mention also has been made of 
reduction of noise. It is quite in the fitness 
of things that Government's attention has 
been paid to Ihis aspect because when the 
number of vehicles increase and the sizes 
of vehicles also increase, there is need to 
control pollution in every sector of the roads. 
The emission of smoke, visible vapour, grit 
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and oil and also the excessive noise create 
distUl banee to people sittled of the road-
side as well as to other vehicles passing 
alongsidc the vchicles making great noise. 
I thing the Government should take proper 
care to inpJcment these provisions in this 
regard effcc:tively. 

I would like to make anolh\!f mention 
with your permi3~ion. The construction of 
National Highways in our part of the country 
is very expensive because the quality of road 
construction material is very low and labour 
is very expensive nevertheless the 'only me,lllS 
of movement b the road. The Central 
GovcT'nm~nt may C01l5idcr more allocation 
of funds to sllch areas where construction 
material and lobour are cost Iy. And side by 
side with that, I would like to ~Hly, Sir, that 
the State Capitallmphal should have a ring 
road t.ncircling it for \\hich special grant 
may be given. We also ~tjll do not have 
an inter-State buf, tcrndnul whkh coutJ abo 
be used a~ an inter-district bus terminal. For 
that, in the periphery of the r,rcatcr Imphal 
area we should have an 4H:lonaljar for vvhich 
the GovcJnmcnt of Inuia may 1mdJy 
consider giving spcc:al grants. \Ve are small 
States financed mor(.' of le~s 10 pcr CL:nt by 
the Centre. So, when J make this proposal, 
I know that thc State Govcrnment is a 
regularly constItuted dcmocrat:c govl.:ll1mcnt. 
The Chief M:nbtcr of M~nipur the other day 
in a pJc<)s l'OnfeICnce ~ajd that the stat~ 
transport Corporali(ln is in shambles thete 
and it ne~ds a thorough reorganisation. So, 
I am SUlC that wh~n the State Governm~nt 
makes a proposal in this behalf, 
franldy r.dmitting f~d~l1rcs, jf any. the 
Central Government will give sympathetic 
consi jet ation and make SUI c that more 
allocations arc made. Similar sympathetic 
consideration may be gi\ en to the islands of 
isolation, as J mentioned earlier, like 
Kashm iI', Himu4.:hal Pludesh, Sikkim and 
other places. 

With these word~, Sir, I support this 
Bill. 

SHRI I. RAMA RAJ (Kasaragod) : Mr. 
Deputy~Spcaker, Sir, at the outset I would 
like to c('ngratulate the Minister for having 
brought forward the comprehensive Bill in 
spite of the tremendous prC!isure brought by 
the traI'sport mafia in getting the Bill 

delayed. They are even trying to get it 
delayed by sending it to the Joint Select 
Committee. Attempts arc still b~ing made 
to delay it even at this late hour. That 
is what we read from today's newsp~pers. 

Nearly 21 amendments have been made 
to the original Act of 1939 and without the 
help of the lawyer, it is very difficult to 
understand some of the amendments also. 
At prescnt we have a large Dumber of • 
vehicles and so many accidents are going OD. 
There is a complaint of atmosphare pollution 
also and all n:;!cessary steps are taken against 
all such things by this Bill. For example, 
about pollution in the cities where more 
than 5 lakhs people are there, the Central 
Government has enabling powers t~ issue 
notification to restrict the number of 
permits. The carHer Act of 1939 vested 
wide-ranging powers in the Regional Trans-
port Authority including fixation of number 
of vehicles, for which State carriage permits 
are to be given on each route. Th's made 
some of the transport Mafias to monopolise 
the transport seclor and corruption also 
multiplied ill this sector. 

Now, coming to clauses. clause 7 of the 
Bill is regarding driving licence. There is. 
of eOUfSU no distinction made between heavy 
goods vehicle and heavy passengers vehicle 
while issuing driving licence. I suggest that 
for issuing a driving licence to passenger 
bu'i driver, at least two years' experience of 
driving heavy vehides like trucks, lorries 
mLlst be in~istcd upon and that during that 
period, he had not committed any type of 
accident. It is because, bus driving is reaUy 
a responsible job. Now, the present drivers 
at least must be checked by competent 
authority. The DTe drivers-we can see 
the condition, when we actually travel-
should be sent in batches to Bombay to 
study the BEST conditions and other things. 
DTC bus drivers and conductors should be 
sent there for training. 

SHRI P. KOLANDAIVELU 
(Gobichettipalayam) : Why do you not send 
them to Tamil Nadu ? 

SHRI I. RAMA RAI: Yes, Tamil 
Nadu also. After all, we know that the 
perfect condition of driving comes only by 
experience. At the age of 40 or 4S years-
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all of use are car owners and driving-licence 
holders--we get the maturity or experience 
of driving. The young-sters always do some 
mischief and go with a minor or major 
accident. So, why at the age of 40 or 45 
years. when be has the aturity and 
experience, medical certificate is insisted 
upon. You know, how easiJy one can get 
medical certificate. One can pay something 
and at any moment, one can get it. Instead 
of medical certificate, I suggest, let there be 
some compulsory insurance pol icy and some 
other thing. Insurance means, they will 
automatically have medical check up side 
by side. 

Coming to clause 48 regarding transfer 
of ownership, no objection cert.ifiates shall 
be produced along with an application for 
assignment of new registration mark on 
transfer of ownership. No objection certifi-
cate for the transfer of vehicle will not be 
issued by the transport authority unless you 
look after then properly, unless you grease 
their plam. Again clause 62 empowers the 
police to inform the State Transport 
Authol ity about the stolen vehicles and 
also of vehicles that have been recovered 
and under supar dari, as there arc stamps 
on registration books of all these vehicles. 

Again another difficulty experienced by 
almost all drivers, especiaJJy private vehicle 
owner-drivers is this. Police says that the 
registration book, driving licence should be 
produced on demand. Registration book is 
a valuable document just like title deed for 
the property. There is every possibility of 
letting it stolen or lost. So a weak's time 
should be given to produce such a valuable 
document, at least in the cac;e of private 
vehicle owner-driver. 

I am touching only a few clauses. I 
come to clause 122. About the parkiRg of 
vehicles in non-parking places, the Traffic 
Police in Delhi is very alert. No Parking 
sign board is not easily displayed at such 
pJaces that onc has to 80 in search of such 
boards, especially in Chanakyapuri road. 
They do not even indicate whether the whole 
road is closed for parking or not. They 
drivers are easily trapped and the sign 
board will not be con~picuous. Whereas in 
Bombay. the sign board is painted in yellow 
colour and placed in such a place, it is 
displayed prominently. 

About the tribunal, even now the 
accident cases under Clause 168 are delayed 
and the victims or the relatives of tbe 
victims of tbe road accidents have to spend 
lot of time and money to claim compensa-
tion. Therefore, a simpJer procedure should 
be adopted for getting intermittent relief. 

Coming to Chapter VI regarding trans-
port undertakings. I request the hon. 
Minister to set a maximum limit on the 
number of passenger vehic1es that a State 
Transport Undertaking caD own. In this 
context, I can cite the example of the State 
of Tamil Nadu. In the anxiety to nationalise, 
the State Transport Undertakings own a 
large number of vehicles without providing 
an efficient service and the very purpose of 
Clause 99 in providing an adequate, efficient 
and economical service is defeated. The 
State Transport of Tamil Nadu is split up 
into a number of smaller corporation') and 
they have healthy competition among them-
selves. They are giving very good service to 
the public. It seems they are making profit 
also and even incentive bonus is given to 
the workers. We have to study such things 
in our country_ There arc a number of State 
Transport Underlakings in the whole conutry 
but only the corporations in Tamil Nadu 
Transport Corporation ure making profit. 
That is what I heard. 

So~ I request the hOll. Minister to study 
the working of tIle Tamil Nadu Transport 
Corpora tion and then set it as an example 
to the other transport corporations. 

The towns falling within the metropoli-
tan region such as national capital region in 
Delhi would be excluded from inter-State 
roads. I myself being a border area man, I 
know what is the difficulty in inter-Stato 
border areas. 

Most of the points are covered by this 
Bill and some of the salient features I just 
want to point out to complete it. Anybody 
having a transport vehicle and wanting to 
ply on non-nationalised route shall be 
entitled to get permit. By it, the whole 
affair becomes a commercial decision. That 
will help mf)st of the unemployed people to 
come to the field and get some jobs for 
them. The existing transport operators or 
any other new operators will not be able to 
monopolise the business. An individual shall 
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not be entitled for more than five permits 
and a company for not more than ten. 
Again, no ceiling on the number of permits 
on the All India Tourist vehicles to be 
issued in particular State but there will be 
a ceiling on the holding of such permits by 
individuals and firms. That is also a very 
lood suggestion under this Bill. Twin 
purposes are served hy providing additional 
buses for public comfort and breaking the 
monopoly of the existing system. State 
Governments have powers to nationalise 
routes (lr regions. 

By all these amendments and by 
inclusion of all these Clauses, I think that 
this Bill will serve the purpose of the people 
of this country. 

SHRI ATAUR RAHMAN (Barpeta): 
Sir, I would like to highlight the Importance 
of this Bill by quoting a figure. The figure 
is that every year, 24,000 people are killed 
on the roads In India. This was a figure 
which held good three years ago and 
I am pretty sure that it has increased 
to around 25,000 or 40,000 now. 
I think it has come to tha t now. ThIS 
further reinforces my argument. This is a 
very very important Bill and this alone is 
not good enough when you ccnsider that an 
equal number-obvioulily 60000 to 70000 
-of people would be maimed and injured 
every year. So, this is indeed a very very 
important Bill. As some of my foJIow 
Members have said, of all the BIlls, thi~ 
Bill reaUy should have been referred to the 
Joint Committee. We have heard in thiS 
House many of the Members have given 
very good suggestions. But smce the Bill is 
already drafted as it is before you and the 
bulldozing majority is there what is the use 
of suggesting anything? Now, it is too late 
probably. But then, instead of sendmg th\! 
whole Bill, atleast certain chapters could be 
discussed in a Committee, probably and 
that would be better. 

Sir, I must say that this Bill does 
contain some innovations which are very 
lood. But it is flot good rnough to the 
desired extent. At the very outset, the hon. 
Minister has stated that a Working Group 
had consulted Committees like the Road 
Transport and Automobiles etc. But then, 

one seriQus ommission has been in not con .. 
suI ting the people who would really imple-
ment the provisions of this Bill on the 
ground and those authorities arc the 
Magistrates, the Police on-the-spot, the 
District Transport Authorities who handle 
the matter, who know the weaknesses of the 
provision of the Bill, they have not been 
consulted. But the Ministers have been 
consulted. I would like to know the 
Minbters who attended the meeting here in 
Delhi and how many (If them have legal 
background to give concrete and practical 
suggestions. I think that our friend Shri 
Pilot, in his exuberance, has thought of 
getting this Bill passed which sound~ like 
any kind of unho]y alliance ... (In lerruptiQns) 
Now, in the training in~titutions lIke the 
in~titutions for the Police, Instilutions for 
the Magistrates, there are two or three acts 
which are commoo]y taught, and a lot of 
importance has been given to these acts. One 
is the Indian Penal Code, the second is the 
Criminal Procedure Code and the third is 
the Motor Vehicles Ad. So, the provisions 
of Motor Vehicles Act are ingrained at an 
early stage and what happens after that '/ 
~~ the law exic;ts in our country, the cases 
ur..; divIJeJ mto cognizable cases and non-
cognizable cases. Cognizable cases are 
important cases and non cognizable cases are 
unimportant cases. Most of the provisions 
of this Act are considered non-cognizable, 
that means, unimportant. In a country 
where 40000 peopie are killed, in a year, in 
road accident') and as many number are 
maimed, how du you treat many of these 
prOV!~lon') non-cognizable ? In the Courts 
;\lso I h.\\ e seen my~elf that non-cognizable 
cas~~ um.kr the Motor Vehicles Act are not 
serioLl;,ly taken. Once I was asked by one 
of the VVIPs as to how there was no real 
traffic control in the town or in the city. 
Then I told him: if in one court 20,000 
traffic offence ca.ies can be field, where can 
you get the traffic control? The law is so 
toothless that one cannot help it. The same 
position holds good for the whole country. 
If you take a survey of disposal of traffic 
offence cases throughout the country, you 
will find that only 10 to 20 per cent cases 
are tried and all others are disposed of as 
just filed; thus there are lakhs and lakhs of 
cases which are just filed. The magistrates 
are overloaded with cognizable offences 
which are serious offences. As Under the 
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Motor Vehicles Act, most of the offences 
are non-cognizable offences. So, they do not 
care. The Railways have their own magis-
trates and they have their offences tried by 
those magistrates. I must say that Mr. 
Chidambaram has brought in a good provi .. 
sion recently in anti-corruption cases; he has 
said that we would have special courts. But 
I am not asking for any special court here. 
There should be a provision for separate 
magistrates uncer the Motor Vehicles Act. 
But that has not been done. That means, all 
those cases which arc registered will never 
be tried. I would, very seriously, ask our 
Minister for Surface Transpol t to find out 
whether any survey could be taketl about 
trial of cases under the Motor Vehicles Act 
because there are lots of cases just ]ying ... 

MR. DEPUTY SPEAKER: Please ~ry 

to conc1ude. 

SHRI ATAUR RAHMAN: I have just 
started, Sir. 

Whatever amendments are brought under 
this Act will hold good for the next 40 Of 

50 years. We want that we shouhl not be 
blamed for that later by posterity in spite 
of getting a second chance to modify this 
Act, nothing worth has been modified in the 
matter of trial of cases. In foreign countries, 
for example, the po1ice Rrc not treated as 
magistrates but I have seen that, whenever 
a police car is seen at a distance of, say, a 
mile, all the vehicles stop or slow down. 
But in our country they know that the police 
cannot do anything, they just register the 
cases they do not do anything ..• 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT) : It is not that the 
people feel that the poJicc cannot do any-
thing. It is the other way. The police 
demand something and get away with it. 
That is the feeling. In other countries the 
police is strict. You have been a police 
officer. People lik~ to be posted in traffic; 
they wO\.Jld not go to reserve police or some~ 
where; they would prefer their posting in 
traffic. Please enlighten the House on those 
things, so that we can have the benefit of 
your· experience. 

SHRI JAGAN NATH KAUSHAL 
(~blndjaarh) I He knewl!I aU thos8 ,hiop. 

SHRI ATAUR RAHMAN: I know all 
those things •• 

SHRI RAJESH PILOT: Tell us about 
those things so that we can take actioD. 

SHRI ATAUR RAHMAN: You have 
separate magistrates under the Motor 
Vehicles Act and give the teeth to the police 
so that they can b~ effective. 

SHRI RAJESH PILOT: It is a good 
suggestion. 

SHRI AT AUR RAHMAN : Clause 200 
is good; there has been a lot of improve-
ment brought about unde; this. But still the 
policeman suffers from lack of trust of the 
people and of the higher-ups. Trust begets 
trust. Without trust, the polictman is help-
less. Since most of the cases are not tried, 
I 'Nould suggest departmental handling by 
pol ice; as some of us feel, power 
should be' given to the police. I 
grave a suggestion that Superintendent 
of Police at least should be trusted. If yOu 
can trust a Molor Vehic1es Inspector Who 
pI~ys. a very vital role in the implementation 
of thiS Act, why can't you trust the Superin-
tendent of Police '! If you can trust a private 
o.rganisation-in this Act, there is a provi-
SlOn for private gar age-why can't you 
trust ~he Superintendent of Police whom you 
trust m all other fields ? 

There are suggestions for enhanced 
punishment. But in the court, the Bench 
~ssistant who maintains the register. which 
IS cal!cd a 'non-affair register'; never logs in 
it or knows jf a man was convicted ten 
years ago. Why don't YOU bring in com-
puterisation in recording convictions in 
various courts in India ? 

SHRI RAJESH PILOT: We have done 
that. 

SHRI ATAUR RAHMAN: That is 
very good if you have done it. Then toutina 
in the motor vehicles office. There is a 
parallel organisation going on under the 
shadow of Motor Vehicles offices iD the 
motor licensing office. r~gistralion elc. and, 
that is. touting by various people with the 
connivan~e of the Qfficers. There Ar. twa ~,,_ 
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kinds of driving licences. One in which you 
go through the regular tests and the Motor 
Licensing Officer gives you a licence. But the 
other is also true which I have personally 
seen, that the clerk in the motor vehicles 
office with the connivance of the Motor 
Vehicles Officer issues a private driving 
licence taking bribe. That is the other way. 
]f you ask mc how can it be stopped, I will 
say that whoever comes for rcgistcrdtion to 
,et driving licence, he should be registered 
against serial number one, two, three and so 
on. And one should go according to the 
registeration. Then the Motor vehicle cJeark 
will not be able to issue private liceIlcc 
unless the name is regi5>tered. This may 
kindly be considered. 

Regarding the revoking of licence, it is 
never done. It will be of help to you if you 
bring in computerisation. 

Regarding fitnes!) certificates, these are 
important documents. But, as you know, 
many Members have voiced their feeling 
about these fitness certificates which could 
be got by paying a little amount or \'. hatever 
the amount is charged under the Table. 

Then overloading, I hope that matter 
has been treated with due seriousness 
because you will find in the villages that 
people travel on the roof-tops aho. There 
should have been a provi~ion III the Act that 
drivers who find the vehicles overloaded 
with the people on the roof-tops should be 
given enhanced punbhmcnt. There is no 
provision for it. But then it bring~ us to 
another aspect, that I':, of shortage of buses 
in the rural areas for people going to hats 
and bazars. Liberal issue of transport buses 
should be considered. 

13.00 hrs. 

I have given some amendments; but I 
n,l1 not sure whether they will be accepted. 
I will say that we should foresee that in due 
course we will have to bring in the question 
of lane system in our traffic. I have 
suggested that we should have parallel 
lanes as if foreign countries to indicate that 
beyond a particular lane one is not supposed 
to cross. Confinement to lanes is an impor-
..... "" n-t()ttpr which should have been 

provided for here. I hope my amendments 
will be accepted. 

Before I conclude, I would seriously 
request the Minister of Transport to set up 
a separate magesterial bench to implement 
Motor Vehjcl~s Act and to trust the 
Superintendent of Police more than the 
MYIs. 

SHRI SOMNATH RATH (Aska): Mr. 
Deputy Speaker, Sir, I rise to support the 
Bill. In the statement of Objects and Reasons 
it has been staled that the Supreme Court's 
suggestions jn M.K. Kunhimohammed vs. 
P.A. Ahmedkutty as reported in AIR 1987 
S.C. Page 2158 have been taken into consi-
deration to give relief to the persons who 
have met with accidents in hit and rUD 
cases. 

In Clause 161 of the Bill special provi-
3ion as to the compensation in case of hit 
and run motor accidents is envisaged. Also 
in Clause 161 the power of the Central 
Government to make rules is there. 

In Chapter XII, how the Claims 
Tribunals have to be instituted is mentioned. 
It is left to the State Government. I would 
suggest that while giving compensation 
relief to these persons Who die or recejve 
injuries by way of accidents, the following 
aspects should be seriously thought of. 

No sooner accidents take place, either 
some middlemen or a lawyer is at the spot 
and they take into confidence the relatives 
of the victims and they fight the claim 
petitions before the tribunals or the courts 
taking huge amount from them or getting an 
assurance tha t after the compensation is 
given by the tribunals or decrees passed by 
the courts, about 70% to 80% they will 
take and hardly 20 % goes to the relief of 
the victims or their legal heirs. 

Since in our country we have got Lok 
Adalatc; for quick disposa1 of cases and aJso 
we h:lVC construed legal cells to provide 
ass is ti:mce to the poor people. Since 
Government is keen about disposal of cases 
and, as such, has formed Lok Adalats and 
ahso assistance is given to poor people 
through legal cells may I suggest in respect 
of compensation cases before the tribunals 
and courts the Assistant Public Prosecutor in 
~ 
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the first class magistrate courts and Public 
Prosecutor or Additional Public Prosecutor 
in the district courts and government 
advocates in High Courts and Supreme 
Court should be empowered and it should 
be made mandatory that through them only 
these compensation applications will be 
filed. Then only the victims or their legal 
heir will be able to approach the tribunals 
or COllrts and get compensation in full 
without any payment to the lawyers or 
middlemen. Unless this is done, however, 
noble the motive of the Government or the 
provision of the Act the victims wHi not be 
able to get requisite compensation. This is 
important. Further, as mentioned in the 
aims and objects the implementation part 
is the must important thing and the best 
way is to give legal assistance to these 
people who a re victims of these accidents. 
They should not be left at the mercy of 
private lawyers to file their applications 
before the tribunals and thus get exploited 
hy the middlemen and the lawyers. This 
~hould be taken care of and mandatory 
provision should be made in the Bill to 
meet the situation. 

In the aims and objects it has been 
mentioned : 

"Concern for road safety standards 
and pollution- control measures, 
standards for transporation of hazardous 
and explosive materials." 

1 want to lay stress on pollution-control 
measures. It needs to be strictly implemen-
tcd and stringent measures taken in regard 
to pollution-control measures. If specific 
measures are not taken then this provision 
will remain only in the statute book and 
will not come into real implementation. 

These two aspects I wanted to bring to 
the notice of the hon. Mmister and when he 
replies I would like to know what steps are 
going to be taken about the implementation 
of this compensation either through the 
tribunals/courts to reach the victims direct 
and also about pollution-control measures. 

[Tralls/ati 011] 

SHRI VIR SEN (Khurja) : Mr. Deputy-
Speaker Sir, the Bill is a comprehensive one 
and efforts have been made to cover nearly 
all aspects of the transport. For this I want 
to c:onaratulate the hone Minister. 

An article on the existence of a mafia in 
the transport industry has been published 
in 'The Hindustan Times' of today. The 
article goes to the extent of saying that, 
concerted efforts are being made to get this 
Bill withdrawn. It is not clear whether the 
hon. Minister is aware of this or not. There 
is no d~ubt that the mafia is rich enough 
to influence everybody. I would like to give 
an example. Before 1945, 65 buses were 
introduced between Delhi and Garh 
Mukteshwar. Every time there has been an 
effort to expand the service. The High Court 
has given a stay order. Till today there has 
been no addition to the number of buses 
plying on this route. I can only say that the 
High Court is also involved in stalling the 
expansion of bus services on this route. 
Whenever a petition was forwarded through 
a lawyer, the High Court issued a stay 
order without caring for the distressed 
population of the area. A commendable step 
has been taken in providing permits to 
whoever applies, thus removing the majia 
from the picture. Section 94 says that the 
High Court or any other Court will not 
interfere in this matter. I feel that this is a 
very good provision. This Bill favours the 
affluent class. For instance, the Bill provides 
for a permit of five buses to an individual 
and a permit of eight to tcn buses to a 
company. The person who seeks Ci permit 
for five buses usua11y belongs to the affluent 
class. I feel that one family should not be 
given a permit for more than one bus. So 
the provision should be changed and permits 
should be for one bus instead of five. 

SHRI ATAUR RAHMAN: A person 
will resort to obtain 'Benaami' Permit. A 
law has been made for 'Banaami' transac-
tions. A person indulging in such transac-
t ions and registering a property under a 
fictitious name, will henceforth acquire the 
property in his own name. In a State of 
affairs where so many people are struggling 
to survive, why is the Government giving a 
permit for five buses instead of one. The 
Bill also says that the financial stability of 
every applicant will be checked. This provi-
sion too favours the affluent class. One bus 
costs Rs. 3 lakh and the total cast of five 
buses would be Rs. 1 S lakhs. A person should 
have the financial capacity to bear the cost 
and the operating expenditure of the buses. 

SHRI RAJESH PILOT: I would like 
to darif~ on. point whl$h tbl hCilD. Member 
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will support. Why should a person who is 
prepared to operate bus costing a Rs. 1 lakh 
be considered poor? Is it his poverty that 
he is operating a bus service? 

SHRI VIR SEN: New financial institu~ 

tions give funds for owning buses. 

SHRI RAJESH PILOT 
institutions finance upto 7 5 ~/~. 

Financial 

SHRI VIR SEN : There are ways for 
that \00. Inflated bHls are presented. If the 
bus costs Rs. 80,000, a bill of Rs. 1 lakh 
is shown. This amount covers everything. 
Financial institutions give the amount shown 
in the Bill. Permit should be given to those 
who are found capabl~ of operating buses 
after availing assistance from financial insti-
tutions. The concept of a permit for five 
buses is wrong. The Bill provides for a 
permit of ten buses to companies. If a co~ 

operative society of 100 persons is given 
ten buses it would mean one bus for every 
ten persons. On the other hand one person 
is being given a permit for give buses. This 
kind of discrimination should not be 
practised. Therefore I want that the numb~r 
of buses onc could be allowed to ply should 
be decided taking into account the number 
of shareholders and the capacity of the firm. 

It has been Mated that there is provision 
for constituting State Transport Authority 
under this Bill. It is essential for the 
chairman to possess legal knowledge. When 
you have made provision for appointing 4 
members for other authorities, then on what 
basis you have provisioned for appointing 
only two members for the State Transport 
Authority. [ think that provisions should be 
made keeping in view the area of the states 
and there should be provision for appointing 
atleast 4 members. You have laid down 
certain qualifications for becoming chairman, 
in my opinion, a man of ordinary intelli-
gence can also manage the affairs. If some 
judicial matters are required to be handled, 
qualifications can be laid accordingly and 
ifsituation so demands, no can object if a 
High Court judge is appointed. Therefore, 
to my view, this provision needs to be 
omitted. 

With reaard to drivina lioenoa, person" 

seeking licences for heavy vehicles have been 
kept in a separate category from rest of the 
licence seekers. To my view, there is no 
need to make such a cornbersome procedure. 
Practice is needed for acquiring efficiency in 
driving for obtaining a licence and you 
should grant licences to those who have 
made adequate practice. I feel a month 
practice on heavy vehicle is suffice to make 
a person eligible to drive a heavy vehicle 
propelly, but in the Bill it has been provided 
that no person under the age of eighteen 
shall drive a motor vehic!e and no per"on 
under the age of 20 years shall drive a 
transport vehicle. In view of the present 
hard days, for a pesson who want to carn 
his livelihood by driving transport vehicle, 
extension of time by another two years is 
not justified. You have prescribed certain 
educational qualifications as compulsory for 
obtaining a heavy vehicle license. Does Hon. 
Minister know that out of total number of 
drivers in Punjab, 99 percent of them are 
illiterate who are driving the vehicles 
efficiently and are also doing go.:>u job I 
think that there is no need of any educa-
tional qualification being laid for obtaining 
a heavy vehicles licence. It is not known 
what are the considerations bchinLl the 
prescribing minimum qualifications such as 
matric or middle, it is known to you only, 
but under the present circumstances, I do 
not feel the necessity of it. 

In this connection, U refl.!rencc hal) bern 
made about medical certificate. You have 
advanced reasons for it that number of 
accidents has been increasing day by day. In 
so far as reasons for increac;e in number of 
accidents are concerned, accidents do occur 
if the driver drives the vehicle under 
influence of liquor or he is su !fering from 
some ailments but another factor rC'iponsi-
ble for increase in number of accidents, I 
believe, is the attitude of the pedestrians 
who does not obse~ve traffic rules and they 
think that they need not 5UVC their iiv~s 

themselves. It is the responsibility of the 
driver that he shoull! run the vehicle 
cautiously. I want that there should be some 
such provision in this Bill that if a pcdes~ 
trian falls victim of an accident due to his 
own mistake or he does not care for the 
hom and is not prepared to move aside, 
there should be some provision for that 
also. 
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You have made provisions both for 
revocatiQn of license and medical check-up 
which, I fcel, will give a free hand to the 
law enforcing authorities. They will appre-
hend anybody at their whim and fancy and 
ask him to produce the medical certificate. He 
will be detained. When a deal will be struck, 
he will be set free. I feel that it will widen 
the ~cope for corruption. In the case of revo-
cation, you have imposed a stiff clause i.e. 
satisfaction all the licensing authority. If the 
licensing authority is satisfied even at the first 
offence, his license will be cancelled. On 
the other hand~ habitual offenders will be 
let off unpunished by greasing the palm. 
Till now I have come across this power of 
·satisfaction' was 1imited to the President of 
India and Governor of a State who are 
empowered to take steps if they are satisfied 
that provi3ions of the constitution have been 
violated, but by conferring this power of 
personal satisfaction to the transport 
authority, you have now brought him at 
par with the President and the Governor of 
the Statl.!s. I do not feel any necessity for 
it Firstly, the word 'satisfaction' is so dan-
gerous and \Vide that there can be no appeal 
even in the courts against its misuse. ]t is 
my suggestion that this very word 'satisfac· 
tion' should be deleted from this Bill, it is 
not fit to be kept. 

Many things have been stated about 
registration here. If some one has run a bus 
on the basis of hypothication, you have 
provided in the Bill that if he does not pay 
his dues, his financer call take the bus irt his 
possession. In that situation, permit will be 
transferred in his name. If there is an 
ordinary citizen wHo has obtained a permit 
for the bus, his permit cannot be transferred 
in any other name, but if there is hypothicu-
tion, it can be done. I feel that it is an 
illegal thing. Mortgage is always a mortgage 
.. .1f somebody has mortgaged his property 
to another person, it does not confer the 
latter ownership right. I feel the permit 
should remain in the name in which it was 
originally issued, you can make a separate 
provision for it. The responsibility for 
making payment can be assigned to th~ 
guaranteer. But it is not a good thing that 
the bus as well as the permit arc transferred 
to the financer. If somebody has financed 
for 50 permit holders than he will become 
the owner of all the 50 buses automatically. 

I think it goes in favour of financer. There-
fore, this provision should be amended. 

You have provIded at one place that 
arrangements will have to be made for 
housing, maintenance and repairs. This 
implies that you want every individual 
permit holder to maintain his own workshop. 
With this steps, all the private workshop 
will be closed. Since tbe inception of 
transport industry for the last 40-45 years, 
we have seen that buses are repaired in the 
private workshops. The current pracUce of 
repair of the buses should be aJlowed to 
continue. 

In so far as issue of certificate of fitness is 
concerned, everybody J,roows this is obtained 
at a price fixed for the same. I have seen 
fitness certificates are issued even for tatter 
buses whose floor and ceiling are broken. 
I know persons who used to get fitness 
certificate at a price of Rs. 100. Now it is 
available at a price ranging between Rs. 300 
and 400. There will be no difficulty in 
obtaining it provided one is willing to pay 
the price. It wjJJ come to your doorstep. 
Now garrage owners will also have a share 
in it. Now the share will be distributed 
among more persons. If you have made 
such provisions. I will not oppose them. 
Measures have been taken to control the 
long distances transport. I fail to understand 
why you are putting restrictions on the 
persons who want to carry their goods to a 
long distance such as Madras or to some 
distant places. They should be granted 
permits in the same way as others permits 
are granted. 

You have also made provision that at a 
particular place number of buses should Itot be 
more than a prescribed number. You have 
specified that cities having a population up 
to 5 lakhs should not have more buses than 
the npmber prescribed for it. This is a good 
step because this causes heavy traffic and 
brings about accidents. But mafia will 
devolop if the number of buset; are restricted 
in particuJar area and a handful of pelion 
may mOllopoJ ise in plying the buses. 

~ou have mentioned about the number 
of tnps and observance of time-table. If 
~omebody submits ,applications for increase 
In number of tnps, he will have to g 
tbrouah tbe entire procedure de· novo. Tb~ 
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is a combersome steps. Permission for 
increase of number of trips should be given 
along with the increase in traffic. If the 
traffic increases, it should be kept in view, 
that standing capacity should be restricted 
to 10 percent of the permitted capicity. 
There is so much over-crowding of buses on 
some routes t that there is no room even for 
physical movement. 

I think that the Government should 
make efforts to develop certain mechanism 
to detect overloading of vehicles. Earlier 
the police used to challan the vehicles in 
case any overloading was detected. But I 
have been observing that no action is taken 
against the overloading for the last 10-15 
years. So I urge the Government to develop 
some machinery for this purpose and action 
must be taken in every case of overloading. 
Sitting on roofs should be totally prohibited. 

You have provided for giving permit 
for 50 km route to the private operaters 
which is quite insufficient. It would be better 
to increase it to 100 km. Another provision 
made in this Bil1 seems to be rjdiculous viz 
if the time-table indicates that it will lead 
to over speed, then he will not get licence. 
Those who want to get the licence issued, 
"ould set the time route in a way that no 
over speed would be detected. So, this 
provision does not seem to have been made 
after due deliberation~, In the light of this 
fact, permission should be g;ven just up to 
the frequency of 2-3 minutes. 

I have mentioned the most important 
aspects including the conditions of granting 
permit. \Vith these words I thank you and 
the hone Minister. 

[English] 

SHRI P. KOLANDAIVELU 
(Gobichettipalayam) : Mr. Deputy Speaker, 
Sir, this Bill which has been brought in by 
the Hon. Minister for Surface Transport, is 
a very important Bill. But, now when the 
Bill is out-moded, is 50 years old the 
Minister has again brought in this Bill with 
so many amendments. 

First of all I would I ike to teU the 
House that when this Bill was passed in 
1939, it had only 135 sections. Even 
though the Hon. Minister know that there 

are so many amendments thn t have to be 
carried out and in fact the Minister himself 
gave more than 80 amendments, and Bill 
was brough t again in 1 987. Then in 1987 
this Bill was withdrawn, and now again he 
has brought in a new Bill. 

The Bill which was brought in 1987 
contained only 21 8 clauses whereas the Bill 
which has been brought in now contains 21 7 
clauses, just one clause less than the 1987 
Bill. The clause which has been taken away 
from the old Bill of 1987 is with regard to 
the jurisdiction of courts. I would like to 
know from the Hon. Minister why such an 
important provision has been taken away. 
And even in the Statement of Objects and 
Reasons you have not stated anything with 
regard to taking away of this clauge. I 
would Jjk~ to know why this clause, which 
was there in 1939 Bill, has been taken away, 
No reason has been given for this. J thought 
that the initial speech of the Hon. Minister 
might explain this fact but there was no 
such mention. The Minister has to come 
forward with an explanation to this effect. 

What actual1y is the object of this Bill ? 
There are three main objects of the Bill. 
Number one is to amend any of the existing 
provisions of the old Act of 1939 which 
unduly restrict or hamper smooth transport 
operation. That is the basic idea under 
which the Bill was brought. 

Secondly, to simplify the procedure 
under Chapter 4 (a) of Act, i.e. special 
provisions relating to the State Transport 
Undertakings in the light of the operating 
passenger traffic in public sector during the 
past 30 years. 

The third object is the simplification of 
the procedure and policy Jjberalisation for 
private sector operations. 

So Sir, these three objects are the basic 
principles of this Bill introduced by the 
hon. Minister. 

I want to bring out an important sugges-
tion which has been made in the Seventh 
Five Year Plan. With regard to passenger 
transport, it is stated in the Seventh Five 
Year Plan that considering the demand for 
passenger transport in the context of diffi .. 
cult resource position, the alternative of 
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private operators meeting the shortfall 
would be actively pursued within the frame-
work of assured policy regarding the future 
role of private transport. So, we cannot 
neglect the private sector altogether. The 
hoo. Minister know's personally well what 
actually the private sector is doing for the 
nation. When there was a strike by the 
employees of the Delhi Transport Corpora-
tion, it was only the private operators who 
came to the ri!scue of the Government. 
Without the private operators, the passen-
gers would not have been able to go from 
one place to ano ther. So, in times of con-
fusion, when there is a strike in a State 
trnnsport undl!rtaking, only the private 
operators come to the rescue of the traDS-
port operations and thus come to the rescue 
of the people and the Government. 

Let me tell you another thing with 
regard to the growing demands of transport. 
Shri P.G. Bhatnagar Director, Central 
Institute of Road Transport, Poona has said 
that the trend in passenger traffic created 
since 1950 indicates that by 2000 AD, the 
demand would be three-fold of J 983-84: 
What was the position in 1983 and 1984. 
We are having oniy one lakh and ninety 
thousand buses all over the country. If the 
demand were to increase three-fold by 
2000 AD, we must have two Jakh and 
eighty thousand buses more. At that point 
of time, what would be the cost of the 
vehicle? Each vehicle wilJ cost about Rs. 4 
lakhs and the total cost for two lakh and 
eighty thousand buses would Rs. 11,200 
crores ! Will you be able to have so much 
of money then 1 Wil1 the Planning Com~ 
mission or the Finance Minist"ry give you 
Rs. 11,200 crores to purchase two lakh 
and eighty thousand buses? Will you be 
able to satisfy the requirements of the 
people at that time? Will you be in a 
position to meet the demands of the 
people? You will not be able to meet the 
requirements of the people. Actually, 
according to the Planning Commission, there 
is prepond~rallce of over-aged vehicl es of 
outmoded designs and obsolate technology, 
invariably loaded beyond permisSible limits, 
plying on poor road surface under havardous 
traffic conditions. Such is the state of affairs 
of our public transport system. Such is the 
present condition of our buses. Under such 
conditions, how can this Act come to the 
rescue of the people aDd bow can it help 

the State Transport Undertak.ings? How is 
it going to heJp the private sector 1 I want 
to know all these things from the hone 
Minister. 

If you really want to give better facilities 
to the people, coexistence of public sector 
and private sector must be there. If you 
neglect the private sector, the State Trans-
port Undertakings will never be able to meet 
the demands of the people. I know it very 
well. There is only one way to improve 
the transport facilities. In this context, I 
may cite the example of the State of Tamil 
Nadu. If you compare Tamil Nadu regard-
ing the fare structure and services rendered 
with other States wiJI reveal that Tamil 
Nadu is tbe best. Everybody had accepted 
it. The best Productivity Council Award 
was given to Tamil Nadu for 1985·86. 
For the last seven or eight years, the 
transport cooperations of Tamil Nadu are 
getting national awards. Now I will give 
you the details regarding the awards which 
were given to Tamil Nadu. 

Year Detail 

1978 Employment of Physica lly 
Handicapped 

1981 Fuel Conservation 

1982 Fuel Conservation 

1982 Improvement in Productivity 

1982 Improvement in Productivity 

1982 Employment of PhysicaHy 
Handicapped 

1983 Improvement in Productivity 

1983 Improvement in Productivity 

1983 Improvement in Productivity 

1983 Improvement in Productivity 

1983 Safety Award 

1984 Improvement in Productivity: 
City Transport Mufussil Trans-
port 

1984 Award for new inventions 

1985 Award for Physically Handi-
capped 



283 Mulor Vehicles Bill AUGUST 2i. 1988 Motor Jltlticlt!~ BUI 284 

[Shri P. Kol~ndaivelu] 

Year Detail 

1985 Improvement in Productivity 

1985 Improvement in City Tran5~ort 

1985 Vehicle Productivity 

1986 Fuel Conservation 

1986 Economy in Tyre. 

1986 Vehicle Productivity 

Now, what else you want? Tbe tr1l1iS-
port CorportioDs of Tamil Nadu are the 
best ones which give good services 10 the 
people and the vehicles are aJso m~intained 
very well. 

I do not want to say much about tte 
Delhi Transport Corpol alion (t>TC). 

You see how the DTC buses are main-
tained. All worn out and outmoded 
vehicles are being plied in the best roads 
of Delhi. You are baving very good roads 
in New Delhi but all th~ vehicles are very 
badly maintained and they are also very 
old. Why are you keeping old vehicles in 
New Delhi? 

What about the fare structure? 

In different States, different fates are being 
followed. Why don't y~~ bring thr9~gh the 
present Act that a sill~Je fare structure 
shoul d be followed all over the country? 
There is no such provision or clau&e ill the 
Act. But I wiJI tell you which State is 
following the lewest fare structure. Beyond 
providing all facilities to the peopJe and 
after serving people iu a better way, Tamil 
Nadu is maintaining a very-very low fare 
structure though t~e tax structure is very 
high when compared to other States. So the 
service is being done for the people by tap-
ping the rich and patting tbe poor. That 
is the policy we nre adopting in Tamil 
Nadu. 

As r"r ns fare structure Qf SO~ States 
are concerned they are as follows : 

An.dhra Pr;uksb 10 P. per Km. 

Maharashtra 11. 70 P. per Km. 

Haryana 11.50 P. per Km. 

Sikkim 18 P. per Km. 

Madhya Pradesh 12.50 P. per Krn. 

Rajasthan 11.78 P. per Km. 

Tamil Nadu 9.50 P. per Km. 

So Tamil Nadu is the lowest. Why not 
you give directions to all the States to 
irnplemeht a policy of having only one fare 
structure whether it i~ Rs. 9.50 or what-
ever it may be I There is no such provjsion 
or clause in this Act. 

Even reiarding the strengthening of fleet 
~OIU want to hav~ a poJicy of nationalba-
tion. I want to know from you wnether you 
h~ve nationalised all the bus services? 
Wbat is the percentage you have obtained 
so far? After independence, i.e. after a 
period of forty years, what is your polky ? 
Have ~OU n~tionalized all, or almost all the 
routes? YOij have not yet done it. What 
about the States? The Congress (I)-run 
St~t~s are far behind tbe non-Congress (1)-
run States in this regard. That is what I 
want to tell you. 

Ev~n with regard to fleet strength, on1y 
Tamil Nadu comes first. The State transport 
llnctertakmgs ill Tamil Nadu have 10,273 
buses. The total number of buses in the 
• It, I 

State. inc,ludina those of private operators 
is 16,467. What about the population of 
T~mil Nadu? It is 4.82 crores. In 
Maharashtra, the State transport under-
takipJS have, 1,895 buses, and the total 
strength of buses in the State is 13,990, and 
, I \ 

the State's populatIon is 6.27 crores. In 
~'il~hra Pradesp, the State transport under-
ta}ci~s have 8,395 buses, and the total 
str~Jth of b\ls~s tpere is 10,132. Its popu-
~~t~~n is 5,3 f cro~es~. ~n Uttar Pradesh, the 
St¥c transpprt undertakings have 5,946 
~uses, and ttie tot~l ~uhlber of bus~s is 
11,1,80. the ~Rulatjon tbere is 11.08 
crores. In Karnataka, the State transport 
yndertakinlS have 6.741 buses, an<i the 
total nJlmber of buses is ] 1,02 J. The State's 
population is 3.70 crores. 
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The figures in West Denaal are very low. 
The otber day, Mrs. Geeta Mukherjee was 
speaking about the private anQ public 
sector~. She is not here now • Anyway, I 
hope what I say about West Bengal will 
reach her ears. In West Bengal, the State 
transport undertakings have 1,199 buses, 
and the total number of buses there is 
9,227. Its population is 5.45 crores. Most 
of the buses in West Bengal are being run 
only by the private operators. BUl they say 
that this Act is actually giving a boost only 
to the private operalors. liow can they say 
that? More than 8,000 buses are beina run 
there in West Bengal only by private 
operators. Only 1,000-odd buses are being 
Tun by State transport undertakings there. 
What is the ratio that we adopt 1 Are we 
serving the people or not? The people want 
to know the pol icy of the Government. Are 
we not proceeding towards the 21 st cebtury ? 
Here is our young Prime Minister who 
wants to take our people to t':le 21 st 
century. 

Arc we actually formulating a policy for 
the 21 st century? How many buses are 
being run per lakh of population? What is 
the ratio? The international ratio is that 
we have to provide 70 buses per lakh of 
population. Are we providing this number 
of buses in any of the States 1 No State is 
providing 70 buses per lakh of population. 
For every lakh of population, in Madhya 
Pradesh only eleven buses 2.re provided; in 
Rajasthan 14, in Maharashtra ~2, in Uttar 
Pradesh ten, in Andhra Pradesh 19, in 
Jammu and Kashmir 32, in Gujarat 25, in 
Karnataka 30, in Bihar ten, in Orissa six, 
in West Bengal 17, in Assam 13, in Punjab 
30, in Haryana 24 and in Kerala 31 buses. 
What about Tamil Nadu ? Tamil Nadu tops 
the list. Tamil Nadu is providinJ 34 buses 
per lakh of population. (Interruptions). 

SHR! RAJESH PILOT : Shl'imati Geeta 
Mukherjee has now come. 

MR. DEPUTY SPEAKER: She could 
bave heard his sp!ech. 

SHRI P. KOLANDAIVELU: Madam, 
I am just referring you. Tamil Nadu is 
the best and providing thirty four buses 
per lakh of people. 

You are bring ins a new legislation in 
1988 in reaard to free permit Iy.ttm. Lot 

me teU you wha t will happ¢n. If the free 
permit system is allowed, then there will be 
no limitation on the number of buses in a 
route. There will be few passengers and 
more buses, and there will not be any 
demand. The buses will ply empty and the 
precious (uel will go waste, tyres at so will 
be worn out. Then what will happen? 
Don't you think in terms of all these things? 
There is no assessmtnt of the capability of 
the persons Who run the buses. Anybody 
can apply for a permit and get it. One day 
he will run the bus and on the next day, if 
he finds it not economical, then he will 
withdrew the bus. What will happen to the 
passen,ers then ? I want to know whether 
you will keep the tim ina then and whether 
you wi)) understand the position of the 
people who are waiting for the buses. I am 
sorry to state that it will lead to opening up 
of the flood gates of corruption and thele 
will be no nexus between the demand and 
supply. So. free permit s),stem cannot hold. 
For the argument sake, you have stated 
that water firtds its own level. Now, because 
of more rains here, Jamuna, Ganga and 
Gddavari rivers arc all flowing more tban 
the level. So, Where actuany the water finds 
its own level, according to that ... 
(Interrupt ions) 

SHRI RAJESH I)ILOT: It will come 
back to the level. 

MR. DEPUTY SPEAKER : It wiJI go 
and reach some other place where it finds 
the level. 

SHRI G.M. BANATWALLA 
(Ponnani) : After a lot of havoc. 

SHRI P. KOLANDAIVELU: If the 
economy of the service is not el'lsured, then 
capital formation will not he possible. The 
economy of the service must be ensured 
first. Then only we can expect capital 
forma tiOD. 

Supposing you are allowing free permit 
system, then the replacemet1t of vehit}es wilt 
be long stretched; replacement 01 worn out 
spares will be delayed; mainteriance will 
deteribrate and the safety (If the people 
will be at stake. These are t~ .fcussicms 
of a rrcc pennit system. That is why. I 
insist UpOD you to follow the ;>oHcy of the 
Tamil Nadu (JQVcmm'Dt. 



287 Motor Yehloles Bill AUGUST 22, 1988 Motor YeMeles Bill 288 

[Shri P. Ko landaivelu] 

Sir, in 1971 t the Tamil Nadu Govern-
ment brought in an amendment to Section 
47(3) of the old Act. If a route is sanctioned 
to one private operator, then the other 
private operators who has applied for it 
used to go to a Court of law and there will 
be a battle in the court with regard to 
litigation. That is why, in order to avoid 
that, the Government of Tamil Nadu 
brought an amendment to Section 47(3) of 
the old Act, by which they are being pre~ 

vented to go to a court of law. When such 
is the position, automatically we can a void 
such batt les in the court. So, the free permit 
sy')tem which is prevailmg now holds good. 
] earnestly request the hon. Minister to get 
along with the old Act and the provisions 
existing in it. 

With regard to other matters, I request 
the hon. Mmister to refer this Bill to a 
Jomt Select Committee as it did not specify 
the safety aspect. WIth regard to fixing up 
the age limIt of the motor vehicles, you 
have not stated anything in this Act. We 
have come to fix the age of the veh ide. We 
are not fixing it. The DTC buses which 
were purchased in '40s and '50s are run-
ning 10 the streets now. How do we expect 
a better service for the people? So we have 
to fix .:;ome age of each vehicle. If this is 
done, then only this Act will hold good. 

I request the hon. Minister to refer this 
Bill to the Joint Select Committee because 
there are so many amendments which have 
to be carried out and unless those amend-
ments arc carried out it will oot hold 
good. 

[Transl a ti on] 

SHRI YOGESHWAR PRASAD 
YOGESH (Chatra) : Mr. Deputy Speaker, 
Sir. I rise to support the Motor Vehicle Bill 
because various problems concerning driving 
of vehicles have been taken into considera-
tIOn and practical approach has been 
adopted in this regard. In view of this, it 
will be of great help in many cases. 
Although, the Bill is an old one and has 
been amended several times, yet practical 
approach has been adopted to deal with 
several problems in various amendments 
introd\J~ed now. I wo"ld like to ~onlra· 

tulate the hon. Minister in this regard. The 
matters regarding the issuing of licenses and 
the measures to be taken to prevent air-
pollution are worth consideration. They are 
directlY related to the State Governments 
and they wi U be operated by them. It has 
been stated with regard to renewal of driv· 
ing licence that the drivers wi)} have to 
under-go a check-up after forty years of 
age. As far as general health is concerned, 
nobody needs to undergo such medical 
check-up till forty years of age. I think only 
eye-test should suffice. The que~tion of 
accidents has also been taken into cons ide· 
ration. Why do the accidents take pJace ? 
The Government should pay attention to 
this particular aspect. More accidents take 
place in rainy ~eason. While driving buses, 
trucks and other light vehicles on long 
route, nobody is willillg to divert the vehicle 
from his route or take the vehicle down the 
road, as a result which the vehicles colllde 
with each other and accident takes place. It 
also results in traffic jams which block the 
roads. During night hours, the drivers do 
not adhere to speed limits. SmaHer vehicles 
are likely to be trampled over, jf not kept 
on the extreme side of the road. This matter 
should be looked into GT roads and other 
highways are in damaged condition just as 
one from Calcutta to DelhI. A number of 
accidents take place. Extra fuel is consumed 
due to pit-holes on the roads. Slow speed 
of vehicles cause problem of air-pollution. 
The mobile oil starts leaking and the passen-
g ~rs and pedastrians have no way but to 
inhale the same polluted air. So the roads 
should be repaired immediately. The family 
members of those pedastrians or cyclists 
who die in accidents have to suffer a Jot. 
After the accident, when question of com-
pensation comes up, instead of filing a case 
in the court of law, the middlemen start 
guiding them and concerned family members 
just agree with them to settle the matter. 
This is very painful situation. The indivi-
dual who dies, becomes victim of the 
accident or Who suffers the loss of any limb 
of his body, is unable to get compensation. 
A provision for setting up special courts has 
been made in this BjIJ, but I don't consider 
it a practical approach. Other provisions 
are also inadequate. I would suggest to 
appoint mobile magistrates who should 
reacb the spot immediately when an accident 
OIeurs and issue quick judaemen' after 
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gathering complete information. A poor man 
cani10t afford to go in the formalities of 
filing a suit in the court. In that case, he 
would be deprived of gelling justi~e as well 
as the amount of compensation. So provi-
sion of mobile magistl'atcs is quite essential. 
The Government should fix the jurisdiction 
of Magistrate) and as and when an accident 
takes place in their respective jurisdiction, 
concerned Mlgistrate should reach on the 
spot and give his decision immediately. 

It is true that the Government has 
liberaliscd the policy of running buses on 
various routes and common man wiJ! get 
various facilities as a result of this policy. 
But th~re are certain nationalised routes 
where the Government is unable to provide 
adequate buses. Private bus operators 
operate tIl'~ir own buses on such routes, 
mJjol ity of them without proper 1 icence or 
p~rmit, which causes a heavy loss in taxa-
tion. It also encourages the malpractices 
also. [ would urge the Government to allow 
the private opcnttors to operate their buses 
in case the Governmrnt cannot afforli to 
operate adequate buses on a particular 
route. The Government should keep the 
n.:cord of all the buses running on that route 
and issuc tcmp'jrary licences to them. 
Permanent lkence or permit should be given 
for only such routes where Government is 
unable to operate bu scs 

The liberal policy of issuing licences or 
permits adopted by the Government has 
also bel.!n discus~ed extensively. Of cours~, 

· it would provide facilities to the unemployed 
people bllt at. the same time I would 
suggest that priority should be given to issue 
permit to the cooperatives forme:! by the 
educated youth. 1 feel that the Bill contains 
a number of provisions which would provide 
benefits to the people, so it should be 
enforced strictly becau'ie the Bill has been 
introduced to curb the activitie3 of corrupt 
persons. 

People face many problems at loll·tax 
post. It has often been observed that the 
traffic remains jammed for hours on the 
road where toll tax is colJected. These 
roads should be widened enough to enable 
the tax payers to maintain a queue in order 
to avert any disruption in the movement of 
traffic. There should be enough space for 
smaller vehicles also to move on. Besides, 1 

would like to draw the attention of the hon. 
Mjnister to the various lacunae in the Bill. 
There are some corrupt officials who charge 
more than the act uaJ amount and indulge 
in malpractice in the night at larger scale. 
The Government should maintain strict 
vigilance on such perSOIIS. At present total 
population uf Delhi is 60 lakhs-which 
would further increJse by 2000. Even now 
traffic remains jam at various routes in 
Delhi. I urge that for the roads of DeJhi, a 
long-term plan should be mare and keeping 
in mind the future load, necessary improve-
ments should be made in the road transport. 
More and more fly~overs should be con-
structed because from every point of view, 
Delhi is a big centre and it is necessary to 
keep it clean and pollution- free. Alth{'ugh 
many efforts are being made to check 
polJution, yt:t I would like to suggest that 
the nU('Y'Iber of tree') being planted on the 
sides of the roads, is very inadequate. Their 
number is required to be increased, ~o that 
the pollution being caused by the vehkies, 
can be checked. 

Secondly, it has been npticed that somc-
times cattle sit or wander on the roads and 
spread wastes. Witl, the rcsul t there are 
tra.ffic jams and sometimes accidents also 
take place. So my suggestion is that a 
r-rovision should be made in this Bill that 
cattle wandering and sitting on the roads is 
prohibited. The people responsible for this 
should be prosecuted so that we can achieve 
our end. 

14.00 brs. 

[SHRI SHARAD DIOBE in tlte Chair] 

Mr. Chairman, Sir, I want to concluc!e 
by submitting a small point. In view of the 
problems of transport, I wi[] request that 
the water-ways should be especia fly stream-
lined. Where there are bjg rivers J ike the 
Ganga, Yamuna, Cauvery and the Godawari 
goods should be navigated through these 
rivers so that the loaddon roads can be 
decreased for the benefit of the people. 

With these words, J thank you and 
support the Bill presented here by the hon. 
Minister which is practi~able and in the 
j.nt~rest ~f the soc;ety. 
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SHRI SHANTARAM NAIK (Panaji) : 
Mr. Chairman, Sir, I rise to support the 
present Bill moved by the hon. Minister In 
fact, I would say that all legislations which 
have been passed prior to 1947 have to be 
looked into by the Government with a view 
not only to make amendm~nts to those Acts 
but al~o if need be, to replace them. I am 
happy that the Motor Vehicle Act of 1939 
has not been am~nd~d. But tho Transport 
Minister thought it fit to completely replace 
the Bill ~o that a law which has been there 
since 1939 has been fully replaced by a 
new legis latioD. Ovbiously when the new 
provisions co ne into the picture, there are 
various shades of opinions and each shade 
of opinion in this august House is going to 
be cxpresst:d ill their own terms. Mr. 
Chairman, Sir, in fact I would have been 
happy that prior to the introduction of this 
Bill, if the Government had brought a road 
transport policy, if not the entire transport 
policy, at lea'it a road transport policy, ,t 
would have been qUite useful. I am saying 
this sp~cifically because the aspect of 
nationalisation has to be dealt with not by 
any provl',ions in the Motora} Vehicles Bill, 
but it should he preceded by a clear-cut 
tran~port polley on this matter. As far as I 
am concerned, I may ditfer with the hon. 
Minister. As far as road transport is con-
cerned, passenger transport is concerned, 
there should ue, in my View, no scope for 
privatisation. There are peopie who say that 
private transport is efficl(..nt and they give 
better service and all those things, But from 
~11Y own experience, as far as my State, Goa, 
15 concerned, I am fully of the opinion th3t 
the Government should take steps to see 
that no State pLlsC\enger transport remai.ls in 
private hands. Even under the pre5cnt Bill, 
Mr. Cha irman, Sir, 1 may point out that 
Government itse1f concedes in so many 
terms th It there is no ground for considera-
tion for any sort of private transport on 
account of efficient or b~tter service because 
~here is a Section here, that is, Clause 92 
tn the present Bill which says: 

"99. Where any State Government is or ~pinion that for the purpose of pro-
vldmg an efficient, adequate economical 
and properly co·orJlOated road trans-
~ort service, it is necessary in the public 
Interest that road transport serVices in 

general or any particular class of such 
service .••••• " 

Then you provid~ for nationaIisatioD of 
transport. Therefore, you are very clear the 
when officience transport is needed, econo-
mical transport is needed, this ii the 
remedy. If that is so, according to me, there 
srould be no privatisation of road transport. 
I will give one example. 

In my State even today there is private 
passenger transport. Many years back the 
Government decided 1'J go into the transport 
field, and it started its own cor~oration side 
by side with the private transport. And do 
you know today that transport which is 
know as Kadamba Transport Corporation 
in Goa is considered to be one of the 
efficient ones ? People in fa:t would prefer 
to go by that transport. They say, they even 
miss a private bus, but they wait for 
Kadamba Transport Corporation hus for 
their satisfaction. Of course, in some service 
there are losses, no doubt about it, because 
when you provide services, then lo<)ses will 
be there. The losses are there because 
prhate operators do not ply on uneconomic 
routes and therefore, all the uneconomic 
routes had to be taken over by the Kadamba 
Transport Corporation and therefore 
obviously there are losses. But the servic~ 
given by this Government undertaking is 
much more than what the servic:!s that have 
been given for the last several years by 
private operator!) in that area, Therefore, 
I would say, not only this, but as far as 
this matter is concerned specifically because 
any service industry where the service matter 
is involved, their private motives cannot 
have any play. If there is a private person, 
that private person would 100k from the 
profit point of view. Therefore', I would 
strongly plead for the nationalisation of 
passenger transport in all the States. If the 
Central Government does not have powers, 
they should give directions or guidelin~s or 
advise the State Government to do it. 

Secondly. with respect to claims tribunal 
as was also said earlier, so far as clairn~ 
tnbuna}s are concerned, I would state that 
presently in many States District Judges act 
as Ch~irmen of tribunals. What happens is, 
all claims matters remain pending for years 
together. So, it should be seen that in DO 
State the Chairman of a Claims Tribunal 
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holds any other matter than the claims 
matter. This wiU lead to disposal of cases, 
if not in one year it will be in two years. At 
the present rate it takes years toge-ther. 

Thirdly. as has been suggested by one 
of the colJcagues, I fully agree with his, just 
as we have a machinery to prosecute trans· 
port offences in critninal courts, we should 
have machinery of Public Prosecutor who 
will look after claims pet itlO:$i of people, 
that means, applications to be filed through 
the Public Prosecutor or the Assistant 
Public Prosecutor, whatever you may call 
him, and it is that public machinery which 
would take cue of the cJaims petitions just 
as criminal cases are looked after by 
Assistant Public Pros\!cutor. 

Another aspect I would like to stress is 
that we have to have a Jook at our National 
Highways in various States. In my State, I 
would just draw the attention of the 
Minister) some of the roads are deemed to 
be National Highways, they are nnt 
National High\\ays. They do not have any 
specifications of National Highways, but 
they are just considered so for purposes of 
records. For the purpose of some technical 
reasons they are deemed to be National 
Highways. So, I would request that ploper 
instructions should be given to see to it tbat 
all the roads are brought to the specification 
of National Highways. 

Another thing is, if there is a pothole 
specially in the rainy season, all the 
National Highways in the country are badly 
affected. So, if there is a pothole on a 
National Highway-we can understand 
other roads-then it should be seen that 
within two or three days that pothole is 
filled up. Otherwise, serious action should 
be taken against the Executive Engineer in 
charge of that pothole because people 
presume that the Nationa1 Highway is very 
clean and they go a t a reasonable speed. 
Therefore, this aspect hus to be considered. 

Sir, the aspect of hoardings on National 
Highways has to be taken into consideration. 
Everywhere we find big hoardings of adver-
tisements on National Highways. Whether 
it is to the detriment of t he passengers' 
interests or not has to be seen. If lhere is a 
rare hoarding on a National Highway, the 
first attention of the driv:r som:bow as 

human being wHI go towards that hoardin8 
and it affects his driving. Therefore, within 
a particular range of National Highways, no 
such things should be allowed. 

As far as clause 21 of this BiU is con-
cerned, it says : 

"21. (1) Where, in relation to a person 
who has been previously convicted of an 
offence punishable under section 184, a 
case is registered by a police officor ..• " 

Supposing some driver causes death or 
grievous hurt to a person, then according to 
me, his licence must stand automatically 
suspended for a period of six months. But 
clause 21 says that unless he is convicted 
of any rash and negJigent driving previously, 
his licence shall not stand suspended 
automatically. I would suggest that there 
should not be such pre-condition because if 
somebody causes grievous hurt or death to 
a person, law sbould be enacted or this 
clause should be amended to the effect that 
his driving licenc~ should automatically 
stand suspended. 

Another aspect is, with respect to clause 
59. It relates to specifying age of the motor 
vehicles. The Central Government may 
having regard to the public safety, con. 
venience and object of this Act, by notifica-
tion in the official gazette, s~C"ify the life 
of the motor vehicle. This clause appears to 
be bit ridiculor. It is very difficult to decide 
the life of any motor vehicle, though you 
have provided different lives to different 
motor vehicle because the conditions of road 
very from place to place. Similarly handling 
of the vehicle also varies from person to 
person. If a driver is taking care of his car 
well, the life rna}' be 30 years; otherwise, 
it may be 1 0 years or 5 years. This clause 
does not appear to be practicable clause. 
Therefore, a thought should be given as to 
whether the clause which cannot be imple-
mented should be allowed to remain on the 
statute book. Another aspect is, just as we 
have got Claims Tribunal to deal With 
claims under this Act, why do we not have 
special Magistrate or Special Court-what. 
ever it is-to deal with such aspects of 
transport offences. namely rash and neglig;nt 
driving. In the normal course, he will be 
prosecuted in an ordinafY first class magis .. 
trate court where coDviction may not como 
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for years together wbereas the claims may 
be disposed of because there is a Special 
Claims Tribunal. As far as this Act is con-
ccmed J to deal with both these aspects, 
special treatment has to be given. Therefore, 
if th'!re is special treatme~t for claimst 

similarly special treatment should be there 
as far as crirninai offences under the Motor 
V\~hic)es Act are concerned, 

With these words, I thank you for giving 
this opportunity. 

PROF. SAlfUDDIN SOZ (Baramulla) : 
Mr. Chairman, Sir, I must congratulate the 
hon. Minister for bringing forward this Bill 
before the House. It is a very progressive 
measure and despite so many shortcomings. 
I feel, this will considerably improve the 
surface transport in India. 

I see in the Statement of Objects and 
Reasons. a lot of thing has gone into the 
working of this document. They include 
Naticnal Transport Policy Committee, 
NatIonal Police Commission, Road Safety 
Committee. Automotiv~ Research Associa .. 
tion of India and other transport organisa-
tions and Jaw commission and the working 
group and also the Supreme Court's 
decision in M.K. Kunhimohammed Vs. P.A. 
Ahmedkutty, AIR 1987. The suggestioDs of 
the Supreme Court have also been gone 
into. considered and incorporated in the 
Bill. I also see some very positive steps for 
the development of surface transport in 
India. I see in this Bill that the relationa-
1isation of certain definitions is very ,ood 
and the procedure relating to grant of 
driving licences also has been made stricter 
although there is scope for improvement. 
The Bill also says that it has fixed standards 
for anti~po1Jution although I have to suggest 
some more measures for that and one 
positive step is th:.tt the schemes for grant 
of Stage Carriage permits on non-nationa-
lised routes, All-India Tourist Permits and 
also national permits for goods carriage, 
have been JiberaUsed and maintenance of 
State roads is a good measure and the 
constitution of road safety council is also a 
very good measure and the BiJI, on the 
whole, is a very positive step and a progres-
sive measure. For this, I consratulate the 
hon. Minister. 

There is no doubt al tholJgh there are 
many djfficulties, but. Mr. Rajesh Pilot has 
earned a good reputation of tak ing his 
business very seriously. 

But despite these remarkS t I win make 
certain points for his consideration. To him 
goes a very great responsibility. Now we 
rue discussing this voluminou~ Bill. I have 
rarely seen such volumjnous Bill in this 
House and you see how many Members are 
discussing this measure and whenever there 
is a Bill like this1- the hon. Minister has to 
be very cautious because the kind of debate 
l14at this Bill Should have attracted, bas not 
been there. Members have not taken inter-
est and I see the benches arc empty and 
although I am not asking for quorum even, 
but it is very important Bill aud it is not 
receiving any attention and yet people are 
interested in doing away with pollution and 
they want rcform and they say there should 
be no accidents. It is now going on record 
that the Members have not taken interest in 
this Bill and they should have been here. 
Therefor~, the Minister's responsibility 
becomes mueh more than when ordinarily 
the Minister intervenes in these measures. 
Therefore, when we put forward some 
points, the hon. Minister should actual1y 
consid';!r these amendments and suggestions 
with a certain amount of largcr-hcnrtedne~s. 
Sometimes the Bills are rushed through and 
it involves a very great public interest. Even 
though this will be passed, 1 think, but yet, 
there is some time for the hon. l\1inister to 
consider the suggestions that we are offering 
now. 

I think after I have congratulated tbe 
hon. l\iinistcr and calJed this Bill a very 
progressive and positive measure. I feel tbat 
the hon. Minister has Dot come forward 
to modernise surface transport in India. 
Although I am not going into legal niceties. 
I leave it to other Membets and there are 
many amendments from Shri Haroobhai 
Mehta. Mr. V.N. Oadgil and Mr. O.M. 
BanatwaUa and they have lot of knowledge 
about them and they study these Bills very 
minutely and on occasions I derive lot of 
support from their amendments. I leave 
those niceties to this. But cursorily when I 
saw them, my impression is that Mr. Rajesh 
Pilot has not come for ",ard with rnodemis~ 
ina the transport in India. I wish that be 
had delayed the introduction of the Bill for 
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another three" months. although he has 
applied his mind to this. During the last 
fortnight, he came with so many amend-
ments and that shows his interest. But he 
could have delayed for three months and 
come forward with a comprehensive 
measure. 

For instance, take modernisation. 
Although the BnI says {11 the Statement 
that it will eradicate pollution, I see tbere 
is no positive measure in this. Then. there 
is noise pollution. Why should there be 
noise at all 1 Further, pressure horns are 
used all the times ... You may see how the 
trucks ply. In this country, sometimes we 
pause and think whether we have any right 
to control that. We cannot even appeal 
agaipst that. It is hit and run situation. I 
am not comparing, for instance, Delhi. But 
the situation is worse in Calcutta. Our 
major cities are full of pollution. I will 
not compare Delhi with the cities in Europe. 
But I ",m compare Delhi with Algiers. 
Algiers ha~ very narrow roads and the 
pressure of traffic is so high that at every 
step you will see a cu. But pressure horns 
are not allowed. When there is pressure 
horn, it ml!3ns that there is some exIra-
ordinary situation. Even in LondoD, you 
don't find pressure horn. You don't find in 
New York or Wnshington or even in the 
cities of Middle-East -like Baghdad, Cairo 
or ot1!cr cities jn the Middle-East. There 
are no horns. But I tell you about Algiers 
because the roads are narrow, as you have 
in Delhi and not New Delhi, as you have in 
Benares, Srinagar and in othl!r cilieli. There 
are thousands of cars but there are no 
pressure horns. But we have not done any-
thing about that. Of course, the pressure 
of population is there. But the hon. Minister 
should have taken notice of pollution our 
vehicles produce, the kind of noise they 
generate and with one stroke of the pen, he 
should have come forward there will no 
horns at all. That would eradicate noise 
pollution and that would • make transport 
modernised. But it is not there. The legal 
pundits have woven some situat lon in it 
and say that they shal1 eradicate noise 
pollution. How can you do it? We bave 
not said it here. They may say tbat pressure 
hom will not be there. But the pressure 
hom will be under the control of the 
Minister and the MiDisler caDDOt fun alter 
the driver. Therefore, I would sugest-

(ven DOW there is time for the hon. Miuister 
-that even he can say that he will not 
aJJow horns at all. But when there is horn, 
it will be for some VIPs, it will be for the 
Ambulance as in Saudia Arabia, Jeddah. 
There are no such horns. But when there 
is hom, it means it is used by some 
Ambulance and it is coming, when some 
police party is coming and when some extra-
ordinary situation is there. But to talk of 
this Bill, eradication of noise pollution is 
there .. • (Interruption.,). The point is that 
traffic will not come to a halt because that 
will make the system very efficient. The 
people will keep to tbe sides. But hete, 
until you put the horn into the ears of the 
pel)ple, they will not look to right or left. 

The next point is that the drivers and 
the staff ill-treat the passengers. There is 
no provision in the Bill. The dignity of 
human beings and the citizens of India will 
have to be upheld. That is not upheld. 
The BilJ must say that the passengers will 
be treated properly. Recently, you saw 
what bappened to Monisha. She deserves 
the reward because she fought the battle. 
She has given you some suggestions. She 
pointed out as to why you should recruit 
drivers, cleaners etc. from Haryana, Punjab 
and Delhi; you can make it All-India 
service and attract the best people: you can 
ask even the girls to drive. Also, in today's 
paper, she gave so many suggestions. In this 
connection, Mr. Chairman, I have to speak 
very briefly. 

Sir, Jammu and Kashmir deserves very 
special attention. Last year, the hOD. 
Prime Minister went there. We have no 
raHway link and during wjnter even the 
air-l inks get su~pended. We shouJd have a 
very pucca, very good, dependable road. 
The pj ime Minister promised six Janes for 
Srinagar. Till you con~truct six lanes, give 
us atleast three. Give us two dependable 
Janes and (onnect our areas. Recently, for 
15 days, we have no petro), no dies~J. We 
have no kerosene oil. An officer died in 
KUPW81 a. He could not be taken to bospit"l 
because there was no diesel or petrol in the 
town. And when he died, he could not be 
taken to his horne-town, Anantnas. for 18 
hours-tbis is Dot known to M(. Brahm 
Dutt; I have given a Calling Attentjon 
Notice on this; that is a separate thing. 
Enouah diesel or petrol could not be stored 
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because' thre.ugh landslides, the road was 
blocked for 15 days. This should not 
happen. We deserve a better treatment. 

Now I come to the Bill. There are some 
discrepancies in the Bill. 

On page 98, it is stated: 

cc ••• in respect of the dea th of any 
person resulting from a hit and run 
motor accident, a fixed sum of eight 
thousand and five hundred rupees ... " 

An amount of Rs. 8500 wj]( be paid in 
respect of the death of any person. What 
is this amount? See what the Railways pay 
to the victims. See the compensation paid 
in respect of victims of air accidents. The 
amount of Rs. 8500 is very much on the 
low side. 

" .. .in respect of grievous hurt to any 
person resulting fro:n a hit anJ rU:1 
motor accident. a fixed sum of two 
thousand rupees." 

What is this amount of Rs. 2000 ? You 
should be liberal, you should be generous, in 
this casco This provision is Dot going to 
solve any problem. 

Under Clause 185, pages 106-107, it is 
stated: 

"Whoever while driving or attempting 
to drive, a motor-vehicle--

(a) has, in his blood, a1cohal in any 
quantity, howsoever shall the quan-
tity may be, or 

(b) is under the influence of a drug to 
~uch an extent as to be incapable of 
exercising proper control over the 
vehicle, 

shall be punishable for the first offence 
with imprisonment for a term which 
may extend to six months or with fine 
which may extend to two thousand 
rupees. t. tt 

I think, the hone Minister, unaided, can 
understand this. Every law is based on 

common sense. He does not require lot of 
assistance from his experts in "the Ministry. 
Is it not a licence? You can be drunk even 
alld drive a vehicle f The punishment is 
imprisonment for a term which may extend 
to six months. That means, it could be two 
months or even a month. The fine may 
extend to Rs. 2000. Is it a punishment 1 I 
think, it is an open licence. The hone 
Minister must respond to this. He must 
himself study this provision in the Bill and. 
say what is this punishment prescribed for 
a drunken person who drives a vehicle. He 
gets a punishment of fine to the extent of 
Rs. 2000. Is it a punishment at all ? And 
people involved in cases are never registered; 
they never appear in courts, and the country 
never knows what happens. 

Then, on page 107 and at several other 
places in the Bill, the expression "in a 
public place" has been used. This is objec-
tionable. In the case of learner's licenc~ or 
driving licence you say this on page 7 : 

"No person under the age of 
eighteen years shall drive a motor 
vehicle in any public place. It 

What do you mean by 'a public place'. This 
is redundant and this expression should be 
removed. 

Similarly, on i>age 107, in Clause 186, 
this expression has been used and this 
makes the provision totally ineffective. 

Now I come to Clause 8, pages 7-8, I 
have not understood why, in th~ case of 
grant of learner's licence, the Central 
Government wants to retain its power : 

"Where the Central Government is 
satisfied that it is necessary or expendi-
ent so to do, it may, by rules made in 
this behalf, exempt generally. either 
absolute1y or subject to such conditions 
as may be specified in the rules, any 
cJass of persons from the provisions of 
sub-section (3), or sub-section (5), or 
both." 

Why do the Central Government have this 
power with itself? I hop4!, you will kjndly 
explain that. There are so many things in 
this BilL I have already congratulated the 
Minister. Thi, is loing to revolutionise the 
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whole thing. I saw a press comment today 
that Uie vested interest is very much 
annoyed with Mr. Pilot's bringing in this 
prosressive Bill before the Parliament. But 
despite tbat, it deserves furtber calm con-
sideration. Therefore, I have moved my 
motion that it must be studied by a Joint 
Committee of Parliament. I may not stress 
on that. But I would say t1iat if the MinIster 
is prepared for that or else before it is 
passed, he must kindly give his calm con-
sideration to the suggestions that myself 
and other Members will make. 

SHRI V.N. GADGIL (Pune) : Sir, 
although I suppo:t the Bill and welcome 
it, yet there are two points on which I 
would like to make a brief submission. 

The first i~ that tbe Bill provides for a 
reduction of age from 18 to 16 years for 
the purpose of issuing a licence in respect 
of vehicles without a gear. From the dis-
cussion I hld with some knowledgeable 
p~ople, it seems to me-although I am not 
an expert-I am basing my submission on 
the discussion I had with some knowledge-
able people, that the criteria for licencing a 
person unuer the age of 16 shoul d be 
governed by the engine capacity of the 
vehicle and not whether it is geared or not 
geared. Because from the point of safety of 
the rider as well as pedestrian on the street~ 
what is important is the power of the engine 
or of the vehicle which in itself is governed 
by the engine capacity. Ttlerefore', my sub-
mission is that in respect of issuing licence 
to such persons, it should be restricted to 
vehicles with capacities 50 C.C. 

The secolld submission I would like to 
make is-as my friend has said, I am look-
ing at it as a lawyer-that the definition 
of unladen weight in my submission is very 
ambiguous. It does not make it clear 
whether it will include fuel in the engine. 
And particularly in respect of two-wheelers, 
I have an apprehension that it may Jead to 
lot of disputefJ. Therefore, on these two 
point, I would request the Minister to have 
a second look. 

SHRI HAROOBHAI MEHTA 
(Ahmedabad) : Sir, at tbe outset, I must 
ttke this opportunity to congratulate the 
Minister for having put up hard work in 
brinling this very comprehensive BiU before 

this august Mouse. The whole law has been 
cODsolidated with due regard to the law 
pronounced by courts on various point s. 
Undoubtedly. there is always a scope for 
improvement. It is with that view that I 
have susses ted certain am:ndments for the 
consideration of the Government and the 
House. 

Sir, so far as no fault JiabiJity is con .. 
cerned, it is a very welcome measure that 
the amount has been fixed at Rs. 25,000 
for death as provided in Clause 140 and 
for permanent d;sablement Rs. 12,000. But 
I find that the definition given in Clause 
J 42 is very truncated. Here a definition 
from the Workmen's Compensation Act 
should have been incorporated in this Act by 
references. That would have served the 
purpose as that would have been a wider 
definition. The amount provided for hit 
and run accidents vide Clause 161 which is 
Rs 8000 is, in my respectful submission, 
quite low. \\'hat difference would it make 
to the victim whether his case is covered 
under Clause 86, or 168 or 161 '1 So far 
as the victim is concerned or his dependants 
are concerned, they stand to equal loss. If 
the victim dies then the dependants are 
bcr~avcd and they lose an earning member. 
If the victim remains alive but incurs 
permanent disability, then all the more bad. 
He will have to pass the rest of his life in a 
very miserable way. Therefore the Govern-
ment must come forward with liberalisation 
of this c1ause by providing for at least 
Rs. 25,000 on parity with clause 86, 
that is no fault liability. I believe the 
Government will give compassionate con-
sideration to this aspect. 

As far as the Claims Tribunals are 
concerned, 1 may point out on the basis of 
experience that while liberal amounts are 
awarded by tribunals as claims, sometimes 
it so happens that tne dependants of the 
victim in ratai cases and the victims in non-
fatal cases do not get the entire amount. 
Why I say this is that like in other avoca .. 
tions, among the advocates also there are 
black sheeps. In particular, in this specific 
branch of litigation the evil of maintenance 
aod champerty is rampant. Such advocates 
sometimes strike a bargain with the poor 
litigants, who do not have any means to 
support litigations, to the extent of 30 % of 
the fees. 
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1 recall one case where the Hon. 
Tribuna 1 had to send a registrar to run 
after an advocate in a court in Kheda District 
in order to get the money back from the 
advocate. Ai) advocates are not b.td. A 
sub~tantial good number of them have 
humamtarian approach; but there are black 
liheepc; also in this profession to which I 
belong With confidence I can say that often 
times adVoclte~ and other relatives and 
those who support the victims in the first 
instance take away lion"s share of the award 
given by the trtbunals. I have therefore 
sugge~tcd that inst~ad of giving lumpsum 
]JY way of award, they must be paid by way 
of p.!riouical sum on the scheme of ESI or 
some other ~ltndJr scheme where the 
amount is invested after recovering it from 
the ~e~pondents suitably and the victims or 
the dependants a., the case may be must be 
P liJ on p.!rtoJicll ba~is so that during the 
life tim.: they get p~n~ion. May be, the 
amoullt payable to them on monthly interval 
can bt! the .,ame 3\ the carmng member would 
have continued to earn had hI! not fallen a 
victim to the accident. This may be COIl-

~idcrcd. 

fn Gujnrat, High Court sometimes 
din;ct~ the payment on in~t::dment basis 
after investigatIon So why should not the 
Sta te come forward with an amcI1dment to 
thb Bill, so th.}t there wIll be an obligatory 
provl:-,;on in this Act providing for monthly 
or p.!flod ical payment depending on the 
situL~tion rather than awarding of the lump-
Sllm '" hich sometimes do not reach the 
P\!I son') fur whom it IS awarded? 

Another sugge\tion which I have made 
by way of an amendment-I hope sometime 
the Government wilt try to consider the 
am!njmcnls placed by MPs with the 
IjcrioJ}n!,., th It th.!y deserve instead of 
givmg routine repllel) to the proposals for 
amendments -j" that the litigation before 
the claims tribunals take a lot of time. 
Som.:time-; it takes yeaB. In the meantime 
the widow or the dependants suffer because 
th:::y do not have anything for their main· 
tcnance. I fuvl! t!1crefore suggested an 
amendment th It the claims tribunlh must 
have po ~ers to a wlrd interim relief from 
the respondents in suitable. cac;es, of course 
upon a satic;facti0n that there is prim'J /a,it 
case for award of compensation. I request 

" the Government to consider this amendment 
on humanitarian basis. 

Further, Sir; with regard to the amount 
ultimately to be awarded as Jumpsum there 
is Jot of discrimination in the court~ because 
of the compensation being based on income. 
If a poor man dies than the amount awarded 
will be much less compared to somebody 
whose income is very large. It should not 
be so much heavily dependent on the 
income. If 3 scheme of monthly or periodi-
cal payment is accepted then the disparity 
in payment of compensation can be suitably 
reduced by fixing the minimum and the 
maximum. 

On the questiol1 of approach in deciding 
, motor accident claims i may point out that 

sometimes the approach is in human. By 
way of illustration 1 want to point out that 
Motor Accidents Claims Tribunal, Mehsana 
which was dealing with the case of a 
Harijan applkant-whosc son had died on 
account of being knocked down by a State 
transport v~hlc]e, the bereaved father made 
an application for compensation before the 
Tnbunal and the Tribunal had the audacity 
to say "that he is a poor applicant and it 
appears that the present applicant IS rchevl!d 
of social obligation rather than suffer 
economic disaster by the death of Dme~h 
Kumar'". Further the Tribunal say~ : "He 
is earning Rs 10 per dJY. How can he 
maintain three daughters and one boy. On 
the contr:lrY he is better off by the death of 
Dinesh Kumar as he has to look after three 
children instead of four. Therefore, it 
",ould be just and proper to award 
Rs. 1 J 000." So as against a claim of 
Rs. 85,000 only Rs. 13,000 were awarded 
on the reasoning that a poor Harijan 
applicant stands to benefit on account of 
this unfortunate death. He is now to feed 
only three children and not four. If this 
is the kind of social awareness on the part 
of Motor Accid~ts Claims Tribunal then 
what will happen to the poor victims and 
their dependents. So I would urge upon 
the Government not to appoint each and 
every di')trict judge to head the Motor 
Accident, Claims Tribunal. Government 
should sec that the l'er:;on concerned has 
adequate social awareness. 

I may point out that the name of parti-
cular judge was proposed for elevation as 
High Court judge. We had to resist the 
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proposal. Difficult to imaaine what would 
ba ve happened if such a judae was liveD a 
J)QIt trom where be can lay down law fot 
tbf whole statc. In the matter of compmsa-
dOll, an approach should be made to 
r,duce tbe disparity in the award Gf com· 
pODaation by suitably devising monthly or 
periodical payment so that no part of com-
pensation is taken away by those who main-
tain or those who support, or those who 
undertake litilation on behalf of the 
illiterate litigant-whetber they are black 
sbeeps among the advocates. The Govern-
ment should also consider raisins the 
amount in 'hit·and-run' accidents. 

I m3Y point out that yearly about 
Rs. 400- 500 crores are required to be paid 
by the insurance companies by way of com· 
pensation. That amount is paid as lump 
sum. All that will be frittered away. 
Therefore, either OD this occasion or on 
some other suitable occasion, the Govern-
ment must give a serious consideration to 
this aspect, In fact, in some cases, the 
Gujarat High Court has awarded and 
directed investment of the amount rather 
than payment of Jump sum amount. But 
that may not take place always. Therefore, 
a suitable scheme must be devised. With 
these observations, I support the Bill. 

SHRI O.M. BANATWALLA (Ponnai) : 
Mr. Chairman, Sir, the hone Minister, Shri 
Rajesh Pillot, deserves all credit for the 
initiative that he has taken with respect to 
the various measures connected with surface 
transport. Indeed the hon. Minister has and 
always displayed a serious and lenuine con· 
cern about the growing rate of accidents all 
the problems that the transport industry 
today faces. One is heartened to see a 
Minister that applies himself of seriously 
to the problems that are there in a very 
important aspect of our life. 

We have a very voluminous BiU before 
us. Tbere is no doubt that tbe BiU will 10 
down as an important milcstepe iQ the 
history of road transport in our COUDtry. 
The Bill has nearly 217 clauses, NearlY 117 
amen4m~ts have been sUIP$ted by various 
Member. of this boa. Ho.use. :rIMs» boDt 
Minister does Dot have a closed miDd. He 
himself bas come forward with M\lera.l 
al1lelldmeots. And I am sure lhat several 
more, be will accept bere in tIlil Ho~ 

because of cotinuous application oC the mind 
OD his part. We have also clause 216 which 
particularly gives power to the Government 
to remove difficulties by makina certaia 
orders which orders should not be inconsistent 
with the provisions of the Act. the clause 
does not say anything, after these orders 
are pJaced on the Table of the House whether 
this flows wiIJ havethe power to amend or to 
annul those orders. The point remains vague 
tobe settled later perhaps by the Subordinate 
Legislation Committee. However, the fact 
that we have such a voluminous BiU, the 
fact that powers are taken even for removol 
of difficulties which are imagined that they 
would certainly come up, all this shows that 
it is necessary that the House receives more 
mature application of mind. I would, 
therefore, suggest that the Bill murt go to a 
Joint Committee of both the Houses. This 
would only further strengthen the hands of 
our energetic young Minister, Shrr Rajesh 
Pilot. 

Now, I will first take up the question 
with respect to the adequacy of campensa· 
tion and the need to see that the 
compensation is properly made. It has 
already been pointed out in this august 
House that while the general rate of com· 
pensation in case of a death is fixed at 
Rs. 25,000 and in case of grievously hurt, 
Rs. 12,000, the position with respect to the 
hit and I'UD cases is rather dismal. The amount 
regardin£ the hit and run cases is Rs. 8500. 
How do you distinguish between )ire that is 
lost as a result of hit and run and a life lost 
otherwise? It is rather discriminatory and 
tbe amount is very ridiculous which is 
hardly Rs. 2000. In case of hit and run, 
where there is a arievous injury, what can 
be done today with these &s. 2000? 1 
suagest that adequate compensation be paid 
and no such discrimination in the two cates 
be followed. There is also the need to see 
that the procedure for payment of com-
pens a tion is a speedy one and prompt 
payments should be ensured. In 1982, the 
Act was amended to provide instaJlt relief to 
the VjctiCM 'Of bit and ntn actidents. One 
of tbe ",easures. Wat~, payment ~ solatil.lm 
amo,"" to sutb victtma. .~ No .... , look at -th" 
4it_1 NCOrd of the' "Iyment of / ,olatium 
amotmtd So far, out of a sum of Rs. 5.J9 
ctQres in the solatium fuad, the States 
ICCWDUkted demand for peyiol eompenu ... 
tioD w~, gaJ:y as. 1.8 -crOfCJ. w~ have , 
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fund of more than Rs. S crores. The States 
accun'lulated demand could come only up to 
Ils. 1.8 crores for paying the solatiwn 
amount. Out of this, even Rs. 1.8 crOTes 
which represented the States accumulated 
demand for paying the solatium amount, the 
States could utilise only Rs. 53.44 lakhs. 
The balance of Rs. 54.57 lak hs is lying 
unutilised with the States. The provision is 
for Rs. 5.1 9 crores. The actual payment 
boils down to Rs. 53.44 lakhs. I must say 
that something is required to be done with 
respect to the dismal picture and our Minister 
will take up the mater with the State 
Governments to see that firm measures ale 
taken. Last year, we had 2415 cases of 
accidents. Out of these, hardly 1704 cases 
could be decided. 1269 claimants were 
benefited. There \\-ere 711 cases pending. In 
other words, 29 per c~nt of the total cases 
were pending. Such is the state of affairs 
which needs special consideration of the 
Government. Delhi has to be a model. 
Other States follow Delhi but we have the 
worst situation as far as Delhi is concerned. 
In Delhi itself, which is supposed to be the 
modc~, as on 3 lst March 1987, the pay-
ment of solatium amount had not been made 
in 78 cases against 153 cases. That is, out 
of the total number of cases of 1 53, no 
payment was made in 78 cases. Seven 
cases were pending for six months from the 
date of submission. 15 cases were pending 
for more than six monthc; up to one year. 
39 cases were pending for a period of over 
one year. 17 pathetic cases were pem!ing 
for more than two years since the date of 
submission. This is with respect to sola tium 
payment as talking about the hit and run 
eases for which we made a 5pecial pro-
vision in 1982. Grar up this machinery 
and with the enthusiasm and the energy 
that we find in our hon. Minister, I am 
sure that the matter will receive the neces-
sary attention and vigorous action. 

It is unfortunate that more than 40000 
people are killed aDd 1. 5 lakhs injured 
every year in accidents throughout the 
rountfY. Road accidents have inoreased 
from 1.14 laths irs 1970 to 2.15 falch. in 
1986 wJth fatalities increasing from 14500-
to 40000. The actual number may be 
even more because many cases 10 unreport-
ed allo. Fatality rate J)et thousand In Indi.' 

is approximately 60, whereas the fatality 
rate per thousand in the developed count-
ries is 5.1 S. That shows the progress that 
we have to make and that shows the need 
for the Bill that has come up today in the 
House. Delhi, of course, has the dubious 
distinction of the largest number of accidents 
in the whole of the country. 

I may come h:re to sum up the 
important clauses of the Bill. ]t is rather 
unfortunate that inadvertently some pro-
visions in the Bill have been made which 
are impractical and tend more towards 
catering to the affluent section of our people. 
It may have been inadvertent of we are 
carried away by certain wlong impressions. 
\Ve have, for example in clause 4(1) a 
provision that a motor cycle without gears 
may be driven in a public place by a person 
over] 6 years of age. What does it mean? 
A minor can drive a moped. r must take a 
strong ohjection to it. 1 do not know what 
prompted the Governnent to come forward 
with this provision in the Bill. The hon. 
Member, Shri Gadgil was referred to thi'i 
particular point al')o. There was absolutely 
no need. What prompted the Government 
to come forward for hcences to these minors 
of I 6 years? It may create so many legal 
complications also. The lives of the pedes~ 

trians as a150 the rider are in peril. I hope 
that this provision that is there in Clause 
4(1) wiIJ be withdrawn by the Government. 

Clause 7( 1) places certain resitrictions 
for grant of licences. I do understand that 
these restrictions are placed in the interest 
of safety. But as I have said, these restric .. 
tions will rather create a great hardship to 
the poor people, to the weaker sections of 
our society. Clause 7 (I) states that licences 
for driving heavy goods and passenger 
vehicles can be given only after holding a 
driving licence for a light motor vt.'hide for 
two years. Obviously, the idea is that if a 
person holds a licence for two years for a 
light motor vehicle, then he will be more 
careful later on when he drives a transport 
vehicle, the heavy goods 01' the passenger 
vehicles. The provision is rather impractical. 
lt is also ridiculous. The prO'.,ision merely 
says that the perSon must bold a light l1'lotor 
vehicle drivina licence for two years before 
he appUes' for tbe licence for the transport 
vehdles. It does not mean that he may 
have WAd I¢tual experience of drivina tho 
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light motor vehicles for two years. No. He 
may simply have the) icence in his pocket 
for two years but it does not serve any 
purpose. It is ridiculous, not only rid iculous 
but it comes harsh upon those poor people 
who today come forward for licence to 
drive the goods vehicles and other vehicles. 
They will be required to languish ",6' '{f((!' 
~T ~T~ ~ifi First apply for a light motor 
vebciJe .. 

SHRI RAJESH PILOT: I think the 
HOD. !\1ember has not read it properly and 
he is s~akjng in a very high tone. It says : 
"To drive a heavy goods vehicle unless he 
has held a driving licence for at Jeast 2 
years, to drive." 

SHRI G.M. BANATWALLA: Yes. 
licence to drive but he mayor may not have 
driven. 

SHRI RAJESH PILOT: When it says, 
hto drive the motor vehicle", he is supposed 
to lJave driven if he carries the licence. 

SHRI G.M. BANATWALLA : He may 
have a licence but he may never have drben 
for lWO years. That is what 1 am pointing 
out. You see, you may give me a licence 
for a light motor vehicle but you don't say 
that for two years I must possess or I must 
have takan service somewhere and I must 
have continued with that driving. No. Thi~ 

is the point I am making, 

A person who wants to go in for driving 
of a passenger vehicle, for the driving of a 
goodsvehic1e, he is a poor man. He does not 
come from the affluent class as is the with 
the light motor vehicle owner. Ht! is a poor 
man. He is subjective ... 

MR. CHAIRMAN: Please wind up. 

SHRI a.M. BANATWALLA: I have 
hardly come to the bernning issues, Sir, so, 
just bear with me for a few minutes. 

MR. CHAIRMAN : I have already 
given you 15 minutes as against 10 minutes. 

SHRI G.M. BANATWALLA : I am 
obliged to you, Sir, but 1 know you are soft 
and very large hearted. 

So, for this, poor man will have to 
spend twice. First he has to spend for 

obtainins the light motor vehicle Jicence and 
than he mayor may not let an employmeat 
as a driver. Or he may be exploited by the 
afftuent people, that here is a person who 
has anybow to wait for two years. So, he 
can be exploited by the owners of the Jiaht 
motor vehicle and he may have absolutely 
no drivttl experience at all. He may have 
to Jaquish for two years, wait for two 
years. You are coming down harsh. Witbout 
improving the situation, it is harsh. First, 
spend for the Bgbt motor vehicle licence, 
languish for two years and then spend for 
the heavy motor vehicle licence. Sir, this, 
therefore, is a ridiculous situation that we 
have, and there is absolutely no connection. 
Statistics show no connection between this 
gestation perird of two years roany increas-
ing the efficiency as far as the driviq is 
concerned. No. 

In Maharashtra, for example there is 
no such condition at present and yet in 
Maharaashtra the ratio of accident per 1000 
vehicles fell from 73 in 1975 to 39 in 
1984. Whereas in some of the southem 
StatclJ this condition is there at present 
and there the rate of accident despite this 
condition is on the increase. Sir, during the 
5 years period, from 1978·83 in Andhra 
Pradesh the increase of accidents by 43 per 
cent, Tam iI Nadu by 36 %, Kerala by 
15.56%, Kamataka by 14 %, All India 
increase by 16.79 % but in Maharashtra 
where there is no such condition about the 
gestation period the increase has been about 
6.73%. 

SHRI C. MADHAV REDDI 
(Adilabad) : Maharasbtrians are very 
efficient people. 

SHRI O.M. BANATWALLA : Mr. 
Chairman, Sir, in case of casualities also 
the percentage increase between 1978 .. 83 
was, ;ramiJ Nadu by 70%, Andhra Pradesh 
by 64%, Kerala-39%, Kamataka-37% and 
An India-33.41 %. In Southern Sta1~. we 
have the aestation period condition. In 
Mahara!'htra there is no such condition and 
yet in Maharasbtra, there was DO percent •• 
increase of casual ties but on tbe cotJttlry a 
~ec~ase by ~. 7 4 per cent. Tberefote, there 
IS ~ connection between these two aestab 
ponods aDd this provision must 10. It witt 
affect our Twenty Point Proaramme also of 
providiaa employment 10 tM people, comq 

.t 
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down harshly and without any improvement 
of tbe situation. If improvement of the situa-
tion had been envisaged, it would have been 
a different thing a)together. No country in 
the world imposes such ridiculous restrictions 
on obtaining licences. It is further provided 
under Clause 27 that the Central Govern .. 
ment may make rules specifying minimum 
educational qualifications for licence to 
drive vehicles. An important point is just 
left to the domain of subordinate legislation 
by the State Government in order that 
no State Government may come down 
harshly and unreasonably. In this parti-
cular country, I feel that this particular 
delegation of authority is rather ill .. 
conceived. 

Another point and then I will conclude-
you may be rest assured and you may not 
be restless on that point-and that is, under 
Clause 9 sub-Clause 5 there is a provision 
"where the applicant does not pass the 
driving test after three tests, he cannot re-
appear for a period of one year from the 
date of last such test." What is all this 
ridiculous thing? Let him appear for any 
number of tests he may like. Why do you 
want to come down and debar him for a 
period of one year 1 If by chance he has 
not cleared in t\\ 0 tests, then in the case of 
the third test, he will have to face that 
great giant, namely, corruption-give me 
under the table or you wait for one more 
year or you are debaaed for one more 
year. Therefore, these are prOVISions 
that unnecessarily roll on the red carpet 
to corruption. Let him appear in as many 
tests as he likes. You have your own 
arrangements for that, rather than you hold 
the Sword of Damocles of debarring him 
and then facing this giant of corruption. I 
had given you a promise that I will con· 
clude with this point, though there are 
several other Clauses which require a 
deeper al1d wider analysis. I must therefore 
conclude by urging upon the hon. Minister 
to agree to send this Bill to the Joint 
Committee of the Houses. However I must 
say that the Government has done a com-
mendable thina and I must appreciate tbe 
initiative that the hon. Minister has taken 
with respect to various problems conceminl 
the transport industry in OUf country. 

[TranJialion] 

SHRI MOHD. A YUB KHAN 
(Jbunjbunu) : Mr. Chairman, Sir, first of 
all, I congratulate the bon. Minister Shri 
Rajesb Pilot for bringina forward tbis Bill 
which is a very important Bill. This Bill has 
been prepared very carefully. More improve-
ments are required to be made. We hope 
that our hon. Minister will keep this in 
mind. As the transport is controlled by the 
forces, in the same way, if the Motor 
Vehicle Act is prepared on those lines and 
implemented then there can be much 
improvement. For exampJe, after every 100 
kilometers, there should be a repair check-
post where all the fad1 ities including means 
of repairios and telephone connection should 
be made available. Arrangement of re-filling 
should also be there. Jf this facility is 
provided, then there will be much improve-
ment and there will be less accidents. 

In may opinion, bad roads are the main 
reason behind the large number of accidents. 
My suggestion is that all the national high-
ways should be repaired from time to time. 
This is very necessary. Help of Border 
Road Force can also be taken in this work. 
For this work dependence on contractors 
should be minimised. The more the roads 
arc in bad condition, there will be more 
break-down of the light vehicles and there 
will be more accidents. For examble, there 
is heavy traffic on Jaipur-Ajmer road and 
God knows, how many accidents take place 
there every day. In this connection, the 
hOD. Minister has assured that arrangements 
would be made immediately to divide it into 
three or four lines. If it is done there will 
be less accidents. 

My suggestion is that heavy traffic 
should be prohibited from 12 O'clock in the 
night to 4 O'clock in the morning. This can 
lessen the accidents. During these hours, no 
liquor shop should remain open so that the 
drivers do not drink while driving. At the 
same time, as has been promised by the 
hon. Minister also, approval to the higbway 
between Delhi and Sikar via Jhunjbunu 
sbould also be given without delay and there 
must be a dividing line in the middle of the 
road. 

Tbe facilities extended through this Bin 
iD the matter or drivina licences wi11 provide 
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a lot of relief to the people, So far as 
collection of road tax and other taxes are 
concerned, I would like to sussest that, 
these taxes should be collected at ODe sinale 
point wbich will be more convenient to the 
people. Now·a-days policemen are seen 
extorting Rs. 10 to Rs. 20 from tl uct 
operators by stopping trucks. This type of 
corruption can also be cl-tecked. Moreover, 
arrangements bhould be made to coUect the 
tax in full at the point of loading goods so 
that there remains no scope of corruption. 
It will be beneficial to the Government and 
the people wilJ not be harassed. 

The drivers and conductors of all the 
State Transport buses, particularly, in Delhi 
belong to one particular state only. It makes 
a lot of difference in respect of attitude 
of the people belonging to different States 
and their mutual relations. Delhi In the 
capital of our country and people of all 
States live here. It should have drivers from 
all the States. There should be a mixture 
and the best drivers belonging to 
Maharashtra, Karnataka, Andhra Pradesh, 
Rajasthan etc. so that it may give impetus 
to the feeling of unity in diversity. Tbere 
should be very good drivers here. I request 
the Government to make anrolment for these 
resources. The Government should top 
various sources for recruitment to the post 
of driver. Similarly, arrangements should 
also be made to establish workshops. In the 
some way, a post of Foreman should be 
created there so that trained youths could 
be made available in future. There should 
be provisions of having L.R.W. workshops 
and Base workshop. Every vehicle should 
be taken to L.R.W. workshop before it 
comes into operation and should be sent to 
base workshop at the end of the month. The 
vehicles should be sent to the base workshop 
ala in once in a year. The system prevalent 
in the railways should be made applicabJe 
here as well. It will do a lot of good. While 
on the one hand it will increase the iongivity 
of the vehicles and on the other hand the 
Govemment could exercise control over 
them. 

The Government has curbed various 
types of corruption prevailing in motor-
vehicles and as result of this the poorest 
of the poor people have also mustered 
couraac to take a licence. It should be made 

further cheaper and I ibera I so that more and 
more people could take its advantage. 

Under the prevailing system about 
movement of trucks from one State to the 
other, the truck operators and other people 
face a lot of difficulties. This system needs 
to be scrapped and a new system evolved so 
that tax is collected at the starting point 
before the trucks move forward a particular 
State(s) in order to save the truck operators 
from ambanasment while passing throuah 
different places of every State. 

Han. Minister, Sir. I would 1 ike to make 
an appeal to you once again that the task 
of repairing roads should be handled by 
the Centra 1 Government instead of leavillJ 
the same to the States. I also hope that you 
will deal with the situation arising out of 
wearing of tyres and restrictions imposed on 
tyres. With these words, I conclude. 

SHRI BALWANT SINGH 
RAMOOWALIA (Sangrur) Mr. 
Chairman, Sir, the hen. Minister for Surface 
Transport has taken realistic view whilc 
drafting this Bill. He has thought in the 
right direction. He has incorporated a lot 
of essential things in it. I have reservation 
against two things only and I staaH make a 
mention of the same. First of all, it is with 
regard to denial of granting heavy and 
passengers transport licences. The provision 
of driving light vehicles for a period of two 
years and thereafter applying for a licence 
to drive heavy vehicles does Dot seem to be 
ju~tified. lhe waiting of two years is too 
much. Because, in our country, most of the 
people do not have their own vehicles. 
Those who own vehic1es, do not 
drive themselves, they employ drives. 
Under these circumstances, it wUI be 
better if a standard is fixed. It is not the 
question of time limit. A test could be 
prescribed for this. If a person gets throuah 
the test_ he should be liven a licence. There 
are people who are highly intellilent and 
acquire skill is driving within 6 months and 
there are others who even after 5 years' 
practice do not perform welJ. As sw:h the 
Government should not block the future or 
those people who acquire good skill in 
driving within 3·4 months and can drive 
passenger and goods transport vehicles em 
tbc basis of thcir capabili ty and hard work. 
A test, may. therefore be prest ribtd aDd 
people may be asked to pass the test for 
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acquiring the licence. The first test may be 
held after three months and who passes the 
second test after 6 months should be given 
btavy driving licence. 

As regards hoactor, it has been stipulated 
that a person cannot drive a tractor uDtil 
and unless he is in possession of heavy 
vehicle driving licence for three years. For 
example, there are J 1 lakh tractors in India 
and the highest number is in Rajasthan, 
Punjab, Haryana and Uttar Pradesh, will it 
not be so that a person possessing light 
vehicle driving licence shall not be able to 
drive a tractor with the enforcement of this 
time limit. Although he has been driving 
the vehicle for last six months but will have 
to stop driving the same once your two year 
condition comes jnto force. 

40 years have elapsed since we achieved 
independence. I do not want to accuse any 
particular person for this. We have been 
trying to bring about development in the 
country vigorously. We are imparting train-
ing to the people and making every effort 
to provide them employment. Various 
Governments, whether it is the Congress 
Government or non-Congress Governments, 
are working in their own ways in this 
directioll. Even then we could not era-
dicate illiteracy whict.l has been prevailing 
in the country for the last thousands of 
years. Shri Pilot i~ a very good person and 
realises the difficulties of others. But how 
has he proposed that licences cannot be 
granted to illiterate persons? 

Just now, I asked my colleague, he does 
net have first hand knowledge. But Shri 
Ayappu Reddy told me that 50 percent of 
the people in the country are still illiterate. 
It means that half of the peorle have been 
deprived of applying for licences. 

Everybody has got his own experience. 
An illiterate person who left Punjab 35 to 
40 years ago learnt drivjng in Bombay, 
Calcutta etc. That illiterate person can drive 
for better than a graduate. It is not proper 
that people having private experience should 
be overlooked. There arc large number of 
poor illiterate people in the country. 

I asked a Sardar in London about his 
educational qual ifications. He said that he 

does not know A.B.C. of Punjab. I enquired 
of him his professjon. H~ said that he drives 
Sta te transport buses. Please reconsider the 
point of not granting licences to illiterate 
persons. Licences should be given to those 
who can show better performance in driving. 
No qualification, say matric or middle bas 
been proposed here. I would certainly ask 
Shri Pil ot to grant licences to all those who 
have capability of driving a vehicle. 

I have seen many a person in the army 
who had a little education, but they fought 
far better in the battle field and they were 
capable of driving very well. I want to draw 
your attention towards these poilus. With 
these few words, I cone] ude. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Mr. Chairman, Sir, I support 
the Motor Vehicle BiH, 1988. I do not 
want to speak much on the BilJ, because 
just now I have to attend the meeting of 
the Business Advisory Committee. 

I would like to say one thing about the 
accidents. I bad an opportunity of witnes-
sing n case of accident. I was going towards 
New Delhi station by a taxi for undertakini 
a journey to Calcutta. I found that a person 
met with an accident on the Curzon Road 
and his foot was badly injured and he was 
bleeding profusely. Several people were 
watching him. But there was not even a 
single person there to take him to the 
hospitaL On my asking the taxi driver as to 
why do not the onlookers take the injured 
persor to the hospital, he replied that no 
one com:s forward because later on tbe 
policemen keep on harassing him till the 
enquiry is over. You should formulate some 
such rules so that the injured person may 
be taken to the hospital soon after the 
accident takes p lace and the person who 
steps forward to help may not be harassed 
by the police and should be dealt with 
softly. Our hone Minister will surely pay 
attention to it. 

The Motor Vehicles Bill introduced by 
the hon. Minister is a very lood and com-
prehensive one. Accidents often take place 
in Delhi but no one steps forward to help 
the injured in the accident. As a result 
thereof the injured may even die. We should 
surely make some such provision so that 
t~ number of these accidents may be 



317 Motor Y,hitJ/es 8111 SRAVANA 31,1910 (SAKA.) M()tor Yehiclt~· Bill 318 

reduoed and the injured in the accidents 
may let immediate medical facility. I had 
determined to say this on the very day when 
I came to know that the hon. Minister is 
going to introduce a Bill on the similar 
lines. Vle should not play with the life of 
any person. 

~1any cases remain pending in the 
Claims Tribunals. Lawyer should be pro-
vided by the Government to the poor for 
fighting the cases of claims. No money is 
paid to the family of a rickshaw puller or 
a labour in the form of assistance in case 
he dies in an accident. As a result of whicb 
his family has to face starvation. They lack 
the resources to fight a case in the court of 
Law. Therefore the Government should 
come forward to fight the case on thei r 
behalf. As such we have many laws by 
means of which the family members of the 
victim arc entitled to getting some amount 
or some employment in tho form of 
assistance. But the poor know notn;ng about 
laws. My submission, therefore, is what an 
arrangement should be made by the Govern-
ment in this regard. The cases lying pending 
in the Claims Tribunals should be transferred 
to the Lok Adalats. This will accelerate 
their settlement and the poor will get 
justice. 

Some news were published in the press 
about driving licences 2- 3 days ago. It was 
stated therein that those issuing driving 
Hcences take bribe for issuing licences. It has 
been observed that such persons hardly have 
any knowledge about driving. This is the 
reason why so many accidents take place in 
our country. The Government should take 
action against the officials of such centres 
where licences are issued by taking bribe. It 
is very painful to see such things happening 
even after so many years of independence. 
Accident do take place on the roads every 
day at one place or the other Many drivers 
drive their carriages on the highway after 
taking liquor. 

15 . .30 b rs. 
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Thus accidents take place and those 
respol1sible for them are insured. The 
accidents on national highways take place 
mainly be(i;ause the ~rivers drive in a drun-

ken state. This should be checked. Accidents 
on the highways take place also because the 
drivers overload their carriages. The traffic 
police personnel who stop them also Jet 
them go in minutes after taking illegal grati-
fication. Such practices are Quite common. 
You should take a note of this thing und 
take action to curb it. 

You have taken steps with regard to 
checking of eye sight. This is very good. 
Man)' people drive in spite of thejr defec-
tive vision. In this field a Iso, there are 
vested interests. You should keep this 
aspect also in view. 

The rules regarding speed limit and 
overtaking are not foHowed. The number of 
vehicles of such people, who flout the rules, 
is noted by the police but they maintain 
such links that they easily go scot free by 
bribing the police at the police station. All 
such activities should be curbed. The rules 
Jegarding vision in our country should be 
strictly followed. 

The amount of compensation in respect 
of persons who are killed in the accidents 
is very meagre. The families of the persons 
who are killed in the accidents get a Jittle 
compensation. The amount of compensation 
should be increased. The decision in accident 
cases should also be taken early. The rela-
tions of the victim face a lot of problem 
due to delay in takiflg a decisions. There 
are even such people whose family members 
are forced to resort to bl!gging. Such cases 
should be entrusted to the Lok Adalats so 
that decision may be taken at the earliest. 
There is a big chaos in the Claims Tribunals, 
the poor get very less compensation. Only 
Rs. 2 to 3 thousand is paid and even that 
takes a Jong time. They have to face a Jot 
of problems. Tho~e who commit accidents 
are normally very rich people. They get free 
by paying a little money. They should be 
awarded deterrent punishment so that they 
may not repeat it. It request you to pay 
attention towards thIs aspect also. 

Regarding roads I want to say that the 
number of vehicles have increased manifold 
and the load on the roads has increased a 
lot. The Government should pay attention 
to further devtlop tbe roads. Dev-elopment 
in other cities should also be at par witb 
that in ~Ihi. We should construct lood 
roads in other Statet allo. 
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We should give maximum chance to our 
unemployed youth in the case of transport. 
Ladies should also grt an opportunity. The 
bank authorities harass the unemployed 
youth a great deal in giving them loan for 
self-employment. The banks should not ask 
for any security for giving Rs. 2 to 4 
thousand to the unemployed youth. Subsidy 
should also be given to the unemployed 
youth for self~employment. 

I also want to tell you that an agree-
ment has been signed with O.N.L.F. I 
congratulate the hone Prime Minister, Chief 
Minister and Shri Ghising for this. 

I support the Motor Vehicles Bill mo,,~d 
by the hon. Minister. 

SHRI MOHD. MAHFOOZ ALl KHAN 
(Etah) : Mr. Chairman, Sir, this Bill has 
been debated at length. I, therefore, want 
to add only a few more points. The most 
important thing is that the amount of cor-
ruption amcng R.T.O. or R.T.A. under 
Motor Vehicle Act is the maximum. The 
reason behind this is that the motor owners 
have huge income and therefore, they get 
their permits made by greasing the palms 
of your officials. The policy of making 
permits is also very strange. For how long 
you will continue issuing permits to the 
freedom fighters? They do not make use of 
p(rmits but sub-let them. Now the practice 
of transfer of permit is also allowed which 
was not possibie earlier. Now permits can 
be transferred on payment of Rs. 1-2 lakhs. 
I congratulate you for making the national 
permit free. Therefore, it has lost its charm, 
otherwise permits used to be sold for 
Rs. 10· J 2 thousand. Therefore, I would 
like to suggest that you should nationa)js~ 
the routes but besides this, private buses 
should a Iso be allowed to run just as in the 
Punjab where SOper cent buses are run by 
private owners and SO per cent by the 
Government. In this regard you also have 
t he experience in Delhi. if the private 
or'er ltcrs had not co-operated with you, 
you would have completely failed. There .. 
fore, it would be better if you ma.ke it ~ 0 
per cent. If they are entrusted the entire job 
then they may trouble you by going on 
strikes etc. What is the reason that a private 
operator can purchase a new bus after there 

years whereas tbs condition of Government 
buses IOCS on aeHina worse. Ther~fore, my 
submission is that you should pay special 
attention to this. firstly the transfer of 
permit should not be allowed and secondly 
when the routes are nationalised SO per 
cent opportunity should be given to the 
private own~rs. 

Similarly, I want to say regarding the 
strength of routes that only 10-15 buses 
are given permit where 20-25 buses should 
run because of non-receipt of R.T.O 's 
report. Due to this a limited section is 
benefited and others do not get permit. 
Therefore, the strength should be increased 
on the basis of number of passengers. It has 
also been your experience that the number 
of passengers increases with the increase in 
strength of buses because they get more 
facility. A committee shou1d be set up to 
look into thi5, if con~idered necessary. 
Nothing happens in S.T.A. and R.T.A ; 
your own representatives and M.L.A.s who 
go there make lakhs of rupees. You should 
abolish this system. Only the Commis-
sioner, the District Magistrate or Police 
Superint~ndent should be a member of that 
committee. If you want to eradicate bribe 
then the representative of the people should 
be removed from there who takes money. 
I can quote examples, you can yourself visit 
and see. This has been my experience and 
if you say I can give it in writing confiden-
tially. The Commissioner in Agra never 
holds a meeting. The representatives know 
before hand as to which person is going to 
get the permit by paying how much money. 
All this is happening there. 

SHRI RAJESH P1LOr: Now it has 
become free. There is no p:rmit. 

SHRI MOHO. MAHFOOZ ALI 
KHAN: If this js so, then it is very good. 
I have not read the Bill thoroughly. I was 
only giving a suggestion. 

SHRI RAJESH PILOT: This is mer--
tioned in the BiJI. 

SHRI MOHO. MAHFOOZ ALI 
KHAN: The second issue is tha t of the 
roads. Proper maintenance of roads is 
essential because jf the condition of the 
roads is good, the vehicles will run 
smoothly: As Mohd Ayub Khan said that 
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you shc)J1t:l get thh w,)rk done by your 
department rather than getting it done 
through the contractors. This wi II save 
money. Similarly, there are big rivers. I 
submit that there is a place known a3 
Santhga in Farukhabad district where a big 
Buddha idol has been found. People from 
Japan and other places come to this pJace. 
I want that this place should be connected 
with a n:ltiooal high way. A bridge should 
be constructed over the Ganges on highway 
between Badyun and Etaha. This will 
fecilitatc the people commuting between 
Badyun and Kadarganj which falls in Etah 
district. It will turn out to be a good 
station. Where there are no trains and 
D.T.C. buses p!y thele should be reserva-
tion of seats for M.P.s. Two seats are 
reserved for .M.P.'s, M.L.A.'s and their 
companions in the buses but there is no 
such provision in the D.T.C. bu~es plying 
to other states them Delhi. I am not asking 
for rt"servation of ~~ats in the buses (0 go 
around the D~lhi city. J am asking for this 
fecility in Inter-state D.T.C. buses. Two 
seats should be reserved for us in these 
buses. Attention should be paid to the 
suggestions put forward by me. You have 
already stated about tran~fer of permits that 
the system this has been restored. With 
these words, I conclude. 

SHRI lAI PRAKASH AGARWAL 
(Chandni Chowk): Mr. Chairman, Sir, I 
would like to thank the Hon. Minister for 
bringing forward a good Bill and I hape that 
every effort wi.l be made to enforce this 
Bill. There is a term 'individual' in section 
71 I would like to say that the catagories , . 
life S.C S.T. weaker sections and Ex-service-
men should also be included in it, otherwise 
the state Governments will issue permits to 
the individua1s and people from there 
categories will be deprived of this fecility. 
The age limit for drivers in Delhi areas 
should not be fixed more than 40 years. 
Every year, there are three or four bus 
accidents and 50 to 100 people are killed. 
People over 40 years can be physically fit 
but a driver of the age of 60 years may 
prove very dangerous. One bus terminal 
cannot meet the needs or Delhi. 
Population of Delhi has touched 
80 lakhs and it will rurther increase. there-
fore, the Government should provide three 
new bus terminals to D~lhi s) tit lot t be 

peopJe living in Delhi In.lY g:t some relief. 
People from all the corner:; vi~it Delhi and 
its population is increasing. Private buses 
emit much smoke, your D.T.C. buse~ are 
slightly better. Priva-te buses are not well 
maintained and for this reason they emit 
much smoke and it becomes difficult to 
move because of the pollution. Puni~hing 
them with petty fines will not serve the 
purpose, you will have to be stiff about it. 
Commercial vehicles have been classified 
according to the weight but what about the 
vehicles carryhg protruding loads which 
cause difficulties at night and also result 
into more accidents. I hope that you will 
make such provisions in the Bill that no 
truck or heavy vehicle willi load the goods 
more than its specified volume. 

Many a trucks for repair keep standing 
by the road side on HIghways which are 
sometimes not visiblc and this is the reason 
for so many accidents on our nat;onal 
highways. They keep standing therc for days 
together. This causes accidents and people 
feel difficulties in travelJing. 

So far as toll tax and termina 1 tax is 
concerned, it is my experience that the 
majority of the transporters keep that money 
with them and do not deposit it with the 
State Governments There are no arrange-
ments for checking in this regard. I hope 
that you will pay proper attention to 
this. 

With the"e wordc;, I hope that you will 
consider my suggestions towards which I 
have drawn your attention and wit take 
act ion accord ingl y . 

*SHRI SRIHARI RAO (Rajhamundry) : 
Mr. Chairman, Sir, introduction or the Bill 
to amend and consolidate the law relating to 
motor vehicles after nearly SO years keeping 
in view the changed condition is a welcome 
step. I compliment our young and energetic 
Minister for Surface Transport Shri Rajesh 
Pilot ji who is instrumentat in introducting 
this Bill. Th is bill brings in sweeping 
changes in the whole system and money 
usher in new area. Nevertheless. Sir, 
still there are some locunae in this Bill 
which have to be filled up. 

Sir, the transport system is costlier when 
compared to other countries, The main • • d ~. __________ _ 
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reason for this is the present Motor Vehicles 
Policy. Enrlier the transport system was 
very cheaper in this country. But various 
policies persued by the government con-
tributed in pushing up the cost enoromously. 
Nearly Rs. 500 crorcs ar~ being conccled 
through Excise Duty. Excise duty is being 
imposed on tyres, chasis, spare part~, oils 
and body building. Similarly the Sales tax 
is imposed on Vehicles, on body building 
and oils. This kind of irrational imposition 
of taxes on every avaitabl~ part has con-
tributed to make ours as one of the most 
costlier tranc;port systems in the world 
today. The taxatiun 1'5 double and some 
time it is even treble al~o. This is the main 
reason why transport cost has gone up to 
such as extent. In addition there is an octroi. 
It shows that our present taxation method 
is quite erratic and irrdtional. The present 
method of impo-.;ing taxes needs to be 
corrected. The taxation policy as far as 
the road transport system is concerned has 
to be thoroughly overhan1cJ. A rational 
taxation would help in bringing down the 
cost of transport. 

Sir, the conditions of our r03ds arc far 
from satisfactory. Berallse of the poor 
condition of the roads, the consumption of 
fuel is quite high in our country. Mor~ 

consumption of fuel is another important 
reason why th! transportation is so costly in 
our country. Traffic congestion and narrow 
roads are also contributing to a large extent 
to the ahnormally high co,t of transporta-
tion. Our rural economy is dependent on 
rural transport. The rural economy will 
look up only wh~n OlIr rural transport 
S)'&tem bo,!com~s cheap. The country prospers 
when rural economy prospers. Hence our 
efforts should be directed at m:lking our 
rural tronspol t cheap Sir, I would I!ke to 
make a few sllrgcI\tions to make our rural 
transport chear, I hopc, the Hon. Minister 
would ~erious!y consider them. The taxes on 
vehicles which rly in our rural areas like 
buses, lorries, tratctors and tractor trailors 
should 1,ept at minimll'n. The taxation 
should be the minimum on such vehicles 
which ply in rural areas. This WIll go a long 
way in bringing down the co~t of transport 
in OlIr rural areas. Another impor ~nnt 
su~gestjon that I would like to make is that 
the permits to pJy buses in rural areas 
:bould be given only to unemployed 

graduates. This will help in providing 
employment of countlc!>s unemployed 
graduates in rural areas. Motor transport is 
the only industry in the country which is 
having enoromous employment potential. 
There is no other industry in the country 
which can create so many jobs. Right from 
lorry operators, there are various workers 
and emplo)ecs who are engaged in this 
industry. All sorts of persons from edudcated 
to uneducated, there are millions who are 
associated with this industry in one form or 
another. Mechanics, cleaners, drivers, job 
workers and many professions and persons 
are involved in this industry. This is one 
industry which is spread all over the 
country. Hence, such an iHdustry like this, 
should be run at the lowest cost possible. 
Our rural transport should be cheap and be 
within the reach of everybody. Sir the 
ecocomy \:vill improve only when our rural 
economy improves which in turn improves 
only when our rllral transport is cheap. 

Sir, age restriction is being imposed for 
issuing licences. The issuing of licences 
should not be tagged on to age. The licences 
~hould be given only when Dne is 20 or 
more. Any way, age is not important, what 
is important is the pyhsical fitness. \\'hether 
one is lbl~ bodied and phy~ically fit enouah 
to drive heavy vehicles should be taken into 
comidcration. If is not important whether 
one is a major or a minor. Physical fitness 
should be the sole, consideration for issuing 
licences. Sir, accidents in the country are 
increasing everyday. The reason for these 
mounting number t of accidents is that the 
drivers lack physical fitne3s. Hence I 
a,:tVQcate that one must be atteast of 20 
years of age and physical fit for get ting a 
licence. When licence i:; issued at 20. the 
licence must be continues upto 45 years. 
Frequent verificaticn anJ changing of licence 
every 5 years is not a sound policy. \\'hen 
one crosses 45 years of age, a physical 
fitness test should be conducted. This should 
be fo llowcd after every 5 years there 
after. 

MR. CHAIRMAN: It is very much in 
practice. 

SHRI SRIHARI RAO : Thank you Sir. 
Another major reason for the accidentis 
that of mixing of driving with drinkiof. Th~ 
drunken d'ivers usually contribute more to 
the ,rowin~ num~r a~~idents. Hen~ ~i.mp'lc; 
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punishment is not sufficient. The punishment 
must be very service. Not only that the driv-
ins licences should be cancelled, but there 
sbould also be imprisionment for not less 
tnan 7 years. Then oniy there will be possi-
bility of the number of accidents coming 
down. 

Sir, there should be a compulsory risk 
insurance covering every vehicle and driver. 
Complete comprehensive insurance scheme 
should be implemented in the country. Now 
the practice is such that only a ,cr tain people 
and vehides are covered under insurance. It 
is not compulsory and binding on everyone 
now. Some arc opting for it and some are 
ignoring it. Hence the insurance scheme 
should be made compulsory and binding of 
everyone. The justice will be done only 
then even the drivers and cleaners and other 
poor persons involved in this industry would 
get justice. Th is compulsory insurance 
would do justice to everyone especially the 
poor worker who contribute a lot to this 
industry. Hence, I once again plead that 
there should be a compulsory risk insurance 
scheme. Sir, just having this insurance 
is not sufficient. Insurance claims should be 
settled in one month's time This stepulation 
of time limit is very much necessary. 1f a 
poor man dies in an accident, it will take 
years to settle the claim of insurance. It will 
then be of no use at all, and in fact the 
very purr.ose of inslJrance stands defeated. 
His family will be ruined. Hence the time 
limit for settlement of insurance claims 
should be fixed and that time limit should 
be one month. I request the government to 
make necessary amendment to the Act in 
this regard. 

Sir, let me say a word about pollution. 
Many taxies are being fun on Kerosine Oil. 
These vehicles Ilfe causing much air 
pollution. Such taxies should be banned. 
Similarly many buses run ty the State 
Authorities are also contributing to air and 
noise pollution. For example, take DTC 
buses. They emit to much of smoke, causing, 
much air pollution. Not only that. Since 
there buses are not well maintained some 
part or the other of the bus body scrapes 
alona foot pathes aml there is shrill and 
deafening noice all around If any body is 
passing just neilrby the bus, [he creaks and 
protruding parts of the body of the bus will 

lift and haul him ofT to a considerable 
distance. This is the condition of ore buses 
which are in operation in the very capital 
city of the country. The mainta inance of 
th~ buses is not proper and hence the 
government should see that these buses are 
maintained properly. Similarly the maintai .. 
nance of roads is also not proper. Sir, in 
Andhra Pradesh road accidents are going up 
every day. The reason for the increasins 
number of accidents jn my state is not just 
the increase population. Though it is 42 
years since we achieved our ind~pendencet 
no new national hjghway been added in the 
slate. It is must unfortunate. I request the 
Hon. Minister in this august House to give 
us a national highway. Siace there are not 
many nation~l highways in the State the 
Toad accidents are increasing in number 
everybody. Roads are few and narrow and 
the traffic is quite dense. It is other main 
reason for the worsening situation on the 
roads today. 

Sir, as per section 147 of this Bill the 
drivercum·owner is Dot covered under the 
workmen compensation Act. This is a 
major anomoly. Nationalised banks advance 
loans for purchasing the vehicles under self 
employment scheme. Thus tbe government 
is trying to help the poor unemployed. 
They drive the vehicles themselves. But in 
the event of aD accident, the compensation 
Act would not apply to him. Already he 
is poor. Moreover he meets with an 
accident. There is no justification why this 
Act should not apply to him. Hence I 
plead that such driver cum owners should 
also be brought with in the pcrview of the 
said Act. 

Sir only the police officials who arc 
and above the rank of sub·inspectors should 
be permitll!d to do the chceking of trucks. 
Now even the c(\Dslilble doe s that job 
and there is a lot of harassment 
of Jorl'y·drivers. In order to brinJ down 
the har,\SSmcllt, only sub-im;pech . .,rs 
and the officers above their rank 
should h(! entrusted with the job or checking 
th~ tr,l::.l,s. The corruption will aho come 
down considerably. Now what is happening 
is lba t the constables stop the vehicles and 
demand money for clearing the vehicle. It is 
also considerable traffic cong\!stion. Henco 
vower to stop and check the vehicle should 
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be conferred only on and above the rank of 
sub .. inspoctors. 

Sir, many mopeds of 50 cc capacity are 
oppearing on roads today. The number of 
these mopads is increasing everyday. It is 
e\ery bodfs knowledge that only poor 
people own these vehicles. These mopeds 
are fast replacing bycyclcs in the country 
today. They do not have gears. These smal1 
vehicles should be exempted from th: tax 
altogether. They do not have gears and 
are very popular among the poor. There is 
no justification in taxing these vehicles 
and hence should be totally exempted from 
the tax. I hope the Hon. Minister would do 
justice to the poor by exempting these 
vehicles from tax. 

Sir, now, na ti(\nalsised routs have now 
been thrown open for private operators. No 
doubt it is a good step. But, I request that 
there should be a Committee to keep a 
watch on these routes. This Committee 
should if necessary restrict the number of 
private vehicles on routes whelcver necessary 
Otherwise, the pnvate opcrator'i would chose 
only those routes which are good enough 
and neglect other routes. There will be 
scramble for certain route~ while other routes 
will go untouched. Hence a Committee 
should be set up to ~ee that the contemplated 
relaxation does not adver~~ly affect the 
people. The relaxation should not be total. 
It should be ~ell balanced. Then only the 
expected benefits of relaxation of this policy 

. would go to the people. 

I thank you very much for giving me 
this opportunity and conclude my speech. 

[English] 

SHRI SH A NT ARAM N AIK (Panaji): 
1 am on a point of ol'der. In the morning, 
I made a reference to .. * * ... 

MR. CHAIRMAN: No point of oruer. 
It will not go on record. 

SHRI SHANTARAM NAIK : Wby my 
remarks are expunged? 

MR. CHAIRMAN: Over· ruled. It will 
not go on record . 

• ·NoJ' recorded. 

SHRI SHANTARAM NAIK : According 
to Rule 380, the words are to be expunled 
if only they are defamatory or indecent or 
unparliamentary or undignified. Have I said 
anything which is undigmfied? Why my 
remarks arc expunied ? 

MR. CHAIRMAN: I have not allowed 
you. I am not aHowing you. You are not to 
challenge the ruling of the Chair. 

SHRI SHANTARAMJ NAIK: I am 
asking for a review of your decision under 
the rules. I am not chalJenging your ruling. 
I am asking for a review. 

MR. CHAIRMAN; You should not 
ask the Chair. It will not go on record, 
please. 

(r,,(erruPfions) 

MR CHAIRMAN: It is not the way 
to address the Chair. You can see the 
Deputy Speaker in his Chamber. This is not 
the way. 

SHRI SHANTARAM NAIK : I ask you 
for a review of the ruling. 

MR. CHAIRMAN: Ruling or a decision 
of the Chair cannot be challenged. Already 
a ruling has bf"en given. 

(Interruptions) 

MR. CHAIRMAN: Mr. Krishna Iyer 
to speak. 

(Interrupt ionl) 

SHRI V.S. KRISHNA IYER (Bangalore 
South): I wish to make the following 
remarks on the Motor Vehicles Act. 

This is a very important Bill. There are 
more than 200 Clauses in this Bill. The 
present Act i~ 50 years old. It requires a 
fresh took. (Interruptions) 

16.00 brl. 

I expected that the dynamjc Minister 
will ag"cc to refer this Bill to the Joint 
Committee. There are certain lacunae in the 
Bill. We could have made this one of the 
best Bills in our statute. But, unfortunately, 
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the Minister has not agreed to send it to 
the Joint Select Committee so far. After 
listening to the Members, he should atleast 
DOW agree to send it to the Joint Select 
Committee. 

Sir, the hon. Minister in the Statement 
of Objects has stated that the State Govern-
ments have been consulted in this regard. 
Sir, I am very sorry to say that so far as 
the opinion of my State Road Transport 
Undertaking is concerned, they are not 
happy with many of the Clauses of the Bill. 
They feel that it wiJl kill the State Road 
Transport Undertakings in our State. I am 
speakiog of my State. I do not know the 
feelings of other States also. There are some 
pro\'isions. Actually, they arc going to kill 
the State Road Transport Corporations. I 
find there are many a lacuna. I would like 
to take up only a few such cases because 
the time at my command is very little. 

In the first instance, in the b~ginnjng 
itself, care should have been taken to de~ne 
all sorts of vehicles in the Bill itself. You 
have left out the Ambulance. There is ample 
definilions for Ambulance. You have left 
out auto-rickEhaws also. Auto-rickshaws 
are very common now. The correct defini-
tion of auto-r;ckshaw is also required. But 
that has been left out. There are many such 
things. 

Comillg to Chapter II regarding licenc-
ing. 1 welcome that provision. But the only 
thing I would like to point out is that with 
regard to driving I iccnce, it is necessary to 
bring out competent and ,ood drivers. At 
present, we do not have sufficient number of 
driving Training Schools in our country. 
Therefore, my opinion is that until we have 
atleast one driving school in every district, 
it will be difficult to enforce this. 1 welcome 
this provision. This is very necessary. But, 
before you impIemfnt this provision, you 
must take steps to see that driving schools 
are opened in all the District Headquarters. 
I am very particular that it should be in the 
Public Sector because it is very easy to get 
driving licence from a private school. A 
person can go to any of private schools and 
get a certificate within a short time. There-
fore, I stress that ~he School should be to 
the standards and the certificates should be 
liven by the Government-run schools. 

Sir. in Chapter-V, in the existina Act-

the present Act - the procedure of Regional 
Transport Authority in consider'ng applica-
tions for a stage carriage permit is prescribed 
in detail under Section 47. But now, that 
has been given ago-by. ]n Clause '71 (1), 
it just says that a Regional Transport 
Authority, while considering the application 
for a Stage Carriage, have regard for the 
obje~ts of the Act. In the old Act, the RT A 
is empowered to limit the number of Stage 
Carriages but in the present Bill under Sub· 
Clause'(l) of Clause 71 and sub-Clause (2) 
of Clause 80, any l1Umber of permits can 
be issued. So, it js a free-for a11. Any 
number of Stage Carriage permits can be 
issued by th~ Regional Transport Authority. 
This will affect the finances of the Road 
Transport undertakings and it wi1l hit them 
hard. Sub-Clause (1) of Clause 71 and 
Sub-Clause (2) of Clause 80 will give 
freedom for the Regional Transport Autho-
rities. No prescribed procedure is there. 
They can go on giving any number of 
permits for the Stage Carriages. What is th~ 
fate of the Sta te Road Transport Under-
takings? Simiiarly, in the case of contract 
carriages also, under Section 50 of the 
existing Act, the Transport Authority can 
fix a limit. But now, under Sub-Clause (1) 
of Clause 14 and Sub·Clause (3) of Clause 
74, any number of permits can be issued. 
An individual can have any number of 
permits. The Company can Diso have any 
number of permits for contract carriages. 
'Vhat is the effect of these two-the 
Contract carriages and the Stage Carriages ? 
What is the fate of the Road Transport 
Corporalions? This will certainly affect 
them. If only the Minister had consulted 
the road transport undertakings which are 
in the public sector, perhaps he would Dot 
have come with such a provision for issujDl 
permits. There should have been some 
restra int. There is a feeling that this parti-
cular provision is pro-private operator. 
Tberefore, this needs a sec :)l1d Jook. We 
have the experience in our own Slate where 
even on nationalised routes any number of 
permits are issued to matadors and stan-
dard vans which are operating as parallel 
services to the road transport services. 

Regarding renewal of permits, there is 
no safeguard at all; it Jooks as though it is 
automatic. Even for renewal of permits, YOU 
should see the past record. In the present 
Act there are provisions under sectiop 
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58(2). But according to the present Bill, 
renewal seems to be autom:uic; you do not 
go into the past record or past performance 
of the permit-holder at all; even if he had 
committed a number of offences, you are 
going to renew. 

In the case of tourist permit also, you 
have relaxed. Under Clause 88(9) of the 
Bill, permission can be granted for promot-
ing tourism, valid for the whole of India. 
No limit or quota is prescribed. Here also 
they will operate para11e) to the State road 
transport. 

Finally, I come to nationalisation. 
Hitherto, for nationalisation of routes, 
used to be notified by the road transport 
undertaking. But now, under Clause 99 of 
the Bill, it is the State Government that 
notifies. Hitherto, the road transport under-
taking used to notify and objections used to 
be called for and Government used to sit in 
judgment and give the decision. But now 
what will happen? Government itself will 
nctify, Government itself will consider tile 
ob1ections and Government itself will take 
th~ decision on its own notification. There 
is no natural justice. Therefore, the position 
as it exists in the existing Act should be 
restored, namely, the nationalisation routes 
must be notified only by the road transport 
undertaking and they must be decided by 
the Government. 

There are some more points, but 
because there is no time. I am not mt!ntion-
ing. You must have seen the reaction of the 
road transport undertakings. If only we had 
time in the Select Committee. we could 
have interaction with the officers and we 
could have improved on this. In any cas..:, 
please see that, under no circumstances, is 
nationalisation diluted. I hope the hon. 
Minister will consider these suggestions 
which have been made not only by me but 
also by many other Members. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Mr. Chairman, 
Sir t in the beginning I must thank all the 
hon. Members who have spoken from both 
sides of the House for the keen interest they 
have taken. It was very educative listening 

to most of the Members. Let me humbly 
make tbis request to all. The intention is to 
improve the system. This is not the full· 
stop; today the Bill is passed and Govern-
ment's mind is comp)et~ly closed and we 
say, "Whatever we have discussed, that is 
all; nothing more can be entertained". This 
is (IDly the initial step in the right direction 
on this sector which has been suffering for 
the Jast 30 to 3 S years. As I mentioned in 
my opining remarks, there has been a change 
in the total system. Where we had three 
Jakhs of vehicles, we have today a hUlIdred 
lakhs of vehicles. Earlkr, for driving licence 
the requirement was different from what we 
have tojay. Seeing the total cbange in the 
system, we have come with some reforms. 
So, It mu~t. very humbly, tell the hon. 
Members that it is not that we have put a 
full stop to any suggestion or that we say 
that what we have done is a totally perfect 
system We arl.! here to carryon improving 
on it. It is a continuous process. We cannot 
say thlt loday's rule will be valid even after 
30 years. May be in 1939 when the old 
Act was made, this was also thought over 
that there would be a change and the road 
tr.m'\l"ort would increase. What the hon. 
lvlembers have' got, Government also have 
the same inlention. The idea is to give a 
safe and perfect transport system to the 
country. We are open. We are open for the 
suggestions and as the Bill is put into 
pr(lcticc, put into practical implementation, 
whatever things we feel that this is not 
really going to work out, we have not closed 
Ollr mimI on that and we wiH move on that 
line I mllst thank the Hon. Members for 
their vJluablc .;uggestions and 1 humbly 
rcq I~st that this is a very progressive step 
in the right dir~ction and with honest inten. 
tion~ everyone must support and pass the 
Bill so that we can really move towards the 
right direction. 

Hon. Members have said about the 
comments of the State Governments. I must 
assure them that, may be, tho State 
Governments are not happy with some of 
our amendments. But we have consulted all 
of them. If any Hon. Member has any 
doubt. I can give th~ comments of that 
particular Government to that Hon. Member 
whatever comments they have given to us. 
We have not only asked their comments. but 
we have sent the Bi1J to them and waited 
for their comments. Since 1984, we have 
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been working on it. We have met experts 
on transport system. We have taken com-
ments of the State Governments. We have 
discussed in the Transport Development 
Council where all the Transport l\.1in\sters 
and the PWD Ministers from the road 
transport sector are insolvtd, and open. 
discussions ha ve taken place. 

SHRI BASUDEV ACHARIA : I would 
like to know whether you have received 
comments from the State Government or 
you have consulted the' State Governments. 

SHRI RAJESH PILOT: I say I have 
consulted them. I ha'/c said: all right, I am 
sending the Bill to you. Please comment." 
If the Government has not replied for four 
years. what do you expect me to do ? Do 
I carry on waiting that the Government has 
not replied? 1 should not carryon postpon-
ing my decision. (lnttrruptions) 

SHRI~1ATI 
(Panskura) : 
adversely? 

GEETA MUKHERJEE 
Have they commented 

SHRI RAJESH PILOT: But I have 
considered them. I have said in the begin' 
ning that they may not be happy with some 
of our amendments. I have accepted tha t. 
I am not saying that whatever they have 
told, I will incorpcrate it totally. There 
have been difference of views. During the 
discussion, you have heard that there arc 
difference of views from different Members 
of Parliament. Some Members have said 
that liberalisation of permit is good. Some 
Members have said that it is certainly 
wrong. Some Members have said that 
privatisation should be encourap,ed and some 
have said that na tionalisation shoul~ be 
more strengthened, and privatisation should 
not be encouraged. Always, there are diffe-
rence of views on any subject end it is the 
duty of the Government to take a balanced 
view on the national policy of that parti-
cular party which is running the Govem .. 
ment. Our Government is for nationalised 
sector, public sector, but we also encourage 
private sector wherever it is needed. We 
have taken a very balanced view in the 
whole Motor Vehicles Act. When we formed 
the definition, we have taken in view the 
comments of the other Ministries like the 
1l'1dustries Ministry about what is the pro-
duction figure likely to be in the next ten 

years etc. Maybe today the 12,000 kiJoaram 
vehicles are considered as heavy v(hicles 
and the production in the industry is 
picking up. That is why, we have kept the 
vehicles of 10,OOC kilograms under the 
medium vehicles. All these factors have 
been considered in con~ultation with the 
l[ldustry MinIstry, Law Ministry. Suggestions 
from the Members of Parliament have been 
taken. Today, most of the Members who 
have supported it, some of them have been 
writing to me and I have also been receiving 
suggestions for the last two years from the 
Hon. Members of Parliament. Even 
Members have written to me about their 
suggestions after going through the news-
paper. So, any Member who has been really 
keeping a track has beetl suggesting we have 
taken that suggestion in incorporatin& these 
amendments. Most of the l\1emhers have 
spoken on various subjects. There are three 
subjects where difference of views have been 
expressed. I will just cover those two or 
three points where we have difference of 
views. ..... 

One was the driving licence. If you see 
the rate of accidents which is a worry for 
the whole country, I think, the House will 
share with me that the number is increasing 
percentage is increasing. That is why, we 
have to come very heavily on that particular 
aspect that we have to start very strictly. I 
fully agree and Mr. Banatwalla will pardon 
my saying this that delegation which met 
him today that had met me also in the 
morning. He was persuading me that this 
20 Point Programme wo uld totally fail if 
we had restrictions Oil the 20 Point 
Programme. Are we giv jng priority to the 
removal of poverty instead of life of a 
person? Safety to ]ife is more important 
than the removal of poverty. (Illterruptiolls) 

SHRI G.M. BANATWAlLA : You can 
clarify this. For eX3mple, when we are 
concerned with acc;dents you have actuaHy 
reduced punishment for accident in this 
present Dill. The punishment for excessive 
speed, for example, hils been reduced. You 
please refer to your Clause 1 83 (1). In the 
present Motor Vehicles Act the punishment 
is iml'risonment upto ooe month or fine upto 
Rs. 100 or both. Both in the present Bm, 
for the first off~nce iine upto only Rs. S 00 
and for subsequent offences only upto 
'Rs. 1000. The point that I am suraestil1g is 
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[Shri G.M. BanatwaHa] 

that there arc various aspects which have 
been overlooked and tb ere are certa in pro-
visions which are ill conceived and th is is 
one of the ill conceived provisions. 

SHRI RAJESH PILOT: We have tried 
to become practical about it. If you put 
imprisonment for overspeeding, it never 
happea~ as you know. So it is better to 
fine him financially so that he learns 
a lesson. It is easy to \\ rite otie month 
imprisonment; but how many cases have 
been practicable in this country where for 
overspeeding one hal) gone to jail. So we 
have tried to become so practical where we 
can really implement this Act. 

Most of the Memb~rs have made a 
point about dri ving licenct!. The idea i~ to 
have diiving llcen.:-.: given to tho"e people 
who are really compl!tl:nt to drive. Today 
the system is [Jully. A5 [ ll.1YC said in my 
replie') earlier in the Hou-;c, now tnere is no 
system at all, there is no medical check up 
at all. Once you get your drivmg licence, J 
have seen personally that at the ttgc of 56 
or 6') th~ d,Oiv\!r i~ dl iving dnd the man 
:;itting beside him tells him 'now turn left, 
DOW turn right. 

[Translation] 

"now tUI n left, now tUfn I ight and 
now apply the brake". 

These are all happening. These are the 
pracii.al thing') where we have to get into 
the problem~ and find out. We have made 
medical check up compulsory for com-
mercial vehicles conceding these factors. 

1 agree tlnt the moment you say that 
two years 1 ight motor veh icle driving 
experience before you change over to heavy 
motor vehicles .. 

SHRI G M. BANAT\VALLA : Not 
experi n ;!, O,l!y holding the licence. 

S:I:lt RAJESH PILOT: The intention 
is thlt only. I can write experience .... 
(1 flfer lUI' ti on s) 

Wben w::. hlve put thi~ clause that he 
should hold a two years light motor vehicle 
licen~e. the intention is that he drives. I 
.atoe that th~re is no .expe~}ence _ written in 

that. But the maximum that we can put 
legally on them is this. Because the moment 
you say two years light motor vehicle driv· 
ing experience, there is a test after that also. 
It is not that holding two years licence is a 
fit case to take licence for heavy vehicles. 
But even experience chit for any amount of 
experience one can take. I know it. It is not 
a perfect system where you can say that all 
right you have licence and yon have the 
experience too-that is the perfect system. 
But we except that with these restrictions 
there will be some sort of improvement in 
it. I am not saying that with this law 100 % 
improvement will come. 100% improve-
ment will not come til 1 such time we really 
improve the whole system of the functioning 
of this country. 

There are people who get motor driving 
licence by sending money orders. There are 
cases which have been caught where people 
have not even app} ied for it and they just 
by sending money orders get motor driving 
licence. Thinking on those lines we have 
gone very strict on driving licellce. So Jet 
us put it in practice. If we find that it can 
work, we can always reduce it from two 
years to one year. J t is also not correct 
that the man who qual ifies for a heavy 
vehicle should be immediately put on a 30 
tonner or a 35 tanner vehicle. Because the 
moment you give a heavy motor driving 
licence, you cannot put a restriction that he 
will drive only upto 3 tonner or 5 tonner 
veh icles. We are trying to put expel ience 
only for safety reasons. 

Onc point was made about fiitness by 
private testing stations. The intention is 
again to remove corruption from the system, 
Today as Hon. Members pointed out, when 
a person gol'S for fitness of vehicle in R TO 
office, they say that this is wrong and that 
is wrong. But with some discussions every .. 
thiag will become fit 1 To remove that, you 
have to have competition. We are relying 
totally on the State Government for thic;. 
Because ultimately the implementation of 
the Act is totally in the hands of the State 
Government. 

SHRI P. KOLANDAIVELU : By this 
you art" opening the floodgates of corrup-
000. 

SHRI RAIESH PILOT: It means that 
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livin. ai1ythiDI to the Staie is encouraging 
cotruptioo ! 

SHRI P. KOLANDAIVELU : NOt you 
are givin. i~ to the private owners now. 

SHRI RAJESH PILOT: What we are 
doing is that we arre autborising the Slate 
Government that they select the motor 
garages which have the equipment and 
competence. It is the State Government 
which has to say this. They can say that 
all right no private garages, we want to have 
RTO efficiency. The intention is that RTO 
should serve; but they are not serving. So 
this is the only alternative available. When 
I know there are two alternatives the 
corruption will be reduced. This is the 
total idea behind having the private garages 
giving certificates for fitness. We have seen 
jn the developing countries thi:; has worked 
becasue when yon are coming to R TO for 
fitness you are already bringing 8 certificate 
of fitness from the motor garage. You are 
already bringing that certificate and RTO 
is only counter-signing it. Today he has the 
power to reject it. 

Another main point which was discussed 
was the nationalisation of routes and 
liberalisation of permits. The intention 
behind this liberalisation i~ very clear. It is 
not moving towards privatisation. Let me 
explain what is Government doing. Today 
some of the State Governments suppose they 
want to nationalise some routes. They will 
give a news or a notification ar an order 
that such and such route is to be 
nationalised. Then all the private operators 
come running and say: Do not nationalise. 
Do nlJt n~tionalise. After that they take 
sometimes two years or three years and the 
route is never nationalised. The same system 
continnes. Then complaints come to lB that 
nationalisation has b'..'come a scaring weapon 
with the State Gover~ment, Now what we 
have done in tbe rresent scheme is that 
suppose route 'A' to '8' is to be 
nationalised. The State Government will 
give a notification that they want to 
nationalise route C A' to '8'. Then within one 
year the State Government will have to 
naffOtl81ia that route and publish their 
sehttn'f itt the local newspa.,er and also the 
existiq system at that moment when 
notifi~tion is issued wflt colltinue till total 
DlU~natisaflotl hlkes place add suppose the~ 

do not nationalj.se within one year then the 
whole scheme lapses. 

As far as the point about HberaJjsation 
of stage carriage permits and contract 
carriage permits is concerned it is a fact 
that some p~ople are holding the permits for 
generations. This point has been menlioned 
by some hon. Members also. For the last 
three generation, the permit has not gone 
to any other person. There are parties who 
are holding the permit for the last thirty 
years because they do not allow the new-
comers to come in. They do not allow the 
other parties to come in They usc methods 
beyond dOUbt. The same thing was told to 
me when Government liberalised the national 
permits on trucks. Lot of people came 
saying you are going against Socialism. 
You are withdrawing the r;ght of 
scheduled castes and scheduled tribes. 
But what was happening, Permits in the 
names of scheduled castes and scheduled 
tribes were taken and they were further 
rented and in some cases sold. The poor 
scheduled cal\tc and scheduled tribe did not 
make full lise of that permit. They were 
misused. With thi~ the intention of the 
Government is to remove corruption and, as 
such, the cost of the permit is removed. The 
apprehension of Mr. Kolandaivelu is tbat if 
you make it free there will be dis-order. 
Everybody will apply and instead of 50 
buses there will be 100 buses. 

SHRI P. KOLANDAIVELU : There wilJ 
be so many buses and Jess passengers. 

SHRI RAJESH PILOT: His apprehen-
sion is that there will be chaos. Suppos.: 
there is requiremznt of fifty buses there wHl 
be 100 bu')es in')teld. r agree with him that 
there i') an apprehension to that effect but 
who will spend Rs, 5 or 6 lakhs on a bus 
if tber\! is no return from the bus. 

SHRI P. KOLA~DAIVELU: He need 
not 5pcnd Rs. 5 or 6 lakh'). Through hire-
purchase system by spendjng Rs. 30,000 
you can get a vehicl~. 

SHRl RAJESH PILOT: But you will 
be paying interest to the bank. Then you 
are taking a liability on yourself. I_ share 
your apprehension. I am not saying it is 
totally ruled out. \Vhat I am saying is that 
let us take thif) step so that corruption is 
furb~d, 
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SHRI p, KOLANDAIVELU: Let me 
tell you corruption cannot be eliminated by 
this. 

SHRI RAJESH PILOT ; We ha~e 
another one and a half y~ars term to go In 
thi~ House. You are here. We are her:. 
We will show corruption is removed and If 
there is any lacunae still left w_e are t~ !earn 
~ 't So tl1at is one intentIon. Initially, lrom 1 • , " 
the same apprehensions were gIven to us In 
the case of national permits for trucks. 
Believe me, the revenue went up. A com~lo~ 

\d go to RTO office If he saId. man cou '. 
My truck number so-and-so) permit for 

. three States, he just paid the tax of the 
State and came back. Corruption has been 
rouled out totally from there. Today, t~e 
national permit for a truck is fl'eel~ avail-
able to anyune. There is no corrupu?n. O.n 
similar lines, \'ve are trying to have In this 
system. 

We are available to rectify that. If at 
any lime, the House feels, we feel or t~e 

people feel that it has to be amend~d In 
that way. we are there to ractlfy the mistake 
and follow it up. (I"terrlJpliolt\') 

Another thing was about the claims. I 
am just touching the main pojnt~. Then, I 
can answer some of the questIons about 
which the han. Members feel. 

In this particular Bill. we have tried to 
bI ing maximum public convl!nience. The 
intentions of the Government are to have 
scope for natural growth in keeping with the 
local 11ccds for both the public sector and 
the private sector. 

'''Ie have also tried to bring about 
changes to give scope for individual initia-
tive, roao safety, pollution control and 
regutat!on of transport of hazardous equip-
ment. A number of Members have said 
about provisions for pollution. I can inform 
the House that with this Act, which is 
CO!11ing in, we have t:lken steps for cmis,ion 
of smoke, visible vapours, spark ashcs

t 
reduction of noise emitted by causes of 
vehicles. '''Ie have come down on the age 
of the vehicles, 

PROF. SAIFUDDJN SOZ: Why Dot 
eradication of noise? Why reduction? 

SHRI RAJESH PILOT: My point is. 
we would like to eradicate it. Tomorrow, 
you will take a decision that all vehicles 
of six years would be closed. Can you 
afford it in this country today? Suddenly. 
you find two lakh vehicles off the ground. 
Then. yOU come to the banks. Let us go 
practical. I can take a decision . that any 
transport giving is to be closed. I can tell 
that the Jammu and Kashmir Government 
will be the first one to ring up and say: 
'No, no; hiJJs, you must permit.' So, let us 
have a practical approach. 

SHR[ ATAUR RAHMAN: What about 
the pending cases in courts? 

MR. CHAIRMAN: Let the Minister 
reply. Then, you put some question, if 
necessary. 

SHRI RAJESH PILOT: On nationalised 
routes, \~'e have made provisions for State 
carriers permit on route of 50 kilometres or 
Jes(j only State transport undertakings 
beside~ the individual. We have not brought 
the companies here. Only STU:: have been 
p~rmitted. STUs are exampted from ceiling 
limit on personal holdings, l'here is a ceil-
ing limit on the personal holdings by 
individuals and companies -five and ten, 
respectively. 

About the consideration of applications 
for permits, where there are more appJicants 
then the number of vacancies available, 
STUs will be given preference other things 
being equal. Similarly, STUs have been 
exempted from ceiling on personal holdings 
in matters of grant of n~tional permits and 
all-India permits for tourists and coaches. 
Even for th~ festivals and other things, we 
have removed the restriction on the STUs 
so (hat they can use whenever they feel like 
that. 

Regarding provisions to help the private 
sector, we have taken the steps. Presently, 
when a scheme is to be nationalised, route 
or area j') notified, existing private opera-
tors cnnnot get renewaJ of the permits. The 
tr~mport authority cannot grant permit on 
stich routes or areas covered by notification. 
There is uneertainty in the minds of private 
operators. They do not take steps to 
im,.,rove their services or replace the existinl 
vehicles beca'Jse of the {"C;, ~~,~ Qqvern ... 
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ment's intention to nationalise that area or 
route is there. We have taken steps that 
within one year, the Government has to do 
aU their formalities ond come up there. 

I have mentioned about the drivers. 1 
have meniioned about thp; vehicles. We have 
alr.o taken steps for a critical component of 
motor vehicle to conform to the prescribed 
standards and specifications. Renewal of 
registration cerrificate on non-transport 
vehicles will be only after a certificate of 
fitness is issued by a competent authority. 
As I have mentioned, the registration is 
being changed. We are going to have a 
national register. (Interruptions) 

Similarly, there is compulsory inspection 
of vehicle for mechanical defects before it 
1S registered and power to prescribe the age-
limit of motor vehicles to eliminate the 
v~hjcles causing pollution. 

We have taken a step. Over-loading was 
'Very common. 

SHRI AMAL DATTA (Diamond 
Harbour): Mr. Madhav Reddi .",made a, 
point. 1 also emphasis that. That was, It 
you arc authorising the State Governments 
to have prescribed gar ages to give the 
fitness ceruncatca that will not be a VCIY 

iood thini· 

MR. CHAIRMAN ; The Minister has 
already replied for this. 

SHRI AMAL DATTA: No, no. He is 
just proceeding. Is be taking steps in this 
teprd 7 

SHRI RAJESH PILOT: I am covering 
those general points. Over-loading was very 
common in the transport sector. We have 
taken a decision that if anywher~ ovt!l'-
loading is found, we said to off-load there 
itself so that people are psychologically 
scared and they will not overload. Earlier 
there was chaUan syste1ll. So, these are the 
strict measures to improve the system. 

Similarly, there ale Jot of measures 
which we bave takcu. One of the hone 
Members has said that what is happening 
today is that a vehicle comlllits a crime 
here and loes to !.ome Olher State. It is 
easy to trace that vehicle wi lh tb is new 

t system of registration and the national 
register of driving will be maintained and 
it witl be very eB&Y to trace the vehicle and 
the driver. These are the very good inten-
tions moved by the Government. Most of 
the Members have given thejr points in 
different ways. I have noted down all the 
points. 

SHRI P. KOLANDAIVELU: You are 
taking away the jurisdictjon of the court. 
~Iause 2 (11) which was fonnerly found 
10 th~ Act in 1987 has been taken away 
now In the new Act, i.e., the jurisdiction of 
tbe courts. T~at is the fundamental right. 
How can you_take it away? 

SHRI RAJESH PILOT: It is not that 
Fundamental Right. This is a different 
fundamental right. There have been com-
?laints that lot of things have been pending 
In the courts. We have taken up with some 
of the measures. And nobody will 10 to the 
court when there is DO restriction. Why are 
people going to courl? You have applied 
and 1 have appJied. How have you got it ? 
That will be th( ~cause. Now there is no 
cause, Who will go to the court? 

I have noted down the points given by 
the hon. Members individually. Generally 
1 have covered al(:[the points as to wha~ 
Government intend to do, what they have 
suggested and what is in the present Motor 
Vehicles Act and so on. (lntJrruption:,) 

16.32 hrs. 

[MR. DEPUTY SPEAKER in th~ Chair] 

SHRI AT A UR RAHMAN : What 
about the pendency of cases in the court 
under Motor Vehicles Act? 

SHRI RAJESH PILOT: Regarding the 
pcnd<:nc), of cases in the courts, in the new 
Act, you can find tha t we a re trying to 
has:en the Claim Tribunals and after the 
ChiJm Trjbun:1Js are finalised, within 30 
days. the fl1l1d h<!s to be deposited. 

SHRI ATAUR RAHMAN: That is 
quite different. 1 am talking about the traffic 
violations which are not tried by court 
(Interruptions) ' •. regarding special maai;~ 
trates ... (1 nte rrup,i 0"$) .•• 
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SHRI RAJESH PILOT: It is a good 
suggestion. I wjIJ certainly consult with the 
State Governments in the next Transport 
Development CouncjL I have mentioned 
very clearly and let me frankly tell the 
whole House that the total ~mplemcntation 

of this Bill will be practically depending 
upon the efforts taken by the State Govern-
ments. Only then, the Bill will be practical. 
The total machinery has to be by the State 
Government because this sector is totally 
controJIed by the State Government and W~ 
will do our best from the Centre in giving 
full help to it. Whatever suggestion, the 
hon. Member has given, 1 will certainly 
discuss when the next Transport Develop-
ment Council meeting takes place. 

One hon. Member has mentioned about 
the Delhi bus terminals. I fully agree that 
the requirements in Delhi are more. It is 
also under consideration. We will try to 
help the Delhi commutors in this direction. 

Wjth these words, I request the hon. 
Members to get the BiIJ passed. 

MR. DEPUTY SPEAKER: J shaH now 
put the Amendment to the Motion for 
Consideration moved by Shri C. Madhav 
Reddi to the vote of the HOll'":>c. 

Amendment No. 1 was put and 
negatived. 

MR. DEPUTY SPEAKER: The next 
amendment to the Consideration motion is 
by Prof. Soz. 

PROF. SAIFUDDIN SOZ: Please give 
me a minute. I do not insist on a Jomt 
Select Committee on this Bill. It is an 
important Bill and I want an assurance from 
the hon. Mmister that this Btll would be 
reviewed within the next six month~ and he 
will come forward with the amendments 
required in the J ight of the suggestion 
n:c-!ived and the di~crcpancies noticed. 

SHRI RAJeSH PILOT: As I said, the 
Government has a totally open mind. 1 am 
not saying that it is a perfect legislation. 
Efforts have been made to improve it. We 
have incorporated the various suggestions 
we have been receiving. \\le have had discus-
sions in the various forums also. Why fix 
this time limit? We can review it even 
tomorrow, if necessary. 

SHRI O.M. BANATWALLA : lIt is aD 
open window that does not let the -fresh air 
in. 

PROF. SAIFUDDIN SOZ ; I seek leave 
of the House to withdraw my amendment 
to the consideration motion. 

Amentlmeat No. A03 w.as, by leave, 
_. itbdtt\ "" • 

MR. DEPUTY SPEA,l(ER: The ques-
tion is : 

"That the Bill to consolidate and 
amend the law relating to Motor 
Vehicles, be taken info consideration". 

Tbe Qlotiop Wt!S a_QPt~d. 

MR. DEPUTY SPEA~ER : The 'House 
will now take up c1ause by clause considera-
tion of the Bill. 

Clause 1 (Definitions) 

SHRIMA TI GEET A M UK HERJEE: I 
beg to move: 

"Page 3, line 18,-

for "12000·kitograms" :,ubst;(llte 
"11000 ktlograms" (37) 

"Page 3, line 32,-

jar "6000 ki)Qgrams" SUbll ifute 
"4,000 kilograms" (38) 

Thess"ull~ndnwnts.are wHh a .view to save 
the Government from the revenue loss 
without any benefit passing on to the con-
sumer. In a situatjon w~ere we nave such 
a huge deficit. I think, it is absolutely nOD-
eS$elltial to {educe this r~venue to give this 
concession. If tbe hone Minister has an open 
mind, let him make a start from today, why 
wait for tomorrow and accept my amend-
ments. 

SHIU RAJESH PILOT: This is a 
definition clause and it defines a heavy 
passeqaer motor vehicle. The criterion for 
classifi'iation of the heavy passenger motor 
vehicle is that the gross weight of such 
vehicle should exceed 12000 kilograms. 
The ~mcndment proposed is to limit gross 
vehjcle weight to 11000 kilograms whick is 
the present limit under Section 2(9-A) of 
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the Motor Vehicles Act, 1939. The limit of 
11000 kilograms was proposed to be 
increased to 12000 kilograms on the recom-
mendations of the Ministry of Heavy 
Industries. 

As I have mentioned, we have taken 
into consideration the technical requirements 
of the transport sector for the next twenty 
years. 

As regards revenue, tbere will not be 
any loss, because the earlier limit of 4000 
kilograms, has been brought down to 3000 
kilograms. While the revenue will not come 
down, on the other band, it will help a 
lot; 11000 kilogram vehicles will come in 
the medium vehicles. 

In view of this, I do not accept the 
amendments. 

MR. DEPUTY SPEAKER: I shall now 
put amendments No. 37 and 38 to clause 
2 to the vote of the House. 

Amendments Nos. 37 and 38 were 
put and negatived. 

MR. DEPUTY SPEAKER : I shall now 
put c1ase 2 to the vote of the House. The 
question is : 

"That clause 2 stand part of the Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 3 stand part of the 
Bill. " 

The motion was adopted. 

Clause 3 was added to the .Bili. 

etause -4 (Age lim it in connection "lth 
driving of Motor Vehicles. 

PROF. SAIFUDDIN SOZ: I· beg to 
move: 

.Page 6, line 13,-

omit "in any public place". (30) 

Sir, Clause 4 says, "No person Und~1 
the ale of 1 g years shall drivo a motor 

vehicle in any public place". Now there 
may be some public park whioh has no 
fencing and whieh is not labelled as public 
park, is he free to kill somebody there? 
So, what is the use of saying, 'Not in any 
public place 1" J request the Hon. Minister 
to remove this expression. 

SHRI RAJESH PILOT Mr. Deputy 
Speaker, Sir ... 

PROF. SAIFUDDIN SOZ: 'No person 
under the age of 18 years shall drive a 
motor \'ehic1e!- this is sufficient. Why in 
any pub) ic place \\-as added ? 

SHRI G.M. BANATWALLA : In a 
private room he Cdn drive. (//lterruptions) 

SHRI RAJESH PILOT: What we have 
doneis that we have reduced the age from 18 
to 16 years for children who are driving 
mopeds or vehicles without engines or gear. 
And why we have said, 'not at public place' 
is because if you remove this, then they will 
drive at public places also. So, we have 
specially restricted it to the private pi:lces. 
And as the Hon. Member was saying, 1 
don't think that in lawns or some such 
places somebody will drive the vehicle. He 
is not supposed to drive there. 

"iR. DEPUTY SPEAKER : I shaH now 
put of amendment No. 30 to Clause A moved 
by Prof. Soz to the vote of the House. 

Amendment No. 30 wa s put and 
negatived. 

The question is : 

"That Clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the BIU. 

MR. DEPUTY SPEAKER The 
question is : 

"That clauses 5 and 6 stand part 
of the Bill". 

The motion was adopted. 

Clauses 5 and 6 were added to the Sill. 
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Clause 7 (Restrictions on the grantinl 
of learness licences fur certain 

Vehicles) 

SHRI G.M. BANATWALLA : I beg to 
move: 

Pages 6 and 7,-

omit lines 35 to 41 and 1 to 3, respec-
tively. (10) 

Page, 6,-

omit lines 36 to 38. (11) 

Page,7-

omit lines 1 to 3, (12) 

PROF. SAIFUDDIN SOZ 
move: 

Pages 6 and 7,-

I beg to 

(i) omit lines 35 to 41 and 1 to 3, 
respectively. 

(ii) Pale 7, line 4-omit "(2),'. (31) 

MR. DEPUTY SPEAKER : I shall now 
put together all the amendments to Clause 
7 to the vote of the House. 

Amendments Nos. 10,11,12 and 31 
were put and negatived. 

The question is : 

"That clause 7 stand part of the 
Bill :' 

The motion was adopted. 

Clause 7 was added to the B iI J. 

MR. DEPUTY SPEAKER: Shri B.D. 
Patil, absent. There is no amendment moved 
to Clanse 8. 

The question is : 

"That Clause 8 stand part of the 
Bill". 

The motion was adopted. 

Clause 8 ,... 5 added to the Bill. 

Clause 9 (Grant of driving licence) 

SHRI G.M. BANATWALLA: I beg to 
move: 

Page 9,-

omit lines 11 and 12. (J 3) 

MR. DEPUTY SPEAKER: I shall now 
put amendment No. 13 to Clause 9, moved 
by Shri Banatwalla to the vote of the 
House. 

Amendment No. 13 was put and 
neaRtived. 

The question is : 

"That Clause 9 stand part of the 
BilL" 

The motion was adopted. 

Clause 9 was added to tbe Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 10 to 13 stand part 
of the Bill." 

The motion WelS adupted. 

Clauses 10 to 13 were added 
to tbe Bill. 

Clause 14 (Currency of Licences 
to dr he motor V ch icles). 

SHRIMATI GEETA MUKHERJEE: I 
beg to move : 

"Page 12, line 11,-

for "twenty years" substitute" 
" three years" (3 9) 

MR. DEPUTY SPEAKER : I shan DOW 
put tbe amendment moved by Shrimati 
Geeta Mukherjee to the vote of the House. 

Amendment No. 39 was put and 
nea_thed. 

MR. DEPUTY SPEAKER : Th, 
question is : 

UThat Clause 14 stand part of the 
Bill. " 

Tbe motioD was adopted. 



349 Motor ¥eA/G/,s Bill SRAVANA 31, 1910 (SAKA) Motor Yehiolet Bill 350 

Clause 14 was added to the Bin. 

MR. OEPurv SPEAKER: The 
question is : 

"That Clauses 1 S to 21 stand part 
of the Bill." 

The motion "as adopted. 

Clauses J5 to 21 were added 
to tbe Bill. 

ClaIse 22-(Suspension or Cancellation 
of driving licences on con,iction) 

PROF. SAIFUDDIN SOZ (BaramulJa) : 
I beg to move : 

Pair. 16, lines 45 and 46, 

for u may cancel or suspend for 
such period as it may think fit." 
subJtitutt, "shall cancel," (32) 

Page 17,-

omit lines 1 to 5 (33) 

It is a very important Clause of the 
Bill. I want a minute to speak. 

Sir, on first conviction the expression 
here is that the court "may cancel or 
suspend". Why this "may" when he is COll-
victed of rash driving, dangerous driving as 
is referred to in Section 1 84. if any class 
or description of motor vehicle causes death 
or grievous hurt to one or more persons, 
the court by which such persons be convic-
ted may cancel or suspend for such period 
as it may think fit. The conviction is there 
and there is no puni'h:n~nt. In the Bill you 
are institutionalising a kind of lenient treat-
ment to drivers who drivl! rashly and cause 
not only injury but kiJI persons and yet you 
say that the court "may cancel the licence." 
Therefore, I move this amendment. This is 
a definite contribution. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker. Sir, cancellation of lieene", has also 
been authorised to the State Government 
but for some reasons, if the matter has gone 
to the Court, you really cannot dictate the 
court that you wilJ cancel it. You have got 
to leave to the wisdom of the court The 
hOD. Member is a legal man. He knows 

when the case is under the jurisdiction of 
the court, you have .ot to leave the options 
as per the Jaw and what decisions tbe cour t 
gives the you have to follow. We cannot say 
that court "shall cancel". Then why should 
we go to the Court? But for some reasons 
if you have to 80 to the court, then you 
have got to leave it to the wisdom of the 
Court. 

PROF. SAIFUDDIN SOZ: In Section 
22, sub-Clause 2, you used the expression 
"shaH". I want to use this expression also 
in sub-Section] of Section 22 because this 
will institutionalise a kind of Jenient treat-
ment to drivers who will drive. You kindly 
give me a minute or two to speak. It is very 
important. I demand that it should go to a 
Joint Committee. 

MR. DEPUTY SPEAKER : I now put 
amendment numbers 32 and 33 to Clause 
22 moved by Prof. Saifuddin Soz to tbe 
vote of the House. 

"Amendme~ Nos. 32 and 33 were put 
nega ti fed. " 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 22 stand part of the 
Bill. " 

The motion was adopted. 

Clause 21 was added to tbe Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clauses 23 to 29 stond 
part of the Bill." 

The motion wa s adopted. 

Clauses 13 to 19 'W~re added 
to the Bill. 

MR. DEPUTY SPEAKER : Now 
Clause 30. Mr. D.B. PatH is not present. 
There are no amendments to Clauses 31 to 
3 S. So, I put CI ::tu~es 30 to 35 together to 
the vote of the House. The question is : 

"That Clauses 30 to 3 S stand part 
of the Bill." 

The motion "al adopted. 
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Clauses 30 tv 35 were added 
to the Bill. 

MR. DEPUTY SPEAKER Now 
Clause 36. Mr. D.B. Patil is not present. 
There is no amendment to Clause 37. So, 
I put Clauses 36 and 37 together to the 
vote of the House. The question is : 

"That Clauses 36 and 37 stand 
part of the Bm." 

The motion was adopted. 

Clauses 36 and 37 wore added 
to the BUl. 

Clause 38-(power of Stat~ Governments 
to make rules) 

Amendment made; 

Page 24, line 18,-

after "registered" insert "medical" (7) 

(Shri RBjesh Pilot) 

MR. DEPUTY SPEAKER: The 
que5tion is : 

"That Clause 38, as a nendcd, 
stand part of the Bill." 

The m\)tion W.1S adt)ptcd. 

Clause 38, as amended, was added 
to the Bill. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That Clauses 39 to 49 stand part 
of the Bill." 

Tile motion wa~ adopted. 

Clauses 39 to 49 were added 
to the Bil)' 

Clause 50-(Tran~fcr of ownership} 

Amendnlent made: 

Page 31, line 32,-

for "shall" re::zd His required to" (.8) 

(Shr i Rajeah Pilot) 

MR. DEPUTY SPEAKER: The 
question if:) : 

,"That Clause 5 0, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause SO, a s amended, was added 
to the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clauses 5 1 to 55 stand part 
of the Bill." 

The motion was a-topted. 
Clauses 51 to 55 were added to the Bill. 

Clauses 56 -Certificate of fitness 
of transport Vehicles. 

MR. DEPUTY SPEAKER: Now Clause 
56. Sltrimati Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beg to move : 

Page 37,-

(i) Jil.es 5 and 6,-

omit "or by an authorized testing 
station mentioned in sub-section 
(2)," 

(ii) lines 9 and 10,-

Omit "or the authorised testing station" 

(iii) om it lines 12 to 1 8. (40) 

This a amendment deals with the power 
conferred by this Bill to the private testing 
stations to issue fitness certificates. Of 
course, this has to be done according to the 
specifications of the Central Government; 
and Mr. Pilot has said thut the Slate 
Governments also can opt, out or in. Here, 
I have very serious objections on various 
counts. I am not at all conv:nced by his 
explanation. One reason that this power 
should never be giv~n to private operators, 
because public safety is involved here. 
Nothing is higger than that. 

He spoke about employment. I say : Jet 
there be ,any number of garages to repair. 
Why, do they want them, to be' given tbe 
riaht to issue fitnes certificates~ which w'i1l' be 
manipulated by any means? (lnterrl~Ptions) 
Certainly they can be. This cannot be done 
by the pulice servants. If they do it, you 
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can at least catch them. They are your 
servants. (Interrupt lOlls) 

As far as qualifications are concerned, 
they can always be managed. And here, in 
reality, the State Government')' rignts have 
been seriollsly abridged, because j t is not 
true that the State Governments have an 
absolute right. If tIle specifications given 
by the Central Government are adhered to, 
aod jf the State Government, under certain 
circumstances, says: 'No; this garage is not 
to be given the power to issue filness 
certificdes," th~n they can immediately go 
to the court, and get the v.zrdict of the 
court. So, that arrangement is being made 
here. 

Lastly, the question is that v.-e have 
State Government of various hues-the 
Left, the Centre, the Opposition etc.; all 
kinds of Government arc there: in Orissa, 
Karnatka, Tamil Nadu, West Bengal and what 
not. They are all opposed to this. Therefore, 
this Clause should be immediate1y removed 
from the Bill. I believe the Minister wiJI 
take a serious note of it. This is an experi-
ment. So, let this experiment, for the time 
being, be given up thinking that &0 many 
State Governments have not agreed to it. 

SHRI RAJESH PILOT : The hone 
member is a senior member of the House. 
She has got a habit of putting words into 
mouth of the speaker certainly. I said, it is 
a step towor'ds a progressive direction. I 
never said, it is an experiment. Government 
canrlot do an experiment with taws and acts. 
I said, it is a progressive step towards a right 
direction. Even during her speech, first lime, 
she mentioned about the object of the Act, 
which was not COlrect. I Would repeat-tl,e 
hon. member can chcck-"These were some 
of the more important modifications 
suggested" you read "Libel'aJisation of priva-
tisation" which was the modification 
suggested. But the object is in the next page; 
you should have read the page no. 132, 
which is the real page. But in your speech 
YOU mentioned that the object of the Bill is 
to increa~e privatisation, which is not 
correct; may be my mistake the hon. member 
hai added. She has been insisting on 
privatisation in tbis Bill. the bon. member 
from Tamilnadu has already said that in 
West tJengal out of 11,000 buses onla 1 SOO 
lit 122 tb' publi~ Hc:t;f. 

SHRI P. KOLANDAIVELU : The state 
Transport Undertaking is having only 1099. 
The total number of buses is 9227. 8000 
buses are being run only by pdvate owners. 
(Interruption,f) 

SHRI RAJESH PILOT: In West Bengal. 
(Tnterruption.f:) 

SHRIMATI GEETA MUKHERJEE 
I just objected to that. (["terruptiOllsj 

SHRI RAJESH PJLOT: You must 
speak the same language .•• (lnterruprions) 

SHRIMATI GEETA MUKHERJEE: 
What I said at that time was that you say 
that there would be a co-existence between 
private and public; and that particular clause 
relating to public has been taken out. 

SHRI P. KOLANDAIVELU : But YOll 
are giving a lion's share to the private 
operators. 

SHRIMATI GEETA MUKHERJEE: I 
have not said that 110 private operator can 
be given it. Why a fitness certificate? That 
is my question. 

Sl-JRI RAJESH PILOT: This is my 
clarification. When I gave it, the hone 
member was not here. So, for the clarifica· 
tion of the hon. member I would say that 
this is only to reduce the task of the State 
Government, because the number of vehicles 
i~ going very high; from 3 lakhs they have 
gone up to 100 lakhs. The task has been 
increased tremendously high. This is a very 
tested method in other developing countries 
which are coming up; tnc State Government 
Will authorise it. The Central Government 
wants to ;')sue a specification so that there 
will ue a uniformity all over the country 
that there should be a testing machine of so 
and so nature of S011ething only to establish 
uniformity in the system. Otherwise, the 
power rests with the State Government to give 
e certificate to a particular garage if they feel 
comfortable or if they feel that the compe-
tence of the garage is there. So, we have left 
it totally with the State Government to certify 
it; we are not forcing th(~m to certify so and 
so. It is totally left with the State Govern-
ment; if they feel that so and 8~ guag! is 
competent and has facilities, they can 
'tertify for the arriftcation of the Cacilitios. 
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MR. DEPUTY SPEAKER: Now I 
shall put amendment moved by Shrimati 
Geeta Mukherjee to the vote of the House. 

Amendment No. 40 was put 
and negatived. 

MR. DEPUTY SPEAKER: There are 
no other amendments to clause 56. There 
are no amendments to Clauses 56 to 65 
also. So, I put clauses 56 to 65 together 
to the vote of the House. The quesion is : 

"That Clauses 56 to 65 stand part 
of the Bill." 

The motion was adopted. 

Clauses 56 to 65 were added to the Bill. 

MR. DEPUTY SPEAKBR: Are you 
moving your amendment to Clause 66 ? 

SHRH.{ATI GEETA MUKHERJEE 
No. 

MR. DEPUTY SPEAKER The 
Question is : 

"That Clause 66 stand part of the 
Bill." 

The motion was adopted. 

Clause 66 was added to the Bill. 

MR. DEPUTY SPEAKER : The 
question is : 

"That Cl~use 67 stand part of 
the Bill. 

The motion was adopted. 

Clause 67 was added to the Bill. 

Clause 6S-(Transport Authorities) 

Amcm/ment made: 

Page 46, ]ine 44,-

for "56" read "96" (9) 

(Shrf Rajesh Pilot) 

MR. DEPUTY SPEAKER: Shri D.B. 
PaUt-not present. 

17.00 hrs. 

MR. DEPUTY SPEAKER The 
question is : 

"That Clause 68, as amended. 
stand part of the Bill." 

The motion was adopted. 

Claase 68, as amendment was added 
to the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clauses 69 and 70 stand 
part of the Bill." 

The motion was adopted 

Clauses 69 and 70 were added 
to the Bill. 

Clauses 71-(Procedure of Regional 
Transport Authority in considering 
application for stage carriage permit) 

Amendment made: 

Page 48,-

Jor lines 20 to 23, subslitu(e-

U(b) Where the number of stage 
carriages are fixed under clause 
(a), the Goverment of the State 
shall reserve in the State certain 
percentage of State carriage permits 
for the scheduled castes and the 
scheduled tribes in the same ratio 
as in the case of appointments 
made by direct recruitment to 
public services in the State. 

(c) Where the number of stage 
carriages art: fixed under clause (a) 
the Regional Transport Authority 
shall reserve such number of 
permits for the scheduled castes 
and the scheduled tribes as may be 
fixed by the State Government 
under sub-clause (b). 

(d) Arter reserving such Dumber o( 
permits as is referred to in sub .. 
c1au~ (c), the Regional Transport 
Authority shall in c:onsidetina alt 
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application have regard to the 
followinl matters, namely." (119) 

(Sbri Rajesh Pilot) 

MR~ DEPUTY SPEAKER : The 
question is ; 

uThat CJause 7 J , as amended, 
stand part of the Diill." 

The motion WIS adopted. 

C18.le 71. IS amended. was added, 
to the Bill. 

MR. DEPUTY SPEAKER The 
question is : 

"That Clauses 72 to 87 stand part 
of the Bill." 

Tlte motion ".s adopted. 

Claules 71 to 17 were added to the Bill. 

Clause 11-(VaUdtltion of Permits for 
the outside rellion in wbicb Ir.nted). 

Amtndmell t made : 

Pale '3, line 3,-

a/ttr "under sub-section (9)" ;nstrt-

"in respect of tourist vehicles other 
than motor cabs" (118) 

(Shri RaJesh Pilot) 

MR. DEPUTY SPEAKER : The 
question is : 

"That Clause 88, as amended, 
stand part of the Bill." 

The motion was adopted. 

MR. DEPUTY SPEAKER The 
questioll is : 

"That Clauses 89 to 92 stand part 
of the Bill." 

The moti.n was adopted. 

Clauses II, as amended, was added 
to the Bill. 

Clauses 89 to 92 ware added to tbe Bill. 

Clause 93-(Agent or Convalser to 
obtain licences) 

SHRI ATAUR RAHMAN: (Barpeta): 
I bed to move : 

Page 66,-

after line 42, insert-

"(iii) as an aaent, solicit, undertake, or 
promote any official process or 
business on promise of expeditious 
disposal or routine disposal of any 
matt~r under this Act." (114) 

SHRI ATAUR RA HMAN : Sir, I am 
pretty sure that ali the Members of this 
House would agree with me that there is 
corruption in the Motor Vehicles Office. It 
is a fact. I would ask any of the Members 
here to stand and say that there is no 
curruption in the Motor Vehicles Department. 
That is why, I have brought this amend· 
ment. I thought this would heJp the 
Government to abolish corruption and I 
very sincerely feel that this amendment will 
be considered. 

SHRI RAJESH PILOT : Sir, the hon. 
Member wants Ilents in booking cargo and 
passenaers .. • (Interruptions) 

SHRI ATAUR RAHMAN: No. For a 
renewal of a licence, a man comes and say 
'I will do it'. It is just like toutina in the 
counter. 

SHRI RAJESH PILOT : Sir, I think it 
will not be advisable to encourage the system 

. and it mi&ht further deepen corruption. 

SHRI ATAUR RAHMAN: I do not 
want you to encourage it. I want you to 
stop it. I want that touts to be stopped in 
Motor Vehicles Offices. 

SHRI RAJESH PILOT : It will be 
stopped automatically the moment this BIll 
is passed. Half of the things have gone. 
Free licellce is one, registration is one, pay-
ment of fee on road tax one. So, the system 
itself will become very simple. 

SHRI ATAUR RAHMAN: Sir, I want 
to withdraw it. 
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MR. DEPUTY SPEAKER: It is the 
pleasure of the House that the amendment 
mov\!d by Shri Ataur Rahman be with-
drawn? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 114 was, by le~ve, 
withdrawn. 

MR. DEPUTY SPEAKER 
question is : 

The 

"That Clause 93 stand part of the 
BiW'. 

The motion wa s adopted. 

Clause 93 was added to the BiH. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 94 to 113 stand part 
of the Bill." 

The motion wa~ adopted. 

Clauses 94 to 113 were added 
to the Bill. 

Clause 114 - (Power to have 
Veh~cle weighed) 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : ] beg to move: 

Page 78,-

for line 1, substitute-

" 11 4(1) An Officer of the MOlor 
Vehicles Department or ~ny person 
specially authorised in this behalf by 
the State Government."(87) 

:MR. DEPUTY SPEAKER : Now, J 
will put amendment No. 87 to Clause 114 
to the vote of the House. 

Amendment No 87 was put and negatived. 

MS.. DEPUTY SPEAKER: The 
~uestion is : 

"I hat Clause 114 stand part of tbe 
Bill. " 

The motion was adopted. 

Clause 114 was added to 1~e Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That Clauses 115 and 116 stand 
part of Bill." 

The motion was adopted. 

Clauses 115 and 116 were added 
to the Bill. 

Cl .. uses t17-(ParJdng pJac~s a9d 
haltiDg stations) 

SHRI AT~UR ~AHMAN (Barpeta) : I 
beg to move: 

Page 79,-

after line 36, insert-

"Provided that where roads or high-
ways are marked with traffic signs 
into lane or Janes, no park ing shaH 
be allowed except, where or according to, 
approved or authorised single or closely 
parra leI pair of longitudjnaJ, broken or 
continuous yellow painted Jines 
are provided to indicate temporary 
parking or no parking, as may be 
prescribed. "(104) 

SHRI ATAUR RAHMAN (Barpela): 
This is something which we do not do in 
our countl y. The system of lanes is not 
there in our country. Since there is no 
major amendment which would be coming 
in the next fifty six years, I thought that a 
provision should be maQe so that we could 
introduce the system of lanes as in other 
countries. If we go in for lanes there will be 
improvement in traffic condition and flow of 
traffic will be smooth. Now ~Dywl1~r~ the 
drivers can park the vehicles. When there 
will be lane system, the parking will be will 
organised and the drivers wBl be more 
careful about parking. I feel that it well 
be very useful and ] hope the Minister will 
consider it. 

SHRI RAJESH PILOT: What the hone 
Member proposes is that we should have I 
separate parking lane on nalional h1&hways. 
H is a very novel idea. But tbe problem 
is tbat today we do DO~ haye more than 
two lane national h~¥hW~Ys. So the parkins 
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IIlJlC is a f~r cry. At the moment, we arc 
bringing out a scheme of wayside amenities 
.ft~r every SO kms. with parj,iog plac~. In 
the bigger towns we already have triJ\SP.oJ:t 
n._.ars. 

SHRI ATAUR RAHMAN 
talking of parking in bia cities. 

I am 

SHRI RAJESH PILOT : On the national 
highways speciaIJy on bypa~sJ if the State 
Government can stop h,bit .. tiqn, it is 
possitle to do so. Now you tak.e W~ c.$C 
of Gauhati. Another bil town has come 
up on the bypass. I agree tbat this is a 
novel idea. But let the national hiabwa)' 
come to that stage. 

SHRI ATAUR RAHMAN: You sbo\l14 
start taking action right now. But wAAt I 
am talking of is parking of v<bicles in tb~ 
shopping areas like Chandni Chowk. 

SHRI RAJESH PILQT: I fully alree 
with you. But this is under the jurisdiction 
of the State Government. I will pas! on 
this novel suggestion to the State Govern-
ment for necessary action. 

SHRI ATAUR RAHMAN : I seek 
leave of the HOU5~ to wit})draw my ~mend­
mente 

MR. DEPUTY SPEAKER: Has th~ hone 
Member leave of the House to withdraw 
his Amendment? 

Amendment No. 104 W15, by leave, 
W8S withdrawn. 

MR. DEPUTY SPEAKER: Since there 
are no amendments to clauses 118 to 129, I 
will put these clauses tOlether. 

The question is : 

"That clauses 117 to 129 stand part 
of the Bill" 

The motion was adopted. 

Clauses 117 to 129 1t'er~ ~dded (~ 
tbe Bill. 

Clause 130-(Duty to produce I fceDce 
aud certificate of rellstr-"'tloD) , 

~ ~ , .( 

SHRl V. SOBHANADREESWARA 
RAO : I be, to move : 

Page 82,-

for Jines 3 to S substitute-

u 130. (1) The driver of a mot<>r vehicle 
in any public place shaH. on demand 
by any police officer, not below 
the rank of a sub-Inspector, in 
uniform, produce his licence for 
exam ina tion in the event of the 
driver of the vehicle being Or 
reported to be involved in any 
traffic or criminal offence. "($ 8) 

I hope, the hone Minister will agree that 
it is a common phenomenon on all impor-
tant national highways and state highways. 
Many a time, these police constables go on 
stopping the tracks. 

They will be demanding their licence and 
other papers and they will be colJectinl lot 
of money from them. In this process, very 
precious time is being wasted, apart from the 
monetary aspect. A lot of harassment also is 
being done just beca\Jse the police constable is 
there in the uniform. T hat is why I proposed 
the amendment that only an officer not 
below the rank of a sub-Inspector should 
have the authority to stop the vehicle and 
demand the licence and other papers. I hope 
the Minister will certainly agree to this 
amendment. 

SHRI RAJESH PILOT : Mr. Deputy 
Speaker, Sir, if yOU read the clause, it says : 
"The driver of a motor vehicle in any 
public place shall, on demand by any police 
officer in uniform, produce his licence for 
examination". He wants to put a special 
clause that the officer sho1Jld be minimum 
of the rank of a sub-Inspector. It is entirely 
for the State Governments to do that. This 
is only a guideline. State Governments can 
always put whichever offictr they like. 
Suppose we put a restriction from here and 
tbe State Governments say, "Sorry, we do 
not have so many sub-Inspectors to deploy", 
then again we will have to come wiUl an 
amendment. So, we are leavin, it to the 
State Governments. They can put eVOD an 
S.P. to check the papers. There is no 
restriction on higher level. We have just 
said: "A police otflcer jn upiform". 

S~l v. SOBHANAD~EESWARA 
MP : Sir. the bon. Mini$icr has aF.~~ ~ 
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[Shri V. sobhanadreeswara Rao] 

principle to my suggestion. What 1 am 
submitting is let there be uniformity. After 
all, times have changed. After fifty years 
we'are blinging this Motor Vehicles Bill. 
Why not we deviate from the old clause 
and incorporate this amendment so that 
an officer not below the rank of sub-
Inspector only will have the power? 

MR. DEPUTY SPEAKER : I put 
amendment No. 88 to Clause 130 moved 
by Shri V. Sobhanadreeswara Rao lo the 
vote of the House. 

is : 

Amendment No. 88 was put and 
negatived. 

MR. DEPUTY SPEAKER: The question 

"That Clause 130 stand part of 
the Bill." 

Tbe motion was adopted. 

Clause 130 wns added to the Bill. 

Clause 131-(Duty of the drive to 
take certain precautions at 

uftgaurded railway level 
crossings) 

rv1R. DEPUTY SPEAKER: Shri Ataur 
Rahman. Are you moving your amendment? 

SHRI ATAUR RAHMAN : I beg to 
move: 

Page 82,-

alter line 45, ;nsert-

"Provided that during such 
temporary halts half of the road 
space shall be kept free for 
opposite vehicular traffic to 
pass in order to obviate violation 
of parking rules under lNhich no 
road or highway is to be 
blocked."(l05) 

Sir, ~hat happens is when a level 
crossing is locked, we normally find vehicles 
coming up from either direction, and there 
is blocking the road. As soon as the level 

crossing gate is opened, there is a rush. 
That is why I say this rush should not be 
there. So, one side of the road should be 
kept open so that the vehicles coming from 
the opposite direction can pass. This is a 
very wcll-maning suggestion that I have put 
after having the experience of traffic in my 
cop days. So, I thought he will take it 
gracefully. 

l\.1R. DEPUTY SPEAKER : I think the 
Minister's reply also y@u have to take 
gracefully new. 

SHRI RAJESH PILOT : Sir, the 
problem is that the hone Member has spent 
two years abroad in the past before the 
session and he has visited the whole of 
East and West Europe. So, the noble idea 
is very good, but at this juncture, with the 
road condition and the resources available, 
we really cannot compete with those 
countries at the moment. We have a total 
two-lane system. It is O.K. if there are six 
lanes. Then we can keep one lane on this 
side. But if it is a two-lane highway and 
if you block one for going and one for 
c('ming, then I think this will collapse the 
system. 

SHRI ATAUR RAHMAN: Sir, it 
requires somebody with traffic sense. 

MR. DEPUTY SPEAKER: I now put 
amcndm~nt No. J 05 to clause 131, moved 
by Shri At:lul Rahman, to the vote of the 
House. 

Amendment No. 105 was put and 
negatived. 

MR. DEPUTY SPEAKER 
question is : 

The 

"That Clause 131 stand part of the 
Bill. " 

The motion was adopted. 

Clause 131 WIS added to the Bill. 

CI.Uie 131-(Dut, of drher to Itop 
ill certa in cales) 

Mit. DEPUTY SPEAKER Shri C. 
Madhav Reddi-Absent. 

Sbri V. Sobhanadreeswara RIO. 
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SHRI V. SOBHANADREESWARA 
RAO : Sir, I bel to move : 

Jor line 3, !ubstitute-

U(a) when required to do so by 
any police officer not below the 
rank of a Sub-Inspector, in uniform 
in the event of the vehicle, being 
involved in an ~ccident or any 
criminal offence, or" .(98) 

MR. DEPUTY SPEAKER : I now put 
the amendment moved by Shri 
V. Sobhanadreeswara Rao to the vote of the 
House. 

Amendment No. 98 was put and 
negatived. 

MR. DEPUTY· SPEAKER There is 
no amendment to the Clauses 133 and 134. 
I w ill put togethers Clauses ) 33 and J 34, 
The question is : 

"That Clauses 132 to 13 -4 stand 
part of the Bill." 

The motion was adopted. 

Clauses 132 to 134 were added to 
the BiU. 

Clause 135-(Schcmes to be framed for 
the investigation of acddent cases 

and wayside amenities etc.) 

SHRI ATAUR RAHMAN : I beg to 
move: 

Page 84, line L-

for "trunk" substitute "motor 
vehicle".(l15) 

Sir, I have suggested to substitute the words 
"motor vehicle"' for the word 'truck'. Sir, 
truck is a very narrow term and it has not 
been defined in the definitions. So, why 
not put it as 'motor vehicle'? Then. you 
can sel)arate buses and cars in different 
parking areas and trQcks will go into that. 
So, Sir, you can accept it. . 

SHill RAJESH PILOT : As I have 
Mention.d ,hal with ,hi. now s~hem.-.jf ),0. 

read the first paragraph in tbis, that is, way-
side amenities on the highways-this truck 
parking is broad Jy on the national highways 
because we have more traffic of the trucks 
there and the way-side amenities, when they 
come up, when you have stoppage and 
parking faci) ities for every 50 Kms then I 
don't think in any way it is necessary to 
have a special provision for this purpose. 
]n India today more number of trucks is 
on the national highways traffic. I may 
point out that we are by·passing all the 
national highways in the cities. This will 
work for a smooth traffic. For instance~ 

you cannot have a national highway parking 
in Delhi. It has got to have by-pass. The 
national highway policy is that in all the 
big cities they have to hy-pass. 

SHRJ AT AUR RAHMAN : I am talking 
of the rest of India. You don't talk about 
Delhi only. There is no harm in accepting 
my amendment. 

SHRI RAJESH PILOT : It will not 
work. How will it help? Truck traffic is 
mainly on the national highways., 

SHRI ATAUR RAHMAN I am 
talking of two rows. Mine is only a truck 
:Mine is not a vehicle. That is the trouble. 

SHRI RAJESH PJLOT : I have said 
for the cars. It is nothing to do. The way-
side amenities are coming up. This is 
specially for the truck because as on today, 
the truck traffic on the road has gone very 
high from 11 %) to 59%. So, we are 
giving priority for the truck because cargo 
moves by road. 

MR. DEPUTY SPEAKER : I now put 
the amendment moved by Shri Ataur 
Rahman to the vote of the House. 

Amendment No. lIS ",'as put and 
neg:l ti \'ed. 

MR. DEPUTY SPEAKER: There is 
no amendment to Clauses ) 36 to 146. 
Therefore, I will put them together for 
adoption. Th~ question is : 

"That Clauses 135 to 146 stand 
part or the Bill." 
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[My Deputy Speaker] 

Clauses 13S to 146 were added to 
the Bill. 

Clause 147 -(Requi rements of polic les 
and limits of liability) 

MR. DEPUTY SPEAKER Shri 
Madhav Reddy. He is absent. Then amend-
ment No. 89, Shri V. Sobhandrceswara 
Rao. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : I beg to move : 

Page, 89,-

after line 32, insert-

"(iii) against the death or bodily injury 
to the driver who is also the owner 
of the vehicle". (89) 

Mr. Deputy Speaker, Sir, this i'i a new 
provision which J want to be inserted after 
line 32. I think the hon. Minister wilt 
appreciate that at pre~ent amortg the truck 
drivers, there arc a good number of drivers 
who are owners of the vehicle als':) and that 
is the source of their livelihood, apart from 
providing employment. Due to certain 
anomoly in the present law, such of these 
drivers who are also owners of the truck 
when the truck Is involved in some accident 
and in the event of death or injury, this 
drivcr-cum-owner is not getting any help 
through the law and his family will be 
sutTering a lot. Under Sub~section B (1) and 
Sub-section B(2) of Section 47 also he is 
not covered. That is why I wanted the hon. 
Minister to agree to the insertion of this 
sub-section after fine 32, in the interest of 
a very large number of :iuch of those truck 
driver&- cum-owners. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, the provision of Motor 
Vehicles Act covers only pa id employees, 
drivers, and third party insurance risk. 
Owners will have to really go for the per-
son:ll accident in~urance if owner is a driver 
because in the present law we have the 
third party or a paid employee. If the 
oWDeI' himself is a driver J he etln take a 
comprehensive insurance scheme for himself. 

MR, DEPUTY IPBAXBR. : I .han now 

put die amendment moved by Sbri Sobtiana-
dreeswara Rao to the vote of tbe Rouse. 

Amendment No. 89 was put and 
negatived. 

MR. DEPUTY SPEAKER: I shall now 
put clause 147 to the vote of the House. 

The question is : 

UTliat clause 147 stand pa rt of 
the Bill." 

The motion was adopted. 

Clause 147 was added to the Bill. 

MR. DEPUTY SPEAKER The ques-
tion is : 

"That clauses 148 to 177 stand 
part of the Bi11." 

1 he mrtion was adopted. 

Clauses 148 to 177 were added 
to the Bill. 

Clause 178-(Prnalty tor travel) ing that 
pass or ticket and for deretiction 
of duty on the part of conductor 

and refusal to ply contract 
carriage etc.) 

SHRI V. SOBHANADREESWARA 
RAO : I move: 

Page 105,-
after line 8, iTlserl-

"( 4) Whoever travels in a goods 
carriage as a passenger, paying or gra-
tuitous, shall be punishable with fine 
which may extend upto rupees one 
hundred and the driver of such goods 
carriage shall be punishable with impri-
sonment not more than one weak and / 
or fine upto rupees two hundred." (90) 

Mr. Deputy Speaker, Sir, in this I 
wanted to insert a new sub·c1ause (c) after 
3(b) on page lOS ror clause 178. 

Sir. you aTe aware that many a time 
the drivers of the trucks tako some (]eo~le 
into the truck, they take some money and 
they spin unload them at some other place. 
MtarawbUe; if lome Acci<1ent take. place, 
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the owner of this truck, who is in a very 
far off place in his native place, who is in 
no way connected with this sin or crime. is 
held responsible and be is made to pay the 
compensation for this passenger in the event 
of death or some injury. So, to discour age 
this type of illegal travel on trucks I propo-
sed this amendment. or course this is not 
a vrry big penaHy, but this is just to curb 
this type of tendencies I proposed this 
amendment. I hope the hon. Minister will 
agree for the insertion of this new sub-
clause. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, what the hon. Member says is 
that the driver who is also involved in this 
offence should he penalised. Our intention 
is this Who employs the driver? He is the 
owner of the vehicle, he should see whether 
the driver is working properly or not. I you 
involve the driver, the owner will become 
careless, as the responsibility .,hifts from 
the owner to the driver. But the driver is 
not responsible. Suppose be takes the 
passenger, makes an accident and runs away, 
we can only catch the owner of the truck. 
So, at the momi!nt, the owner of the truck 
is involved and he is penalised. That will 
stand better than penalising the driver. 

MR. DEPUTY SPEAKER : Now I will 
put amendment moved by Shri V. Sobhana-
dreeswara Rao to the vote of the House. 

Amendment No. 90 was put and 
negatived. 

MR. DEPUTY SPEAKER : There is no 
amendment to clauses 179 to 184. 

The question is : 

UThat clauses 178 to 184 stand 
part of the Bill." 

The metioD ,..IS adopted. 

Clauses 178 to 114 were added to 
the Bill. 

Clause 185-(Driving by a drunken 
person or by • persOD uneler tJte 

druas) 

PROF. SAIFUDDIN SOZ 
move: 

I be, t~ 

Page 107 J line 4,-

lor "three thou~and" substillltt "five 
thousand" (34) 

Sir, you saw earlier how a negligent 
dri'/cr received a lenie'lt treatment in this 
measure which wiJJ become an Act. Now, 
under clause 185, a drunken person or a 
person under the influence of drugs who is 
driving receives very lenient punishme!it. In 
sub-clause (b) of clause 185 it is mentioned 
what such person shall be punishable for 
the first offence with imprisonment for a 
term which may extend to six months, or 
with fine which may extend to two thousand 
rupees, or with both; on his second convic-
tion, he will receive imprisonment for a 
term which may extend to two years, or 
with fine which may extend to three thousand 
rupees, or with both. Here, for the second 
o tfenc.e , the fine is only Rs. 3,000. 

I have proposed my amendment which 
entitles me to speak. Otherwise, this sugges-
tion of Rs. 5,000 instead of Rs. 3,000 is 
not going to be accepted by the hon. 
Minister. But he may kindly enlighten me 
that for motor vehicle driven by a drunken 
person \loho will definitely cause hurt to a 
person or kill a person, the imprisonment, 
on his first conviction. may extend to six 
months. It means, he may be imprisoned 
even for J 5 days on~y. That is a lacuna in 
the law. On his second cOllviction, the 
imprisonment may extend two years or fine 
which may extend to Rs. 3,000. I suggest 
that it should be a deterrent punishment. 
Otherwise, what happens is, in this law~ we 
ourselves institutionalise a kind of lenient 
treatment for which there is no jurisdiction. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, the hon. Member is right and 
that is what the intention of the Govern-
ment is. If you read, for the first offence t 

it is six months and Rs. 2,000. For the 
second it does not matter Rs. 3.000. But 
we have gone from providing six months to 
2 years impri~onmel1t which is a better 
indicator of strictness than from Rs. 3,000 
to Rs. S,OOO. Two year5,' rigorous impri· 
sonment is more important than Rs. 3,000 
to Rs. 5,000 increase. 

PROF. SAIFUDDIN SOZ: In that 
.case, the word "or" should not be there 
;You insen "and", 
t ~., ..... J' 
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MR. DEPU1Y SPEAKER: Now I will 
put amendment moved by Prof. Soz to the 
vote of the Housc. 

Amendment No. 34 was put and 
negatived. 

MR. DEPUTY SPEAKER: The ques-
tion is 

"That clause 185 stand part of the 
Bill. " 

The motion was adopted. 

Clause 185 WR4l added to the Bill. 

Clause 186-(Oriving when mentally 
dn" Physically unfit to Drive) 

PROF. SAIFUDDIN SOZ : I seek your 
5upport again. 

MR. DEPUTY SPEAKER: You seck 
the support of the House. 

PROF. SAIFUDDI~ SOZ 
move: 

Page 107 line 10,-

ami t "in any public place" (35) 

I beg to 

"In an public pl~\ce" is jarring to the 
car. \vc are nearly an advance country but 
there are so m:lny fields when.! we arc still 
to develop Pub] ic places arc not well 
d~fined in India. Why do you bring a 'public 
place', in relation to a person drives a motor 
vehicle? I want that these words "in any 
public place" to be removed. 

SHRI RAJESH PILOT: The hone 
Member is right that public places are well-
defined and rrivatc places are not that much 
\\ ell-d dIned. 

MR. DEPUTY ~PEAKER : I shall now 
put the amendment moved by Prof. 
Saifuddm Soz to the vote of the House. 

Amendment No. 35 was put and 
negati,'ed. 

MR. DEPUTY SPEAKER The 
question is : 

"That clause 186 stand part of the 
Bill. " 

The motion was adopted. 

Clause 186 was added to t!le BiU. 

MR. DEPUTY SPEAKER : I will now 
put Clauses 187 to 199 to vote. 

The question is : 

"That Clauses 187 to 199 stand 
part of the Bill." 

The motion was adopted. 

Clauses 187 to 199 were added 
to the Bill. 

Clause 200 (Composition of certain 
offences) 

SHRI ATAUR RAHMAN: I beg to 
move: 

Page Ill, line 10,-

after "such officers" insert-

"including Superintendent of Police 
or of equivalent rank from, Traffic 
Branch." (116) 

Nobody is dropped from Heaven. A 
policeman cannot be somebody othu than 
the society. He is a projection of the society 
and that is "hy I wanted to stress that 
police officers should be trusted for results. 
Here in this amendment, it is a composition 
fee 1 he Government uses the police officers 
in more important duties. Why cannot it be 
trusted to impose composition fees? It is 
n0t even a fine. It is a fee. That is why, I 
included this including Superintendent of 
Police Traffic Branch. I thought this will be 
a good gesture to the Police and to the 
Government also. Bere in India, as in other 
countries, we should be able to do it also to 
make traffic control more effective. 

SHRI RAJESH PILOT: The CJause is 
very flexible. As the Slate Government may 
by notification finally accept it, it is entirely 
for the State Government to decide which 
rank to be induded. Central Government 
ha~ no !)trict diroctor to appoint so and so 
officer. We are leaving it to the State 
Government. 

MR. DEPUTY SPEAKER: I shall now 
put the amendment moved by Shri Ataur 
Rahman to the vote of the House. 
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Amendment No. 116 was put and 
negatived. 

MR. DEPUTY SPEAKER; There is 
no amendment to Clause 20 t. Therefore, I 
put the Clauses 200 and 201 together for 
adoption. I will now put Clauses 200 and 
201 to vote. 

The question is : 

"That Clauses 200 and 201 stand 
part of the Bill." 

The motion waS adopted. 

Clauses 200 and 101 were added 
to the Bill. 

Clause 201 (Power to arrest 
without warrant) 

SHRI V. SOBHANADREESWARA 
ROA: I beg to move: 

Page 111, line 25,-

a/ fer "Police officer" Substitute 
"not below the rankof a Sub-Inspector." 

(99) 

I move the amendment and 1 would 
like to say that it is common knowledge 
that the Police Constables wilJ be harassing 
the truck. drivers and pretty knowing that, 
I do not know why the Government is not 
yielding for these small amendments to add 
"not below the rank of Sub-Inspector" so 
that this harassment will be minimised. I 
do not say that it will be stopped altogether 
but it will be minimised and for each and 
everything if the hon. Minister says that 
"we will give that power to the State 
Government, I think many of the provisions 
should have been done by the State Govern-
ment. Why this Bill has been drafted by the 
Central Government? You kindly s':e that 
the previous tendencies are curbed. Those 
things should be chang ~d for the betterment, 
for giving adequate protection to the truck 
drivers. I do not think the hon. Minister 
will di5agree witb this and 1 hope that he 
wHl yield to this amendment. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, 1 have mentioned earlier also 
and very lengthy discussions have taken 
place. We have discussed the various 

aspects. Considering those discussions at 
length, what apprehension the hon. Member 
i~ having has already been discussed. Some 
of the States have come out that it will not 
be possible to put minimum possibJe rank 
structure in the Police. So, at this juncture, 
accepting any such conditions will Dot serve 
the purpose for which this Bill has been 
brought. Let me tell you one thing. It is 110t 
the rank which matters. It is the culture of 
that particular State, the Administration 
and the Police that matter. It is not that 
only the Inspector can be honest and the 
HaviJdar cannot be honest. I doesn't matter. 
It is the strictness of the Administration 
which is implc.menting and enforcing the 
laws that matters. It is a matter of how the 
State Government enforces this law, with 
what intentions. That will matter more. 
Rank Structure will not matter more. 

SHRI V. SOBHANADREESWARA 
RAO : Definitely, it will have difference. 

SHRI RAJESH PILOT: We cannot 
discuss these points at any length. Let me 
assure this House that the intention is to 
start with the Clause which is available here 
that the Police Officer in uniform of the 
State Government is competent. W~ leave 
it to the State Government and see the 
action and how does it move. 

PROF. N,G. RANGA (Guntur): Sir, 
I would like to suggest that the Central 
Government had better give advice to the 
State Governments that as far as it is pos-
sible, it should not be below the rank of 
Sub-Inspector. They can give this advice. 

MR. DEPUTY SPEAKER : I shaH 
now put the amendment moved by Shri V. 
Sobbanadrccswara Rao to the vote of the 
House. 

Amendment No. 99 was put and 
negatived. 

MR. DEPUTY SPEAKER: There is 
no amendm ent to Clauses 203 to 205. So, 
I shall now rut Clauses 202 to 205 to the 
vote of the House. The question is : 

"That Clauses 202 to 205 sta d 
part of the Bill". n 

The motion .vas adopted. 
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Clauses 202 to 205 were added 
to the BiU. 

Clause 106-(Power of Police Officer 
to impound document) 

SHRI V. SOBHANADREESWARA 
RAO : I beg to move : 

Page 114, lines 4 and 5,-

for "Any pol ice officer or other person 
authorised in this behalf by the State 
Government. " 

sub.Hi Illte-

"Any oftker appointed under sub-
sections (1), (2) and (3) of Section 213 
of this Act or other person specially 
autt,orised in this behalf by the Motor 
Vehicles Department." (100) 

Sir, I wanted this am':ndment because as 
far as this Clause 206 is concerned, instead 
of the Police Department, it is the Officer 
of the Motor Vehicles Department who is 
more fit and competent to ask for those 
documents or deal with those papers. So~ I 
would request the hon. Miilister to consider 
and agree to my amendment. 

SHRI RAJESH P1LOT : Sir, it is not 
possible. 

MR. DEPUTY SPEAKER: I shall now 
put the amendment moved by Shri V. 
Sobhanadree:lwara Rao to the vote of the 
House. 

Amendment No. 100 Was put and 
negatived. 

MR. DEPUTY SPEAKER: The 
quest ion is : 

"That Clause 206 stand part of 
the Bill". 

The motion was adopted. 

Clause 206 was added to the Bill. 

Clause 207-(Power to detain Vebicles 
used without certificate of registered 

permit etc.) 

SHRI V. SOBHANADREESWARA 
RAG : I beg to move : 

Page 114, lines 35 and 36,-

for "Any police officer or other 
person authorised in this behalf by the 
State Government". 

!ubstifute-

"Any officer appointed under sub· 
sectiol1s (1), (2) and (3) of Section 213 
of this Act or other person specially 
authorised in this behalf by the Motor 
Vehicles Department". (101) 

I feel the Motor Vehicles Department is 
more appropriate to impound the documents 
or stop tbe vehicle. I hope the hon. 
Minister wiJ1 agree to my amendment. 

SHRI RAJESH PILOT : Sir. it has been 
clearly mentioned as "Any police officer or 
mher person authorised in this bt!half by 
the State Government." So, the State 
Government can authorise. 

l\iR. DEPUTY SPEAKER : I shall now 
put the amendment moved by Shri V. 
Sobhanadreeswara Rao to the vetc of the 
House. 

Amendment No. 101 was put 
and negatived. 

MR. DEPUTY SPEAKER The 
question is : 

"That Clause 207 stand part of 
the Bill." 

The motion "as adopted. 

Clause 207 was added to the Bill. 

Clause 108-(Summ~ry disposal of cases) 

SHRI AT A UR RAHMAN: I beg to 
move: 

Paae 11 S. line 18,-

after "money order" ;nsert-

"or such other means of delivery" (11 7) 

Sir. I want to it from the hon. Minister 
whether I have said anything wrong. Fines 
arc to be remitted to the Court by money 
order. Do you think money order will ever 
reach the Court from tbe villages? That is 
why I have stated that in addition to money 
order .. ('r such other means of delivery. It 
You can 10 to the Court and pay it. 
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SHRI RAJESH PILOT 
allowed, 

That is 

SHRI ATAUR RAHMAN: It will be 
• helpful. He wil] be depositing the money 

against the offence, against the vehicle. He 
can certainly put in an application and 
deposit the amout and get a receipt from the 
clerk. This can be accepted. 

SHRI RAJESH PILOT: Why we have 
kept "money order" is because in tbe 
remote villages, this is the only avail-
able means. The hon. Member has moved 
an amendment to include Hother means". 
There are only two means available: one 
is by money order and the other 'persona])y'. 
For depositing personally, there is no restric-
tion. Telex is not available in viHages; so, 
that cannot be used. 

~ PROF. N.G. RANGA : Money Order is 
safer. 

MR. DEPUTY SPEAKER: I shall now 
put the Amendment moved by Shd Ataur 
Rahman to the vote of the House. 

Amendment No. 117 was put 
and negatived. 

MR. DEPUTY SPEAKER: There are 
no amendments given notice of to Clauses 
209 to 217. SO,]shallputClauses208 
to 217 together to the vote of the House. 

The ques tion is : 

"That Clauses 208 to 21 7 stand 
part of the Bill." 

The motion was adopted. 

Clauses 208 to 217 were added 
to the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

"That the scheduIet clause I, the 
Enacting Formula and the lona title 
stand part of the Bill." 

The motion was adopted. 

The Schedule Clause 1, the 
Enacting Formula and the Title 

were added to the Bill. 

SHRI RAJESH PILOT : I may assure 

the hon. Members about the suggestjons 
they have given as our Deputy Leader has 
done, we may advise the State Government 
for "not below the Tank 0 f sub Inspector"; 
whatever views the hon. Members has given, 
I will certainly communicate to the concerned 
State Government and try to incorporate his 
suggestion through the State Government 
which I could not reaUy do .•• 

SHRI V. SOBHANADREESWARA 
RAO : Thank you. 

SHRI RAJESH R ILOT : Now, I beg to 
move: 

UThat the Bill, as amended, be 
passed." 

MR. DEPUTY SPEAKER 
moved: 

Motion 

"That the Bill, as amended, be 
passed." 

Shrimati Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Thank you, Mr. Deputy 
Speaker, for giving me a chance to speak 
in the Third Read ing. 

This Bill, which is ]ike the MaAabharata, 
is nearly on the point of being passed ... 

[Translation] 

SHRI BALKA VI BAIRAGI 
(Mandsaur) : Mr. Deputy Speaker preach-
ings of Gceta in Mahabhara, are being 
taught have now. 

[Ellglish] 

SHRlrvIATI GEET A MUKHERJEE: 
But it seems to me that a part of the 
Bhagawat Gita is missing. That is tbe point 
That I want to raise. Despite all these 
Cal uses, one aspect of public safety has not 
been dealt with in this Bill, that is, how tbe 
putlic route buses will djsplay their route 
signs. I think, tha t should have been there 
It this context I would like to make thi· 
request to the Minister. Sjnce he has 
rejected all our amendments, let him acceps 
at least one of suggestions for active work t 
If be sees the my DTe bus gigns. he will. 
find that it is very difficult to read them 
when they pass in a hurricane speed and 
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[Shrimati Gceta ~-Iukherjce] 
with hardly legigible numbers 011 them and 
also with hardly prop~r lighting In the 
interest of public safety, though that clause 
has not been put in the Bill, this particular 
thing must be done by the Minister actively. 
Privately he has told me that he will be 
doing it, but he has done nothing ..• 

MR. DEPUTY SPEAKER : Do not 
bring in private conversation here. 

SHRIMATI GEETA MUKHERJEE: 
Therefore, I hope he will do something 
about it. 

SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, as far as displaying the routes, 
the sign-boards, destination and departure 
point, is concerned, it is very good, especi-
ally in the DTC. What the hon. Member 
suggested the other day was that what we 
have in the front and in the rear, we may 
have on the sides also. Tha t was the sugges-
tion that we given. Some of the States are 
already doing it. In Bombay it is there ... 

SHRIMATI GEETA MUKHERJEE: I 
mostly trav~l by bus and I know how 
difficult it is. 

SHRI RAJESH PILOT: The point is 
that it is already exist ing. You find it in 
Bombay. In Madras also it is there ... 

SHRIMATI GEETA MUKHERJEE : 
One day you yourself stand in the Delhi 
Bus stand and sec some buses; and then 
you do what you should do. 

SHRI RAJESH PILOT: It is already 
available there. Hen Member'!) suggestion 
is already being implement. (Interruptions) 

l>ROF. N.G. RANGA (Guntur): The 
Third Reading is a ceremonial occasion 
which we should never side-track. I wish to 
c~ngratu)ate the Minister. More than the 
Minister, I wish to congratulate the Members 
of the opposition who took trouble to go 
through the long long Bill and then g!ive 
notice of their amendments and afterwords, 
moved them also and then placed them 
before the House. Otherwise, it would be 
impossible to control this central adminis-
tration. They will go on formulating their 
own proposals and Ministers and the poor 
helpless people they have got to move them 
here. (Infl!rruptit)~IS) 

SHRI RAJESH PILOT: It is certainly. 
not correct. Hon. Member will pardon me 
in saying that it is not that we have to do 
it we do it. \lie are elected by the people 
and we know the feeling of tbe people. 
Therefore, we also work equally with the 
people (],:Ierruprion.,) 

PROF. N.G. RANGA : This is tte 
advantage of parlimentary system that the 
administration as well as the Ministers will 
always be on their guard. They well come 
here will-prepared as our young Minister 
who has piloted this Bill as well as It 

senior Minister. I congratulate the Minister. 
He maintained a good humour throughout 
the discussion. It was a prolonged di scussion 
and a very very long Bill. Therefore, I wish 
to congratulate our own parlimentary systern 
and the Chair aho for being patient with us 
in getting this Bill through in such a good 
humour. 

MR. DEPUTY SPEAKER The 
question is : 

"That the Bi 11, as amenned, be 
passed. " 

The motion was addopted. 

SHRI RAJESH PILOT: Let me thank 
the Hon. Members for theiv cooperation. 
We have moved in a very right direction. 

17.53 hrs. 

SUPPI rMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1988-S9 

[Engl hll] 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the respectiue supplemelltary sums 
not exceeding the amoullts on Revenue 
Account and Capital Account shown in the 
thrid column of the order paper be granted 
to the President out of the Consolidated 
Fund of India to defray the charges that 
will come in Course of payment during the 
year ending 31st day of March, 1989 jn 
respect of the following Demands entered 
in the second column thereof : 

Demands Nos. J, 2, 4, 11, 20, 21, 26, 
43 46, 47, 50, 52, 60,68,77,80,81, 
and 89. 
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Supplementary Cemands lor Grants (General) for 1988·89 submitted 
to the Vole of the L{)k Sabha 

No. and Name of Demand Amount of Demand for Grants to be 
submitted to the Vote of the House 

1 2 

~l1NJSTR Y OF AG RICULTURE 

1. Agriculture 

2. Other Services of Department of Agrkulture 
and Cooperation 

4. Department of rural Development 

MINISTRY OF COMMUNICATIONS 

11. Telecommunication Services 

MINISTRY OF ENERGY 

20. Department of Power 

21. Department (If Non-Convent ion:!l Energy Sources 

MINISTRY OF FINANCE 

26. Payments to Financial Insti tutions 

MINISTRY OF HOME AFFA1RS (VOL. 1) 

43. Police 

MINISTRY OF HOME RESOURCE 
DEVELOPMENT 

46. Department of Education 

47. Department of Youth Affairs and Sport!) 

MINISTRY OF INDUSTRY 

Revenue 
Rs. 

J ,00,000 

1,00,000 

1,00,000 

1,00,000 

1,00,000 

50. Department of Industrial Development 100,00,00,000 

52. Department of Chemicals and Petrochemicals 1.00,00,000 

MINISTRY OF PETROLEUM AND 
NATURAL GAS 

60. Ministry of l'etrrueum and Natural Gas 

MINISTRY OF STEEL AND MINES 

68. Department of Mines 

3 

Capital 
Rs. 

1,00,000 

23 J ,50,00,000 

60,00,000 

627,64,00,000 

78,67,00,000 

5,38,00,000 

36,00,00,000 

80,00,000 
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1 2 

MINISTRY OF WATER RESOURCES 

77. Ministry of Water Resources 

DEPARTMENT OF ATOMIC ENERGY 

80. Nuclear Power Schemes 

DEPARTMENT OF ELECTRONICS 

8 t. Department of Electronics 

MINISTRY or HOME AFFAIRS (VOL.II) 

89. Delhi 

Total 

MR. DEPUTY SPEAKER Shri Amal 
Datta to 4ipeak. 

SHRI AMAL DATT A (Diamond 
Harbour) : You are mo<;t unkind because 
it is only seven minutes left. My only 
concern is that I have not stlll!ied it. 
(Interrupt iOIl~) 

PROF. MADHU DANDAVATE 
(Rajapur) : Shall I raise a pC'int of order 
for seven minutes? (Interruptions) 

SHR[ AMAL DATTA : I was perhaps 
wrongly rc1ying upon Shri Rajesh Pilot to 
carryon the whole day. 

But his motor vchicle stopped because 
of fuel or something. So, I have to carry it 
on. 

My first objection against the Supple-
mentary Budgets which are being passed 
year In and year out by this Parliament is 
that since my experience in the Public 
Accounts Committee, we have found in the 
! l'it rhrt'c year') .. (Interruptions) 

PROF. MADHU DANDAVATE : He 
~hoJld be allowed to continue his experience. 

SHRI AMAL DATTA : We have 
fonnd, when 1 was the Chairman, as you 
probably remember though it is a long 
pau~e now, that so much money is a~ked 

3 

10,60,00,000 

2,00,000 

1,00,000 2,00,000 

30,03,00,000 

141,69,00,000 980,64,00,000 

for through Supplementary Budgets when 
the original grants are not even utiJi::>cd by 
the department concerned. We have 
enquired into this and we found that what 
actually happens is that under a particular 
sub-heading sometimes a shortfall appears 
to be forthcoming, then that particular 
department or particular section will ask 
for separate grants and this grant will come 
in this Supplementary Budget. Whereas 
other section of the same Ministry have got 
surplu'\ funds. When ultimately the matter 
comes with this excess grants hefore the 
Public Accounts Committee for its approval 
before being placed before Parliament for 
being ratified then we have funds invariably 
and every year that supplementary grants 
taken by moC)t of the departments were not 
actually necessary. Because the original 
grants suffice the expenditure of the Depart-
ment throughout the entire year-I say 
mo~t of the Departments, not all. We have 
also found that while the Demand& have 
been raised in the original budget there is 
no monitoring as to what expenditures 
have been incurred under different heads on 
the blSis of which the total Demands of the 
Department and the Ministry have been 
addt.d up. This has resultcd last year in 
the saving of Rs. 1700 crores in the case 
of departments dealing with Social WeJfaro 
This is a staggering amount when you s~ 
that the total expenditure of Social Welfare 



38S Supple D.G.(Genl) 88-89 SRAVANA 31, '~l~SAKA) Suppl.D.G.(Genl.)88-89 386 

is not all that much. It is nothing compared 
to the Defence and other expenditures. 

I am suggesting to th~ Minister Mr. 
Panja ... Usually Mr. Gadhvi was seen 
during the budget discussions. Now Mr. 
Panja is there. Has he taken over from Mr. 
Gadhvi? He is the Revenue Minister. 

THE MINISTER OF ST ATE IN THE 
~PARTMENT OF REVENUE IN THE 

.t'tlNISTRY OF FINANCE (SHRI A.K. 
,ANJA) : I am dealing with this. 

SHRI AMAL DATTA: What I will 
request the Minister from his side is to 
keep a strict monitoring of all Ministry's 
expenditure under sub-heading of different 
departments, whatever expenditure is 
allocated to see where there is a surplus 
and where there is a deficit, they can make 
reappropriation themselves. They don't have 
to come before the House. Because what 
the House is granting is the expenditure for 
the different DepartmeLts or Ministries. 
Within the particu1ar grant they can make 
the reappropriation themselves. At least 
they don't have to come for any supple-
mentary grants. This is being done without 
any heed to know what is the amount 
which is lying unutilised in different sections 
of the same Department. 

As 1 said, in the case of Social Weifare 
expenditure last year-actually tbe Report 
was submitted to Parliament last year and 
it was actually of 1985-86 budget-there ras a Rs. 1700 crOfe shortfa!l in expendi-

~
~ure. When we analysed tbat, we found that 
lere was no monitoring done in the middle. 
:ven that Rs. 1700 crore less expenditure 

Iwas reached because a lot of expenditure was 
incurred during the last quarter of the year. 
This is the general picture of all the 
Departments' expenditure. That is because 
the expenditures towards the end of the 
financial year of all Departments are made 
in a hurry to spend the money, to make up 
for whatever has not been spent throughout 
the 9 mOAlths of the year. They spend it 
in a hurry in the last three months, which 
is very bad. 

We have made comments from the PAC 
in all the three years that I have bien a 
member of tbat Commiuee. Unfortunately 

\ 

we see tUt the same thing repeatina. In 000 
year we pve them some praise for not 
followjng that .. .¥articular kind of practice; 
but the next ~r again it recurred. That 
means that bappe.d by accident and not 
by any design or calculation. They have not 
instituted any proper monitoring system to 
see that the expenditure is j.acurred in a 
continuous and steady fashion throushout 
the year. That should be there. Otb.er\\'ise 
the money does not go for the public beBe6t; 
it only goes to the contractor and other 
people who make the bills at the end of the 
year, take the money and some of it is 
kicked back into the Departments. 

The other point that I would like to 
emphasize is, when the departmental budgets 
are made up, no account is taken of the 
expenditure which has been promised in the 
years before and whatever expenditure tha t 
has to be incurred on the on-going projects, 
for the completion of the on-going projects 
which are hanging over a long period. 
Without making allocation within the 
Department for the on-goiDg projects new 
projects are starte<'. This we have found 
practically in all the departments that they 
do not keep the money allocated for the on-
going projects intact before going in for 
new projects. 

Now they are giving Rs. 231.50 crores 
to the Department of Power. Having ex-
perience of power shortage during the last 
two days-I was unfortunate enough to stay 
back in this wretched city -inspite of the 
fact that so much money is being spent in 
Delhi, I think, most of it goes down the 
river Yamuna. Although there is so little 
wafer in the river Yamuna. I do not know 
bow can they throw so much money into it. 
Obviously there are people to take it out 
immediately. Now that is happeniq in this 
power sector is just illustrated by the way 
our State Government in West Bengal is 
suffering. 

MR. DEPUTY SPEAKER : The hOD. 
Member may continue with his speech 
tomorrow. -_ 
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18.01l hri. 

BUSINESS ADVISORY COMMITTEE 
P Ifty .. t igbtb Report 

[Enllish] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGYAL) ; Sir, on 
behalf of Shri H.K,L. Bhagat, I beg to 

present Fifty-eighth RepOrt of ttie Busiaess 
Advisory Commitfee. 

MR. D!PUTY'SPEAKeR. : The HoUl 
stands adjOurned to meet 10niorrow 
11 A.M. 

18.02 brs. 

TAe Lok Sabha then adjourMd tiJl 
Eleven oj the Clock on Tuesda,. 
August 23, 1988/BhadrtJ J, 1910 

(Saka) 

Choudhary Mudran Kendra, 12/3. Shri Ram Mara. South Moujpur, Delhi-53 




